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Monday, May 13, 1985
Vaisakha 23,1907 (Saka)

The Lok Sabha met at
Eleven of the Clock.

—— ——

[MR. SPEAKER in the Chair]

OF LIVES IN BOMB
BLASTS

LOSS

[English)

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, Sir, I have
sought your consent uader Rule 388 to
suspend the question hour today and
straightaway proceed to the adjourn-
ment motion.

SHRI C, MADHAV REDDI
(Adilahad) : In view of the situation
created bacause of the blast of bombs
in which several people have lost their
lives and a scare has been created in
the whole of north, we have given a
pnotice for adjournment motion and I
request that the question hcur be
dispensed with today...(Interruption.).

PROF. MADHU DANDAVATE :
Let us have an agreement; we do not
want to dividethe House...(Interrup-
tions).

MR. SPEAKER : That is what 1 am
trying to do.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H. K. L
BHAGAT) : I wish to make a submission
that though mormally the question hcur
is never suspended except unanimously,
yet keeping in wiew the situation, we
can straightaway go to the discussion.

2

I have no objection to the suspension
of the question hour...(interruptions)

PROF. K. K. TEWARY (Buxar) :I
have given notice under Rue 193.
Why can’t the discussion be taken up
under Rule 193 ? (Interruptions).

MR. SPEAKER : Please sit Pown
Do not politicalise it.

PROF. MADHU DANDAVATE
I would like to argue on this poit* In
fact, 1t is immaterial whether we discuss
it under Rule 193, 194 or...(Interrup
tlons).

PROF. P. J. KURIEN : If we all
agree, why not discuss it under Rule
193 ?...(Interruptions).

MR.SPEAKER : I do not want any

arguments. I want the motion to be
moved by you for the :uspension of
Rule 388, so that the House can
approve it.

Before we proceed, I would like you
to share with me the grief which has
beset many innocent people. Many of
them have lost their lives, their fami-
lies and children. This House strongly
condemps the senseless and dastardly
Killing of a large number of innocent
persons including women and children
and injuries 1o many others in the bomb
blasts by the terrorists in Delhi and
various other places in the country and
conveys its deep condolences to the
bereaved families.

The House may now stand in silence
for a short while to express its sorrow
for the deceased.

(The Members Then Stood in
Silence for a Seort While)
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MOTION RE : SUSPENSION
OF QUESTION HOUR -

MR. SPEAKER : Prof. Dandavate
may please move his motion for suspen-
" sion of question hour under Rule 388.

-
PROF. MADHU DANDAVATE :
(Rajapur) Under Rule 388, I beg to
move :

““That this House do suspend the
Rule 32, (Question Hour} of the
Rules of Procedure and Conduct of
Business in the Lok Subha.”

‘MR. SPEAKER : The question is :
“That this House do suspend the
Rule 32, (Question Hour) of the

Rules of procedure and Conduct of
Business in the Lok Sabha”

The motion was adopted.

MR. SPEAKER : The motion is

adopted unanimously. Hence the ques-

tion hour is suspendcd to take up the
adjournmen: motion.

SHRI KAMAL NATH : Why not
have a discossion under Rule 193 ?

MR. SPEAKER : I have decided it
It is nota question of failure of
Government. If ycu read the book,
there is no quesiion of censure oa any-
thing ; it is not a guestisn of failure of
‘Government, it is a question of a
matter of urgent public importance.
So sinple it is.

RE : MOTION FOR ADJOURNMENT

[Eezli B]

MR. SPEAKER : I have to inform
the House that I have received notices
of Adjournment Motion regarding Bomb
explosions which took a heavy toll of
human life in Delhi, Haryana, Uttar
Pradesh, Punjab and Rajasthan on the
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10th and 11th May, 1985. Notices of
Adjournment Motions on this subject
have been received from the following
Members

I. Shri C., Madhav Reddi

2. Shri Indrajit Gupta
Shri Narayan  Choubey

Shri Vijoy Kumar Yadav

Shri Ramashray Prased Singh

Shrimati Geeta Mukherjee

3. Shri Amal Datta

4,  Shri Saifuddin Chowdhu.ry

5.  Shri Suresh Kurup

6. Shri V. Sobhanadreeswara Rao

s Prof. Madhu Dandavate

§.  Shri M. Mahfooz Ali Khan
9. Shri M. Raghuma Reddy
10. Siri Basudev Acharia

The notice given by Shri C. Madhav
Reddi has secured  the first place in the
ballot. It rsads as under @

“ Failure of the Government and
intelligencs Agoacy to prevent terro-
rist activities which took a beavy
toll of human life :n Delhi, Haryana,
Uttar Pradesh, Punjab and Rajasthan
in a wave of bomb explosions on the
10th apd 11th of May, 1985 which
crcated panic  and a sense of
insecurity among the people paralys-
ing the normal life.”

I give my conseat (o the moving of
the motion. Shri Madhav Reddi may
ask for leave of the House.

SHRI C. MaDHAV REDDI (Adila-
had) : I seek leave of the House to move
my Adjournment Motion.
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MR. SPEAKER : Tbose in favour
of leave being granted may rise ia their
places.

(Interruptions)

PROF. K. K. TEWARY (Buzar) :
They are not enough...(Interruptions)

MR. SPEAKER : Wby don’t you
Jet me haadle it Prof. Tewary ? 1 am
bandling it in my own way. There is
no questson...Please let me h:ndle it.
I koow what is hanpeniag Lct me
handle it. I know what I am doimg
++«(Interruptions).

Please sit down. I know what is
bappening . There is no qustion of
dividing the Mouse. Tns House i3
unanimously of the opinios that 1t
should be discussed. You have asked
for an Adjournment Motion for which
50 members have not risen in support.
I will have to do it under Rule 193.

PROF. MADHU DANDAVATE !
Through you I .poeal to the members
of the Ruling Party that since an
Adjournment Moticn only means an
urgent matter of importance, let us not
divide the House on the adimssibility of
this Motion.

MR. SPEAKER : There is no ques-
tion of dividing. (Interruprions) Please,
for God’s sake sit down. Why are you
trying to interrupt me unnccessarily ?
There is no question. Sit down.

(Interruptions)

PROF. MADHU DANDAVATE :
lwil! give a precedeat Sir. In 1977 on
the very second day of the House, on
Kashmir when Dr. Karan Singh wanted
to move an Adjournment Motion, the
leader of the House Shri Morarji Desai
got up and said : “We nave no objec-
tion at all.”” And both the sides
agreed. Therefore, 1 appeal to the
House and I appea} to the Leader of
the House mnot to allow the admissibi-
lity of the Motion to be defeated by
majority...(Interruptions)
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SHRI KAMAL NATH : We cancot
do away with the rules.

(Interruptions)
MR. SPEAKER Please sit
down. I do not kmow why you are

doing this. What are you trying to
prove by this ? I know that the House
is unanimous in their approach to dis-
cuss this. It is only a question of form.
I am only allowing you to discuss. [
have dispznsed with the Qucstion Hour.
Isn’t it ? As desired by the House with
complete unanimity that it should be
discussed, it is going to be discissed. It
is the whole opinion of the House that
it should be discussed. Now it is going
to b2 discussed uader soms other
motion. That is all. Toers is no diffe-
rence about it. I am helpless in that.

(Interruptions)

PROF. MADHU DANDAVATE :
I am only appecaling to the lsader of
the House no! to divide the House on
the admissibility of the Adjournment
Motion ...(Interruptions)

MR. SPEAKER : As the namber
of members who have risen in their
seats is Jless than 50, leaves is not
granted. Now under 193, we have to

discuss this.

PROF. MADHU DANDAVATE :
Sir, will the Mipister make a statemant
and then we will discuss.

MR. SPEAKER : I can ask him.
Mr. Minister, will you Jike to make a
statement and then we can have a dis~
cussion or what ?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
Notices under 193 has alteady been
given by Hon. Member Shri Tewary.

PROF. MADHU DANDAVATE :
Make a statement. What is the
harm ?

(Im‘erruptlom)
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MR. SPEAKER : Okay; Let it be
without it. Now it is decided that way.
It does not matter ; let us do it that

way.

PROF. MADHU DANDAVATE :
Is the Minister making a statement in
the House ?

MR. SPEAKER : No, he is not.
We are going straightway inro the dis-
cussion. We have to find out who is
the first under rule 193,

K. K. TEWARY ; I have
1 submit
up the

PROF.
given motice under rule 193.
that we straightway take
discussion.

MR. SPEAKER : If the House
has no objection, Shri Madhav Reddy
can start with it. Okay, Mr. Madhav
Recdy.

PROF. K. K. TEWARY : Butl
have given notice.

MR. SPEAKER : It is all right.
If the House has no objection . . .

PROF. K. K. TEWARY : He has
not given any notice. (Interruptions)
It is 2 matter of rules. 1 have given
notice The Hon. Member has not given
notice. (Interruptions)

MR. SPEAKER : Don’t shout. I
am doing it perfectly correctly, I am
not doing anything whicb is agaiost the
rules. I am not doing anything against
your wishes. I am going to do it as per
wishes of tho entire House. So, please
take your seats. I am following the
rules. I know. I am asking for permis-
sion. Without your permission, I am
pot going to proceed with it. Sit
down.

SHRI KAMAL NATH : But he has
pot given notice.

MR. SPEAKER: Mr. Madhav
Reddy, the only guestion is that it is

MAY, 13; 1985 Re : Motion for Adjournment 8

the ballot which decides it. For dis-
cussion under rule 193, in the ballot
whosoever gets the priority, he will
speak. Otherwise, all of you will get a
chance. No problem about it. I will
find out, and go according to the Rules
book. Don’t worry about it. No pro-
blem. Let us find out who is the first
one. (/nterrapiions)

We will take a few minutes. Till
that time, what do we do? we will
have the Papers Laid. By the time we
get the ballot done, we will have the
Papers Lrid.

SHRI DINESH SINGH (Pratap-
garh) : At this late stage, perhaps
the best way of discussing the matter
would be to have a one-line Motion
that the si'uation may be taken into
consideration. It will not be a censure
motion. It will be an ordinary motion.
(Interruption) Let us discuss 1t that way.
(Interruptions)

MR. SPEAKER : I thiok notices
have alrecady been received. We are
just going through the ballot.

SHRI DINESH SINGH : I am not
talking of rute 193. (Interruptions)

MR. SPEAKER : Mr. Minister, if
you can say that the situation be taken
into consideration, it will have prec:-
dence.

SHRI KAMAL NATH : Under rule
184...(Interruptions)

PROF, K. K. TEWARY : It is a
serious matter. Notices have been
given under rule 193. (lnterruptions)
We all agree that 1s a very serious
matter. Notices have been received.

MR. SPEAKER : Let us get over
with Papers Laid.

PROF. K. K. TEWARY : Only
under a relavant rule.
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SHRI G. G. SWELL (Shillong) :
May I draw the attention of the Hon.
Speaker 7 The only Motion before the

House, when we started, was the
adjourment motion.

PROF, K. K. TEWARY: No.
(Interruptions)

PROF. G. G.SWELL : That was
what the Speaker has admitted. That
we are through. That fell. But every-

body is unanimous that we must discuss
this serious matter. Motion under rule
:93 is not before the House, because
you have not admitted it. Therefore, 1
support what Mr. Dinesh Sipgh bas
said.

MR. SPEAKER : I have admitted
it., You see.

SHRI G. G. SWELL : The most
proper thing to do now is for the Home
Minister himself to come forward and
to say that the matter be taken into
consideration (Interruptious) in keeping
with the seriousness of the subject.

MR. SPEAKER: No, I have
admitted it. Mr. Buta Singh, what do
you have to say ?

SHRI KAMAL NATH : Under rule
193 it will be a discussion. Under rule
184, there will be a Motion. Why don't
they understand it ?

PROF. N. G. RANGA (Guntur) :
What 1 cannot uanderstand is this, Mr.
Speaker : A motion has already been
given notice of. Are you going to
dismiss it ? (Interruptions)

MR. SPEAKER : What do you
want to be dismissed ?
PROF. N. G. RANGA: It is
there before you. It is for you to
consider. I do not understand the
procedure at all that is being followed.

MR. SPEAKER : I do not under-
stand what you want me to do.

VAISKHA 23, 1907 (SAk4)
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SHRI MOOL CHAND DAGA
(Pali) : Pour motions have been given,
Sir. You can see it from your office
records that four motions have been
given uander rule 193.

MR.
doing it.

SPEAKER : Wae are already

SHRI MOOL CHANDA DAGA:
Congress Members have given notice.

MR, SPEAKER : Mr. Daga, we
are already doing it.

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BUTA SINGH) : As per the
Rules of Business of the House, the
decision at the moment is that Hon.
Members who gave notice of an adjourn-
ment motion have failed, to carry the
appropriate number of members to stand
up at the time when you put the
motion before the House ; and under
the same rule 62 the leave could not be
obtained from the House, which means
that thing has fallen through. Now,
another notice which bas been accepted
by you is under rule 193.

SHRI G. G. SWELL : They have

not ac-epted it ; they will consider
it.

SHRI BUTA SINGH : The notice
before you under consideration is 193.
In that there are sufficient powers with
the Chair. It is not only the signatories
of 193 who will participate, you, in
your own wisdom, can allow any mem-
ber of this House to speak on that.
(Interruptions)

MR. SPEAKER : We will allow.

SHRI BUTA SINGH: Let the
discussion under rule 193 be initiated
by Mr. Tewary and you can allow...
(Interruptions)

MR. SPEAKER : The only dis.
cropancy between you and mo is I say
that whosoevcr come first ig the ballot
will start it.

(Interruptions)
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SHRI MOOL CHAND DAGA:
Only the member who gave the motion
can move it and nobody else.

MR. SPBAKER : Mr. Daga, sit
down ; don’t get agitated. Everything
is in order.

(Inierruptions)

WRITTEN ANSWERS TO QUESTIONS

[English)
Per Capita Availability of
Foodstuffs
*g$1i. SHRI ZAINAL ABEDIN :

Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT b«
pleased to state :

(a) whether per capita availabiity of
major foodstuffs such as edible oil,
pulses, rice, sugar und coarse grains did
not iacrease during the Sixth Five
Years Plan period ; :

MAY 13, 1983
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(b) whether import prices of most
of these foodstuffs are lower than their
retail prices in India ; if not, details
thereof ; and

(c) corrective mea ures proposed to
be taken in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CBANDRAKAR) : (a) No, Sir.
The per capita availability of major
foodstuffs such as edible oil, pulses,
rice, sugar and coarse cereals has regis-
tered increase during the first four years
of the Sixth Plan. Complete data for
the terminal year of the Sixth Plan are
not yet available.

(b) A statement 15 placed on the
Table of the Sabha.

(c) The main thrust of the Govern-
ment’s policy is to increase production
and productivity of various crops 1o
improve domestic availability. When-
ever mecessaly, imports are made to
augment domestic supplies.
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Translation)
Sapply of Wheat to U, P. Under
NREP

*¥812. SHRI HARISH RAWAT :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(@) the quantity of wheat likely to
be supplied to Uttar Pradesh during
1985-86 for distribution under the
NREP.

(b) whether Uttar Pradesh has
been suppplicd less wheat than the
prescribed quantity during 1984-85
under the said programme ; and

(c) if so, the details of necessary
arrangements proposed to be made by
Government to avoid such situation
during the current year ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) A total
quantity of 42700 MTs. of wheat has
been allocated to the Governmeat of
Uttar Pradesh during 1985-86, for
distribution to workers under Natioa.|
Rural Employment Programme. Out of
this, a quantity of 21,350 MTs. has
already been released for the first two
quarters of 1985-86.

(b) and (c) : According to the NREP
guidelines, the distribution of focd-
grains should be at the rate of 1 Kg
per capita per day. Accordingly, for a
target of employment generation of
495.36 lakh mandays for Utter Pradesh
for 1984-85, the requirement of wheat
came to 40,536 MTs. and this quantity
of wheat was released to the State
during 1984-85. The reports received
80 far, relating to the period ending
March, 1985 from the State Govern-
ment, show that a quantity of 36,173
MTs, of wheat had been lifted by the
State Government and 24,761.98 MTs.
of wheat had been distributed. In
addition, the Department of Food on a

VAISAKHA 23, 1997 (§4K4)
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request from Governmept of Uttar
Pradesh had released g2 quantity of
50,000 MTs. for distribution as additio-
nal foodgrains under NREP/RLEGP by
the State Government as incgntive to

t'he' workers. Information regarding
lifting against this quantity js not
available,

No problem is visualised in supply
of the quantity of foodgrain required
by the State Government under NREP
during the year 1985-86.

[English)
Facility for Crushing and Refining
Palm-Nuts
*813. DR. K. G. ADIYODI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the facility now availuble for
crushing and refining the palm-nuts,
State-wise ;

(b) the quality of oil refincd during
the last three years ;

(c) whether there are any by-pro-
ducts during the process of crushing and
refining palm-nuts ; and

(d) if so, what are they and the
mode of utilising them ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b) : A present two
projects on Red palm plantations have
been undertaken in India, one in Kerala
by Oil Palm India, a Government of
Kerala undertaking and the other in
Andaman and Nicobar Islands by Forest
and Plantations Development Corpo-
ration, Port Blair. However, so_far
only crude palm oil in small quantities
has been produced by them, as the
plantations are still in their infancy.

" The crude palm oil is sold for industrial

purposes. since no facility for refining
is available. Presently, no facility is
available for crashing of palm nuts.



19  Written Answers

(¢) and (d) : There are a number of
by-products which can be produced
from pz}m fruits althongh these are not
being fractionated in India as explained
in parts (a) and {(b) above of the ques-
tion. The by-products are :

(i) Palmolein—Used as cocking and
salad oil,

(ii) Palm Oil—A semi solid product

akin to vanaspati used
for cocking, bakery
shortening, margarine

etc.
(iii) Palm —A saturated fat wused
Stearin for industrial purposes.
(iv) Palm —Used for edible as well
Kernel Oil as induslrtal purposes.

(v) Palm Fatty—Used for industrial

acids purposes.

Construction of Fishing Harbour in
Orissa

*314. SHRIMAT! JAYANTI PAT-
NAIK : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state @

(a) whether Government bave taken
steps for the construction of a fishing
harbour at Astaranz and some other
places in Orissa ;

(b) if <0, the progress made in the
construction of fishing harbour at
Astarang and other places ;

(c) the number of fishing bharbours
expected to be completed by the end of
of the Scventh Plan ; and

(d) the stcps taken to exped:fe the
construction of fishing harbours in
Orissa ?

THE MINISTER OF STATE IN
DEPARTMENT OF RURAL DEVE.-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) to (d) : Under
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a Centrally Sponsored Scheme for
development of minor fishing harbours
end landing centres in the country, the
Union Government have sanctioned
construction of minor fishing harbours
in Orissa at Dharma and Astarang,
and landing centres at Chandipur,
Sabeilia, Chudamani and Pathara.

Minor fishing barbour at Dharma
and the landing centre at Chandipur
have been completed. Construction of
fish lasding centres at Sabelia and
Cbudamuni are reported to be nearing
completion. The work at Pathara is
in progress. At Astarang, the work
on the approach road is in progress
and tenders for marine work have been
invited by the State Government.

The on-going construction at one
minor fishing harbcur and three fish
landing centres is expected to be
completed by the end of Seventh Plan.

Construction of fishing harbours is
undertakcu by the State Government.
How:zver, the Central Institute of
Coasta!l Cngineering for Fishery under
thz Mnistry of Agriculture and Rural
Devzioprert monitcrs  the  progress
and p ovid » technical guidance during
the pzriod of construction to expcdite
the construction of fishing harbours on
behalf of the Central Government.

Request from Government of Orissa
for Construction of Fishing Jetty

*815. SHRI SOMEATH RATH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether Orissa  Government
had requested Union Government to
sanction funds for the construction of
som. Fishing Jetty during Sixth Plan ;

(b) if so, the amount provided by
Centre to the Siate of Orissa during
that plan period for the above
purpose;

(c) the progress made in the cons-
truction of Fishing Jetty in the above
plan period; and
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(d) the details thereof ?

THE MINISTER OF STATE IN
THE DEVELOPMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) ; (a) Yes, Sir.

(b) Rs. 6,71 lakhs.

(c) and (d) ;: Under the Centraily
Sponsored Scheme, Government have
sanctioned small landing cenires mainly
for the benefit of traditional fi:hcrmen
at the following places during the
Sixth Plan :—

Estimated cost
(Rs. in lakhs)

1. Sabelia .42
2. Chudamani 14.07
3. Pathara 2.50

Constructicn of  fishing jetties at
Sabelin  and Chudamani is  nearing
completicn. Preliminary woik for the
construction of fishing jetty at Pathara
is in progress.

Production of Rajra per Hectare

*¥816. DR. G. VIJAYA RAMA
RAO : Will the Minister
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether per hectare yield of
Bajra was 632 Kg. in 1970-71,
544 kg, in 1975-76 and 492 kg. in
1983-84 ; if so. reasons for this
decline in performance ;

(b) the highest yicld obtained in
the country ;

(c) the per hectare yield of Bajra
in 1984-85 ; and

(c) whether Government will
revamp its Research rnd Development
Wing ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
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DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The per
hectare yield of bajra was 622 Kgs in
1970-71, 496 Kgs in 1975-76 and
1983-84. Thus, the
praductivity in  1983-84 has been
higher than that in the earlier years.

(b) The highest yield obtained in
the country so far is 646 Kgs. per
hectare in 1983-84.

(c) Final estimates of area and
production of bajra for 1984 85 have
not yet been reccived from all the
States. As such, it is not possible to
indicate the productivity of Bajra in

1984-85.

(d) Research and Development
Wing of the Government is continually
geared to increase the productivity of
all agricultural crops including bajra.

Techniques to Redace Cost of
Pepper Production

817. PROF. P. J. KURIEN : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state : ‘

(a) whether Government have under
their consideration proposals for under-
taking a research project to envolve
preservation and processing techniques
and finding out new wuses of pepper,
for envelving methods and techniques
to reduce cost of pepper cultivation and
for financing pepper production and
trade ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.
The Indian Council of Agricultural
Research has under consideration a
proposal to set-up a National Research
Centre for Spices in the VII Five Year
Plan. Pepper would, be the major
crop. The work relating to preservation
and techrological aspects pertains t0
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the Council of Scientific and Industrial
Research. The Ministry of Commerce
who is concerned with trade in pepper
have taken a decision to set-up a Spices
Board, in which the existing Cardamom
Board and the Spices Export Promotion
Council will be merged. This wounld
take care of international trade.

(b) The Planning Commission have
yet to consider and convey their appro-
val for setting up the proposed National
Rescarch Centre for Spices as sub-
mitted by the Indian Council of Agri-
cultural Research. Thereafter, the
details will be finalised.

Per Hectare Yield of Linsild

¥818. SHRI SRIHARI RAO : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) whether yield per hectare for
linsced dropped to 167 Kg. in 1979-80
from 275 kg/bectare in 1949-50 and
if so, reasons for decline in perfor-
mance ;

(b) the number of new and high
yielding varieties of linseed released so
far and the claims of expected yields
therefrom ; and

(c) whether Government have any
plans to revamp the Agricultural
Rescarch and Development Wing ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDO-
LAL CHANDRAKAR): (a) All India
per hectare yield of linseed during the
year 1949-50 was 275 Kgs. which
went down to 167 Kgs. during 1979-80,
which was a drought year. During
1983-84, the All India per hectare
yield of linseed reached to a level of

300 Kgs.

(b) 21 improved varieties of Jinseed
have been recommended by the Indian
Council of Agricultural Research for
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different regions and agro-climatic
conditions of the country with yield
potential ranging from 500 to 1500
Kgs. per hectare.

(c) Yes, Sir. The research on linseed
is being intensified to evolve high
yielding, short duratiop, rust and wilt
resistant varieties, Improved package
of practices is popularised through the
State Departments of Agricolture. It
is proposed to take up development
programme on linseed crop under the
National Oilseeds Development Project
during 1985-86.

[Transiatton]

Baonk Loan Given to Youths Under
TRYSEM

*819. SHRI SHANTI DHARIWAL :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the number of youths in Rajas-
than who have been given bank loans
for setting up their business after their
training under the TRYSEM (Training
of Rural Youth for Self-Employment)
programme during the last three years .
and

(b) the target fixed in this regard
for the whole country for Seventy Five
Year Plan and for Rajasthan during
1985-86 ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) :
Under the scheme of Training of Rural
Youth for Self-Employment ({TRYSEM),
the youth undergoing training may be
given a tool kit costing uptdo Rs. 500.
The trained youth are eligible for -
subsidy and bank loans, as per the
norms under the Iategrated Rural
Development Programme, depending
upon the economically viable schemes
taken up by the trained youth for self-
employment. Therefore, the seclf-em-
ployed youth includes those who have
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been given tool Kits costing up to
Rs. 500 and/or those who bave been
given subsidy and loan.
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The number of such youth during
the last three years in Rajasthan is

given below :

Year Number of self-employed youth
1932-83 18,818
1983-84 12,477
1984-88 (upto February, 1985) 7,779
TOTAL : 36,074

As the Seventh Plan has not been
finalised so far, the targets for Seventh
Plan for the country camoot be indi-
cated now. For 1985-86 Government
of Rajasthan has fixed a target of

20,000 vyouths for tramming under
TRYSEM
(English)
Prices of Fertilizers
*820. PROF. BIMAL KANTI

GHOSH : Will th: Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether the retail price of
fertilizers that the farmer in India bas
to pay, is the highest as compared to
the price paid by the farmers in other
countries;

{b) to what extent the prices of
fertilizers bave been increased during
the past three years ;

' (c) the reasons for keeping the
price of fertilizers so high ; and

(d) whether Government have any
proposals to bring down the prices of
fertilizers to a level which the farmer
can afford ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The retail
Prices of fertilsiers which the Indian

farmer has to pay are not the highest
in the world. They are at reasonable
levels, which allow a reasonable return
to the farmer taking into account the
market conditions. The Government
of India substantially subsidised fertili-
str use to the extent of over Rs 1900
crores 1n 1984-85, so that fertiliser
prices could be held at such reasonable
levels.

(b) Fertiliser prices have not becen
increascd during thz last three years.
In fact, the prices were reduced by
73 % with effect from 29.6.83.

(¢) The prices of fertilisers are not
considered to be so high.

(d) There is no proposal at present
to further bring down the prices of
fertilisers, as they are already heavily
subsidised.

Transport Problem in Metropolitan
Cities

*§20-A. SHRI YASHWANT RAO
GADAKH PATIL : Will the Minister
of WORKS AND HOUSING be pleased
to state :

(a) whether with the ever-growing
population and increasing traffic on
roads, Goveroment have made any
assessment with regard to the require-
ments to tackle the growing transport
problem in the mstropolitan cities ;

and
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(b) if so, the details thereof ?

THE MINISTER OF WORKS AND

HOUSING (SHRI ABDUL GHAFOOR):

(a) Yes, Sir.

(b) A Committee was wet up by
the Planning Commission in August,
1984 to assess the transport require-
ments of these cities in totality so as
to have zn integrated view of transport
problems specially keeping in mind the
ever growing population and the
vehicular traffic vis-a. vis their cffects
nn the wurban transport system. The
Committee recommended a muiti model
public trans<port system. On the basis
of recommendations of fthe NTPC, a
woiking group was set up in the
Ministry of Woiks and Housing—nodal
Ministry for Urban Transport—who have
taken up examination of the matter,

T. V. Studios in India
*§21. SHRI K. P. UNNIKRISH-
NAN Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :

(a) the pumber of T.V. studios in
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India the date of installation and leve
of the equipment ?

(b) whether the equipments in most
of the studios are cutdited ; and

{c) if 50, rhe steps being taken to
re-equip the Studios with modern
cquipment ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) The requisite details of
TV studios are given in the attached
statement. Equipment used in the TV
studios is of professional standards.

(b) and {c) Subject to availability
of resources, equipment in ths TV
studios is being replaced in a phased
mazoer.  Some of the equipment has
already been replaced and orders have
already been placed for replacement of
cquipment for 3 more studios. Imple-
mentation of proposals for replacement
of balance equipmen*, which ate due
for replacement, wil! depend on the
availability of resources during the VII
Plan period. The VII Pian is yet to
be approved.

Statement

Delails of Existing TV Studious

Sr. No. Location of Date of Level of
TV Studios Commissioning Equipment
1 2 3 4
1. Delhi September, 1959 Black and White (B&W)
equipment and colour OB
Van.
2. Bombay October, 1972 —do—

3. Srinagar

4. Calcutta

5. Madras

6. Luckoow

January, 1973

August, 1975

August, 1975

November, 1975

B&W equipment

B&W equipment and
colour OB van

B&W equipment

B&W equipment
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7. Jalandhar

8. Hyderabad
(Upgraha Kendra)

9. Gauhati
10. Trivandrum
11. Bangalore

12. Delhi
(Upgraha Kendra)

13. Cuttack

(Upgraha Kendra) May,1974

April, 1979

December, 1974

March, 1985

Japuary, 1985
November, 1983

June, 1574

B&W equipment and
colour OB Van.

B&W equipment

—do—

__do—

—.g o—

—do—

In addition, Doordarshan wuses a
TV studio of Space Applications Centre
at Ahmedabad. Limited facilitics (ENG
equipment) for production of field—
based programmed have been provided
at the INSAT TV Centres located at
Nagpur (August, 1982, Ranchi (July,
1984), Gorakhpur (July, 19°4) and
Rajkot (July, 1984).

Coverage of Radio Station at
Gangtok

%¥822. SHRIMATI DIL KUMARI
BHANDARI: Will the Minister of
INFORMATION AND BRCAD-
CASTING be pleased to state :

(a) whether he is aware that the
Radio Station at Gangtok, Sikkim, does
not cover beyond the radius of twenty
kilometer ; and

(b) the steps Government propose
to take to strengthen the trapsmitter so
as to cover the entire State ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) Yes, Sir.

(b) Approved 6th plan envisaged
the instaliation of a permanent station
with a 20 KW MW transmitter on
regular mast at Gangtok, Action is on
bhand to implement the scheme.

Finalisation of Scheme for Housing
Construction

*#823. SHRI MURLIDHAR MANE :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a scheme for hcusing
construction has recently been finalised
by Government wich someo foreign
country,

{(b) if so, the details of the scheme
and when it is expected to be
completed;

(c) whether rural people of the
country are also to be benefitted from
the scheme; and

(d) if pot, the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING (SHRI1 ABDUL
GHAFOOR) : (a) Yes, Sir.

(b) The arrangement enfered into
with Kreditanstalt Fur Wiederanfban
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(KFW), a techno-financial agency of
Federal Republic of Germany, provides
for scheme for Site and Services/Core/
Skeletal housing etc. meant for the
Economically = Weaker Sections of
Society in urban areas.

The offer of loan for DM 20
million (equipment to Rs. 8.00 crores)
will be open upto 3ist December,
1987.

(c) and (d) : As per the terms of
the present agreement, the loan is con-
fined to urban areas only.

Production of Ragi

#8324 SHRI K. RAMACHANDRA
REDDY : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether production of Ragi
per hectare was 1183 kgs. in 1978-79
which has dropped to 1105 kgs. in
1982-83 and if so, reasons for (his
decline in performance;

(b) what was the yield in 1983-84
and 1984-85; and

(c) wheiher Government will
revamp its’ Agricullare Research and
Development Wing at the earlist ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a)and (b) :
The production of Ragi per hectare was
1183 Kgs in 1978-79, 922 Kgs 1982-83
and 1150 Kgs in 1983-84. The
decline in productivity during [982-83
was due to sevre drought conditions
faced by the principal producing States
in the country. Final estimates of are a
and production for the year 1984-8$§
have not yet been received from all the
States. However, on current assess-
ment the productivity is likely to be
lower as compared to the previous year
due to drought conditions faced in the
main producing States of Koarnataka
and Aadhra Pradesh,
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(c) Research and Development
Wing of the Government is continually
geared to increase the productivity of
all agricultural crops including ragi.

Production of Edible Mushrooms

*¥825. SHRI VIJAY N. PATIL :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the estimated production of
edible mushrooms in the country last
year; and

(b) the schemes to promote the
cultivation of mushrooms in a big
way ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) There is no
offiicial data available on the production
of cdible mushroom in the country.
However, it is rcughly estimated at
about 1000 tonnes per year.

(b) A project for the development
of mushroom cultivation in Himachal
Pradesh was implemented with UNDP
assistance from November, 1977 to
October, 1982.

A new project on mushroom pro-
duction in India is proposed with
assistance from Netherlands from imple-
mentation in the States of Jammu and
Kashmir, Himachal Pradesh, Uttar
Pracesh and Karnataka.

Region/Project Offices of National
Cooperative Development
Corporation

*826. SHRI S. KRISHNA
KUMAR : Will the Minister of AGR1-
CULTURE AND RURAL DEVELOP-
MENT be pleased (o state :

(a) names of State where National
Cooperative Development Corpo-
ration has its Regional or Project
Offices ;
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(b) whether there is Regional or
‘Project Office of National Cooperative
Development Corperation in Kerala ;

and

(c) whether Government propose to
open an office of the National Coope-
rative Development Corporation in
Kerala for implémentation of the
Corporation’s scheme in that State ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The
Headquarters of the seven Regional
Office by the National Cooperative
Development Corporation are located
in the States of Assam, Karnataka,
Maharashtra, Rajasthan, Uttar Pradesh
and West Bengal and the Unoin Terri-
tory of Chandigarh ; and those of the
seven Project Offices, in Andhra Pradesh,

Bihar, Gujarat, Himachal Pradesh,
Madbya Pradesh, Orissa and Tamil
Nadu.

(b) and (¢) : The Regional Office at
Banglore, whose jurisdiction extends to
Kerala, looks after formulation of and
monitors the implementation of, the
Corporation’s scheme in Kerala.

Farming Mathods

#827. SHRI MAHENDRA
SINGH : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether most of the farmers in
Madbya- Pradesh are wunable to adopt
developed methods of farming;

(b) if so, the reasons thereof;
and

(c) the steps taken or proposed to
be taken by Government in this
regard ?

. THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) and (b):
No, Sir.
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(c) Steps taken by Government to
increase awarness and adoption of
modern farm methods include the
following : (i) Farmers are made aware
of improved farming mathods through
systematic transfer of technology under
Training and Visit system of farm
extension. (ii) Farmers are also made
aware of improved methods through farm
fairs, organised study tours, and field
trmonstrations with a view to increasing
their adoption of modern technology in
crop production. (iii) Research-exten-
sion linkage is strengthened so as to
generate appropriate farm technologies
for varying agroclimatic conditions, and
according to resource capabilities of
farmers, and (iv) Farm information
support is also extended through mass-
media etc. for making the farmers
aware improved farming methods.

Floor Price of Cotton Fixed by APC

*828. SHRI DIGVIJAY SINGH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the Agriculture Prices
Commision has fixed the floor price of
cotton and if so, what is the price;

(b) how does this price compare with
the near average market price of the
different types of cotton during the year
1984; and

(c) what is being planned to bring
floor pice nearer to the market price ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.-
LAL CHANDRAKAR) : (a) The
Government fixed the support prices of
cotton for 1984-85 season at Rs. 410
per quintal for F-414/H 777 variety
and Rs. 5§35 per quintal for H-4 variety
as recommended by the Agricultural
Prices Commission, repamed as Commis-
sion for Agricultural Costs and Prices.

(b) Till October, 1984, the average
market prices of aiﬂ'gront varieties of
cotton were much above the support
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prices, but with the arrival of the new
crop the market prices declined from
the unusally high levels. While these
gero ally ruled above the support levels,
in some centres they tended to come
close to or even go below the support
levels, particularly in the case of long
stable varieties.

(c) The support price is in the
nature of a long term guarantee to
assure the farmers that in the event of
a glut; the produce will be purchased
by public agencies at support prices to
prevent prices going below the support
level.

Ceotton, Jawar, Bajra not Covered
Under Crop Insurance Scheme

¥329. SHRI BANWARI LAL
PUROHIT : Will the Minister of
AGRICULTURE AND RURAL

DEVELOPMENT be pleased to state :

(a) wbether Cotton, Jwar, and
Bajra are the items which are not
covered under the Crop Insurance
Scheme ;

(b) if so, the reasons therefore ;

(c) whether Government have recei-
ved representation from the Maharashtra
Government to include the said three
items in the Crop Insurance Scheme;
and

(d) if so, the reaction of the Central
Government thereto and by whena
final decision is likely to be taken to
include (he said items in the scheme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) and (b):
No, Sir. Only Cotton crop has been
excluded for the time being as it is
proposed to cover the cash crops ata
later stage after assessing the progress
of the scheme in respect of cereals,
pulges and oilseeds.

(c) and (d) : Yes, Sir. On represen-
tation from the Government of
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Mabharashtra, it has been decided to
include millets (which include Jawar and
Bajra) in addition to Paddy, Wheat,
Pulses and Oilseeds under the New
Scheme. Cash Crops like Cotton,
would be covered under crop insurance
subsequently.

Setting up of Alr Station at
Ayodhya

*830. SHRI NIRMAL KHATRI :
Will the Miuister of INFORMATION
AND BROADCASTING be pleased to
state ~ whether keeping in view the
importance of Ayodhya aand also to
promote Awadhi languige Government
propose toset up an All India Radio
Station there and if so, by what time ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : Ayodbya is well served by
the AIR Stations at Lucknow and
Gorakhpur. There is, thus, no felt
need at present, to set uwp a radio
station there.

Moratorivm on Strikes and Lock.
Oauts

*831. SHRI EDUARDO :
FALEIRO Will the Minister of LAB-
LABOUR b:pleased tostate :

(a) whether Government have
initiated any move with managements
and labour unions to bring about a
moraetorium on strikes, lock-outs and
closures for two years to incCrease
industrial output ; and

(b) if so, details of the same ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANIJIAH) (a) and (b) : In bis
letter dated the 14th January, 1985 to
the State Chief Ministers, the Labour
Minister had suggested that the State
Governments, in order to increase
production and productivity, might
call representatives of both the trade
unions and employers and discuss the
steps necessary to ensure that there are
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neither strikes nor loc-kouts for the next
four to five years. A number of state
Governments have informcd that the
matter is receiving their attention.

T.V. Expagsion Programme

*832 SHRI B. L. SHAILESH : Will
the Minister of INFORMATION AND
BROADCASTING be pleused to state
whether Government have formulated a
programme to provide television sets in
the rural areas for community use for
the expansion of television programme
and if so, the number of television sets
proposed to be provided during the next
two years ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : Deployment of 2000 VHF
TV sets and 2000 direct reception sets
for community viewing in ° selected
villages of three district clusters
in the six States of Andhra Pradesh,
Orissa, Bihar, Uttar Pradesh, Gujarat
and Maharashtra was approved during
VI Plan under the INSAT utilisation.
scheme. 883 direct reception sets and
358 VHF sets have been installed under
this scheme and installation of the
remaining sets is on hand. There is no
approved scheme for deployment of
additiona!l community viewing sets
during the next two years. State
Governments have, however, been
requested to provide additional commu-
nity viewing TV sets.

Semiority Lists of Work-charged Staff

6133. SHRIMATI GEETA MUK-
HERJEE ; Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Zonal Officers (W.C.) of
C.P.W.D. have been assigned duty to
prepare regional seniority lists of work-
charged staff for purposes of confirma-
tion as permanent ;

(b) if so, whether senmiority lists
propared by Zona! officer (W.C.)Bombay
do not contain the date of birth of the
workers ;
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(c) whether seniority lists prepar-
«d by Zonal Officer (W.C.) Calcutta do
not contain the date of joining the
Department of the workers ;

(d) whether seniority lists prepared
by Zonal Officer (W.C.) New Delhi
do not contain the Machine No. of the
service book of the workers ;

(¢) whether the seniority lists
prepared by all Zonal Officers do not
state whether the workers are confirmed
in the same posts or lower posts ;

(f) if so, whether any step is being
taken to rectify these irrcgularities ;
and

(g) if not, the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHAFOOR);
(a) Yes, Sir. )

(b) The seniority lists issued by
Zonal Officer (WC), Bombay do not
contain the date of birth of the Work-
charged staff of the civil categories

{c) This is not true.

(d) The seniority issued by the
Zonal Officer (W.C.) New Delhi as on
1/1/83 do not contain the Machine No.
of the Service book of the workers.

(e) The seniority lists prepared by
the Zopal Officers, Calcutta and New
Delhi contain the colomn of confir-
mation in the post in which the name of
the worker appears. The seniority
lists issued by Zonal Officer Bombay
does not give indication of Confir-
mation.

(f) Column for Machine No, js
being provided in the seniority lists by
the Zonal Offiicer New Delhi. Corri-
gendum indicating date of birth and
grade in which confirmed is being issued
by Zonal Officer, Bombay.

(g8) Does not arise,
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[Transiation)

Permission for Construction of
Houses to the Residents of Sadh
Nagar-I and II Palam Colony

6134. SHRI BHARAT SINGH :
Wil the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Sadh Nagar-I, Sadh
Nagar-II, Falam Colony, New Dclhi
declarcd as reguialed as regularised on
12 April, 1980 ;

(b) if so, whether people living in
Sadh Nagar-1, Sadh Nagar.Il and Palam
Colony, New Delhi are not given per-
mission for construction of houses ;

(c) if so, the reasons therefor ; and

(d) the time by which Government
will grant such premission to them ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHAFOOR)
(a) The Palam Group of unauthorised
colonies including Sadh Nagar-I and II
and Palam Colony were approved on
5-6-1980.

(b) to (d): The policy regarding
grant of permission for construction of
houses in the regularised colonies has
not yet been finalised. Efforts are
being made (o sort out the issue ear y,
but it is not feasible to lay down any
time limit.

[English)
Problems of Urdu Press

6135 SHRI ABDUL HANNAN
ANSARI : Will the Minister of INFOR-
MATION AND BROADCASTING be
plcased to state :

(s) whether president, All India
Urdw Press Correspondents Association
Dupspur Cantt, Patna bas submitted
a memorandum on 13-1-85 and 20-3.85
regarding problems of Urdu Press ;

(b) if so, the details thergof ; and
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(c) the action taken by Govern-
ment in the matter ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a) and (b) : Only one letter
dated March >0. 19.5 has been receiv-
ed from Shri Mohd. Moin Ansari,
President All India Urdu Press Corres-
pondents’ Association, Danapur Caatt.,
Patna reparding posting a press photo-
grapher and making available Urdu
Typewriter etc. at PIB’s Office, Patna.

(c) The matter is receiving atten-
tion of the Government.

Threat of Strike by Indian Federa-
tion of Working Journalists

6136. SHSI BHOLA NATH SEN :
Will the Minister of LABOUR be plea-
sed to state

(a) ‘whether the Indian Federation
of Working Journalists and some other
trade unions have threatened to launch
strike in npational newspapers if an
interim relief of Rs.300 is not announb-
ed within 101 days of the constitution
of wage board ;

(b) 1if so, the details of any such
ultimatum recesved by Govirnment
from the representatives of working
Journalists ;

(c) the steps taken/proposed to be
taken ; and

(d) the present position ?

THE MINISTER OF STATE OF.
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) to (b): The Indian
Federation of Working Journalists has
given a representation on 17th April,
1985, wherein they have demanded
that an interim relief of Rs. 300 per
month, irrespective of existing pay-
scales and the class of nenwpapers and
news-agencies, be paid to working
journalists and non-journalists from a
date within 1Q} days after the constitu-
tion of the Wage Boards.
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The Governments has decided to
copstitute  two Wage Boards—one for
woxkingéunmlims and the other for non
jopgpalist newspaper cmployees. The
Government shall examine the question
of granting interim relief, f any, in
conggltation with the Wagc Boards, as
per provisions laid jown in Working
Journaligts and Other Newspaper
Employees (Cond:tions of Service) and
Misgellancous Pr-visions Act, 1955.

Mouey Earmarked for Kharif Crop
Insurance in Mabarashtra

6137. SHRI R M. BHOYE : will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) the details of thc amcunt of
money earmarked for Kbarif Insurance
in the State of Maharashta ;

(b) whether apy sum is likely to
be contributed by the Central Govern-
ment ; and

(¢) ifso, the amount of money to
be contribated ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) to (c) : A new
comprehensive crop insurance scheme
has been introduced in the country. The
scheme will be extended to States and
Union Territories, who signify their con-
currence to participate. The General
Insurance Croporation of India would be
the leading insurer with the States as
co-insurers. The premium and losses will
be shared by the General Insurance
Corperation of India and the State
Governments in the ratio of 2: 1. It is
proposed to set up a State Crop In-
surance Fund in.each State. The Cent-
ral Govemmgnt would contribute to
the initial corpus of the fund on
a matchipg . basig,, In  respect of
small and marginal farmers, 50% of
the premimm spuyable by sugh farmers
would be subsidised equally by
;l;o Central naid thé State Governments.

o State-wit% alloggtion of funds is
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possible in advance as actual expenditure
incurred by the State Governments
wculd be reimbursed to the extent of
Central Governments share.

Seminar on iligh Rise Development
Policy in Delbi

6138. SHRI MOHJO. MAHFOOJ
ALI KHAN : Wil the Minister of
WORKS AND HOUSING be pleased to
state .

(a) whether at a Seminar on High
Rise Development Policy recently held
in Delhi and Delhi Master Plan, Zonal
Plans and the New Delhi Redevelop-
ment Advisory Counci! recommendations
were severely criticised; and

(b) if so, what are the salient
features of the observations made at the
scminar and what is the rezction of
Government with regard thereto ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b): In this
Seminar organised by the Delhi Urban
Arts Commission in March, 19885, the
participants made observa‘ion on the
high-rise development inciuding plan-
ning aspects of Master Plan/Zonal Plan
Recgulations, density, site coverage,
FAR, etce The Delhi Urban Arts
Commission are processing the sugges-
tions made in the seminar. The recom-
mendations of Delhi Urban  Arts
Commission will be examined on their
receipt.

Fall in Production of Milk in Tamil
Nadu

6139. SHRI N. DENNIS : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state

(a) whether the milk production
has stagnated or fallen in Tamil Nadu
despite maximum financial assistance
being given to producers under Opera-
tion Flood I and II; and

(b) if so, steps being taken to
improve the production of milk in the
State of Tamil Nadu ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) and (b) :
No, Sir. The milk production is
anticipated to have increased from 18.6
lakh tonnes in 1979-80 (base year of
the 6th Five Year Plan) to 26.0 lakh
tonnes in 1984-85. There is, therefore,
no stagnation or fall in milk production
in Tamil Nadu.

. Allocation of Fund to States by
HUDCO for Housing

6140. SHRI PRIYA RANJAN
DAS MUNSI : Will the Minister of
WORK SAND HOUSING be pleased to
state

(a) the total funds allocated for
heousing (Rural) for West Bengal during
Sixth Plan Period and how much bave
been spent out of it;

(b) the total amount sanctioned for
West Bengal, Orissa, Kerala and Andhra
by HUDCO for housing and the pro-
gress made in these States; and

(c) reasons for poor perfomance by
these States in this regard ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) An outlay of Rs.
12.00 crores was provided for Rural
House-sites-cam-Construction Assistance
Scheme for landless workers in the
Sixth Plan (1980-85) for West Bengal.
As per the information contained in the
draft Annmal Plan 1985-86 of the Siate
Government the amount spent is as
under :—

Actual expcnditure—Rs. 599.76 lakhs.
(1980-84)

Anticipated
expenditure -
(1984-85)

=—Rs. 145,00 Jakhs.

(b) and (¢) : The total amouat of
loan samctioned to these States for
bousing scheme during the 6th Plan
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period was Rs.230.34 crores against
which an amout of Rs. 153.99 crores has
already been released based upon the
performance both in physical and
financial terms.

Reconstitation vf Film Censor Board

6141, SHRI LAKSHMAN
MALLICK : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether Government have
reconstituted the Film Censor Board,

(b) if so, the details in this regard ;
and

(c) the guidelines with regard to
ccnsoring of feature films ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) and (b) : In May, 1984
the Board of Film Certification bad 6
members apatt from "the Chairman.
Later in 1984 the Central Government
appoiated 15 more persons as members
of the Board. Three of them did not
accept the appointment due to personel
reasons. Onc member has since resign-
ed the membership. Thus the Board
bas mow a Chairman and 17 other
members as shown below :—

Chairman

1. ~ Shri Bikram Singh

Members

Kumari A. M. Nandkarni
Shri L. V. Prasad

Smt. M. Nasrullah
Kumari Shanta Gaodbi
Smt. Sarayu V. Doshi

7. Shri. Blupen Hmm

8. Prof. V. B. Vaamali

9. 8bri D. Ramanajam

bl

woa oW

-
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10. Ms. Aparna Sen

11. Shri Samil Banerjee
12. Dr. B. K. Chandra Sheka:

13. Shri T. S. Narasimhan
14. Shri P. Bhaskaran

15. Shri K. Ravindranathan Nair

16. Shri C. V. Sreedhar

17  Sbri C. P. Sippy

18. Shri T. Subbarami Raddy

(c) A copy of the guidelines issued
by the Central Government to the
Board of Rilm Certification is laid on the
Table of the House. [Placed in Library.
See No. LT—1112/85].

Setting up of a National Research
and Development Centres n the
Country

6142. SHRI SANAT KUMAR
MANDAL : Will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT bc pieased to state :

(a) whether Government are setting
gp several national research and
development centres in the country with
a view to initiating a ‘‘fruit, vegetables,
horticultaral products like bananas and
flowers”’ revolution;

{b) if so, the broad outlines of the
project in the offering;

{c* whether any such ceetre will be
sct up in West Bengal also ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir.
The Iadian Council of Agricultural
Rescarch has proposed to the Planning
Commission for the ecstablishment of
National Research Ceatres for selected
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fruits, vegetables and floricaltural crops
ctc. in the 7th Five Year Plan.

(b) A proposal to set up eight
national research centres for banana,
citrus, arid horticulture, medicinal and
aromatic plants, cashew, spices, onion
and orchids is under consideration.
These centres are expected to deal with
the basic and applied research problems
of these crops.

(¢) and (d) : The VII Plan proposals
are still under consideration of the
Planning Commission The actual
location of the above centres has not
yet been decided. The:e two questions
do not therefore arise at this stage.

Films Certified for Commercial

Screening
6143. SHRI JAGANNATH
PATTNAIK : Will the Minister of

INFORMATION AND
CASTING be pleased to state :

BROAD-

(a) the number of films which have
been certified for commercial screeing
during 1983 and 1984, languagowise;

(b) the number of films for adults
and others separately;

(c) the validations of right for such
commercial exploitation,

(d) the number of films out of them
not certified so far ; and

(e) the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) The number of feature
films certified for public exhibition by
the Central Board of Film Cecrtification
duri g 1983 and 1984 is as follows :—

1983 1984

Indian feature films 741 833
Foreign featu_re films 124 57
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The language-wise  break.up of
Indian feature films and the break-up
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(b) The categorywise break-up of
the feature films certified by the Central

Malayalam 112 121

based om couatry of origin in respect of . . .
imported feature films are given in the Board of film Certification is as
attachrd Statement I and II. follows :—
Category of certificate ’
U UA A S Total
1983—1Indian feature 1
films 490 33 218 - 741
Foreign feature
films 64 6 54 —_ 124
1984 — Indian featuie
films 465 67 301 — 883
Foreign feature
films 23 7 27 _— 57
(¢) Before 259.84 all certificates 1 2 3
issued by the Central Board of Film —
Certification were valid for a period of
ten years at the end of which fresh Kannada 72 81
certificates had to be obtained. The Bengali 49 35
Central Gonvenment has removed this Guiarati 27 30
restrietion from 25-8-84. vjarati
Marathi 20 25
(d) apd (e) : Nil. .The ﬁlfns are Panjabi 19 10
not required to be certified again now, .
by the Board in view of the exemption Oriya 12 14
order issued by Central Government. Bhojpuri 11 9
Statement-1 Urdu 4 !
Assamese 4 5
Statement showing the number of Rajasthani 4 2
Indian feature films certified by R
the Cenmiral Board of Film Certi- Maaipuri 3 2
fication, Languagewise Nepali 2 4
- — - English 1 2
Calender year Silent 1 —
T T = Khasi 1 1
Language 1983 1984 Haryani 1 4
) Garhwali 1 1
1 2 3 Tulu 1 1
Sanskrit 1 -
Telugu 134 170 Kashmiri 1 -
Hindi 132 165 B.riibasha —-— -1
Sindh — 1
Tamil 128 148
Totai 741 98




49 Written Answers

Statemer t-11

No. of linpo-ted feature films certified by
the Central Board of Film Ce:tificatian

Calender year

Country of origin

1983 1984

US.A. 73 29
U.K 12 9
U.S.S.R 18 7
Japan 5 1
France 10 2
Australia 1 -
Italy 2 4
West Indies 1 —_
China 1 3
Canada 1 —
Saudh1 Arabia — 1
Hong Kong — 1
Total 124 « 57

Protection to Tribal Labour in
Mining Industry in Orissa

6144. SHRI SIDHA LAL
MURMU : Will the Minister of
LABOUR be pleased to state :

(a) what are the protections granted
to the tribal labour employcd in the
mining industry in Orissa specially in
Mayucbhaonj district; and

(b) steps taken by Goverumet to
ensure the implementation of the
safety regulations in these mines so oS
to protect the life of the labourers ?
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) and (b) : The safety,
health and welfare of workers employed
in mines is regulated under the pro-
visions of the Mines Act, 1952, and
the rules and regulations framed
thereunder and applies to all workers
employed in the mine whether they are
tribe labour or others. The act is
enforced by the Directorate General
of Mines Safety The officers of the
Directorate 'nspect mines periodically
ensure compliance with the provisions
of the Act.

Construction of Rural Godowns

6145. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the number of rural godowns
constructed so far in Orissa ;

(b) whether the Central Ware-
housing Corporation has given special
emphasis on the construction of rural
godowns; and

(¢) if so, the number of rural
godowns likely to be constructed in the
country and particularly in Orissa during
the year 1985-86 ?

THE MINISTER OE STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Under the
scheme of Establishment of a National
Grid of Rural Godowns being executed
by the Department of Rural Develop-
ment from 1979, the number of rural
godowns reported complcte by the
Orissa State Government 15 20, with a
capacity of 15,500 Metr c tonnes, as on
31.12.1984 Specific nformation about
the total pumber of rural godowns
constructed by various other public and
private agencies is not maintained.

(b) No, Sir.

(c) Does not arise.
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Scarcity of Drinking Water in
Government Quarters of Kali-
bari Marg, New Delhi

6146. SHRI RAM BHAGAT
PASWAN : Will the Minister of
WORKS AND HOUSING be pleased to
state

(a) whether Central P.W.D. is
aware about the scarcity of drinking
water in the Government Quarters in
H-Block, at Kalibari Marg, New Delbi;

(b) whether the Ministry of Works
and Housing will give the necessary
instructions to C. P. W. D. for taking
appropriste  action to solve the
water scarcity problem, especially for
the ansuing summer season;

(c) whether the Ministry of Works
and Housing will take necessary steps
for streamlining the water supply system
and ensuring regular uninterrapted
supply of water between 5 A.M. and
10 A.M. in the morning and between
S P.M.,and 10 P.M. in the evening in
the ebove said area; and

(d) if not, the reasons thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a)to(d) : The infor-
mation is being collected and will be
laid on the Table of the Sabha.

Opening of State Emporiom of
Publications Division at
Bhubaneswar

6147. SHRI ANADI CHARAN
DAS : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the Sales Emporium of
Pablications Division is scheduled to be
opened at Bhubaneswar during 1985-86;
and

(b) if so. how long it would take to
open the Emporium amd from which
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date it would be possible to start sale
of NCERT text books at Bhubanewar ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHR! V. N.
GADGIL) : (a) There is no proposal to
opea a sales Emporium of Puablications
Division at Bhubaneswar during
1985.86.

(b) Does not arise.

Implementation of Tribal Sub-Plan
and Component Plan

6:.48. SHRI GIRDHAR
GOMANGO : Will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) whether his Ministry has pre-
pared Trital Sub-plan and component
plan for Schedu!ed Castes by indenti-
fying the schemes and programmes and
earmarking the funds for the same
during VIth Plan period;

(b) if so, the details
dezartment~wise
his Ministry;

thereof,
and division-wise of

(c) whether similar approach has
been adopted and allocations made for
Seventh Plan also; and

(d) if so, the progress made so far
in this regard for annual plan of
1985-86 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Yes, Sir.

(b) Statements I and II are placed
on the Table of the House.

(c) The Seventh Plan is yet to be
finalised.

(d) It is too early to assess the
progress during 1985-86.
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Statement-I1

Integroted Raural
Develoement Programme

Nationol Rural
Employment Programme

1. 30% of the beneficiaries to belong

to scheduled castes and scheduled
tribes.

2. Atleast 309% of the benefits in

terms of subsidy and institutional
finance to go to scheduled castes
and scheduled tribes.

1. Individual beneficiary-oriented
works permitted in the case of
scheduled castes, scheduled tribes
and bonded labour as an exception.

2. 109 of the allocations earmarked

for utilisation on works exclusively
benefiting scheduled castes and
scheduled tribes.

[Translation)

Supply of Electricity to Farmers
during Harvesting Season

6149. SHRI DHARAMVIR
SINGH ; Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government are aware
that Uttar Pradesh has been in the grip
of drought for a long time as a result
of which rabi crop has been adversely
affected and sugar-cane and wheat
production have also declined due to
erratic electricity supply in Western
Uttar Pradesh; :

(b) whether foodgrains lying in the
open get damaged due to natural cala-
mities such as hail-storms, rain and
storms; and

(c) whether with a view to ensure
that work of harvesting and thrashing
of rabi crops and stocking of foodgrains
in Western Uttar Pradesh is completed
early, Central Government have issued
any directive for the supply of electri-
city to this erea in Uttar Pradesh and
and if so, when ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL

DEVELOPMENT (SHR! CHANDU-
LAL CHANDRAKAR): (a) Out of
57 districts in Uttar Pradesh 22 districts
are in the grip of drought. The esti-
mates of production of rabi crops and
sugarcane have not yet become available
from the U.P. State.

(b) Yes, Sir.

{c) The supply of power to agri-
culture sector is the responsibility of
The State Goverument of U. P. The
Central Government has been writing to
the State Governments to accord prio-
rity to agricuiture sector in supply of
electricity.

[English)

Cyclone Relief Sheds in Coastal
Andhra Pradesh

6150 SHRI C. SAMBU : Will 1he
Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleused
to state

(2) whether there are any proposals
to construct cyclone-relief sheds in coas-
tal Andhra Pradesh ;

(b) if so, the details thereof ; and
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(c) the total investment made in
Sixth Plan and that proposed for the
Seventh Plan in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR): (a) to (c): 100 Cy-
clone Relief Sheds have been construct-
¢d in Andbra Prade:h under European
Economic Community assistance during
Sixth Plan period. The proposals for
construction of additional cyclone relief
sheds during VIIth Five Year Plan have
not yet been finalised.

[Transiation)

Registration of Plots under Rohini
Scheme

6151. SHRI VISHNU MODI Will
the Minister of WORKS AND HOUS-
ING be pleased to stete .

(a) whether the regis'ration decds
of plo's und:r Rohin1 Housing Scheinc,
alloted in the frst draw by the D.D.A.,
have not been issued so far ;

(b) if so, the time by which it1s
proposed to issue registration deeds for
Janta, L.I G. and M.L.G. plots whose
physical possession has already been
given by the DDA ; and

(c) if it is not proposed to register
them, the reasons therefor ?

THE MINISTER OF WORKS AND

HOUSING (SHRI ABDUL GHAFOOR) :

(a) Yes, Sir.

(b) and (c) : The work relating to
the preparation of deeds in relation to
the cases of of the aliothes the first draw
who have been ginen physica' possession
of the plots has been taken up by DDA
and they are taking all steps to complete
the same at their earliest.

[English)

Newsfilms Used In Doordarshan
News Bulletins

6152, PROF. RAMAKRISHNA
MORE : Will the Minister of INFOR-
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MATION AND BROADCASTING be
pleased to state :

(a) whether News films wused in
Doordarshan News bulletins are edited
only once for all the news bulletins ;

(b) if so, the rationale of haviag
scparate producers fer each bulletin -
and '

l(c) if not, duration of films used in
various news bulletins during the period

from Ist April, 1985 to 15th April,
1985 ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION

AND BROADCASTING {(SHRI V. N.
GADGIL) : (a) No, Sir.

(b) Does not arise.

(c) The total duration of news films
used during the period from Ist April
to 15th April, 1985 for Hind: and
Englhish news bulletins was 2 hours 45
minutes 28 second and 3 hours 10
minutes 22 second respectively.

Shartage of Doctors and Medicines
in ESI Hospital

6153. SHRI HARIHAR SOREN :
Will the Minister of LABOUR be pleas-
ed to state :

(a) whether Government are aware
of the shortage of doctors, medcines,
beds and other necessary amenities in
E.S.I. Hospital at Joda in Keonjhar
district, Orissa ; v

(b) if so, the steps takem or pro-
posed to be tuken to appoint more
doctors, supply medicines etc., in the
above ESI hospital ; and

(¢) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) to (c): No ESI
Hospital has been established at
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Joda in Keonjbar district, Orissa.
However, a 50 bedded hospital under
Iron Ore, Magancse Ore and Chrome
Ore Labour Welfare Fund has been
established at Joda. This hospital was
commissioned in June, 1978. One post
of Specialist Surgcon and four posts of
Medical Officers have been saanctloned.
The post of Spec.alist Su,geon is vacant
at present. No report hag bcen received
for shortage of medici nes and other
amenities.

Import of Dry Fuuits by NCCF

6154. SHRI BALASAHEB VIKHE
PATIL : Will the Minister. of FOOD
AND CIVIL SUPPLIES be pleased to
state

(a) whether Nationa! Co-operative
Consumer’s Federation of India, Panchi-
shila Marg, New Delhi was permitted
to import dry fruits worth Rs. 100
lakhs on the condition that tirey will
distribute in consumer picks to Super
Bazar, Delbhi at a profit margin of 5
per cent ;

(b) if so, whether NCCF did abide
by both the conditions ; and

(c) if not, details of action taken in
the matter ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) to (c¢): The National
Cooperative Consumer’s Federation of
India Ltd., (NCCF) New Delhi, was
granted an ad-hoc licence worth
Rs. 100/- lakhs CIF for import of
dry fruits omn the condition that it
should distribute the imported dry
fruits at a profit margin of 5 per cent
in consumer packs to Super Bazars,
and not to Super Bazar, Delhi alone as
mentioned 1n the Question. The Deputy
Chief Controller of Imports & Exports
in his order dt. 24.1.85 debarred NCCF
from receiving Impo:it licence, CCPs,
Importation under OGL and allotment
of imported goods, through the capalis-
ing agencies for J (five) licensing periods
namely AM 84 to 88. It is reported by
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the NCCF that it has preferrcd an
appeal against the said order.

Allotmeat of LIG Flats Under
HUDCO Scheme to Handicapped
Persons

6155. PRCF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
WORKS AND HOUSING be pleased
to state =

{a) whether DDA announced on
February 1 °, 1983 the lists of flats
of DDA under the HUDCO scheme of
various places including Paschimpuri ;

(b) whether the persons who were
rcgistered under the above mentioned
scheme bave not been alloted flats so
far ;

(c) if so, the reasons thereof ;

(d) the price of the LIG flats unuer
the Scheme ;

(e) whether allotment will be done
on inftalment basis to people of weaker
sections of society especially (o physi-
cally handicapped persons ; and

(f) if not, the reasons thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHAFOOR):
(a) and (b) : Yes, Sir.

(c) 300 LIG flats were allocated
in Paschimpuri. Draw for specific
pumber of flats could not be held so far
due to non-completion of flats. The flats
have now been completed and the draw
will be held soon.

(@) Disposal cost of LIG flats
constructed und:r HUDCO Scheme at
Paschimpuri, Pkt. A-1/8, Block-A is as
under :—

Rs. 67,200/-
Rs. 64,900/
Rs. 63,100/-

Ground Floor

First Floor
Second Floor
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(e) and (f) : According to the policy
of DDA, 759 flats arc alloted on hire-
purchase basis and 25%, on cash down
basis to the LIG and Junta Category
registrants including peop e of weaker
sections of society on the basis of draw
of lot. Requests for change of Mode
of payment from Cash Down to Hire-
Purchase are also allowed in cases
involving hardship.

Import of Rice and Wheat

6156. SHRI M. MAHALINGAM !
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the quantity of rice and wheat
imported from abroad from 1981 to
1984 year-wise and distribuied to States
with details State-wise

(b) yearly consumption in India ;

(¢) the guantity 1cquired to achieve
the target of scif-reliunce ; and

(d) action taken to achicve the
target of self-reliance ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The quantity of rice and
wheat imported from 1981 to 1984 1
as follows :

(Quantity in lakh tonnes)

Year Wheat R ce
1981 7.77 —_
1982 20.91 _—
1983 38 07 A
1984 18.19 4.:0

A statement indicating disiribution
of rice and wheat Statewise from 1981
to 19¢4 is attzched.

{b) As the demand for foodgrains
in the country depends on various
factors such as population growth,
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extent of unbanisation, levels of income,
prices of subctituteble foodgrains, etc.,
precise cstimates of total consumption
of foodgrains in the couniry are not
available.

(c) and (d) : The Seven:h Five Year
Plan, which inter alia aims ut achieving
self-sufficiency in foodgrains production,
envisages a production target of 185
million tonnes of foodgrains, and the
following sirategy i< proposzd tc achieve
the same :

(i) Maximisation of productivity
in irrigated areas.

(i) Timely, easy and adequate
supply of agricultural inputs.

(11i) Increase in area wunder High-
Yielding Varicties,

(iv) Production of cert;fied founda-
tions and brecders seed in suffi-
cient am »unt ;

(v) Adopiion of integrated plant
protection me2surtes.

(vi) Tncreasing the intensity of
cropping through double, malti-
ple crueppinz and adoption of
inter-cropping.

(vii) Intensification ¢f  research
cfforis so as to extend the
benefits of new technology to
more farmers.

tviii) Improviog the efficiency of
agricultuial oy eration hrough
premoetion of  communnty
approach.

(ix) Land development and water
hurvesting mainly through a
watershed approach.

(x) Development and d ssemina-
tion of dryland farming techno-
logy.

{xi) Adequate risk cover through
crop insurance.
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Fall in Food Production

¢158. SHRI ANAND SINGH :
Will the Munister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

{(a) whether the food production
during 1984-85 is likcly to fall consi-
derably shor: of target of 153.6 Million-
tonnes ;

(b) if so, the estimated production

of different items during 1984-85 and
the comparative figures for [982.83
and 1983 84 ; and

(c) the reasons for the shortfall ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRICHANDULAL
CHANDRAKAR). (a)and (b) : The
final estimates of production of Kharif
foodgrain crops for 19:4-85 have not
yet been received from all the States.
1hose for rabi crops hive not even fallen
due yet. However, on the basis of
preliminary reports rcceived from states
etc., it is currently assessed that the
foodgrains production during 1984-85
may rango between 148.5 and 1505
million tonnes The commodity-wise
break-up during 1984-85 together with
comparative figures for 1982.83 and
1983-.84 is as follows :

Crop Produciion (Mill Tonnes)
1982-83 1983-84 1984-85
(anti.)
Rice 47.12 59.77 59.5 —
60.5
Wheat 42.79 45.15 46.0
Coarse grains 27.75 33.97 30.5 —
31.5
Pulses 11.86 12.65 12.5
Total foodgrains 129.52 151.54 148.5 —
150.5

Figures for 1984-85 are provisional and subject to revision on receipt of final

estimates.

(¢) The main reason for shortfall
in production during 1984-85, vis-a-vis
target is the inadequate rainfall and
prolonged dry spell experienced in
some parts of the country during the
monsoon season (June to September)
and subsequent failure of post-mor.soon
and winter rains.

Production of Sugar

6159. SHRI MANIK REDDY :
Will the Minister of AGRICULTURE

AND RURAL DEVELOPMENT be
pleased to state :

(a) the steps taken to augment
production of sugarcane in the country;
and

(b) ths precise plans drawn up for
each of the sugarcane growing States
and Andhaa Pradcsh in particular ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
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LEVELOPMEOT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Ia order
to augment production of sugarcane in
the country, the following strategy bas
been adopted ;

(i) production and distribution

of quality secd cane;
(i1) expansion of area under
irrigation;

(1ii) larger application of ferti-
lizers;

(iv) efficient m nagement of ratoon
crop;

(v) adoption of intensive plant
protection measures;

(vi) transfer of technology; and

(vii) training of personnel.

(b) Each State Government draws
1ts own sngarcane development plan
according to its requirements. The pro-
grammes include production and distri-
bution  of quality  seed cane,
domonstration of improved practices of
cape cultivation both for plant and
ratoon cane, plant pro.ection measures,
subsidy of inputs, training of cane
development workers etc. In case of
Andhra Pradesh in particular, sugarcane
development plan includes a scheme to
control red-rot disease and scale
insects. In addition subsidies on inputs,
plant protection equipments and
demonstrations are also being provided.

[Translation)

Maintenance of Government Quarters
in Aram Bagh

SHRI LALA RAM KEN:
SHRI MANVENDRA
SINGH :

« 160.

Will the Minister of WORKS AND
HOUSING be pleased to state :

(8) the Pool-wise pumber of
Central Gevernment quarters in Aram

VAISAKHA 23, 1907 (S4K 1)
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Bagh, New Delhi at present;

(b) the total number of employees
posted in the inquiry office for the
maintenance of these quarters; and

(c) whether complaints are not
being attended to evon after making
repeated complaints at this enquiry
office ?

THE MINISTER OF §WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Information is being
collected and will be laid on the Table
of the House.

(b) Forty-one.

(c) This is not correct, Complaints
arc being attended to properly.

[Engiish]

Upgradatian of PIB Office at
Vijayawada

6161. SHR1 V. SOBHANADREES-
WARA RAO: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Government have
recieved representation requesting for
upgradation of the Press Information
Bureau office at Vijayawada in Andhra
Pradesh from which 10 daily News.
papers are published;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BRODCASTING (SHRI V. N.
GADGIL) : (@) te(c): A commubi-
cation has been received from the
Hon’ble Member of Parliament on
the subject. There is no proposal
to upgrade the Press Information
Bureau’s office at Vijayawada (Andhra
Pradesh) at prescat.
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Permanent Number of Provident Fund
Accounts

., 6162.  SHRI  NARAYAN
CHOUBEY : Will the Minister of
WORKS AND HOUSING be pleased

-

to state :

«. £a) wheiher a Zonal Officer (W. C.),
New Delhi of CPWD is allotting perma-
nent number for Provident Fund
accounts to each subscriber, which do
not change with the transfer of the
workers from one Division to another;

)(b) if so, whether the same pro-
cedurg is being followed by Zonal
Officers (W. C.) Calcutta and Bombay;
and

(¢) if pot, the reasons therefor ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Yes, Sire

(h) This procedure is being followed
by Zonal Officer Bombuy. The Zonal
Offier Calcutta allots new number when

a, worker is transferred to apother
Division.
{c) No instructions have becn

issucd by Director General of Works,
Central Public Works Department, for
allotting permanent account number.

[Transiotion)
Repairs of Aram Bagh Quarters

6163. SHRI MANVENDRA
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state -

(a) whether the construction work
is stili going on in the quarters at Aram
Bagh, New Delhi, Although their
allotments had been made one year
ago and if so, the reasons therefor;

¢b) whether the condition of quarters
aliotted one year ago is very bad and
they need immediate repairs;
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(c) whether necessary electricity
and water fittings have not been pro-
vided in these guarters and the fittings
piovided are falling; and

(d) the action being taken by
Government to solve such difficulties of
the allottecs ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) No, Sir.

(b) No, Sir. It is not a fact. The
condition of the quarters already
allotted is  satisfactory.  However,
rcutine anpual repairs/maintenance is
carried out as usual.

(c) Itis pot correct, Electric and
water sppply fittings have been provided
in these quarters and these are intact,

(d) Complaints are attended to

property.

Provision at Balconies etc, in Aram

Bagh Area
6164. SHRI SATYANARAYAN
PAWAR . Will the Minister of

WORKS AND HOUSING be pleased
to state :

(a) whether balcony which was not
provided earlier in type ‘A’, ‘B’ and
‘C’ quarters allotted to Central Govern-
ment employees by the Estates Office in
DIZ area und Aram Bagh, New Deihi
is being provided now;

{b) whether type A and B quarters
in Aram Bagh were ailotted more than
a year ago but bhave not yet been
banded over 1o CPWD enquiry office
and complaints regarding their repair
and cleanliness are not attended to and
rubbish dumps aronnd these quarters
have also not yet been 1emoved; and

(c} 1if s0, the action being taken by
Government to solve the problems of
the empioyees residing in this area ?
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THE MINISTER OF WORKS
AND HOUSING ($SHRI ABDUL
GHAFOOR) : (a} Yes, Sir, except in

double storey quarters.

(b) Type A and B quarters in Aram
Bagh have not been handed over to the
Maintenance Division, but complaints
regarding  mnintenance  are  being
attended to piomptly by the Construc-
tirn Division. Some works aie in
progress in  neighbourhood of the
quarters and surplus ma bafearth is to
be removed soon after the works are
completed.

(¢) Complaints regarding marate-
nance are regularly attended to.

[ Eng lish]
Land Acquired by DDA in Village Garonda

6165 SHRI V. SRELNIVASA
PRASAD Will  the Mioister  of
WORKS AND HOUSING be pieased

VAISAKHA 23, 1907 (S4K4)
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to rcfer to the reply given to Unstarred
Question No. 4642 oa 29th April,
1985 regarding the land acquired by
DDA in village Garonda and state :

(a) when the order of acquisition
as issued for the given arca of land
mentioned by each Khasra number;

(b) the exact amount and rate of
compensation paid to each such owner
of those lands including their namnes
and addresses alongwith dates of pay-
ments <o made thereuader; and

(c) thc details of persons who were
given part compensation and when
the balance payment is likely to be
made ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDULGHAFOOR) :
(a) The details of the land acquired
by the Delhi Adminsstration are as
under : —

Khusra No Arc. of land Date of’nouﬁca\ion Nu.nber and date
Bigha Biswas Uls 4 6 of Award
1 2 3 4
385 4-10 13.1:.59/20 6.66 6-C/71-72
dt. 31.1.79
385 0 08 —do— —do—
387 0-00 —do— —do—
388/1 0-04 —do— —do—
388/2 0-13 ~do— —do—
388/3 0-16 —do— —do—
383/4 0-16 —do— —do—
388/5 0-01 —do— —do—
388/6 0-09 —do— —do—
388/7 0-11 —do— —do—
383/8 0-05 —do— —do—
388/9 0-06 —do— —do—
388/2/2 0-01 13.11.59/20.6.66 6-C/71-72
dt. 31.1.79
389/3/2 0-02 —do— —do—
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1 2 3 4
389/4/2 0-02 —do— —do—
389/5 0-08 —do — ~do—
389/6/2 0-03 —do— —do—
389/7/2 0-05 —do— —do—
478/390 to 392/5  0-09 —do— 6-A/71-71
dt. 43.72
478/390 t0 392/8  0-09 —do— ~do—
478/390 to 392/6 0-09 —do— —do—
478/390 to 392/9 0-09 —do— --do—
478/090 to 392/10  1-06 —do— —do—
min
478/390 to 392/1 0-03 —do— —do—
478/390 to 392/2  0-05 —do— —do—
478/390 to 392/2 0-09 —do— —do—
393 min 0-02 —do— 6-C/7.-72
dt.31.1 79
393 min 2-07 —do— —do—
394 3-03 —do— —do—
395 2-02 —do— —do—
402 6-00 —do— —do~
403 min 0-06 ~—do— —do —
403 min 3-12 —do— —do—
404 4-16 —do~—- —do~—
405 4-13 —do— —do—
406 5-17 —do— —do—
407 3-09 —do— —do—
478/390 to 392/10 min 1-04 —do— 6-A/71-71
dt. 4.3.72
478/390 to 392/4 0-01 —do— —do—
—do— —do—

478/390 to 392/7 0-01

More than 400 claiments have been paid part/full compsn-

(b) and (¢ :
sation. The rate of compensation is given below :
No. of Award Rate of compensation Rale of solatium Rate of
Interest
6-A,71-72 Rs. 1425 per Bigha 6%
6-C(71-72 Rs. 1500/ and Rs.2000/- 6%

(6-C/71-72)

per Bigha
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Shortage of Water Saopply in
Sarojini Nagar

6166. SHR1 NIHAL SINGH
JAIN : Will the Minister of WORKS
~AND HOUSING be pleased to state :

(a) whether he is aware that the
residents of first floor of Blocks E, F,
G, H and I in Sarojini Nagar, New
Delhi are suffering great hardship on
account of acute shortage of water
supply in the tanks, flush and taps in
the latrine for the last six months; and

(b) if so, the action taken in the
matter ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Yes, Sir. Shortage
of water is experienced by the residents
especially in Summer season.

(b) NDMC has already takcn
action to improve filtered water supply
in the eara inclusive of these blocks by
way of Construction of Underground
tank with boosting arrangements.

Translation

Development of Garden Lake Near
Tihar Village

6167 SHRI LALIT MAKEN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) item-wise amount of expen-
diture incurred on gaiden lake being
developed by Delhi  Development
Authority between Tihar village and
Harinagar in West Delhi during 1980 1o
March, 1985, year-wise;

(b) whether the earth, which was
dug for developing the lake, has again
come in the lakc and the lake has not
bezn developed during the last three
years; and

(c) the time by which the garden-
lake will be developed fully indicating
the details of the time bound pro-
grammv in this regard ?
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THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (2) The item-wise amount
of expenditure incurred on garden lake
being developed by Deihi Development
Authority between Tihar Village and
Harinagar in West Delhi during 1980
to March, 1985 year-wise is as

follows :—
Rs.

1980-81 Buldozing 34980.00
Grassing 26847.00
Muster Roll 52188.74
1,14,015.74
1981-82 Good Earth 37693.00
Edging Path 33200.00
Digging of Pits 48420.00
Water supply 73834.00
Muster Roll 17499.78

2,10,646.78

1982-83 Edging of path 20105.00
Toe & wall
fencing 75517.00
Digging of pits 44950.00
Edging of path 31410.00
Grassing 21227.00
Muster Roll 118612.20
3,11,821.20
1983-84 Musier Roll 63173.00
1984-85 NIL
Grand Total :  6,99,656.72

(b) No, Sir. However due to soil
erosion of the banks during rainy season
and deposits of sewer water, some carth
has accomulated in the lake. At pre-
sent the banks are stabilized and dis-
posal of sewer water in the lake of the
village has also been stopped. No
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excavation of lake has, however, b=en
done during the last three ywars.

(c) The development work of the
lake campus in Tihar village is complete
as per landscape plan from the Horticul-
ture point of view. 24 acres of land
have been developcd as lawn and
11,000 trees have been planted. DDA
propose to provide two more lube wells
to make 1his Jake perennial and to kecp
the surrounding area green.

[English)
T.V. Station in Satna

6168. SHRI AZIZ QURESHI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there was a proposal
to start a T.V. Station at Satna in
Madhya Pradesh;

(b) if so, the progress made so far;

(c) The time by which Satna
shall be having a T.V. Station; and

(d) if no progress in the matter
has been made, the reasons for the
delay ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V N.
GADGIL) : (a) No, Sir.

(b) Does not arise.

(c) and (d) : Setting up of a TV
Centre at Satna would depend on the
availability of resourczs for TV expan-
sion during the future Plan period.

Creation of Posts in Delhi Doordarshau
Kendra

6169, SHRI UTTAMRAO
PATIL : Wiil the Minister of INFOR-
MATION AND BROADCASTING be
pleascd to state :
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(a) whether Directorate-General
of Delhi Doordarshan Kendra has
sought permission from the Ministry of
Home Affairs/Deprt. of Personnel and

Administrative Reforms for creation of
varivus posts; if so, the break-up of
posts Deputy Directors, S. Os, Assis-
tants, U P.Cs, L.D.Cs, and Class IV for
which permission has been sought;

(b) whether there is no ban on the
recruitment of employces on daily
wages and on promotion of daily wage
workers as L.D.C. and peons;

(¢) whether with the expansion of
TV centres and increase in work-load
the number of posts in  the said caro-
gories has not been increased accor-
dingly; if so, the reasons therefor; and

(d) whether some daily wage
workers regularised in service on ad-hoc
basis in the month of February, 1984
have not been given increment this
year; if so, the rcasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI[ V. N.
GADGIL) : (a) Dzp:nding upon needs
of Doordarshan, posts in various cate-
gories are created/continucd from time
to time. Permission of Department of
Personnel is not required to be taken
under thz Rules.

(b) There is no ban onm the
recruitment of cisual workers for seaso-
nal work. Posts of L.DC. and Pecon
are not promotional posts for daily-
wage workers.

(c) Increase in the work-load is
given due consideration whilz creating
posts in various categorics including the
categories mentioned above.

(d) 8 daily wage workers were
appointed as Peons on ad-hoc basis in
the Directorate-General, Doordarshan
in February, 1984. All of them were
granted annual increments op the due
date,

’
-
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Allotment of Accommodation to the
Fmployees of National Book Trust

6170. SHRIMATI BIBHA
GHOSH GOSWAMI : Will the Minister
of WORKS AND HOUSING be pleased
to state :

(a) whether employees working in
National Book Trust, New Delhi are
entitied to Government accommodation,
if not the reasons thercof;

(b) whether persons on doputation
to N.B.T. are provided with accom-
modation by NBT in so far as the NBT
reimburses the house rent paid by them
in full; and

(¢) if so, the rcasons for this
discrimination ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) No, Sir. As a matter
of policy the employees of autonomous
bodies are not eligible for allotment of
general pool accommodation. However,
Chairman of the Trust has been allowed
to retain the Government accommoda-
tion with the approval of competent
authority.

(b) No, Sir.
{c) Does not arise.

DMS/Mother Dairy Milk Bocth and
Vegetable Depot in Manrya Enclave,
Pitampura

6171. SHRI RAM BAHADUR
SINGH : Will the Miumster of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) whether there 1s a great
demand for the D M.S. Milk Booth,
Mother Dairy Milk Booth and the
Mother Dairy Fruit and Vegctable
Depot in Maurya Enclave (Pitampura),
Delhi;

(b) if so, the decision taken by
Government keepiing in view  the
increasing population of the area; and
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(c) the time by which these fﬁli-
ties are likely to be provided ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a} Requests have
been received for opening of D.M.S.
and Mother Dairy milk booths. No
request for setting up of Mother Dairy’s
fruit and vegetable shop has been
recciv.d from Maurya Enclave.

(b) and (¢) : Two insulated con-
tainers have been installed at Maurya
Enclave for selling toned milk of
Mother Dairy.

Delhi Development Authority has
allotted a site in Maurya Enclave for
construction of a DMS booth. Con-
struction of the booth will be taken up
after the approval of Delhi Urban Arts
Commission is obtained through De hi
Development Authority.

Amendment in Famine Code

6172. SHRI VIRDHI CHANDER
JAIN : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state :

(a) whether Famine Code is about
forty years old in which no amendments
change or improvement has been made
since then;

(b) whether  Government  are
considering amecending this code or
formulating a new code; and

(e) if so, the time by which the
code is likely to be overhauled ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) Famine Codes/
relief manuals, which were framed by
the rcspective State Governments, havs
becen ia operations since long.

(b) In order to revise and update
the various relief manuals, the Centra|
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Government issued guidelines for prz-
“paration of new relicf manuals as well
as for revising/updating of existing relief
manuals for dealing with natural
calamities in February, 1980.

(c) The following State Govern-
ments have intimatsd that they are in
the process of up-dating their existing
Mannuals : Assam, Bihar, Gujarat,
Haryana, Himachal Pradesh, Kerala,
Madhya Pradesh, Maharashtra, Manipur,
Nagaland, Orissa, Punjab, Rajasthan,
Tamil Nadu, Tripura, Uttar Pradesh and
West Bengal.

The States of Meghalaya and
Sikkim have prepared a draft manual
and are in the process of finalisation.

The Government of Karnataka are
bringing out regularly a publication
covering all orders of State Government
on drought situation and action has
been taken to bring out Revenue
Manual, which will cover natural
calamities.

The State of Andhra Pradesh has
brought out a Book for Management of
Drought., The Government of Jammu
and Kashmir has informed that they do
not have any famine code,

Transfer of Residential Plots /Houses
in Nirman Vihar

6173. SHRI KAMAL NATH :
Will the Minisccr of WORKS AND
HOUSING be pleased to state :

(a) whether the Lessor, has
allowed transfer of residential plots/
houses in Nirman Vihar, an East Delhi
Colony, without consulting the Ministry
of Works, Housing and Supply Co-
operative House Building Society Ltd.
which is the lessee of the land, to a
non-member of the Society; 2nd

(b) if so, whether such transfers
do not constitute violation of the terms
of the lease and the action taken by
Government to stop such mal-practices ?
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THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b) : The infor-
mation is being collected and wil] be
placed on the Table of the Sabha,

[Translation]

Replacement of Pipes of Sub-Soll
Water in Lodhi Colony

6174 SHRI V.LAS MUTTEM-
WAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government are aware
that some pipes of sub-soil water passing
through blocks 15, 18 etc. of Lodhi
Colony had got damaged 2t the time of
constructicn of  Jawaharlal Nehru
Stadium as a result of which ground
water is not available there;

(b) whether funds for their replace-
ment have been sanctioned and if 80,
the details thereof: and

() the reasons for delay in their
replacement and cthe time by which
these will be replaced ?

THE MINISTER OF WORKS
AND  HOUSING (SHRI ABDUL
GHAFOOR) : (a) to (c) : No damage
was ceuscd to any water pipes by the
construction of Jawaharlal Nehru
Stadium. However, a portion of unfilter-
ed water CI pipeline mzasuring about
30 metres, feeding Block No. 18, 19
and 20 in Lodhi Colony, was removed
while laying storm water drain by
N.D.MC. The said portion was
replaced dspartmentally and no
expenditure was incurred.

[ English)

Allocatlon of Flats under SFS in Vijay
Mandal Enclave and in East Kailash

6175. SHRI ZAINUL BASHER:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
3131 on 13 August, 1984 regarding
Allocation of flats under SFS in Vijay
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Mandal Enclave and in East Kailash
and state :

(a) whether the flats of category
H in Vijay Mandal Enclave under the
Self-financing Scheme of DDA are not
yet ready for handing over to the
allottees;

(b) if so, the reasons for the delay;
and

(c) the action taken by Govern-
ment to complete the construction of
these flats at early date ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Yes, Sir.

(b) The Construction of these
house has been delayed on account of
the following reasons :—

1. Full site "vas not available.

2.  Shortage of stipulated mate-
rials,

3. Stay Order from the High
Court.

(c) The work is in progress and
shall be completed by 20th June, 1985.

[ Translation]

Collapse of Cause Way of Maulti-
Storey Building under Construction
by Delhi Development Aathority

6176. SHRI HARISH RAWAT :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether any incideat involving
collapse of cause way of the multi-
storey building under construction by
DDA has occurred;

(b) if so, the number of such
incidents involving collapse of such
works under coastruction occurred
during th: last one year and the loss of
life and property suffered as a result
thereof; and
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(c) the steps proposed to be taken
by Government to check recurrence of
such incidents in future ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Yes, Sir.

(b) No other incident of collapses
of works of the type mentioned in part
(a) of the question has bezen reported
during the last one year. However, a
portion of a retaining wall of Nehru
Camp, Kalkaji Extension, collapsed on
21-3-85 in which one woman and 3
children who were residing by the site
of the wall died.

(c) Strict quality control measurcs
are being taken to executs the works as
per specifications. In addition, am
enquiry into each of the two incidents
referred above, had been made for
fixing responsibility as well as suggest-
ing remedial measures to avoid recur-
rence of such incidents. Foltow-up
action is being taken by DDA.

[ English]

Schemes for Production of High Mitk
Breed Animals

6177. SHRI . LALITESHWAR
SHAH) : Will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) whether there is any scheme
for production of high milk breed
animals in low milk field areas of the
coountry to bring real breakthrough in
the 20-Point Programme; and

{b) what steps, if any, have been
taken or are contemplated in this
direction ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHADRAKAR) : (a) and (b): Yes, Sir.
For increasing milk production poten-
tial, some of the schemes/programmes

‘are Operation Flood, Cattle and Buffalg
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Development using frozen semen out-
side Operation Flood, Intensive Cattle
Development Projects and Key Village
Blocks. A number of Cattle Breeding
Farms have been set up in Central and
State Sectors to produce high quality
indigenous bulls for use in cattle
development projects in the field.
Progeny testing programms of cross-
bred bulls is also underway.

Amendment of Child Lobour Act

6178. DR. KRUPASINDHU
BHOI : Will the Minister of LABOUR
be pleased to state :

(a) whether Government proposed
to amend the Child Labour Act to
provide deterrent punishment for viola-
tion of the Act;

(b) if so, the details thercof; and

(c) the time by which legislation
will be brought forward ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH) : (a) to (¢). It is
proposed to amend the Employment of
Children Act, 1938, to enhance the
penalties for the violation of the pro-
visions relatiug to the employment of
children. It is proposed to soon intro-
duce in Parliament an amendment Bill
in this behalf.

Help of Expert Agency in Working
of DDA

6179. DR. CHANDRA
SHEKHAR TRIPATHI : Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether with a view to bring
about basic changes in the working of
the Delhi Development Authority,
Government propose to seek help of an
expert agency;

(b) if so, the reasons therefor and
the time by which this agency is going
to commence its work;

(c) whether this agency would also
review the works completed by D.D.A.
so far; and,
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(d) if not, the jurisdiction thereof;

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) No proposal of this
kind is being considered by the Govern-
ment at present.

(b) to (d) : The question do not
arise,

Opening oi more Coal Depots for
Supply of Coal at Fair Prices

6180. SHR1 MOOL CHAND
DAGA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleases to
state :

(a) The comparative number of
coal depots and fair price shops opened
in the country for the benefit of the
sople; ’

(b} thz criteria laid down for
opening such depots and the number of
coal depots openzd State-wise for supply
of coa] to the people at fair prices; and

(c) if such depots have not becn
opened wh-ther Government propose to
make arrangements for opening the
same ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : ‘a) to (c¢) : Information is

" being collected and will be laid on the

Table of the House,

Basic Services for Urban Poor
in the Country

6181. SHRI B.V. DESAI :
SHRIMATI KISHOR]
SINHA :

Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether a national conference
to discuss the approach and strategy for
extending basic service to the urbun
poor was held on April 10, 1985 in New
Delhi;

(b) if so, the main points of sub-
jects discussed;
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(c) if so, the decisions arrived at;

(d) whether the meeting was
organised by the Ministry in collabora-
tion with UNICEF; and

(e) to what extent UNICEF has
agreed to help the basic services to be
madz available to the urban poor in
India during 1985-86 ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b) : A con-
ference of State Secretarics in charge
of urban development and the district
collectors was held in New D:lhi on
10th April, 1985 to discuss thz various
aspects about the implementation of
the new Urban B1sic Services Pro-
gramme in the coustry during the next
Master Plan of Operations 1985-89
with UNICEF assistance. The
Conference was held with a view to
discuss the main features, scope and
stages of the proposed U.B.S. pro-
gramme for extending the busi. services
to the urbin poor in the selected
districts all over the counfry.

(c) The conference appreciated the
idea of taking the district as a unit of
planning with the district collector
being responsible for the overall super-
vision of the U.BS. project in his
district. A tim¢ bound programme
was also agreed upon in the Conference
for the various pre-project formalities
namely :

(i) The detailed operational
guidelines are to be finalised
by the Ministry in consulation
with UNICEF.

(ii) Confirmation by 15th May,
1985 by thc State Govern-
ments about the districts
which have been tentatively
identified for taking up
project under the U.B.S.
programme.

(iii) Selection ot U.B.S. Coordi-
nators of the concerned
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districts by the State Govern-
ments by 15th May, 1985.

(iv)  The Urban Basic Services
Coordinators would undergo
a training programme in
Hyderabad.

(v) The U.B.S. Coordinators after
their training should prepare
the plan of action and send
th= same to this Ministry by
15th July, 1985,

(d) Yes, Sir.

(¢) UNICEF has committed an
assistance of $9.2 million during the
Master Plan of Operations 1985-89.
UNICEF's financial year is on the
calendar year basis and the assistance to
be made available in the financial vear
1985-86 have not Dbeen ecarmarked
specifically.

[ Translation)
Researeh Centre for Fruits in Vidarbha

6182, SHRIMATI USHA
CHOUDHARI : Will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) the places selected in Vidarbha
division of Maharashtra for setting up
of a research centre for fruits like
oranges and other Citrus fruits;

(b) if so, details in this regard;
and

(¢) the outline of the scheme
formulated in this respect and the time
by which the said centre will start
functioning to achieve the purpose ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Nagpur,
Sir.,

(b) and (c) ° One Regional
Research Station of the Indian Institute
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of Horticultural Research, Bangalore
was sanctioned to be sct up at Nagput
during the Sixth Plan for research on
tackling the problems of orangs culti-
vation. The Station would be set up
as soon as the land selected for the
purpose is transferred by the Govern-
ment of Maharashtra to the Indian
Counci] of Agricujtura] Research. The
Station will work primarily to tackle
the serious production problems of
Nagpur oranges and improve their
quality with the objective of making
orange cultivation more remunerative.
In view of the importance of the crop
and the seriousness of the problem
affecting oranges, 1t has been provosed
to convert this Station into an indepen-
dent National Research Centre on
Citrus during the Seventh Plan. The
proposal is presently with the Planning
Commission as a part of the ICAR’s
Seventh Plan,

[Englisk]

Points of Difference in Various Enactments
Relating to Emplcyment of Child Labour

6183. SHRI GADADHAR
SAHA : Will the Minister of LABOUR
be pleased to state :

(a) whether he is aware of the
points of difference in various enact-
ments relating to employment of Child
Labour and the resultant weakness in
implementation of the Labour Laws
and defects in the objectives of such
Acts; and

(b) if so, the action taken on the
recommendations of the Coramittee on
Child Labour ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABCUR (SHRI
T. ANJIAH) : (@) and (b) : In order
to Jeok into the causes leading to and
the problems arising out of employment
of children a Committee onm Child
Labour hzaded by Shri M.S. Gurupada-
swamy was set up. The Committee
after taking into account the existing
laws relating to the employment of
children, had inter-alia recommended
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that to avoid any ambiguity in respect
of the basic objectives, the existing laws
relating to prohibition and regulation
of employment of children should be
consolidated into a single comprehensive
one.

The recommendation was accepted
with certain modifications.

In pursuance of the decision of the
last Labour Ministers’ Conference, a
Committee consisting of State Labour
Ministers of Gujarat, Tamil Nadu,
Uttar Pradesh, and West Bengal was set
up to examine, inter-alia, the need for a
comprehensive  legislation on  child
labour, The Committee has now
submitted its report to the Government
which will be placed in the Labour
l;dgi;;sters’ Conference on the 11th May,

Grant of Sampath Committee Concessions
to New Sugar Units

6184. SHRI BALASAHEB
VIKHE PATIL : Will the Ministér of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) how many letters of intent
were issued after June, 1983 for sctting
up new sugar factories in Maharashtra;

(b) whether the Natjonal Co-
operative  Development  Corporation
have declared their inability to finance
units whose letter of intent were issued
after June, 1983;

(c) if so, whether the date of issue
of such letters of intent will ba
extended or made effective from the
date loan was made available by public
financial institutions; and

(d) if so, Government’s reaction in
this regard ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Nine letters of intent
were issued after January, 1983 for
setting up new sugar factories i1
Maharashtra.
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(b) The proposal for sanction of
Central Share of assistance towards
share capital by Nu.tional Cooperative
Development Corporation (N.C.D.C.)
is considered after thc concernad
Cooperative has fulfilled the following
conditions :

{i) The Cooperative should have
placed orders for plant and
machinery.

(ii) The Cooperative should have
made adequate arrangements
to obtain term finance from
the financing institutions for
its block capital requirements.
The term loan application to
this effect should have at
least been submitted to the
Central financing institutions,

(iii) The State Government should
have provided share capital
more than Rs. 70 lakhs.

(iv) The share capital from
growers should have reached
to a ressonable level,

The  State Government of
Maharashtra indicated 1n  December,
1984 about i1equitement of financial
assistance in respect of 7 Cooperative
sugar factorizs which werc issued letters
of intent afier Jume, 1983. It was
observed that those 7 units had not
fulfilled various conditions and as such,
in February, 1985, the Governmnt of
Maharashtra were informed accordingly.
Governmznt  of Maharashtra  again

approached National Cooperative
Development Corpo ation (N.C.D.C.)
in Febiuary/March, 1985 for financial
assistance in respect of only 2 unils,
The.se proposals werc not complete and,
therefore, could not be co-sidered for
sanction of assistance during 1984-85.
The State Guvernmei.t, howcever, has
becn requested to send nccessary
information in this regard.

N.C.D.C. has planned to assist at
Jeast 10 new units under the Centrally
Sponsored Scheme during 1985-86
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finarcial year which may cover at least
6 units in Maharashtra which had been
issued letter of intent in November/
December, 1983. The proposal will,
however, be considered on merits of
each case subject to fulfilment of
prescribed cenditions.

(c) and (d) : Do not arise.
Research Actlvities at ICRISAT

6185. SHRI INDRAIJIT GUPTA :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether ICRISAT Research
Centre at Hyderabad 1s exempted from
the application of somse 1lndian laws,
on the ground that it is US owned
establishment;

(b) if so, whether the research
activities of ICRISAT are a closely
granted secrets, even from the Union
Government;

(c) whether after the Bhopal
drsaster, it has been decided by Govern-
ment to conduct a probc into the
research work at ICRISAT; and

(d) whether this responsibility has
been given to the Chief of the Union
Carbide Laboratory ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPYMENT (SHRI CHANDU-
LAL CHANDRAKAR) : {a) No, Sir.

(b) The research ac'ivities of
ICRISAT are well known to Gov:rn-
ment and in fact there is close
interaction between the Indian Council
of Agricultural Research/Department of
Agricultural Rescarch ard Education
and ICRISAT.

(c) and (d) Government have
not announced aay examination or any
probe into the research activitiss of
ICRISAT nor there is nny connection
betwcen the probe referred to and
ICRISAT.
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Ban on Cultaral Exchange with
South Africa

6186. SHRI SAIFUDDIN
CHOWDHURY : Wil the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether there has been an
Internatianal  ban on Political,
Economic and Cultural exchanges with
South Africa and India is a party to
these sanctions;

(b) whether two films produoced
in South Africa are being shown in
India currently;

(¢) if so, whether it has
dishonoured the International sanction
and if so, persous responsible for this
violation; and

(d) steps Government propose to
take to rectify this serious omission ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a)  According to United
Nations  Resolutions, there is a
complete ban on political, economic,
cultural, commercial. communications,
transport and other forms of exchanges
with South Africa. India has subscribed
to these United Nations Resolutions
and observes this total boycott.

(b) to (d) : There are allegations
that the films ‘“GODS MUST BE
CRAZY’ and ““BEAUTIFUL PEOPLE”
which are being cxhibited in India had
been produced in South Africa. These
films were certified by the Ceatral
Board of Film Certification in 1982
and 1979 respeclively.

(i) GODS MUST BE CRAZY :
The applicant of this film was
M/s Sujathas, Madras-8.
According to the applicant,
the film was produced in
British West Indies. Against
columu 11 of the applicatioa
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form asking for information
whether the film was produced
by or in collaboration with
South African or Rhodesian
pationals etc., the applicant
had declared “Not Appli-
cable”. According to the
applicant, the film was
imported under open General
Licence.

(ii) BEAUTIFUL PEOPLE

Application for certification
was received on 23.10.79,
The applicant had indicated
in the application form that
the film was produced in
U.S A. and was imported
under licence No. 1841943
dated 18.7.77.

The questions whether these two
films were in fact produced in South
Africa and if so, how the import of
these films was allowed into India are
being examined in consulation with
concerned authorities.

Produrts Provided with 1.S.1. Mark

6187. DR. G.S. RAJHANS
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state
the names of the companies and the
details of their products on which the
Indian Standard Institution (I.S.I.) has
provided with the ISI Trade Mark from
June, 1984 to April, 1985?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : The number of licences
granted by the Indian Standards
Institution (ISI) during June, 1984 to
April, 22nd, 1985 is 1061. The nam:s
of the licensees and the Indian
Standards covering the products for
which licences have been granted are
published in ISI Bulletin every month.

Increase in Production of Pepper

6188. SHRI K. MOHANDAS :
Will the Minister of AGRICULTURE
AND RURAL 8DEVELOPMENT be
pleased to state ;
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(a) the production figures of
pepper during the past. three years,
with year-wise breakup;

(b) wherher any effort is being
made to increase the per hectare yield
of pepper; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEVELOPMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) All India pro-
duction of black pepper during last
three years is as follows :

1981.82 — 29.2 thousand
tonnes

1982-83 — 26.6 ’»

1983-84 — 23.0 5

(b) and (c): Research on several
aspects of Pepper is in progress at
Panniyur (Kerala), Chintapalli (Andhra
Pradesh) and Sirsi (Karnataka) Centres
under the All India Coordinated
Research Improvement Project on
Spices and Cashew and also at the
Calicut Regional Station of the Central
Pilantation Crops Research Institute. A
research component of an IDA-aided
project (Kerala Agricultural Develop-
ment Project) is also in progress at the
Kerala Agricultural University, Vellani-
kara, Trichur and at the Central
Plantation Crops Research Institute,
Kasaragod, Kerala. The achievements
under these research programmes include
standardisation of a rapid method of
multiplying pepper, development of a
systemic fungicide ‘Metalaxyl’ which is
found effective agamnst ‘quick wilt’
disease of pepper etc.

Five Day Working Week in Private
Sector

6189. SHRI E.S.M. PAKEER
MOHAMMED : Will the Minister of
LABOUR be pseased to state :

(a) whether Government propose
to implement the “Five day method of
working” in Private Sector as being
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introduced in the Government offices
and if so, by what time it will be done;
and

(b) whethe Government will have
any revenue loss by this system and if
80, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) No, Sir.

(b) Does not arise.
Vegetable Project of Mother Dairy Delhi

6190. SHR1 B.B. RAMAIH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the total investment, including
commercial value of land for the
Mother Dairy’s vegetable project for
Delhi;

(b) the monthly running expenses
of staff and services for each vegetable
booth, including commercial renta]
value; )

(c) the sales turnover for each
vegatable booth;

(d) whether vegetables are being
collected and purchased directly from
farmers and if so, difference betwecn
prices paid to farmers and consumer
prices;

(e) whether consumer prices of
Mother Dairy’s vegetable booth are at
par with those of an average vegetable
retailer in Delhi; and

(f) if so, reasons for setting up
these booths without a cooperative
house ?

- THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR: (a) and (b) : The tota]
investment in the Project Report for
Fruit and Vegetable distribution in
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Delhi by National Dairy Development
Board is envisaged at Rs. 25.22 crores.
The plots for'retail outlets have been
allotted on a monthly licence fee of
Rs. 125/ per plot and hence the
question of commercial rental value
doe> not arise. The fruit and vegetable
retail outlets are manned by concessio-
anrjes who are paid 8 paise per kg.
commission on the produce given to
them. It is not possible to indicate the
expanses incurred on services like water,
electricity, etc. at the retail outlets,
since no payment has been made so far.

(¢c) The averagc sales turnover for
th: 10 retail outlets from 1st May to
7th May, 1985 was about 95 quintals
per day roughly valued at Rs. 33,000/-.

(d) Currently about 50 percent of
the vegetables are procured directly
from the farmers. The price of vege-
tables varies from day to day and it is
not possible to give the details of con-
sumers and producers’ price of the
different vegetables being marksted.

(e) From the sales turnover of the
retail outlets, it would appear that there
is a price advantage in view of the
quality of fruits and vegetables being
supplied through Mother Dairy retail
outlets as compared to average vege-
table retailer in Delhi.

(f) The booths have been set up
supplying good quality fruits and vege-
tables at reasonable prices to consumers
of Delhi. This programme is proposed
to be backed up by organising fruit and
vegetable producers cooperative
societies.

Seminar on Child Labour

6191. SHRI VIJAY KUMAR
MISHRA :
SHRIMATI USHA
CHOUDHARI :

Will the Minister of LABOUR
be pleased to state :

(a) whether Goverpment  have
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taken a note of the recently held
Seminar on Child Labour in New Delhi;

(b) whether it is also a fact that
the Sewinar attended by various Social
action groups have demanded a pro-
tector general to oversee the imple-
mentation of the Child Labour Welfare
and Labour Laws;

(c) if so, whether Government
propose to take any action in this
regard; and

(d) if so, the details thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) to (d): The Govern-
ment has seen a news report regarding
a Seminar organiscd in New Delhi by
the Centre of Concern for Child Labour
published in various news papers.
According to the news report Prof.
K.D. Gangrade had stated i the
Seminar that Government should appoint
a Protector General to oversee the
implementation of child welfare and
labour laws. At present no such pro-
posal is under consideration of the
Government,

Provision of Market Facility Near
Vivek Vihar

6192. SHRI JAI PARKASH
AGARWAL : Will the Mipister
of WORKS AND HOUSING be
pleased to state :

(a) whether a large number of
residents have started residing in Yojana
Vihar, Manak Vihar, Shreshta Vihar
and Vigyan Vihar colonies near Vivek
Vihar :

(b) if s0, whether D.D.A. propose
to provide market facility in these
colonies, if so, when ; and

(c) the reasons for the delay ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) Yes, Sir.
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(b) and (c): The Delhi Develop-
ment Authority have approved the lay-
out plans of two conveniznt shopping
centres in Yojana Vihar and one shop-
ping centra in Shreshta Vihar and the
detailed estimates for the construction
are being worked out by them. . DDA
are also planning the lay-out of one
convenient shopping centre in Vigyan
Vihar. There is no site in Manak Vihar
for shopping centre in its layout. The
D.D.A. expect that these facilities
would become available by the time
the colonies are fully populated.

Action on Directives Issued by Supreme
Court in its Judgement on Bandhua
Mukti Mercha

6193. SHRI K. RAMA-
MURTHY : Will the Minister
of LABOUR be pleased to state :

(a) the details of 21 directives
that have been 'issued by the supreme
Court of India in ts judgement on
Bandhua Mukti V. Union of India to
the Centre and the Haryana Government
and the action taken thercon; and

(b) whether the Central Board of
Workers’ Education has organised, in
pursuance to Supreme Court’s advice,
periodic camps near the sites of stone
quarrics and stone crushers in Faridabad
district to make the. workers aware of
the rights and benefits they are entitled
to under the social welfare and labour
laws and if so the details thereof;

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) (a) These directives
relats to constitution of Vigilance
Committees under the Bonded Labour
System (Abolition) Act, 1976, identi-
fication of bonded labourers, payment
of minimum wages to the workers of
the stone quarries and crushers ian
Faridabad; payment of exact wagss in
case of payment on truck basis; direct
payment of wages to the workmen with-
out the involvement of any middleman
or  intermediary; organisation of
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periodic camps near the sites of stono
quarries and crushers in Faridabad
District for educating the workers about

the rights and benefits available to them
under various social welfare and labour
laws; control of dust emitted by stone
crushers; supply of pure drinking
water, provision of conservancy facilities
and adequate first-aid and medical facili-
ties to the workers; training of
workmen engaged in blasting operations;
provision of maternity benefits and
creche facilities to the women workers
and expeditious scttlement of cases of
compensation in the svent of injury to
the workmen, etc.

Necessary action was taken to
comply with these directives and
Counter-Affidavits explaining the upto-
date position of implementation thereof
was filed in the Supreme Court by the
Central Government as well as the
Government of Haryana. The Bandhua
Mukti Morcha has recently filed a con-
tempt petition in the Supreme Court in
this case. In their order dated
24.4.1985, the Suprems Court has
Qirected the Central Government and
the Government of Haryana to flle the
Counter-Affidavits explaining the latest
posiiion of implementation of the
directives. A counter-affidavit explain-
ing the latest position in respect of the
directives with which the Central
Government is concerned his alreaby
beeu filed in the Supreme Court on 7th
May, 1985. The Government of
Haryana are filing their Counter-
Affidavit separately.

(b) Yes, Sir. So far, 20 such
educationz] camps have been organised
at different sites which were ai.ended
by 850 workers.

Construction of Primary School Buildings
Under RLEGP

6194, SHRI SOMNATH RATH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleasedto state :

(2) whether some State Govern-
ments have taken up the scheme of
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constructing primary school buildings
under Rural Landless Employment
Guarantee Programme;

(b) if so, the names of the States
where primary school- buildings are
under construction under the above
programme;

(c) whether primary schoo] build-
ings are under construction in Orissa
under the above scheme; and

(d) if so, the progress made so far
in implementing such programme in
Orissa and other States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) to (d) : Some
State Governments, including the
Government of Orissa, have furnished
projects for construction of primary
school buildings under che Rural Land-
less Employment Guarantee Programme
(RLEGP). These projects have been
approved. The names of States where
projects for construction of primary
school buildings have been approved
are given in the attached statement.
These projects are in various stages of
construction. However, it is expected
that the information regarding the
progress made in implcmenting thesz
projects will become available after
some time as the year 1984-85 has
only recently ended.

Losses Suffered by State Farms
Corporation of India

6195. DR. A.K. PATEL:
SHRI C. JANGA REDDY :
will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) losses suffercd by each unit of
the State Farms Corporation of India
in each of the last three years and the
current year;

(b) the location, area and total
investment till date in each unit; and

(c) steps taken to eleminate the
possibility of Josses in each of the
farms?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b) : A
Statement is enclosed.

(c) Agriculture  being mainly
dependent on  water, the major
constraints of the Corporation is
inadequate availability of irrigation
water at the crucial time at some of.
the farms i.€. Suratgarh and Sardargarhf
To overcom: this, the construction or
link channel from the Ghaggao
Depression is in process.” Damage te
crops due to forcible grazing by ths
cattle belonging to the nearby village n
and consequent losses had bery
a menace. A Committee appointed be
the Rajasthan Government, in consulta ~

tion with the local villagers has decided
to allow controlled authorised grazing.
This is expected to improve the
situation. To improve the irrigation
efficiency and- minimise water losses
due to seepage, lining of water courses
is going on speedily at Jetsar, Hissar
and Bahraich Farms. Diversification
activities have been taken up and it is
planned to set up Animal Husbandry
Uit at Jetsar and Cannanore Farms and
Fisheries Unit at Bahraich and Kokila-
bari Farms, Corporation also proposes
to set up forestry in some of the farms
including field and fodder production.
Beasides, the following, various important
measures have been taken to reduce
losses and improve performance :
(a) Optimum utilisation of land
and irrigation *water at each

of the Unit;
(b) Sowing of crops strictly
according to optimum

moisture condition and laid
down time schedule;

(c) To ensure timely supply and
application of various inputs
like fertilisers and agro-
chemicals;

(d) To exercise strict budgetary
control; and

(¢) To exercise strict disciplinary
measures for  delinquent
employees.
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Appointment of Production Assistants
in Delhi Doordarshan

6196. SHRIMATI KISHORI
SINHA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether a sclection committee
was constituted for appoint of pro-
duction assistants in Delhi Doordarshan
in December, 1984 ;

(b) whether this committee had
completed selection ;

(c) whether the Director-General
of Doordarshan received representation
from some production staff about the
nature of these selections ; and

(@) if so, Governments reaction

thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) and (b) : Yes, Sir.

(¢) and (d) : Representations of some
caspal Production Assistants against
the selection of candidates by Door-
darshap Kendra, Delhi for regular
recruitment of Production Assistants are
being examined.

House Building Advance to Ceatral
Government Employees

6197. SHRI BANWARI LAL
BAIRWA : Will the Minister of
WORKS AND HOUSING be pleased
to state the maximum limits and rales
for giving house building advances to
employees of Central Government.

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) ;: The main provisions of
House Building Advance Rules in these
respects are as follows :

(1) Elgibility : House Building
Advance is granted to the following
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categories of Central Government

servants :—~

(i) Permanent Central Government
servants.

(ii) Central Govt. servants not
falling in category (i) above
who have rendered at least 10
years contipuous semwice, pro-
vided that they do not hold a
permanent appointment under
a State Govt. and the sanction-
ing authority is satisfied that
they are likely to continue.in
the service of the Central
Govt. at least till the house for
which the advance is sanction-
cd, is built and/or mortgaged
to the Government.

(iii) Members of All India Scrvices
deputed for services uader the
Central Govt.

(2) Purpose : An advance is gran-
ted for :

(i) Constructing a new house/

acquisition of a ready-built
flat on outright purchase
basis.

(ii) Purchase of a flat under the
Self-Financing Housing Regis-

tration Scheme of DDA,
NOIDA, etc.
(iii) Enlarging living accommo-

dation in an existing houase
owned by the Govt. servant.

(3) OQuantum of Advarce: The
quantam of advance for construction of

a new house/acquiring a ready-buiit
house/flat will be

(i) 100 month’s pay or

(ii) Rs. 1.25 lakhs (Rs. 40,000 in
case of enlargement) or

(iii) Repaying capacity or
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(iv) Cost of construction/Price of
the flat excluding the amount
paid for initial registration,
whichever is the least of the
above.

(4) Cost Ceiling Limits : The cost
of the house to be built/purchased
should not exceed :

(@) Rs. 1.25 lakhs for employees
whose 100 months’ basic pay
is upto Rs. 80,000,

(b) Rs. 200 lakhs for employces
whose 100 months basic pay
exceeds Rs. 80,000 but is
upto Rs. 1,70,000.

(c) Rs. 3.00 lakhs for employees
whose 100 months’ basic pay
exceeds Rs. 1,70,000.

[Transiation]

Medical Aid for Working Children
under ESI Scheme

6198. SHRI SURESH KURUP:
Will the Minister of LABOUR be
pleased to state whether Government
propose to provide free madical aid
for the working children bringing them
within the purview of ESI Scheme ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) ; The child labour em-
ployed in establisbments covered under
the Employees’ State Insurance Act
and drawing wages below Rs. 6 per
day are already entitled to free medi-
cal care and cash benefits under the
Employees’ State Insurance Scheme.
The question of further extension of
the scheme to establishments which
generally employ child labour s
engaging the attention of the Govern-
ment.

(English}
Non-Avatlability of Food
6199. SHRI RAMASHRAY

PRASAD SINGH : Will the Minister
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of AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) whether India bad achieved a
fair degree of self sufficiency on the
food front and yet a sizeable number of
its population still go to bed hungry
each day ;

(b) if so, details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a)to (¢):
The compound rate of growth of food-
grains production between 1950.51 to
1983-84 at 2.61 per cent was signifi-
cantly higher than the average 2.26 per
cent annual growth rate of population
during th: same period. The growth
rate of foodgrain production further
accelerated to 4.3 per cent during the
period 1979 80 to 1983-84 which was
higher than the Sixth Plan target of
3.9 per cent. Record production of
foodgrains at 15!.5 Million tonnes in
1983-¢4 followed by another bumper
barvist in 1984-85, apart from easing
domcstic availability, helped in building
up buffer stock significantly and
attalning self-sufficiency on food froat.
The imports of foodgrains have been
entirely eliminated except to honour
the commitments already contracted.

Besides increasing food production,
it bas been the policy of the Govern-
ment to enswre adequacy of food
stocks in all paris of the country for
public distribution system so that all
people, at all times have both physical
and economic access to the food they
need. Through a package of poverty
ulleviation programmes, the Govern-
ment is improving the purchasing
power of those who suffer from want
of food because of poverty.

[7ranslation]
Companion Cropping

6200. SHRI G. G. SWELL :
Will the Minister of AGRICULTURE
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AND RURAL DEVELOPMENT be
pleased to state :

(a) whether more and more farmers
have taken to companion cropping ;

(b) the States where this cultivation
is practised more than in other States
and with that results : and

(¢) whether Government propose to
popularise this form cultivation?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Yes Sir,
companion cropping, with a view to
minimise the risk and increase returns
per ha. is being practised in suitable
combinations of crops in all the States
of the country, appropriote to the agro-
climatic situation.

(b) and (c) : One of the strategies
recommended for ipcreasing production
of oilseeds and pulses is inter-cropping
(or companion cropping) with jowar,
bajra, maize, sugarcane, cotton,
tobaccoo and wheat. This practice is
gaining popularity in most of the States,
particularly in Maharashtra, Karnataka,
Orissa, West Bengal, M.P, UP,
Gujarat, Pupjab and Tamil Nadu It
has been seen that the production is
generally increasing in areas where this
practise has been adopted by majority
of the farmers.

[English}
Production of Arhar Per Hectare

6201. SHRI BEZHWADA PAPI
READY : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government are aware
that Arhar yield per hectare was 8 9
kg/bectare in 1960-61 and this has
dropped to 678 kg/per hectare in
1982-83 and if so, reasons thereof ;
and
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(b) steps proposed to be taken to
reorganise Research and Development
Wing in the Ministry for its useful
contribution ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The per
hectare productivity of arhar was 849
Kgs in 1960-6°', Kgsin 1982-83 and
769 Kgs in 1983-84. Pulses including
arhar are generally taken vander rainfed
conditions and by small and marginal
farmers with little application of inputs
such as HYV seeds, fertilisers, plant
protectlon etc. Further the crop is
highly susceptible to frest and pest
diseases. As such, its produactivity
fluctuates with the seasonal conditions
and rainfall behaviour in any year,

(b) Research and Development
Wing of the Government is continually
geared to increase the production and
productivity of agricultural crops includ-
ing arhar.

Amount Spent on Advertisements by
DAVP

6202. SHRI SRIBALLAV
PANIGRAHI : Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state :

\a) the total ammount spent by -
Directorate of Advertising and Visual
Publicity in 1981-82, 1982-83, 1983-84
and 1984-85 op all advertisemeats
issued by them, year-wise ;

(b) the ratio/amount spent oD
advertisements isssued to various Dnews-
papers State-wise during the above
four years, year-wise ;

(c) the ratio/amount spent oa
advertisements issued to big, medium
and small newspapers during the above

four years, year-wise and category-
wise ; and
(d) the ratio/amount spent oD

advertisoments during the above four
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years, year-wise issued to English and
language newspapers, language-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) The total expenditure
incurred on release of advertisements
through Directorate of Advertising and
Visual Publicity, excluding the amount
spent on advertisements issued to
officially-managed Employment News/
Rozgar Samachar during the period
1981-82 to 1983-84, year-wise is as
under :

Year Amount (In Rs.)
1981-82 3,92,39,879
1982-83 3,99,67,460
1983-84 3,90,43,826

116

Similar information for 1984-85 is
under compilation and shall be laid on
the table of the House in due course.

(b) The Dircctorate of Advertising
and Visual Publicity does not maintain
these records state-wisg.

(c) The requisite information for
the period 1981-82 to 1983-84, year-
wise, is given in the attached State-
ment-I. Similar information for
1984.85 is wunder compilation and
shall be laid on the Table of the House
in due course.

(d) The requisite information for
the period 1981-82 to 1983-84 year-
wise, is given in the attached State-
ment-II. Similar information for 1984-
85 is being compiled and shall be laid
on the Table of the House in due
course.

Statement-1

Category Amount spent (In ruppees) Percentage
(Excluding the amount
spent on agvertisements
released to Rozgar Sama-
char/Employment News)
1981-82
Big 1,96,36,913 50.04
Madium 1,02,89.770 26,22
Small 93,13,196 23.74
1982-83
Big 1,34,90,978 33.76
Medium 1,28.26,730 32.09
Small 1,36,49,952 34.15
1983-84
Blg 1,50,51,307 38.55
Medium 1,26,82,362 32,48
Small 1,13,10,157 28.97
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Commission for Shortcomings in
PDS

6203. SHRI H. A. DORA : Will
the Miumnister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(8) whether Government have set
up any Commission to go into the
defects in the Public Distribution
System ;

(b) if so, details thereof ; and
(c) if not, the reasonms therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir.

{b) Does not arise.

(c) The working of the Public
Distribution System is being reviewed
constantly in consultation with the
States/Union Territories and efforts to
improve the system are a continuing
process. In view of this, sctting up of
a Commission for the purpose is not
considered necessary.

Fands for Houslng Scheme for West
Bengal

6204. SHRIMATI PHULRENU
GUHA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether demand of Government
of West Bengal for fund for housing
schemes have not been met for the
years 1983-84 and 1984-85 :

(b> whether because of short supply
of funds from Central Government the
conditions in slums 1n Greater Calcutta
as well as in interior villages of West
Bengal are deteriorating ; and

(c) if so, how Government propose
to stop further deterioration of condi-
tions in these'place ?

VAISAKHA 23, 1907 (S4K4)
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THE MINISTER OF WOKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) The demand of the
Government of West Ber.gal for funds
for ‘ousing during 1983-84 and
1284-85 had been substantially met.

(b) and (c) : Both ‘Housing’ and
‘Urban Development’ are State subjects.
The State Governments/U. Ts. are free
to formulate and implement housing
and slums improvement schemes as per
their needs and plan priorities. Central
assistance is given in the shape of
block loans and block granis without
being tied to any particular head of
development or scheme.

Amendments Made in the Central
Information Service Rules, 1959

6205. SHRI C. MADHAYV
REDDY : Will the Minister of INFOR -
MATION AND BROADCASTING be
pleased to state :

(a) the number of amendments
made to date in the original Central
Information Service Rules, 1959 ; and

(b) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) Eighty four (84)
amendments have so far been carried
out in the CIS Rules, 1959.

(b) The requisite information is
contained in the Statement laid on the
Table of the House [Placed in library
See No. LT—1113/85]

Production of Coarse Cereals

6206. SHRI G. BHOOPATHY :
Will the Minister of AGR]CULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether productivity of coarse
cereale has stagnated since 1975-76
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and if so corrective steps taken/proposed
to be taken ;

b) whether it has not been possible
to mainiain preductivity of 733 kg/
hectare reached in 1981-82 due to
failure of Agricu'tural Reasearch and
Development infrastructure ; and

(c) if so, steps taken to revamp
the Research and Development Wing ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOAMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir.
The productivity of coarse cereals
achieved in 198&3-84 was much higher
than those in precreding years since
1975-76. However, steps have been
taken/proposed to be taken to improve
it by exorpsion of area under high
yielding varieties programme ; extension
of new crop p-oduction technology ;
production of quality seeds of high
yielding bybirds/varieties ; timely and
adequate supply of inputs viz., seeds,
fertilisers, plant protection chemicals,
elc.

(b) Tt has been possible to achieve
the productivity of 818 kilogram per
hectare in 19¢83-84.

(¢) Activities to improve pro-
ductivity are Dbeing continued and
strengthencd both under research and

development aspects.

Agricuitural universities and Insti-
tutes under I-diun Council of Agri-
cultare Research, etc; have developed
a punber of high yeilding hybirds/
ble of yeilding from 2 to
6 tonnes per hectar? with the adoption
of recommended packzge of practices.
The extcnsion system opera ted by State
Agriculure Departments is engaged in
transfer of techoology.

varieties cap2

tor Scheme of minikit
also being imple-
larics newly released

A Central Sec
demonstrations is
mented to popu
varieties.
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Convening of Indian Labours

Conference
6207. SHRI SATYENDRA
NARAYAN SINHA : Will the

Minister of LABOUR be pleased to
state

(a) whether he intends to convene
an Indian Labour Conference shortly ;

tb) if so, which are the tradc
unions that would be invited to this
mecting

(c) whether there are differences
among the unions on their represen-
tation at the Conference ; and

(d) if so, the issmes to be placed
before the conference ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a)to (d): Yes, Sir,
the time, composition and the agenda
items have not becn decided.

world Bank’s Financial Assistance
for Water Scheme in Bombay

6208. PROF. MADHU
DANDAVATE : Will the Minister of
WORKS 'AND HOUSING be pleased
to state :

(a) whether there are some drinking
Water Schemes for Bombay for which
World Bank's financial assistance has

been sought ;
(b) if so, the details thereof ;

(d) whether these schemes are
pending beczuse the World Baok’s
assistapce has not been made avaijab'e
for the concerned schomcs ; and

(d) if so, the time by which the
assistance will b- made available and

scheme completed ?

THE MINISTER OF WORKS
AND HOUSING (SHR!I ABDUL
GHAFOOR) ; (a) Yes, Sir.
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(b) and (c) : The World Bank
(Iaternational Development Associa-
tion) provided a credit of 55 miilion
US dollais for the first Bombay water
supply and sewerage project. This
project has already been completed,

Another credit of 196 million US
dollars has also been agreed to by the
Bank for the second Bombay water
supply and sewerage project which is
currently under implementation. This
project aims at augmenting city’s water
supply by 100 MGD.

The Government of India has also
posed to the Bank the third Bombay
water supply and sewerage project
which aims at augmenting the city’s
water supply by another 100 MGD.
Extension of credit for this project is
presently under consideration of the
Bank.

(d) The second Bombay water
supply and sewerage project is expected
to be completed by March, 1987.

[Translatton]

Development of Natianal Desert
Parks

6209. SHRI VIRDHI CHANDER
JAIN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

{a) the names of the places where
National Parks have been developed in
the country and how they have helped
in the place of development of the
country;

(b) the special achievements of the
National Desert Park at Jaisalmer so
far; and
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(c) how far it has contributed to
the desert development so far and the
programme fermulated for the growth
of the above National Park ?

THE MINISTER OF STATE IN
THE DEPATMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Na tional
Parks are set up for preserving ecolo-
gical processes and genetic diversity,
through the conservation of the ecologi-
cal, faunal, floral, geomophological and

zoological characteristics of different
ecosystems in the country. They, thus
contribute towards mainiainig the

ecological security of the country. 54
Nationa! Parks have so far been set up
in the country. The name of places
where they have been set up are given
in the attached Statement.

(b) and {c) : The Desert National
Parks established at Jaisalmer is intend-
ed to regenecrate the natural desert
ecosystem and comserve its floral and
fauna over an area of about 3000 sq.
kms. in the districts of Jaisalmer and
Barmer. The programme formulated
for the growth of the Park includes
protection of desert habitat, regene"
ration of desert plants, water conser-
vation, construction of padies, guzzlers,
establishment of wood fossil park etc.

The work of fencing, reseeding,
development of water holes and water
conservation has been stated. An area
of about 4.000 hectares has boen
fenced and brought under the Sewan
grass and other desert plants. Plan-
tations have been taken up over 240
hectares and wood fossil park has been
developed at Akal in Jaisalmer cistrict.
Six guzzlers, 8 tanks, 2 tubewells and 5
nadies have been constructed. The park
is still under construction and hence, it
is too early to assess its contribution to
the dcvelopment of the desert areas and
the Conservation of its flora and fauna.
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List of National! Parks In India as on. 1-1-1985

S1. No. Name of the National Park Location Dirtict  Aarea in Sq. Kms.
1 2 3 4
ASSAM
1. Kaviranga National Park Sibsagar & 430.00
Naogaon
GUJARAT
1. Gir Natiapal Park Junagadh 24.50
2. Vansda National Park Valsad 24.50
3. Marine National Park Jamnagar 11C.00
4. Yelavadar National Park Bhavnagar 17.83
JAMMU & KASHMIR
1. Dachigam National Park Sri Nagar 141.00
2. Kistwar National Park Sri Nagar 400.00
3. Hemis High Altitude
National Park Sri Nagar 300.00
KARNATARA
1. Bandipur National Park ' Mysore 874.20
2. Nagarhole National Park Mpysore Coorg 571.55
3, Bennerghatta National Park Bangalore (Anekal) 104.00
MADHYA PRADESH
1. Kanha National Park Mandia, 940.00
Balaghat
2. Madhav National Park Shivpuri 156.15
3. Bardhavgarh National Park Sh.hdo! 105.00
4. Sanjay National Park Sidhi/Surguja 1938.00
5. Satpura National Park Hoshangabad 524.00
6. Panua National Park Panna - 543.00
7. Indravati National Pgrk Bastar 1258.00
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1 2 3 4
8. Van Vihar Bhopal Zoo
National Park Bhopal 4.41
9. Fossil National Park Mandla 0.27
10. Kanger Valley National Park  Bastar 200.00
11. Pench National Park Seoni 293 00
KERALA
1. Eravikulam National Park Idukki 97.00
2. Silent Valley National Park Palghat 335 00
3. Periyar Tager Reserve
National Park Idukki 350.00
MAHARASHTRA
1. Tadoba National Park Chandrapura 116.55
2. Panch National Park Nagpur 257.26
3. Nawegaon National Park Bhandara 133.83
4. Borivili National Park Bombay 67.97
ORISSA
) North Simlipal National Park Mayurbhany 303.00
MANIPUR
1. Keibul Lam Jao National Park  Manipur Central 40.00
2. Sirohi National Park East Distt. 41.30
RAJASTHAN
1. Keoladeo National Park Bharatpur 20,00
2. Ranthambore National Park Swai Madhopur 392.00
3. Desert National Park Jaiselmer 3162.00
4. Sariska Tiger Reserve
Natiovnal Park Alwar 492.00
3. Nahargarh National Park Jaipur N A
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2 3 4

SIKKIM
Khangchendzonga National North 850.00
Park

TAMIL NADU
Guindy National Park Madras 2.71.
Marina National Park Gu!f of Manner

UTTAR PRADESH

Corbett National Park Garhwal 525.00
Dudhwa National Park Lakhimpur Kheri 490.00
Valley of Flowers National
Park Chamoli 89.50
Nanda Devi National Park Chamoli 630 00

WEST BENGAL
Sunderban National Park 24-Parganas 2585.00

ANDAMAN & NICOBAR
Saddle Peak National Park Andaman 32.54
North Button National Park Andaman 0.44
Niddle Buiton National Park  Andaman 0.44
South Button National Park Andaman 0.03
Mount Harriet National Park  Andaman 4.66
Marine National Park Andaman 26.10
GOA, DAMAN AND DIO
Bhagv an Mahavir Nationa! Mollem 107.03
Park
ARUNACHAN PRADESU
Namdapha Natiopal Park Tirap 1807.82
HIMACHAL PRADESH
Great Himalayan National
Park Siraj &
Tirthan N.A
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AHocations made for Animal Hus-
. bandry and Dairy Development
Sector

6210. XUMARI PUSHPA DEVI :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) the amount earmarked in
1985-86 for the Animal Husbandry and
Dairy Development Sector ;

(b) the amount allocated to diffe-
rent States for the above purpose in
1985-86 ;

(c) the amount allocated to Madhya
Pradesh in 1983-84 aod 1984-85 for
the above purpose ; and

(d) the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CAANDRAKAR): (a)and (b):

The amount earmarked in 1985-86 for
Dairy

the Animal Husbandry and
Development Sector have not been
finglised.

(c) and (d): The details of amount

allocated by the Planning Ccommision to
Madhya Pradesh for animal husbandry
and dairy develop.nent in 1983-84 and
, 1984-85 are as under . —

(Rs. in lakhs)

1983-84  1984.85

Apimal Hus-
bandry 508.00 644.00
Dairying 94.00  115.00
Total  602.00 759.00

— — N q— o
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Violation of Agreements Entered
into between Indian Workers and
Employers in Gulf Countries

‘6211. PROF. P. J. KURIEN:
Will the Minister of LABOUR be
pleased to state :

(a) whethe Government are aware
of cases where thbe work agreements
entered into between the Ind‘an workers
and the employers in Gulf couatries are
not honoured ;

(t) if so, the details thereof ;

(c) steps taken in such cases;

and

(d) steps being taken by Govern-
ment to ensure that the agrcemems zare
adhered to in letter and spirit ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (2) Yes, Sir.

(b) Some cases have been reported
about substiution of work agreements.
The complaints generally relate to
reduction in wages and downgradation
of skill.

(c) On receipt of the complaints,
the matter is promptiy taken up with
the concerned Indian Mission abrecad
for taking up the matter with the
foreign employer and if necessary with
the Government there. The complaints
are pursued unti! they are resolved.

(d) It is essential that the recruitment
documents are authenticated by the
Indian Missions abroad and attested by
Protectorate of Emigrants in India.

Pending Applications for Establishing
New Cooperative Sugar Units

6212. SHRI MOHANBHALI
PATEL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to

state :



135  Wrltten Answers MAY 13, 1985 Written Answe,s 1368
(a) the number of cooperative Statement-1
sugar factories functioning in India and
their number State-wise ; Sl. No. State Total number
of installed
(b) the number of applications suC::)I;:;ta;;::s
pending before  Government for g
clearance for establishing new sugar 1. U
factory under cooperative sector and : ttar Pradesh 26
their number State-wise ; 2. Bihar —_
3. Punjab 4
(c) how long they are pending for
clearance; and the time limit for 4. Haryana 7
clearing them ; and 5. West Bengal —
(d) whether Government propose to 6. Assam !
revise sugar policy; if so, details there- 7. Nagaland -
of and by when ?
8. Rajasthap 1
THE MINISTER OF FOOD AND 9. Madhya Pradesh 3
CIVIL SUPPLIES (RAO BIRENDRA ]
SINGH) : (a) A Statement-I giving the 10.  Orissa 2
State-wise number of installed sugar 11. Maharashtra * 95
factories in India in the Cooperative
Sector is attached. 12. Gujarat 15
. 13. Goa 1
(b) and (c) : Five applications—one
each from Maharashtra, Haryana, 14. Tamil Nadu 11
Uttar Pradesh, Dadra & N.agar Qaveh 5. Karnataka 16
and Assam are under consideration of
the Government. A Statement-II giving 16. Pondicherry 1
the Statc-wise details of pending
applications is attached. 17. Andbra Pradesh 18
18. Kerala 2
(c) Since the revised guidelines
bhave already been notified through 19. Manipur -
Press Note dated 24th September, 1984 20. Dadra &

the question of revising guidelines at
thie juncture coes not arise as these
guidelines will remain inforce till
30.9.1985.

TOTAL ALL-INDIA 183

Statemen-I1

Nagar Haveli

State-wise total number of applications pending before Government for establishing
new factories under Cooperative Sector.

Si. No. Short Name of the factory Date of Receipt of application in the
Department of Industrial Development
1 2 3
1. Teh. Silvassa, Distt. Dadra & 8.10.1984

Nagar Haveli (Dadra &

Nagar Haveli)
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1 2 3

2. Teh. Pedhambe, Tal. Chip- 29.8.1983
lum Distt. Ratnagiri
(Maharashtra State)

3. Fatehabad, Distt. Hissar, 20.10.1984
(Haryana)

4. Teh. Phoolpur, Distt. 29.1.1915
Allahabad, U.P.

5. Teh. Doom-Doom, Distt. 6.4.1985

Dibrugarh (Assam)

Proposal o Integrated Agricultural
Development Programme with
Poverty Alleviation

6213, SHRI K. PRADHANI : Will
+he Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state

{a) whether there is a proposal
before Government to integrate agricul-
tural development programme with the
programme of poverty alleviation ;

(b) if so, what would be the opera.
tional implications of this approach ;

(c) the target sct for the production
of various crops in different States
and Union territories in Seventh Plan :

{d) whether the strategy proposed
te be avdopted in Seventh Plan will
help in alleviation of poverty and in-
creasing production ; and

(e) if so, the details of the strategy
proposed to be adopted and assessment
made in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (e)
The Seventh Five Year Plan detailing
the strategy, targets, etc., is under for-
mulation by the Planning Commission.

Agricultural development program-
mes and poverty alleviation programmes
are closely inter-linked. The compo-
nents of poverty alleviation programmes
specially under the Rural Landless
Employment Guarantee Programme
(RLEGP) and the National Rural
Employment Programme (NREP) in-
clude agricultural development works
like land development, soil conser-
vation, land reclamation, construction
of field channels including minor irriga-
tion works and other water bearing
structures, etc. The Paper on ‘The
Approach to the Seventh Five Year Plan
1985-90’ also emphasises the need for
integrating the agricultural development
programmes with the programmes for
alleviation of rural poverty. The broad
framework of strategy proposed to be
adopted for agricultural development
during the Seventh Five Year Plan
wouldput greater emphasis on economic
development of poorer sections of the
farming community, backward areas and
lowproductivity crops with increasing
attention on optimum vutilisation of irri-
gation potential, extensive use of dry-
land farming practices, adequate and
timely availability of inputs of assured
quality at stable prices, and remmunera-
tive prices of agricultural produce along
with adequate marketing support.

Agreement Signed between NFDC
and MPEAA

6214. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of IN-
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FORMATION AND BROADCASTING
be pleased to state :

(a) whether Government have ap-
proved the recent agreement signed
between National Film Development
Corporation and Motion Pictures Ex-
ports Association of America under
which 100 films of American production
are to be imported to India ;

(b) whether last year negotiations
for such a agreement failed and if so,
the irritants there about and how they
weore sorted out ;

(c) whether Government formulated
any guideline for selection of films to
be imported and if so, details thereof ;

(d) whether any restriction has been
imposed to import the films which
depicts glorification of violence and sex
themes which undermine the values ;
and

(e) whether import of certain type
of pictures from USA and other count-
ries directly in copnflict with our way of
life disturbs process of our cultural
ethos and so, Government’s reaction

thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) In pursuance of the Policy
for import of feature films and distri-
bution and pricing of imported feature
films, the Government of India have
approved of the National Film Develop-
ment Corporation entering into ao
agreement with the MPEAA (Motion
Pictures Exports Association of America)
for import 75-100 films per year for
a period of three years from 1.2.1985.

(b) There were prolonged negotia-
tions between NFDC and MPEAA.
Some of the points on which initially
there was a difference of opinion bet-
ween the perti-s included the amount of
capalisation fee to be paid to NFDC
by MPEAA and the remittances to
be allowed to be made by the MPEAA
Group of Companies. Negotiations were

MAY 13, 1985
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continued and ultimately
ground was found.

common

(c) No guidelines have been framed
by the Government. However, the
Agreement has a clause which will en-
able NFDC to ensure quality of films
to be imported.

(d) and (e) : No special restrictions
on import of films depicting glorifica-
tion of violence etc. have been imposed,
but all films including those imported
by MPERA are required to be certified
by the Central Board of Film Certifica-
tion in accordance with the guiding
principles issued by the Government
under the Cinematograph Act, 1952,
The principles, inter alia, provide that
one of the objectives of the film certi-
fication 1s to ensure that the medium of
film remains responsible and seasitive to
the values and standards of society. The
principles also provided that while
certifying films the Board of Film
Certification would ensure, inter aila,
that anti-social activities such as vio-
lence are not glorified or justificd ahd
human sensibilities are not offened by
vulgarity, obscenity and depravity.

[Transiation)

Urban Infrastructure Financing
Institution

6215. SHRI AJOY BISWAS : Wil
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government propose to
set up an Urban Infrastructure Financ-
ing institution to help the municipal
administrations of the country ; and

(b) if so, details of the proposal ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHAFOOQR):
(a) Yes, Sir.

(b) The proposal is in its formula-
tive stages. It will therefore not be
possible to spell out the details unless
a decision is taken to sot up this insti-
tution by the Government.
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Proposal to Construct a Fishing
Harbour at Portonovo in Tamil Nadu

6216. DR. P. VALLAL PERU-
MAN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whetber Government propose
to comstruct a Fishing Harbour at
Porlonovo in South Arcot district of
Tsmil Nadu ;

(b) if so, the details thereof ; and
(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) (a) to (c) : The
Government of Tamil Nadu have been
reguested to formulate proposals for
comstructing small landing centre at
Portonovo. Survey and investigations
of the site are required to be done in
order to wark out the details of the
facilities to be provided.

Non-Payment of P.F. Amoant to
Bidi Workers

DR. K. G. ADIYODI:
of LABOUR be

6217.
Will the Minister
pleased to state :

(a) whether it is a fact that 50
Jakb bidi workers are not getting their
provident fund contribution from their
employees since 1980 onwards ; and

(b) if so, the steps taken by

Government in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI

T: ANMAH) : (a)and (b): The pro-
visigas of the Employee’s Provident
Feads aad Miscellaneous Provisions

Act, 1982 were extended to the Beedi
workers with effect from 31st May,
1977. Some beedi maoufacturers had
subsequeatly challenged the applicabi-
lity of the Act to beed: industry in the
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Supreme Court and the Court lad in
1980 ordered the stay of operation of
the notification extending the provisions
of the Act to beedi industry, pending
hearing of the case. As a result of the
stay, bidi workers are not getting the
benefit of provident fund under the
Employees’ Provident Fund Act. The
heating in the case h.s, however, since
been concluded and the judgement is
awaited.

Production and Export of Cotton

6218. SHRI RADHAKANTA
DIGAL : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state

(a) production of cotton in the

country during the last 3 years ;

(b) whether there is any change in
the strategy of purchasing cotton from
the growers this year ; and

(c) the capacity and value of the
cotton exported during 1984 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDKAKAR) : (a) The pro-
duction of cotton during the last three
years has been as under :

Year Production
(lakb bales
of 170 kg.

each)
1981-82 70.84
1982-83 75.34
1983-84 65.82

For the year 1984-85 the final
estimates of cotton production are yet
to be rcceived from such States. How-
ever, preliminary estimates indicate that
the production during 1984-85 may be
between 78 and 80 lakh bales.

(b) No, Sir,
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() As per the Cotton Advisory
Board’s estimates, the export of cotton
during 1983-84 season stood at 3.57
lakh bales. The value of this export is
yet not known. For 1984-85 cotton
gseason Goveroment has released an ex«
port quota of two lakh bales.

Sugar Factorles in Cooperative Sector
in Maharashtra

6219. SHRI HUSSAIN DALWAI :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the number of sugar factories
presently working in co-operative sec-
tor and private sector respectively in
Maharashtra ;

(b) the number of applications

pending consideration of Upion Govern-
ment for licences for new co-operative
sugar factories ;

(c) the particulars of proposed co-
operative sugar faciories ; and

(d) the time by which Union
Government will take decision in these
matters ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) There are 86 installed
sugar factories in Mabarashtra. Of
these 11 are in the Private Sector and
75 are in the Cooperative Sector.

(b) to (d) : There is only one appli-
cation pending for setting up new sugar
factory in cooperative Sector in Maha-
rashtra at Teh. Pedhambe, Taluka
Chiplun, Distt, Ratnagiri. This appli-
cation was considered by the Screening
Committee cf this Ministry at its meet-
ing held on 22nd October, 1984 where-
in it was decided to constitute a Sub-
Committee to go into all aspects of the
techno-economic viability of the project
through an on the spot inspection. The
Sub-Committee has already visited the
area of the proposed sugar factory
recontly and the report of the Sub-
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Comumittee is likely to be considered
by the Screening Committee at its
future meeting.

Constraction of Houses under S.F.S,
in Saket

6220. SHRI RAM PYARE
PANIKA : Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Unstarred
Question No. 2116 on 6 August, 1984
regarding construction of houses under
S F.S. in Saket and state :

(a) whether the houses, which were
to be completed by phases till Novem-
ber, 1985 have been completed till
now ;

(b) if not, the reasons therefor ;

(c) whether the draw of lots had
taken place on 31st December, 1984,
if so, by what date these houses would
be completed and handed over to the
allottees ; and

(d) steps taken to the effect that
allottees are not burdened with any
escalation in price for the undue de'ay
on the part of DDA ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) and (b) : The building
work is nearly complete and defects,
deficiencies and certain jobs left by the
contractor are being attended to depart-
mentally. This is likely to be com-
pleted by the 30th Moy, 1985. The
delay is on the part of the contractor,
who also obtained a stay order from
the court which resulited in the stoppage
of work for three weeks.

(c) The draw for 381 Cat. Il and
Caf. III flats in Saket was held on 31st
December, 1984. Demand-cum-allot~
ment letters are being issued. Action
has been initiated to bhand over the
possession of the flats at the earliest
after obtaining due payment and requi-
site documents from the individgal
allottees,
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(d) The cost of the flats has been
already finalised.

Telecast of Malayalam Pragramme

6221. SHRI K., V. THOMAS:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any complaint
from Kerala people that Malayalam
programmes are rarely tel:cast ;

(b) whether there is any proposal
to telecast Malayalam programmes
once in a week ; and

(c) if so, the steps taken in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) to () : The “National
Programme’’ and nationally petworked
programmes put out by Doordarsban
Kendra, Delhi are relayed by all the
transmitters in the network. Other
programmes of Doordarshan Kendra,
Delhi are relayed by all tee relay trans-
mitters linked to Delhi via INSAT-1B
or microwave links. Suggestions are
received from time to time from diffe-
rent linguistic groups of viewers for
more items ip their respective languages,
including Malayalam. in the pro-
grammes put out by Doordarshan
Kendra, Delhi. Attempts are made to
accommodate these requests within the
constraints of transmission time, pro-
duction facilities at the Kendra, etc.,
and programmes in regional languages
are telecast by the Kendra on a rota-
tional basis to give as equitable a
representiation to various languages 8s
possible. Interim programme produc-
tion facilities have been commissioned
at Doordarshan Kendra, Trivandrum
for telecast of Malayalam programme
within the coverage zon¢ of that
Kendra.
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[ rranslatton]

Supply of TV Sets and Direct Tele-
phone Connections to News
Editors

6222. SHRI KESHAORAO PAR-
DHI : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to siate :-

(a) whether T.V. sets and direct
telephone connections have been pro-
vided in the rooms of English News
Editors and Producers to view the

news bulletins being telecast by Door-
darshan ;

(b) if so, whether similar arrange-
ments exist in the rooms of Hindi News
Editors and Producers ; and

(c) if not, the reasons therefor and
the time by which these arrangements
likely to be made ?

THE MINISTER. OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) and (b) : Doordirshan
Kendra, Delbli has a common news
room for Epglish and Hindi news bulle-
tins. The existing facilities of T.V. sets
for monitoring and direct telephone
connections are available to News
Editors and Produczrs of bulietins in
both languages.

(c) Does not arise.

[English)
Allotment of 66 Houses under S F.S.
in Saket
6223. SHRI HAFIZ MOHD.

SIDDIQ : Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Unstarred
Question No. 3149 on 13 August,
1984 regarding allotment of 66 Houses
gnder SFS in Saket and state :

(a) whether the draw for specific
jots was held on 31.12.84 and thase
two houses were also included in the
draw ;



147 Wrliiten Answers

(b) if not, the reosons therefor ;

and

(c) whether any houses now left for
allotment including the two of the 66
houses at Saket will be first offered to
the existing allottees, who wish to
change the allotted houses due to per-
sonal problems, before alloting to
outsiders ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (&) No, Sir.

(b) As reported by DDA the two
flats were kept reserved for adjustmeut
to the allottees of the Malviya Nagar
(extension) where there was shortage of
two flats. Later on two flats of the
same scheme became available on
account of cancellation, thus obviating
the need to add the earlier two flats in

the draw.

(¢) No flat is mnow available for

allotment.

TV Coverage in Gujarat

6224. SHRI HARSINH MAK-
WANA : Will tne Minister of INFOR-
MATION AND BROADCASTING be
pleased to state the name of the tele-
vision centre under whose range Dhan-
dhuka, Botad, Gadhda and Amreli ex-
tension have been given coverage and
whether the television programmes are
visible in these-arcas ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : Dhandhuka and Godhra
are expected to get TV coverage when
the power of transmitter at Ahmeodabad
in augmented to 10 KW, shortly. Botad
and Amreli lic within the fringe of
service area of transmitter at Rajkot.

Broadcast/Telecast of Programmes
for Family Welfare

6225. SHRI C. P. THAKUR:
Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state ©

(a) the number of hours per week
on Radio or Television devoted to
family welfare programme ;

(b) whether any
made to assess the real
such programmes ; and

survey has been
requirement for

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) On an, average, over
100 hours programme on Family Wel-
fare are broadcast in a week from All
India Radio.

Doordarshon is also telecasting pro-
grammes on Family Welfare.

(b) Yes, Sir—11 surveys were con-
ducted by AIR during 1982-83.

{c) Does not arise.

Maintenance of Government Quarters
in Dev Nagar

6226. PROF. M. R. HALDER :
Will the Minister of WORKS AND
HOUSING be pleased to state ¢

(a) whether Govcrnment Quarters
in Dev Nagar are very poorly main-
tained ;

(b) whether large repairs were
carried out in these quarters and if so,
the amount spent on each type-lII
quarter as well as type V single
storeyed ; and

(c) whether any iospection  was
carried out after these major repairs
and if so, by whom ?

THE MINISTER OF WORKS AND
APDUL GHA-
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(b) Yes, Sir. Some quarters were
renovated a few years back and propor-
tionate expenditure on civil and electrical
works for each Type-Ill and Type-V
quarter was Rs. 12,000/- and Rs.
23,500/~ respectively.

(c) Yes, Sir. Technical Examiner
had inspected in April, 1981.

Provision of Houses for Teachers by
HUDCO in Kerala

6227. SHRI P. A, ANTONY :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Kerala Government
have submitted any scheme for consi-
deration of HUDCO for providing
houses to teachers in the State ; and
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(b) if so, the details thereof and
action taken in this regard ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOGR) : (a) and (b) : In May, 1984,
the Kerala School Teachers and Non-
teaching Staff Weifare Corporation
Ltd., submitted to HUDCO 15 schemes
for construction of 1000 houses in 15
towns of the State, as per details given
in the attached statement.

Schemes for the construction of 80
houses each at Trichur and Neyyattin-
kara towns, were sanctioned in August,
1984 with a loan assistance of Rs.
46.24 lakbhs. Other schemes would
be considered, subject to the srtisfactory
progress of the schemes already sanc-
tioned.

Stntement
Si. No. Name of the Housing No. of dwelling Amount of
schemes units loan
(Rs. in lakhs)

1. Trichur 80 23.12
2. Neyyattinkara 80 23.12
3. Trivandrum 80 23.12
4, Quilon 80 23.12
5 Kottarakkara 80 23.12
6. Nedumangad 70 19.82
7 Kayamkulam 70 19.82
8. Alwaye 70 19.82
9. Tellicherry 70 19.82
10. Cannanore 70 19.82
11. Attingal 50 14.46
12, Pathapnamtnitta 50 14.46
13. Mavallkkara 50 14.46
14. Tirur 50 14.46
18. Kozhikode 50 14,46
Total - ) 1000 287.00
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Collection of Oilseeds of Tree
Origin under 20-Point
Programme

6228. SHRI ANANATA PRASAD
SETHI: Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to

state

(a) the details regarding the efforts
made in increasing collection of oil-
seeds of tree origin under the new 20-
Point Programme ;

(b) the names of the States which
have formulated projects for collection
and processing of oilseeds of tree

origin ;

(c) whether any seminer has taken
places on the subject to sort out all
problems relating to coliection of oil.
seeds of tree origin; and

(d) if not, efforts being made in
this regard ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b): A scheme
formmlated by the Departraent of Civil
Supplies for development programme of
oilseeds/oils of tree and forest origin
with focus on tribal areas was included
in the Sixth Five Year Plan with a
total outlay of Rs. 2 crores. The
scheme is sought to be strengthened anZ
intensified during the Seventh Five
Year Plan period. The main objective
of the scheme is to enable increased
exploitation of oil-seeds of tree origin.
Towards this end, the scheme seeks to
provide assistance for developmert of
infrastrucutural facilities like cons-
truction of storage godowns, tramsport
facilities, road communication, etc.

To begin with, three States namely
Bihar, Orista and Madhya Pradesh
which have abundance of these oilseeds,
were selected for implementation of the
scheme. Project details from these
States have been received. All the pro-
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jects have been cleared with the Central
assistance of Rs. ope crore each.

(c) The subject relating to oilseeds
of tree and forest origin figured in a
number of seminars, namely World
Congress of the Indernational Society
for Fat Research organised in collabo-
r'fnion with Oil Technologists® Associa-
tlon of India in Delhi in February,
1985, Seminar relating to Oilseed Pro-
duction ; constraints and opportuaities
organised by Hindustan Lever Research
Foundation in Delhi in September,
1982, etc.

(d) A High Level Inter-Ministeria|
Coordination Committee on develop-
ment of oilsecds of tree and forest
origin with the Secretary, Department
of Civil Supplies and representatives of
all cobcerned Mnistries/Departments
have been set up to look into the vari-
ous aspec's of development of these
oilseeds. Some Sub-Commmittees have
also been constituted in this rgard.

[Transtation)

Sale of Petroleum Products at Pre-
Buiget Rates

6229. SHRI MAHENDRA
SINGH : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(2) whether pre-Budget stocks of
essentiai goods like petroleum products
are sold at old rates ; and

(b) if not, the reasons thereof ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) ard (b): As regards
petroleum products, the Budget pro-
posals are effective on pre-budget stocks
as well. The Union Government drew
the attenstion of State Governments to
the relevent provisions of the Stand ards
of Weights and Measures (Packaged
Commodities) Rule, 1977 to the effect
that the packages bearing marking
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indicating that they were packed before
March, 1985, the month in which the
budget proposals were announced, are
to be sold at the original printed price
as these were debonded after paying the
pre-revised rates of excise duty. After
the presentation of the General Budget
the Union Government also advised the
State Governments to take strict action
against erring traders who were over-

charging.

[English] '
States Coverd under Intensive
Agriculture District Programme

623¢. SHRI N. DENNIS : Wil
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) th: name: of districts zlongwith
the namss of the States which have
been covered under the Intensive Agri-
culture Dustrict Programme io the
country ; and

(b) the nature of assistance given
through these Programmes and their
details ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) : (a) The scheme of
Instensive Agriculture District Pro-
gramme iS not in operation as a
Centrally Sponsored Scheme,

(b) Question does not arise.

Provision of Shelter for Urban Slums
in the Country

6231, SHRI LAKSHMAN
MALLICK : Will the Minister of
WORKS AND HOUSING be picased
to state ;

(a) whether Central Government
have issued some dircctions to the State
Governmesnts to forw.ard an accelerated
plan for action with a view to cross the
Sixth Five Year Plan target of providing
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shelter for a lurge number of people
living in urban slums ; and

(b) if so, the details thereof ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b) : The present
policy of the Government lays emphasis
on cnvironmental in.provement of urban
slums rather than massive clearance or
relocation. In the Sixth Five Year
Plan a target of covering 10.00 million
slums dwellers under the Scheme of
Environmental Improvem-nt of Urban
Slums was fixed. The State-wise target
wus however fixed 2+ §.33 million only
by the Piznring Commission and the
remaining target was left to be covered
by th= States according to their Plan
outlays. Since the implementation of
the Scheme by the States, UTs was not
considered satisfactory during the first
three years of the Plan the Central
Government  introduced an incentive
grant scheme to States for additional
coverage under the over-all Scheme.
The progress of impl:meztation in the
States is closely monitorsd in the
Ministry and the States are now showing
considerable improvement.

Publication of Biographies of National
Leaders

6232. SHRI ANANTA PRASAD
SETHI : Will the Minister of INFOR-
MATION AND BROADCATING be
pleased to state :

(a) the number of books published
by the Publication Division in Eoglish
and different Indian languages since
1975 ;

(b) whether Muabatma Gandbi’s
works hive been published in different
Indian langu:g.s by Goverament and if
not, the reasons thereof ;

(c) whether Government propose to
publish biographies of national leaders
in different Indian languages for pro-
moting national integration ; and
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(d) if so, whether any scheme has
been adopted for this purpose and if
so, the dctails thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) In all, 872 books, 354
in English and 518 in different Indian
languages have been published by the
Publications Division since 1975.

(b) Mahatma Gandhi’s work have
been published in English and Hindi by
the Publications Division.

(c) Yer, Sir.

(d) The Publications Division have
a regular scheme for pubtishing such
biographies under which it has so far
brought out 69 biographies ip different
Indian languages. It is a continuous
process, and several more biographies
will be brought out in future.

Rigs for Tamil Nadn Water and
Drainages Board

6233. SHRI N. DENNIS :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government of Tamil
Nadu have approacbed Union Govern-
ment with the request to have more
rigs for Tamil Nadu Water and Drain-
age Board ; and
in this

(b) if so, the details

regard ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : wa) Yes, Sir.

(b) A proposal for procurement of
10 Nos. of high capacity drilling rigs
was received from the Government of
Tamil Nadu and has been taken up for
consideration with EEC. In addition,
a request has been reccived from the
Tamil Nadu Government for supply of
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12 rigs (10 Nos. of combination rigs
and 2 Nos. of DTH rigs with Odex
equipment). Assistance from UNICEF
benig limited the request of Tamil
Nadu Govt. will be kept in view by
UNICEF. along with the require-
ments of other St:tes, the suitability
of the rigs for thc gcological forms in
Tamil Nadu and the availability acd
effective utilisation of existing rigs.

Mechanism to Acknowledge Letters
Address to Vice-Chairman of DDA

6234. SHRI SANAT KUMAR
MANDAL : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(@) whether there exists any
machapism in the Dclht Development
Authority to ucknowledge receipt of
letters/representations addressed to the
Vice-Chairman, DDA and then to
follow it up by taking suitable action
and inform the aggrieved party or
person about it ;

(b) whether letters are not even
acknowledged, if so, the reasons there-
for ;

(c) the number of communications
addressed to the Vice-Chairmans by
registered post during the Months of
February and March, 1985, which still
remain unacknowledged and action
taken thereon ; and

(d) the stepts being taken to
expedite replies by Government ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b): It is a
practice with the DDA to acknowledge
all-the letters/representations. Impor-
tant communications including letgers
from Members of Legislature, repre-
sentative bodies/associations and insti-
tutions etc. are acknowledged by the
V. C. himself. Others are acknowledged
by the Heads of the Deopartment. It is
not physically possible for the Vice-
Chairman to inform each individual
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party about the follow up action being
taken on their representations.

(c) and (d) : 148 registered letters
were reccived in the Vice-Chairman’s
Office from 1st January, 1985 to 20th
March, 1985. There are a’l under
action.

Provision of Shelters for Visitors in
Vikas Sadan, New Delhi

6235. SHRI SANAT KUMAR
MANDAL : Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) the total expenditure incurred
on the DDA’s new Vikas Sadan
building in INA complex in New Delhi ;

(b) whether the Architects of this
building were oblivious of the hazards
of weather which the persons visiting
this office have to undergn while deli-
vering letters making enquiries or pur-
chasing forms etc. at the countres put
up on the ground floor without any
shelters particu'arly in the blazing heat
of May-June and rainy season ; and

(c) if so, steps proposed to be
taken to provide suit:ble waiting sheds
or shelters opposite the Dak and
Enquiry Counters in this building ?

THE MINISTER OF WORKS AND

HOUSING (SHRI ABDUL GHAFOOR) :

(a) DDA bhave incurred an expenditure
of Rs. 688.86 lakhs upto March, 1985
on their new building named Vikas
Sadan in INA Complex.

(b) and (¢) : Ccunters for the sale
of forms, delivery of letters and
enquiries has been provided at the
ground floor of the Block ‘D’ within
the building itselt.
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Rates of Wheat Products Sold by
Floor Mills

6236. SHRI VIJAY N. PATIL :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to
lay a statement showing :

(a) the rate at which the flour
mills have to supply wheat products to
the Government for sale through Fair
Price Depots and the rate at which
wheat products are sold in the open
market ; and

(b) the rate at which wheat is
supplied to floar mills ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) State Government/Union
Territories are exercising price and
distribuion control on the wheat pro-
ducts manufactured by the roller flour
mills in their States. The prices of
wheat products are fixed by them. The
mills are required to sell their products
at the price not exceeding the prices so
fixed, to fair prices shops or ia the
open market. A stateni.nt showing the
ex-mill prices of maida and suji, the
main wheat products, fixed by various
State Governments,Union Territories 1s
attached. However, at present, there
is no price control on wheat products
produced by roller flour mills out of
wheat purchased by them from opcn
market.

(b) Wheat is being suprplied to the
roller flour mills from stocks held by
Food Corporation of India, at present,
at a unpiform price of Rs. 172 per
quintal. However, during the current
matketing seasen the mills have the
optiop to purchase wheat in the open
market, at a price not lower than the
support price fixed by Government for
this season.
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Statement
Ex-mill prices of maida and suji fixed by State Gove:nment/Union
Terrirories (Issue price of whear Rs. 172 per quintal
w.e.f. 10 8.1984)
(Rs. per quintal)
S1. No. " State/Union Territory Ex-mill price
Maida B Suji

1. Andhra Pradesh 241.93 244.89

2. Assam 238.71 233.60

3. Gujarat 234.00 233.00

4. Haryana 236.C0 236.00

5. Himachal Pradesh 230.00 230.00

6. Jammu & Kashmir 226.00 (K) 226.00 (K)

' 230.00 (3) 230.00 (J)

7. Karnataka 232.50 232.50

8. Kerala 252.00 247.00

9. Maharashtra 233.33 244.33
10. Mecghalaya 242.C0 242.00
11. Nagaland 253.00 245.00
12. Orissa 247.00 255.00
13. Punjab 230.00 230.00
14. Rajasthan 235.00 235.00
15. Tamil Nadua 231.58 231.58
16. Uttar Pradesh 233.00 233.00
17. Delhi 237.00 233.00
18. Pondicherry 236.67 236.67
19. Manipur 237.00 235.00
20. Madhya Prades . 230.00 235.00
21. West Bengal 234.00 240.00
22. Chandigarh 236.00 236.00
23. Bihar 242.00 242.00
24. Tripura 242.00 242.00
25. Goa 237.77 240.00
26. Sikkim 252.00 300.00
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Feature Films to be Screend on Delhi
Doordarshan

6237. SHRI R. M. BHOYE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the names of regional feature
films likely to be screened on Delhi
Television during the next three
months ;

(b) how many of such films will be
with Hindi simultaneous traamslations ;
and

(c) if not, the difficulties being
experienced in translating them in Hindi
simultaneously and thus depriving
people from learning the culture of
other sister language ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) Doordarshan Kendra,
Delhi telecasts one National award
winn‘ng regitional languags feature
films on the national network on the 1st
Sunday of each month. On the second
and third Sundays of each month, the
regional language feature films put cut’
from Delhi are relayed by the trans-
mitters dependant on progamme feed
Delhi. Titles of the feature films likely
to be telecast as per the above schedule
during the next thiee months cannot be
indicated at this stage as this depends
on the availabilabity of the feature
films offered for telecast.

(b) and (c) : A feature films can be
dubbed or sub-titled in Hindi or any
other language only by the party who
has the sole rights over the negative and
the script of the film. However, short
synopsis in Hindi of the regional
language films is given by the Door-
darshan before the telecast of each
films.
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Land Belonging to Serving Military
Personnel

6238. PROF. NARAIN CHAND
PARASAR : Will the Minister of
AGRICULTURE AND RURAL
DEVELOPMENT be pleased to state :

(a) whether Government propose
to introduce a model l+gislation for the
exemption of land belonging to the
serving military personnel from being
taken over by the tenants under various
State enactments ;

(b) if so, the likely date by which
the legislation would be introduced in
the Parliament ; and

(c) if not the reason therefor and
the steps taken by Government to en-
sure adequate protection to the ancest-
ral land of the serving military person-
nel in the States where no such exemp.
tion has been granted so far ?

THE MINISTER' OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) No, Sir.

(b) Question does not arise.

(c) In almost all the States, pro-
visicns exists in the land reform laws
to protect the icterests of serving
defence personnel in respect of land
belonging to them.

[Translation]

Facilities in New Ashok Nagar
Colony (Village Chilla)

6239. SHRI SATYANARAYAN
PAWAR : Will the Minister of
WORKS AND HOSUING be pleased
to state :

(a) the acreage of land of village
Chilla (Sarcda) Delhi-95 acquired by
the Delhi Development Authority and
when it was acquired and the acreage of
land which was left ;
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(b) whether the Delhi Development
Authority demolished the houses cons-
tructed on the land sold by the farmers
there during 1979-80 and 1981.82; and

{c) whether Government have not
provided any facilities such as electri-
cily, water, roads, schools etc., in the
New Ashok Nagar Colony of the
village Chilla where 80 per cent houses
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have already been constructed and if so,
the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR): (a) Delhi Administration
have informed that the land in Village
Chilla (Saroda) was acquired and trans-
ferred to DDA, as per the following

] details :

Village Award No. Area Date of announcement
acquired of award
(in acres)

Chilla

Saroda

Bangar 39/82-83 185.32 30.9.82

—do— 52/71-72 24 6.3.72

—do— 52A/71-72 51 30.1,73

—do— 52B/71-72 30 10.5.74

—do— 82C/71-72 38 19.5-74

—do— 52D.71-72 5 7.2.717

—do— 52E/71-72 220.5 23.3.77

Chilla

Saroda

Khadar 17/83-84 11.8 30.6.83

—do— 87B/72-73 32.1 30.6.83

TOTAL 597.72

However, an area measuring 19.5 acres
could not be taken possession of as it is
occupied by built-up structuares.

(b) Some of the upauthorised cons-
tructions were removed on 1.10.1982
and 11.11,1982.

(c) The New Ashok Nagar falls in
Village Chilla Saroda on the acquired
land. Some persons have illegally put
up unauthorised structures after pos-
session of the land was taken over by
the Government, taking advantage of

the Stay Orders of the High Court,
There is no proposal to regularise this
Ubnaunthorised Co'ony as it is mnot
covered by the existing policy of the
Government. The question of provid-
ing different facilities to the colony
does not arise.

[Engltsh)
Net Irrigated Ares

6240. SHRI K.P. UNNIKRISH-
NAN: Wil the Minister of AGRI-
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CULTURE AND RURAL DEVELOP-.
MENT be pleascd to state :

(a) the net irrigated area ip 1982-
83, 1983-84 and 1984-85 ,and

(b) the net irrigated areas as per-
centage of sown area in 1982-83, 1983.
84 and 1984-85 ?

THE MINISTER OF STATE IN
THE DEVELOPMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR) ; (a) and (b): The
land use statistics including data on
net/gross irrigated arer become available
from States with a timelag of about 3
years, According to the latest available
information for 1981-82, net irrigated
area in the country was 39.73 million
bectares. This constituted 28.0 per
cent of the net sown area during the
same year.

Drought Prone Area

6241. "SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether Goverument have identi=
fied the drought prome areas in the
country, State-wise and if so, the details
thereof with areas covered ;

(b) the Central assistance given to
each State since 1982 ;

(c) the results achieved i.e. bow
much area in each State could be
permanently freed from drought ;

(d) whether any central agency is
contemplated to tackle this problem on
a continuous basis ; and

(e) if so, the plans formulated in
this regard and if not, the reasons
therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
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DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (e):
The Drought Prone Areas Programme
is being implemented since the Fourth
Five Year Plan as a long term measure
to . mitigate the adverse effects of
droughts by taking up schemes to im-
prove the productivity of land, water,
human and livestock resources and to
restore the ecological balance. Schemes
under this programme include soil and
water conservation, dryland farming,
afforestation and pasture development,
horticulture, livestock development etc.
The programme which is only of a
supplemental npature to the normal
State Plan schemes, aims at creating
an infrastructure for productive agri-
culture and also for diversified activities
to make the income of the farmer less
dependent on the vagaries of rains.

The programme is being implemen-
ed as a Centrally sponsored scheme and
the expenditure is shared equally by
the Centre and the State Governments
concerned. Since the schemes taken up
under the Programme are highly loca-
tion specific, the State and district-level
agencies have to play a major role in
the preparation and implementation of
the schemes. Overall policy and guide-
lines are laid down by the Union
Government. In view of this, the pre-
sent arrangement is considered satis-
factory and no separate Central agency
is contemplated for this purpose.

The programme is now under opera-
tion in 615 blocks of 80 districts in 13
States. List of areas covered is given
in the Statement laid on the Table of
the House. [Placed in Library. See
No. LT—1114/85]. Central assistance
given to each State since 1982 is given
in the Statement 14id on the lable of
the House. [Placed in Library. See
No. LT—1114/85].

The vagaries of monsoons being a
recurrent natural phenomenon, it may
not be altogether possible to prevent
occurrence of droughts. However, the
various measures taken up under this
programme are expccted to mitigate the
rigours of drought and reduce the
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fluctuations in income caused by
drought. The schemes by their very

nature have long gestation periods and

their impact, therefore, is not imme-
diately perceived. However, a few
studies undertaken to measure the
efficacies of the various releases taken
up so far have shown encouraging
trends. The physical achievements of
the programme during the Sixth Five
Year Plan are given in the Statement
laid on the Table of the House.
[Placed in Library. See No. LT—
1114/85].

Installation of T.V. Trapsmitters in
Bikar

6242. DR. G. S. RAJHANS:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the number of TV traosmitters
presently functioned in Bihar State ;

(b) the locations where all such
T.V. transmitters are functioning in
Bihar ;°

(c) whether there is a proposal under
the consideration of Government to
install more T.V. transmitters in Bihar
State during the year 1985-86 and
1986-87 ;

(d) the places where such trans-
mitters in Bihar State are likely to be
installed during the above mentioned
period ; and

(¢) to what extent the rural and
urban areas of Bihar State are covered ?

THE [MINISTER OF sSTATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL): (a) and (b): TV Trans-
mitters are fanctioning at the following
9 places in Bihar :

Ranchi, Patna, Muzaffarpur, Gaya,
Munger, Dhanbad, Jamshedpur,
Purpea and Bhagalpur.
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(c) and (d) i Establishment of TV
relcy transmitters at Darbhanga and
Bett:ah and augmentation of the power
of the transmitter at Patna to 10 KW
are approved schemes, under imple-
mentation during 1985-86. Setting up
of additional TV transmitters during
1985-86. Sctting up of additional TV
transmitters during 1985-86 and 1986-
37 would depend on the availability of
resources for TV expansion during the
VII Plan Period.

(e) TV service is at present avail-
able 1o about 379, of the rural popu-
lation and 619 of the urban popula-
tion of Bihar. This would go upto
74% of the rural and 849, of the
urban population when the “schemes on
hand are completed during 1985.

[ Transiation)

Setting up of Cow Farm at Sitarganj
U.P by NDDB

6243, SHRI HARISH RAWAT :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether there is a 'proposal for
setting up a cow farm at Siratganj
in Uttar Pradesh by National Dairy
Devclopment Board ;

{b) if so, by what time it wovld be
set up and whethir milch cows imported
from foreign countries would ulso be
kept in this form ;

() if so, the number and the
breed thereof ; and

(d) whether cows suitable for the
hill areas would also be kept ip this
farm ?

THE MINISTER OF STATE IN
THE DEPARTMENT [OF RURAL
DEVELOPMENT (SHRI _CHANDU-
LAL CHANDRAKAR): (a) to ) :
National Dairy Development Board has
identified Siturganj as one of the possi-
ble locations for setting up of a farm
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for the proposed gifted cows from
Europe. However, the matter is at an
exploratory stage.

[English]
Setting up of T.V. Relay Centre at
Alnora
62.44. SHRTHARISH RAWAT :

SHRI CHINTAMANI
JENA :

Will the Minister of INFORMA.
TION AND BROADCATING be pleas-
ed to state :

(a) whether there is proposal to set
up low power T.V. relay transmitiers at
14 places in the country during 198S-
86 ;

(b) if so, the names of the places
where these are to be installed ;

(¢) whether such a T.V. relay
transmitter 1s proposed to be set up in
district Aimora also in Uttar Pradesh ;
and

(d) if not, the steps proposed to be
taken by Govcrnment to provide the
benefits of the T V. rclays to the majo-
rity of the population of the district
and full details in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a) Yes, Sir.

(b) Produttur, Nazira, Darbhanga,
Bettiah, Bhuj, Poonch, Korba, Sing-
rauli, Jagdalpur, Khandwa, Ukhrul,
Satara, Bbhavanipatna and Neyveli.

(c) No, Sir.

(p) Provision of TV service to un-
covered areas of U.P., including Almora
district, would depend on the availa-
bility of resources fur TV expansion
duriog future Plan period.
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[Translatton]
Regularisation of Class IV Employees
in NDMC
6245. SHRI HARISH RAWAT :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of the Peons (Class
1V) working in the New Dclhi Munici-
pal Committee as daily wagers and
ad-hoc employces and since when they
have been working there ;

(b) whetber 1t is proposcd to regu-
larise these employees on seniority
basis ;

(c) if so, the time by which they
are proposed to be regularised ; and

(d) if not, the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) 26 peons on Muster
Roll and 24 pcons on ad-hoc basis have
been working from different dates,

(b) Yes, Sir.

(c) They wiil be considered for
regularisation as and when the ban on
creation and filling up of the vacant
posts is lifted by the Government.

(d) Does not arise.

[English)

Finarcial Assistance to States for
Construction of Houses under
Social Housing Scheme

6246. SHRIMATI JAYANTI PAT-
NAIK : Wil the Mintster of WORKS
AND HOUSING be p'cased to state :

(a) the number of houses construc-
ted in different States in 1984-85 for
economically weaker sections, middle
mcome group and low income group
under social housing scheme ;
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(b) the extent of financial assistance
given by the Centre, banks and other
All India Financial Institutions for
implementing social housing schemes in
the above year ; and

(c) the details thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) ‘Housing’ is a State sub-
ject. Within their approved plan out-

lays, the State Governments/U.T.
Admns. are free to formulate and
implement  various social  housing

schemes in accordance with their needs
and plan priorities. However,
the programme of the Housing Scheme
for Economically Weaker Sections,
which is covered by 20-Paint Pro-
gramme, is monitored by the Unioa
Government and the number of houses
constructed under the scheme during
1984-8% was 1,83,656.

(b) and (¢) : Central financial assis-
tance for all State sector programmes
including housing is given in the shape
of ‘block loans’ and ‘block grants® with-
out being ticd to any head of develop-
ment or scheme 'project Furds for hous-
ing are also given by HUDCO LIC and
GIC. The loans given by these organi-
sations during the year 1984-85 were
as follows :

MAY 13, 1985

Name of the Amount
Institations of loans
(Rs. in crores)
HUDCO 239.61
LIC 67.96
GIC 19.50

In addition, as per Reserve Band of
India guidelines an amount of Rs. 150
crores per anpum has been earmarked

for housing.

Introduction of Scheme for Economic
Rehabilitation of Artisans and
Craftsmen

6247. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRI-
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CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government  have
introduced any scheme for the economic
rehabilitation and raise the status of
rural artisans and craftsmen ;

{b) if to, the names of schemes
under wh cl: sicps have been taken for
the upliftment of rural artisans and
craftsmen ;

(c) the amount spent on imple-
menting such schemes in different States
during the Sixth Plan period ; and

(d) the various measures proposed
to be taken to provide basic amenities
to the rural artisans and craftemen
during 1°85-86 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.-
LAL CHANDRAKAR) : (a) Under the
Integrated Rural Development Pro-
gramme ass:stance 10 Artisans and
craftsmen falling below the poverty line
is available.

(b) Integrated Rural
Programme.

Development

(c) The total targetted allocation
under the scheme during the Sixth Plan
period i.e. 1980-85 was Rs, 1500
crores.

(d) Assistance under the IRD
scheme is made available.

Crops Covered under Crop
Insurance Scheme

6248. SHRIMATI JAYANTI PAT-
NAIK : Will the Minster of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) the crops covered under crop
insurance scheme ;

{b) whether such scheme has been
extended to come commercial crops ;
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(c) if so, the names of the commer-
cial crops covered under crop insurance
scheme ; ard

(d) the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The
new comprehensive crop insurance
scheme, which is being implemented
from kbariff 1985 season would initi-
ally cover key cereals namely paddy,
wheat and millets and dry land crops
like pulses and oilseeds.

(b) to (d): There is no proposal
to extend the scheme to commercial
crops at present. However, other crops
including commercial crops would be
covered in stages after reviewing the
progress of the scheme in respect of
cereal crops, pulses and oilseeds.

Fall in Praduction of Gram

6249. DR. G. VIJAYA RAMA
RAO : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether due to failure of Indian
Council of Agricultural Research and
Development set up, productivity of
Gram dropped to 705 kg/hectare in
1982-83 from 745 in 1978-79 and if
so, corrective steps taken ;

(b) whether Indian Agricultural
Research Institute and Punjab Agricul-
ral University and other units of
I.C.A.R. had been making tall claims
of breakthroughs and new strains and
high yields which have been found to
be baseless ; and

(e) if so, coraective steps proposed
to be taken ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
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DEVELOPMENT (SHR!
LAL CHANDRAKAR) : (a) No, Sir.
The Incian Councii of Agricultural
Research is concerned with the develop-
ment  of high yielding wvarieties and
technology. A number of high yielding
diseases resistant Gram varieties have
been evolved which are capable of
giving 25-35 quintal/ha under good
management as against the National
average of only 7.5 quin‘al/ha. Pro-
ductiop is a complex matter and is
dependent upon a number of factors
like quality of seed, use of adequate
quantity of fertilizers especially phos-
phatic, timely irrigation, pest control
measures etc. If a farmer raises the
crop under proper management as re-
commended, he can certainly realise
very high yields Productivity of Gram
during 1982 83 as per revised esti-
mates is reported to be 7i5 kg/ha as
against 745 kg/ha in 1978-79. The
main reason for the stagnation of yield
is due to shifting of gram cultivation
to marginal rainfed lands with negligi-
ble application of inpuis. Efforts are
being made to populari-e improved
high yielding variecties with recom-
mended cultural practices, through
distribution of minikits and lirge soile
demonstrations at farmer’s fielC

CHANDU-

(b) No, Sir.

All the new!y developed varietics
are tested under the All India Coordina-
ted Varietal Trials for 3-4 years at a
large number of !ocations befure a
decision is taken for their identification/
release. Their performance i cvaluated
in the Annual Werkshops Mectings for
various parameters and those found
superior in performance with respect to
yield, discasc/pest resistance etc. are
recon.mended for release to the Central/
State Varietal Release Committee.
Some of the new high yielding varieties
evolved include ; Gaurav, HG 75-35,
GNG 146, BMG-408 resistant to Asco-
chyta blight ; Pusa 212, P-35, H(WR)-
355 resistaat to Wilt and Chaffa, N-59,
C-214, C-235, H-208 resistant to
drought. Some of these varicties have
already been released by the Central
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Sub-Committeze on crop standards,

potification and release.

(¢) In view of the systems of testing
and releasc procedures, only proven
varieties are rcleased and hence no
corrective steps are proposed.

Production of Maize Per Hectare

6250. DR. G. VIJ\YA RAMA
RAO : Will thz Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT ce pleased to state .

(a) whether maize productivity has
fallen to 1102 kg per hectare in 1982-
83 from 1279 ke. per hectare in 1970-
71 and if so, -easons for such gross
failure ; and

(b) corrective steps taken/proposed
to be taken in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHR! CHANDU-
LAL CHANDRAKAR': (4 Th: por
hectare productivity of maize was 1279
kgs in 1970-71 and had f.llen to 1145
Kgs in 1982-82. Conrse grains, includ-
ing maize, are gencrally taken under
rainfed conditions and by small and
marginal farmers with hittle application
of inputs such as fertilisers, plant pro-
tections etc. Productivity of maize,
therefore, largely depends wupon the
seasonal conditions and behaviour of
the monsoon. During 1982-83, the
crop was severely kit by drought and
unfavourable weather conditions pre-
vailing in main producing States of
Uttar Pradesh, Rajasthan, Karnataka,
Gujarat and Himachal Pradesh.

{b) In order to step up the produc-
tion and productivity of maize, the
State Governments are advised to bring
more area under high yielding varieties
and also arrange for timely supply of
inputs such as seeds of improv-d vari-
ties, fertilisers, plant protection etc.
Besides, a Central Sector Scheme of
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minikit demonstrations of millets (in-
cluding maize) is being implcmented in
various States/Uts for propogating new
technology and training of extension
workers, elc. aimed at improving the

pioduction  and productivity of the
crop.
[Translation)
Soyabean Oil Extracting Plants at
Kota
6251. SHRI SITANTI DHARI.
WAL : Will the Minister of FOOD

AND CIVIL SUPPLILS be pleased to
state :

(a) whether a plant for extracting
oil from Soyabean has been sanctioned
for Kota (Rajasthan) ; ahd

(b) if so, the progress made so for
towards setting up the plant with details
thereof ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGHD : Yes, Sir. A leiter of intent
No. 822(82), dated the 9:h Navember,
1982 has been is<uesd to R1jasthan
State Cooperative Marketing Federation
(RAJFED) for setting up of a plant at
Kota (Rajasthan), for manufacturing
Soyabean oil.

(b) The progress made so far is as
under :

(i) RAJFED has taken possession
of 39.4 hectares of land of
Kota for the project.

(ii) RAJFED is finalising the agree-
ment with Turn-Key project
consultants for implementation
of the project.

(iii) The civil construction work is

being allotted to thc Rajasthon

. State Bridges and Coanstruction
Corporation Ltd.
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(iv) For implementation of the Co-
operative Development Services
Scheme under the project, 16
Oilseed Growers Cooperative
Societies have been raised to
help the farmers in arranging
inputs and for procurement of
Soyabean.

Amount Allotted to Rajasthan for
Rehabilitation of Bonded Laboar

6252. SHRI SHANTI DHARI-
WAL : Will the Minister of LABOUR
be pleased to state :

(a) the amount of money allotted
for thoe rehabilitation of bonded labour
in Rajasthan during the last 5 years ;

(b) whether the State Government
have fully utilised the amount or it was
used for other purposes ; and

(c) the number of bounded labou-
rers rehabilitated in Rajasthan during
the last five years ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): (a) A sum of Rs.
17.64 lakhs has been released to the
Government of Rajasthan as Central
share of assistance under the Centrally
Sponsored Scheme for Rehabilitation
of bonded labourers during the last five
years i.e. from 1980-81 to 1984-85.

(b) Government of Rajasthan has
submitted wutilisation certificates for a
sum of Rs. 2.76 lakhs and the utilisa-
tion certificates for the balance amount
of Rs. 14.78 lakhs are awaited. No
instance has come to notice regarding
using the funds meant for rehabilitation
of bonded labourers for any other pur-
pose of programme, etc.

(c) 988 bonded labourers have been
rehabilitated during the last five years
i.e. from 1.4.80 to 31.3.1985.
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[English]

Celiing for Irrigated and Dry Land
ander Ceiling Laws

6253. SHRI K. P. UNNIKRISH-
NAN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) the existing ceiling for irrigat-
ed and dry land wunder ceiling laws in
different States ;

(b) whether his Ministry is seeking
changes of these provisions in some of
these States ;

(c) whether ceiling laws have been
fully implemented in different States ;
and

(d) the net cultivable and non-
cultivable land made available after the
ceiling and the area made available for
redistribution apnd action taken for the
redistribution in different States ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.-
LAL CHANDRAKAR): (a) A State-
ment is enclosed at Statement-I.

(b) No such proposal is currently
under consideration.

(c) and (d): Significant progress
has been achieved in the implementa-
tion of the ceiling laws. Out of
15,43,306 returns filed by surplus hol-
ders under the revised and the pre-
revised ceiling laws, 15,18,030 returns
have been disposed of and only 24,276
returns remain to be disposed of which
represents a disposal of more than 989

returns.

As a result of the implementation
of ceiling laws. an area of 72.00 lakh
acres were declared surplus. Of this,
43.95 lakhs acres have been distributed
to 32,56 lakh eligible families. There is
a difference of 28.05 lakh acres between
the area declared surplus and the area
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distributed. Of this 16.19 lakh acres
is involved in litigation and 8.90 lakh
acres 1s unfit for agriculture or set apart
for social forestry or other public pur.
poses, There is thus only an area of
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2.96 lakh acres which remains to be
distributed. Statement giving the state-

wise position as

available from

States is enclosed at Statement-II.

the

Statement-]

Land Ceiling Limits under the Revised Cciling Laws

Name of the State

Irrigated

Non-irrigated

Andhra Pradesh

Assam

Bibar

Gujarat

Haryana

Himachal Pradesh

Jammu & Kashmir

Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Oriss.

Punjab
Rajasthan
Sikkim

Tam'i Nadu
Tripura

Uttar Pradesh

West Bengal

10 to 27 acres

50 bighas
(16-2/3 acres)

15 to 25 acres

10 to 27 acres

7.25 hectares to
10.9 hectares

10 to 15 acres

8-13/14 to 12.5
acres

10 to 30 acres
12 to 15 acres
18 to 27 acres
18 to 36 acres
5 hectares

10 to 15 acres
7 to 11 hectares
18 to 27 acres
12.5 to 50 acres
12 acres

4 to 12 hectares
7.30 hectares

5 hectares

35 to 54 acres

50 bighas (16-2/3 acres)

30 to 45 acres

20 to 54 acres

21.8 hectares
30 to 70 acres

14-12/17 to 22-8/11
acres

"54 acres

12 to 15 acres
54 acres

54 acres

6 hectares

30 to 45 acres
20.5 hectares

54 to 175 acres
12.5 to 50 acres
60 acres ‘

4 to 12 hectares
10.95 to 18.25 hectares

7 hectares
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Primary Cooperative Credit Societies

6234. SHRI K. P. UNNIKRISH-
NAN : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) number of primary cooperative
credit societies, State-wise: as on 1st
Jamuary, 1985 ;

(») membership of socicties and
borrowing members with percentage ;
and

VAISAKHA 23, 1907 (SAKA)
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(¢c) liabilities and overdues from
members and loans advanced as on 1st
January, 1985 7

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (¢):
Details of cooperative institutions are
collected for Cooporsfive Year ending
on 30th June, 1984 arée gilven in the
Statement attached.
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Low Productivity of Sesamum and
Mustard

6255. SHRI K. RAMACHANDRA
Will the Minister of AGRI-

(a) whether productivity of sesa-
mum has dropped to 181 kg. per
hectare in 1982-83 from 228 kg. per
hectare in 1958-59 and if so, corrective
steps taken or proposed to be taken ;

(b) whether productivity of mustard
fell from 612 kg. per hectare in 1974~
75 to 589 kg per hectare in 198783 ;
} and

(c) whether Government have any
plans to meet the above situation apart
from re-organisation of Research and
Development set up in Agriculture ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Neo, Sir,
The productivity cof sesamum has in-
creased from 228 Kgs hectare in 1958-
59 to 240 Kgs/hectare in 1982-83 and
further to 283 Kgs/hectare in 1983-84.

(b) The per hectare productivity of
rapseed and mustard was 612 kgs. in
1974-75, 577 kgs. in19 2-83 and 659
kgs in 1983.84. Unfeveurabie weather
conditions bad affected the yield of the
crop in 1982-83.

(c) With 2 view to encourage the
oilsceds production substentially, a
Centrally Sponsored Scheme, namely,
National QOilseeds Development Project
has been sanctioned for the year 1984-
85, reotienting and integratine the Oil-
seeds Development Schemes and Special
Projects in operation upto 1983-84.
Under this project. intensive approach
has been extended to oilseeds crops,
namely, sesamum, safflower and mniger
besides groundnut, rapesecd and mus-
tard, soyabean and sunflower. It is
proposed to continue the National Oil-

VAISAKHA 23, 1907 (S4K4)
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seeds Development Project during the
Seventh Plaa.

Identification of Milk Shed Districts
in the Country

6256. SHRI VIJAY N. PATIL:
Will the Ministsr of AGRICULTURRE
AND RURAL DEVELOPMENT be
pleased to state :

{a) the number of milk shed dis-
tricts so far identified in the country to
adopt and implemcnt the  Apand
Pattera ;

(b) the total outlay provided for
increasing milk production and its
collection in these districts, State-wise ;
and

(c) how much of it has been spent
so far and what are the results
achieved ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAY CHANDRAKAR) : (2) 155 Milk-
sheds have been identified for imple-
mentation of Dairy Development Pro-
gramme on ‘‘Anand Pattern’® under
Operation Flood-II.

(b) and (¢) : A Statement indicating
the total allocation towards milk pro-
duction and collection under Action
Ttem 2—Technical Inpats ; Action
T.em 4—Support te villags cooperatives
and Action Item 8—Infra-structural
support for disecase control and milk
production enhancement and the State-
wise dishursement of funds uader
Operation -lood IT is enclosed (Annex.).
Th~ Government has approved itemwise
allocation of funds under Operation
Flood II. The allocation State-wise
are approved by the Board of Indian
Dairy Corporation which also includes

© government representatives.

L]
32,896 “Anand Pattern® Dairy Co-
operative Societies have been organised
till January, 1985. Milk procurement
uuder Operation Flood I milk sheds
reached a level of about 77 lakh kg.
per day in January, 1985,




195 Wrinen Answers

Statement

MAY 13, 1985

Written Answers 196

The total ollocations of funds towards milk production enhancement and

coll:ction and Statewise funds disbursement under Operation Flood-II

1, TOTAL ALLOCATION AND DISBURSEMENT ;
(Rs. in lakhs)
Action Items Allocation Disbursement sincc
inception till Janm.,
1985 (Provisional)
n (2) (3)
2.— Technical Inputs 10845.6 3080.19
4.— Support to village 6514.9 1076.27
cooperatives
8.— Infra-structural 25800 2052.57

support for disease-
control and milk
prcduction enhancement

1l. STATEWISE DISBURSEMENT :

Since inception till January, 85

State Action Items
2. 4.
1 2 3
Andaman & Nicobar 7.87 2.55
Andhra Pradesh 128.36 86.57
Assam 90.20 1159
Bihar 104.77 56.51
Goa 12.51 5.32
Gujarat 561.31 96.87
Haryana 201.39 43.89
Himachal Pradesh 8.68 6.32
Karnataka 3283 18.22
J&K 5.81 6.61
Kerala 174.59 74.87
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(I 1 2 3 1
Madhya Pradesh 319.96 82.87
Maharashtra 148.82 70.79
Nagaland 1.00 —
Orissa 190.48 36.34
Pondicherry 10.57 3.¢0
Punjab 322.74 262.21
Rajasthan 21.96 —_
Sikkim 24.82 8.78
Tamil Nadu 328.88 79.11
Tripura 8.42 5.71
Uttar Pradesh 92.18 68.73
West Bengal 282.04 49.41

NOTE :

Food Aid from World Food

Programme
6257. SHRI VIJAY N. PATIL :
Will 1the Minister of AGRICULTURE

AND RURAL DEVELOPMENT be
pleased to state :

(a) whether World Food Programme
bas given more food aid for settlers
and workers in different parts of the
country ; and

(b) if so, aid provi.ed, State-wise ?

THE MINISTER OF STATE !N

Expenditure on Action Item 8 is the direct e¢xpenditure of the
Indian Dairy Corporation.

THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) and (b) :
World Food Programme (WFP) has
been providing commodity aid for
labourers warkiag on various develop-
mental projects, settlers in the Com-
mand Area of Indira Gandhi Nahar in
Rajasthan and for Nutritional and feed-
ing programmes. So far, WFP has not
committed any additional commodity
aid during the current year.

A Statement showing details of
various on-going WFP assisted projects
is enclosed. The WFP does not pro-
vide aid on State-wise basis.
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Corporation for Marketing Vege-
tables and Fruit

6258. SHRI VIJAY N. PATIL :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have
constityted a pational corporation for
marketing fresh vegetables and fruits ;

(b) if so, the composition of the
Corporation and the salient features
thereof ;

(¢) wbether the governing body of
the Corporotion has been represented
by progressive farmers and borti-
culturists from all the regions of the
coun(ry ; and

(@) if so, the details thereof ?

THE MINISTER OF FOOD AND
CIVID SUPPLIES {RAO BIRENDRA
SINGH) : (a) to (d" : This Ministry has
pot set up any national corporation for
marketing of fresh fruits and vege-
tables.

Integrated Programmes for Extending
Basic Service

6259. SHRI MAHENDRA
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government bave
decided to take up an integrated pro-
gramme for extending basic service to
the urban poor ; and

(b) if so, the details thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) An integrated Urban
Basic Services Programme for extending
basic services to the urban poor is
proposcd to be taken up by che Govern-
ment with UNICEF assistance in the
7th five year plan. The proposal is
under consideration of the Planning
Commission. A conference of State
secretaries in charge of urban develop-

MAY 18, 1985
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ment and district collectors was held in

New Delhi on 10th April, 1985 to
discuss the ma in fealures and stages of
the proposed Urban Basic Services pro-
gramme in selected districts of the
country.

(b) The conference of State secre-
taries decided to take up the district as
a unit of planning and the district
collector being responsible for the
overall supervision of U.BS. project
in his district. UNICEE has committed
assistance of % 9 2 million during the
Master Plan of operations 1985-89.
A time bound programme was also
agreed upon in the Conference for the
various pre-project formalities namely :

(i The detailed operational
guidelines are to be finalised
by the Ministry in consulta-
tion with UNICEF.

(i1) Confirmation by 15th May,
1985 by the State Govern-
ments about the districts
which have been tantatively
identified for taking uvp pro-
ject under the U.BS. pro-
gramme.

(iii} Selection of U.B.S. Coordi-
nators of the concerned
districts by the State Govern-
ments by the 15th May,
1985.

(iv) The Urban Basic Services
Coordinators wouild uadergo
a training programme in
Hydercbad.

(v} The .B.S. Coordinators
after :iheir training should
prep ire the plan of action
a2n/ send the same to this
Ministry by 15th July,
1985.

Production of Prawn Culture

6260. SHRI DIGVIJAY SINGH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :
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(a) the Statewise production of
prawn culture in captive conditions ;

(b) the potential estimates of this
method of raising prawns ;

(c) investments mace for Research
and Development and exteision service
in this field ; and

(d) whether in view of the rapid
depletion of prawns in the natural stage,
the raasons for little advanccment made
in this line ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) (a) Infor-
mation is being collected from the
states.

(b) In field culture experiments
using laboratory reared postlarvae for
stocking, a production rate of upto
602 kg/ha/54 days has been achieved,
However by selective stocking of P
monodon juveniles at 40,000/ha, it is
now possible to raise 3 crops of table
size prawns with a yield rate upto
1200 /kg 'ha/year. The experiments of
polyculture of brackishwater fishes and
prawns conducted at Bakkhali Farm in
Sunderbans have given production rate
of about 2500 kg/ha/year.

(c)and (d): A sum of Rs. 12!
lakhs was approved to the Maritime
States during the Vth Five Year Plap
under the Central Scheme of esta-
blishing pilot farms for popularising
brackishwater fish and prawn culture.
In addition, a Centrally Sponsored
Scheme for the development of brackish-
water fish/prawn farming with Area
Development concept was commenced
in September, 1982 with a total outlay
of Rs. 996 lakhs during the VIth plan
period. Under the scheme which
envisaged developmeat of 1500 ha of
brackishwater area during the VIth
plan, sanctions covering a total area of
about 800 ha bave been issued by the
Government. There has been no
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depletion in prawn production from
natural resources of the coastal waters.

Additional Funds by HUDCO for
Housing Projects

6261. SHRI B. V. DESAI : Will
the Minister of WORKS AND
HOUSING be pleased to state :

{a) whether Karnataka Government
have sought assistance over Rs. 300
crores from the Housing and Urban
Development Corporation for the
development of housing in Bangalore
and other parts of the State ;

‘b) if so, whether Dapgalore
Development Authority has proposed
certain projects which will take up the
development of 35,000 p.ots at a cost
of Rs. 237 crores ;

(c) if so, whether HUDCO bhas
sanctioned ounly 3.41 crores for 9
bhousiog schemes in the State during
1985-86 ; and

(d) to what extent HUDCO has
agreed to provide additional funds to
Government of Karpataka for meeting
the expenditure on housing projects ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHFOOR) (a) and (b) : During
discassions with tbhe officials of the
Government of Karnataka, requirement
for loan assistance of Rs. 645 crores
from HUDCO was indicated for execa-
ting housing and urb.n development
schemes including the development of
35000 plots by Bangalore Development
Authority, during the Seventh Plan
period.

(¢) During the first month of the
cuirent financial year, HUDCO sanc-
tioned 9 scheme of Karpataka Housing
Board with a loan assistance of
Rs. 3.41 crores.

car-marked a

(d) HUDCO has
Rs. 23.00.

minimum allocastion of
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crores for the State of Karnataka for
1985-86.

Setting up of High Power Committee
for Rural Development Programme

6262. SHRI B. V. DESAI : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) whether his Ministry has placed
certain facts before the High Power
Committee to review the existing
admipistrative arrangement for rural
development and poverty alleviation
programme ;

(c) if so, the details thereof ; and

(c) the measures Government pro-
pose to talk in regard to the imple-
mentation of the rural development
during 1985-80 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVLOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) :
The High Level Committee has started
its work only recently and will be
inviting facts and suggestions from
Ministries and States shortly.

(c) The major on-going programmes
of rural development like IRDP, NREP,
RLEGP, DPAP and DDP will be
continued during 1985-86,

Release of Newsprint Quota to the
Newspapers

6263. SHRI B. V. DESAI : Will
the Miaister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the newspapers which
have yet to get their allocated quotas
of newsprint for the first quarter of
1985 have cause@ a gacat fear and
expressed that allocations would just be
. added to the backlog that has been
building up for four years now ;
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(b) if so, whether the publishers of
leading group have drawn the attention
of the Union Goveromsnt and also
alleged that the State Trading Corpo-
ration was withholding the release of
quotas despite availability of stocks }
and

(c) whether the Union Government
have intervened n the matter and have
taken up the matter with the State
Trading Corporation for early release of
newsprint quota to the newspapers ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) ‘ (a) There was a gap bet-
ween the allocations and actual release
of newsprint.

(b) Yes, Sir.

(¢} The State Trading Corporation
of India were not in a position to
match the supply of newsprint with the
actual allocations made by Registrar
of Newspapers for India because of
contraints on foreign exchange resources.
The over-all availability of newsprint
during 1984-85 was, however, satis-
factory.

Aid from Germany for Housing
Scheme

6264. SHRI B. V. DESAI ;
SHRI SATYENDRA
NARAIN SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Federal Republic of
Germany has provided Rupees Seven
crores aid to India for housing the poor
as reported in Hindustan Times of
April 18, 1985 ;

(b) if so, whether West Germany
has provided this loan for promoting
housipg construction in cities with a
population of less than 10 lakhs ;
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(c) if 50, to what extent the loan
will be utilised and how many cities
will be covered for constructior of
houses under this Scheme ; and

(c¢) the time by which the amount
is likely to be provided ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) (a) and (b) : The
Government of Pederal Republic of
Germany through Kreditanstalt Fur
Wiederanfban (KEW) has sanctioned a
loan of DM 20 million (equivalent to
Rs. 8 00 crores) for schemes of site
and services, core, skeletal, housing
meant for Economically Weaker
Senctions families in towns with
population upto 10 lakhs. .

(c) 44 projects, which fulfilled the
criteria laid down in the agreement,
have been posed to KFW authorities
for approval. Of these, 10 schemes
covering 6 towns have been accepted so
far in principle by them.

(d) As per the agreement, the offer
of loan is open upto 3}1st December,

1987

Hunger Strike by the Provideot Fund
Staff

6265. SHRI BNNWARI LAL
PUROHIT : Will the Minister of
LABOUR be pleased to state :

(a) whether Government are aware
that the employees of Provident Fund
Staff Union throughout the country
have decided to observe hunger strike ;

(b) if so, what are the demands of
the employees of Provident Fund Staff

Uuion ;

(¢) whether Government have exa-
mined the demands of the Union ; and

(d) if so, the owtcome thereof and
further steps taken by Gevernment to
streamline the situation ?

VAISAKHA 23, 1907 (54KA4)
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) The All India Emplo-
yeos’ Provident Fund Staff Federation
(Bangalore) which is an unrecognised
body, and its affiliated Unions had
given notice for relay hunger strike
from 18.4.1985 to 23.4,1585 and
token strike on 2.5.1985. Relay hunger
strike/dhern was observed by some
employees from 18.4.1985 to 23.4.1985
in certain Regional/Sub-Regioaal Offices
and the Central Office of the Employeces’
Provident Fund Organisation.

(b) The major demands of the
Federation relate 10 :—

(i) revision of pay scales ;

(ii) reduaction of work load ;

(iii) payment of bonus
without ceiling limit ;

at 20%

(iv) scrapping of machanisation :

2

(v) enhancement of the
medical allowance ; and

fixed

(vi) recognition of the All Inlia
Employees’ Provident Fund
Staff Federation (Bangalore)
and its affiliates.

(c) and (d) : The issues raised at (i)
to (v) above receive due consideration
whenever raised by any group of persons
or by an individual,

[Transtation)

Setting up Krishi Vigyan Kendras in
Faizabad

6266. SHRI NIRMAL KHATRI :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state ;

(a) whether Government propose to
set up “Krishi Vigyan Kendras” in
Masapdha Block of district Faizibad
and in Rudauli Block of district Bara-
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banki under the auspices of Narendra
Dev Krishi Viswavidyalya set up in

Faizabad ;

(b) if not, the reasons therefor ;
and

(c¢) the yardstick of ICAR in this

connection ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) :
No, Sir. The question of establish-

ment of Krishi Vigyan Kendras in
Masondha Block of district Faizabad

and in Rudauli Block of district Bzfra-'
banki under Narendra Dev Krishi
Vishwa Vidyalaya can be considered
during the Seventh Plan depeading

upon the availability of fnnds.

(c) Before establishment of Krishi
Vigyan Keandras the following consi-
derations are taken into account :—

(i) The State Government should
provide at least 50 acres of
well-developed farm ;

(ii) The State Government/Agri-
culture Universily must agree
to run the Krishi Vigyan
Kendra once it phased out by
the Couacil ;

(iii) There must be a research base
in the district from where the
information in respect of agri-
cultural  technologies will

flow :

(iv) The Commitiee constituted for
sramining \he proposal man
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recommend the site keeping in
view the requirement of train-
ing in the area ; and

(v) There should not be any
training institution in the field
of agriculture in the district,

(English)
Setting up of Film Corporations

6267. SHRI NIRMAL KHATRI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) whether Government propose to
set up Film Corporations in all the
States separately for promoting regional
language films ;

(b) the criteria laid down by and
the opinion of National Film Finance
Corporation in this context ; and

(¢) if the respective State Govern-
ments set up Film Finance Corporation
for providing assistance for the pro-
duction of regional language films,
whether the Central Government would
extend any assistapce in this direction ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL): (a) to(c): The Govern-
ment of India do not have 4ny proposal
to set up film corporations in all the
States. Setting up of the Film Finance
Corporations in the States is left to the
decision of the respective State Govern-
ments. The National Film Development
Corporation is already having a scheme
for collaboration with the State Film
Development Corporations in respect of
theatre construction and film financing
activities. 1he Directorate of Film
Festival, which is a part of N.F.D.C.
also helps the State Film Development
Corporations in organising festivals in
their respective states  This assistance

will contigge 10 be given 1o (he State
Film Development Corporations,
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Broadcasting of Questions Orally
Answered in Lok Sabha

6268. SHRI NIRMAL KHATRI :
Will the minister of INFORMATION
AND BROADCASTING be pleased ta
state ;

(a) whether Gavernment will make
arrangements (0 cnsure compulsory
broadcast from All India Radio and
Telecast from Doordarshan of all the
oral questions asked and replies given
by hec Ministers conczarned during the
Question Hour of Lok Sabha : and

(b) whether news agencies and
daily newspapers will also be appro-
ached for the same purpose ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) News items regarding
the questior hour in Pailiament are
included in the News bulletins of AIR
and Doordarshan, bascd on their
importance and news worthin css

With the limitation of broadcasting/
telecasting time, it would rot be
advisable to accept thc suggestion
made.

{b) The Press in Indic i3 iree and
it will not be possible to compel news
agencies and daily newspaper. to
compulsorily publish parliamentary
proccedings, specially the oral questions
and replies given during the Question
Hour in the Lok Sabha. Even at
present, daily newspapets cover a
number, of qu:stions and answels
which figure in the Lok Sabha,
depending upon their news value,
other naws fall and the space available.

[Translation]
FCI Wheat Procurement Centres

6269. SHRI NIRMAL KHATRI:
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :
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(a) whether wheat and paddy
procurement centres are opened in
different areas in the country by the
Food Carporation of India :

(b) the criteria followed in opening
these procurement centres ; and

(c) the number of wheat procure-
ment cantres being opened in Uttar
Pradesh at present ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Yes, Sir.

(b) State Governments decide the
number of purchase centres and the
places where they are to be opened
for the procurement of wheat and
paddy by the different agencies, inclu-
ding Food Corporativn of India, on
the basis or the anticipated procure-
ment, kezping in view that the farmers
shou'd not have tq travel long distances
for the sale of their produce.

(c) During 1985-86 Rabi Market-
ing Season, the U.P. Goverrment
have decided to operate 4884 certres
for purchase of wheat, out of which

353 and 4531 centres have been
allotted to Food Corporation of India
and State Government/agencies
respectively.

[English)

Setting up of Mini TV Centres at
Mangalore, Mercarara and Mysore

6270 SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION
AND BROADCASTING be pleasad to
state :

(2) whether there is any proposal
under consideration of Government to
set up mini television centres at
Mangalore, Mercarara and Mysore ;
and

() 1f so, the details thereof §



253  Written Answers

THE MINISTER OF STATE'fOF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) Low power relay
transmitters are func tioning at Manga-«
lore and Mysore There is no app:oved
scheme for settirgup a TV centre at
Mercarara or for providing production
facilities at any of these places.

(b) Does not arise.

Telecast of Tagore and Nazrel
Songs in National Programme

6271 SHRI PRIYA RANJAN DAS
MUNSI : Will the Ministcr of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of Tagore and
Nazrul songs tel:ccst in the National
Programme by Dooidaishan during
1983-84 ard 1984.85 : and

(b) whether Doordarshan  will
consider to edit and produce a por-
gramme on Tagore and Indian National
Congress ar.d National struggle in this
centeria1y year of Congress (o highlight
those songs of Tagore which are
related with Congress and National
struggle for the bencfit of present
generation ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a) The number of Tagore
and WNazru!l songs telecast in the
National Programme by Doordarshan
during 1983-84 is as follows :

Rabindra Sangeet

1983-84 — 9 songs

1984-85 — 15 songs
Nazul Geet

1983.84 — 3 songs

1984.85 — 2 songs
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(b) Doordarshan is already tele-
casting every fortnight documentary
films produccd by the Films Division
on India’s Struggle for Freedom.
These reflect the role of various
national leaders, including Rabindra
Nath Tagore, in the freedom move-
ment. A TV programme on Tagore
and the national freedom struggle is
also contemplated

Creation of Posts of Directors
(Coordination)

6272. SHRI PRIYA RANJ AN DAS
MUNSHI : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether it is necessary to
create posts of Directors (Coordination)
with a view to co-ordinate the medias
and AIR and Doordarshan so as to
maintain effective standard of pro-
gramme ard us:ful contribution, in
each State capital of India |

(b) if so, when such posts will be
created ; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) No, Sis.

(b) and (c¢) : Do not arise.

Survey of Child Labour Working in
Agriculture Sector

6273. SHRI LAKSHMAN MAL-
LICK : Will the Minister of LABOUR

be pleased to state :

(a) whether Government have
conducted any survey regarding the
children in the country working in the

agricultural sector ;

(by if so, the details in this regard,

- Statz-wise and whether only weaker
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section boys are in, 1arge number
there ;

(c) whether Government have
sought the opinion of Labour Com-
missioner in this regard ; and

(d) if so, details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) ;: (a) No specific com-
prehensive survey to find out the
number of children working in the
agricultural sectar in the country has
b=en conducted by the Ministry of
Labour.

(b) to (d) : Do not arise.

Amount Provided to West Bengal
Under DPAP

6274. DR. PHULRENU GUHA :
Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to-state :

(a) the drought prone a eas
identified by Centre in West Bengal |

(b) the amount of Central assistance
provided to West Bengal 40 implement
Drought Prone Arcas Programme
during. the Sixth Plan period ; and

(c) the details of the <Drought
_Prone Areas Programme launched in
West Bengal during Sixth Plan
period ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRA KAR) : (2) 34 blocks
of three districts namey Purulia,
Midnapur and Bankura of West
Bengal, as per statement enclosed,
are covered under the Programme
from 1985-86. During the Sixth
Pjan the coverage was limited to
29 blocks of the three districts
mentioned.

(b) During the Sixth Plan, Central
assistance of Rs. 8.96 crores was
provided under the Drought Prone
Areas Programme to West Bengal.

(c) Against the total allocation of
Rs. 24.00 crores for the programme,
during the Sixth Plan, an expenditure
of Rs. 17.2 «rores (upto Jamuary,
1985) has been repoited. The major
components of the programme were
afforestation, pasture development,
creation of irrigation potential and
agriculture including soil conservation.
As rteported for this period 4400
tectares of land have been brought
under soil conservation, 31000 hectares
under afforestation and pasture deve-

lopment, and irrigation potential to

the tune of 9900 hectares has also

been created. 67 lakh mandays of

employment was also generated, 40000 .
families were estimated to have been

berefited by the Drought Prone Areas

Programme of which more than 17000

belonged to the Scheduled Castes and

Scheduled Tribes.

Statement

List af DPAP Blocks referred to in reply to the Lok Sabha Unstarred Question
No. 6274 to be answ¥red oa 13.5.1985

List of DPAP Blocks
Sl. Name of the No. of Name of the Blocks
No. district Blo.ks .
RS-
1 2 3 4
1. Purulia 20 " Balrampur, Barabazar, Rardwan, Hura,

Jaipur, Jhalda-I, Kashjpur, ManbaZare
1, Manbazar-I, Neturia, Para, Puncha,
Purulia-J, Purulia-Il, Raghunatpur-I,
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2. Midnapar 9

3. Bankura 9

Reaghunatpura-II, Santuri, Jhalda-II®,
Arsha*, Bagmudi®. i

Jharagram, Jamboni, Binpur-II, Gapi-
ballavpur-II, Gopiballa pur-II, Sankril,
Nayagram.

Chhatna,
Ranibundh,
ghati®. *

Mejhia, Saltora,

Indpur
Khatra41*, !

Gangajal-

*R e.included from 1985-86.

Fime Spent for the Broadcast of
Progtamp:xe for Women and Children

6275. SHRIMATI PHULRENU
GUHA. : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the percentage of the total
broadcast time of the various stations
of All India Radio now set apart for
special progiammes meant for women
and chidren ;

(b) the duration of such program-

mes ; and

(c) the steps taken/proposed to be
taken to inc.ease the frequency and
daratida of such programmes ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : () 3.73% and 2.98% of
the total time allocated for spoken
word programmes in AIR are given
to women’s programmes and children’s
programmes respectively. Total
Spokenword Dprogrammes constitute
39.07% of ihe total braadcast time.

(b) The duration of women’s
programine is -20 ‘to 45 minutes for
each programme ; the
such programmes from different stations
is one ‘0 six days in a week. The

frequency of

children’s programme duration is 20
to 64 minutes for each programme,
the frequency of such programmes
from different stations is one to seven
days in a week.

(c) It is proposed to increcse the
frcquegcy and duration of such
programmes-during the Seventh Five
Year Plan period.

Regularisation of Production
Asgistants

6276. SHR] GADADHAR SAHA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased t
state ;

(a) the npumber of vacancies lying
vacant for regular Production Assistants
in Doordarshan, New Delhi and the
number of casual Production Assistants
duly qualified and applied for selection/
recilitment against those vacancies
and number actually selected ;

(b) the number of casual Produc.
tion Assistants who applied but were
selected and remained casual for more
than 4.years ; and

(c) the criteria for regplarisation
of casual Production Assistants ?

THE MINISTER OF STATE OF

‘THE MINISTRY OF INFORMATION °
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AND BROADCASTING (SHRI V. N.
GADGIL) : (a) At present there are no
vacancies of Production Assistants at
Delhi as all the 12 wvacancies were
filled up with the appointment of
persons selected by the Selection
Board in December, 1984. Of the
11 casual Production  Assistants
work ng at Doordarshan Kendra,
Derhi, 10 applied for regular selection
and all of them were called for inter-
view., 8 of the 10 Casual Production
Assistants were seleccted for appointe
ment. '

(b) Information is being collected
and will be laid on the Table of the
Sabha,

(c) Production Assistants are now
engaged on assignment basis for a
maximum period of 10 days in a
month subject to a ceiing of 120
days in a year. The criteria for regu-
larisation casual artists is that such of
those who had worked for 365 days in
three comsecutive years or 200 days
in one financial year between 1974-75
to 1979-80 are eligible for considera-
tion. The cut-off date for this purpose
is 31st March, 1980.

[Translation)

Future Schemes for

Providing
Housing Facilities -

6277. PROF NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
WORKS AND HOUSING be pleased
to state :

(a) the future schemes of Govern-
ment for providing housing facilities
to all in urban and rural areas ;

(b) whether Government bhave any
scheme to set up a ' Rural Housing
Board” for construction of houses and
allotting these to the villagers ; and

(c) the names of the organisationf
which have allotted funds so far indi-
cating the amount allotted by. them,
State-wise, for house pu ilding in rural
arecs alongwith details in this regard ?
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THE MINISTER OF WORKS AND
HOUSING ‘SHRI ABDUL GHAFOOR)
(a) The schemes for meeting the
housing needs in the country are under
formulation for incorporation in the
7th Plan which is being finaliged.

(6) ‘Housing’ heing a State subject,
State Govts./U.Ts are free to set up
Housing Baards including Rural Housing
Boards as per their needs.

(c) Besides plan allocations, funds
for Hovsing are given by HUDCO and
LIC/GIC. Twa statements indicating
the position regarding the grant of
loans by these organisations for rural
housing are at Statements I and II.

Statement-I

The amount of loan sanctioned by AUDCO
Jor Rural Housing Schemes upta 3/(.3.85

S. No. Name of Loan sanc-
State tioned

(Rs. in crores)

1. Andhra Pradesh 32,13

2. Bihar 6.00

3. Gujarat 37.13

4, Haryana 0.63

S. Karnataka 35,07

6. Kerala 35.66

7. Madhya Pradesh 4.04

8. Maharashtra 4,49

9, Orissa 7.49

10. Punjab 5.25

11. Rajasthan 17.28

12. Tamil Nadu 17.90

203.07
NOTE : The HUDCO has started
giving load assistance for

Rural Housing from the Yyear
1977-78. The States other
than thase mentioned above
did not come forward with
any Rural Housing Scheme to
be financed by HUDCO.
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Statement Showing the Allocation of LIC|GIC Loans for Rural| EWS

“Housing Sehemes during the Sixth Plan Period (1980-1983)

GIC

Name of State LIC
Rs. in lakhs) (Ra. in lakhs)
1. Andhra Pradesh 478.00 1101840
2. Assam 51.00 96,20
3. Bihar 226.00 520.80
4. Gujarat 271.00~ 649.00
5. Haryana 56.00 159,00
6. Himachal Pradesh 57.00 132.00
7. Jammu & Kashmir 62.00 207 00
8. Karnataka 486.00 832.00
9. Kerala 408.20 865.80
10. Madhya Pradesh 194.00 441.00
11. Maharashtra 172.00 269.80
12. Manipur 28.80 56.40
* 13. Meghalaya’ 32.40 66.40
14. Nagaland 4.00 27:00
15, Orissa 223.60 323.00
16. Punjab 174.00 409,00
17. Rajasthan 171.‘80 " 425.50
18. Sikkim 12.00 31.00
19. Tamil Nadu 458.00 103400
20. Ttip}lra 38.00 136.00
21. Uttar Pradesh 7i9.00 1459.70
22. West Bengal 399.20 1004.00
4946.00

1,0163.00

=



233 Written Answers

[English]

Standing Comittee for the Medical
and Sales Representatives

6278. SHRIMATI GEETA
MUKHERJEE : Will the Minister of
LABOUR be pleased to state :

(a) whether Government announced
the formation of a Standing Committee
under his Ministry for the Medi.al and
sales representatives following the all
India strike by the Federation of
Medical and Sales Representatives of
India (FMRALI) last year ;

(b) if so, whether the said Standing
Committee has met any time during the
last one year ; and

(c) if so, the details thareof ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) No, Sir.

(b) and (c) ; Do not arise.

Advertisement on Channels A and B
of Akashvani, Calcutta

6279, SHRIMATI GEETA
MUKHERJEE : Will the Minister of

" INFORMATION AND BROADCAST-
ING be pleased to state ;

(a) whether advertisementis are
being brozdcast in channel A and B
of Akashvani, Calcutta ;

the durations of such
in each day’s pro-

(b) if so,
advdertisements
gramme now ;

(c) whether the rate cards have
been sent to advertise's urging them
to present sponsored programmes
lasting for five, ten, ﬁfteen and thirty
minutes over Calcutta ‘A’ station
and

,
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(d) if so, whether advertisements
are not going to seriously encroach
upon th: time now taken by lacal
artists thereby discouraging the lacal
talents ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V N.
GADGIL) : (a) Advertisements on
Channel ‘A’ of Akashvani, Calcutta
have started from 22.2.1985. These
advertisements have not yet been
started on ‘B’ channel of the Calcutta
Station.

(b) AIR, Calcutta has not so far
eXceeded 2 minutes of advertiSements
per day on its primary channel.

(c) A circular was sent by Direc.
torate General, All India Radio to
AIR, Calcutta among orher concerned
stations for publicity among Adver-
tisers.

.

(d) No, Sir. Advertisements in
any programme do not affect the other
pragrammes as the time is a component
of the actual duration of a particular
programme.

Production of Loca! Artists Through
Akashvani and Doordarshan

6280. SHRIMATI GEETA
MUKHERJEE : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased-to state :

(a) whether Government desire to
promote the local artists through
Akashvani and ‘Doordarshan

b

(b) if so, th¢ measures taken for
that in the last few years ;

(c) how many new artists got
chance in Akashvani and Doordaishan
Stations at Calcutta during the last
three years ; and
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(d) whether Akashvani Calcutta
Station is not having any audition for
quite some time ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : (2) Local artis's are already
being encouraged through different
programmes in AIR and Doordarshan,

(b In the case of spoken ward
items like talks, discussion, short
stories ¢tc. mostly local talent is
utilised depending upon the person’s
expertise and field of .specialisation.
Auditions are held periodically for
artists in music, drama and Yuva Vani
programmes and those who are duly
approved by the Audition Committees
.are invited to participate depending
upon the programme reguirements.
Apart from this, music competitions
are he'd once a year for scouting and
encouraging young artists,

(¢) ard' (d) : The information , s
being collectcd 2nd will be 'aid on the
Table of the Sabha in dae course.

Broadcast and Telecast of Hindi
News Bulletins by AIR and Door-
darshan Under Nationr] Programme

6281. SHRI R. M. BHOYE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(2) whether Hindi news bulletins
are broadcest by All India Radio and
telecast by the Doordarshan under the
Natiopal Programme throughout the

country ;

(b) if so, whether some States have
urged to stop this broadcast ; and

(c) if so, the details in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V, N,
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GADGIL) : (a) Central Hindi News
Bulletins broadcast from Delhi at
8.00 AM and 8.45 PM are compul.
so1ily relayed by all the AIR Stations,

A national bulletin in Hindi js
telecast by Doordarshan at 9,00 PM
every day and is carr'ed by all Door-
darshan Kendras except Doordarshan
Kerdra, Madras,

(b) No request has been received
rom States urging to stop the broad-
cast of Central Hindi News bulletins,

(c) Does not arise.

»

Implementatign of Supreme Court
Judgement Regardinc Bonded and
Migrant Labour

6282, PROF. MADHU DANDA.
VATE : Will the Minister ol LABOUR
be pleased to state :

(a) whether it is a fact that the
Supreme Court has given a judgement
regarding the bonded and migrant
labourers working in the stone quarries
at Faridabad ;

(b) if so, whether it a fact that
the judgement has remained unimp'e.
mented despite the efforts of the Union
Labour Ministry to scttle the matter
through tripartite meetings ; and

(c) if so, within what tine will
the matter be settled and Supreme
Court’s judgement implemented ta
avoid the contempt of the Supreme
Court ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) The Supreme Court
had, in their Judgement dated
16.12.1983, given 21 directives in
respect of the workers of the stone
quarries and crushers ‘n Faridabad,

(b) and (c) : Necessary action was
taken 10 comply with these directives
and Counter-Affidavits cxplaining the
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upto-date position of implementation
thereof was filed in the Supreme
Court by the Central Government as
well as the Haryana Government, The
Bandhuva Mukti Morcha has recently
filed a contempt: petition in the
Supreme Court in this case and in
their order dated 24.4.1985, the
Supreme Court has directed the Central
Government and the Government of
Haryana to file counter-Affidavits
explaining the latest position of imple-
mentation of the directives, A Counter-
Affidavit explaining the latest position
in respect of the directives with which
the Central Government is concerned
has already been filed in the Supreme
Court on 7th May, 1985. The Govern-
ment of MHaryana are filing their
Counter-Affidavit separately,

Retirement Age of Journalists

6283. DR, KRUPASINDHU BHOI:
Will the Minister of LABOUR be
pleased to state

(a) whether Government have been
urged upon to raise the retirement age
of journalsts ;

(b) if so, the reaction of Govern-
ment thereto ; and

(c) the steps proposed to be taken
in the matter ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI T. ANJIAH) : (a) No, Sir,

(b) and () : Does not Arise.

Schemes Submitted by Coconut
Development Board

6284, PROF. P. J. KURIEN : Wili
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be p‘eased
to state :

(a) whether Coconut Development
Board has submitted different schemes
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worth Rs, 20 crores for the develop-
ment of Coconut in Kerala ;

(b) if so, the main features of the
schemes ; and

(c) whether these schemes have
been approved without any change ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The
Coconut Development -Board has
submiited a proposal for development
of ¢oconut during the Seventh Five
Year Plan at an estimated outlay
of Rs, 20.77 crores. The schemes
proposed for Kerala are estimated to
cost Rs, 6 crores.

The main features of the schemes
proposcd for Kerala are : planting and
1eplanung subsidy, cieation of irniga-
tion facilities arnd financial assistance
to growers cooperative societies for
processing 1ndusiry.

(c) The Seventh Plan proposals
are under consideration, :

Filling up of Vacant Posts in
Coconut De elopment Broad

6285. PROF. P. J. KURIEN :
Will the Minister of AGRICULTURE
AND RURUAL DEVELOPMENT be
pleased to siate :

(a) whether the posts of numbers
of the Cocanut Development Board
are lying vacant |

(b) if so, the reasons for not
filling up the vacancies ; and

\

(¢) the steps being taken to
appoint members on this Board ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) to (¢):
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The Coconut Development -Board is recruit or carry out recruitment

being reconstituted. The State Govern- through registered recruiting agents
ments and other concerned Depart- in India,

ments and organisations were addressed -

requesting them to send their recom- Master Plans for Development of
mendations regarding  nominations Towns and Cities

unier different ca‘egaries of member-

ship. Their re:ommendations have 6287. SHRI BRAJAMOHAN

been received in many cases. Two MOHANTY : Will the Minister of
Member of the reconstituted Lok WORKS AND HOUSING be pleased to
Sabha have also be-n elected as state :

required under Coconut Development

Board Act, 1979 for being -included in (a) the number of Master Plans
the Board. The matter is being pursied  prepared for a healthy and planned
vigorously and the Coconut Develop-  gevelopment of towns and cities and
ment Board Will be recanstitued  how many of them are under imple-

shortly. mentetion ;
Direet Recruitment of Indian in (b) the details of towns dand cities
G“lf%‘;:m]g':ig’y the of which Master Plans are under
ploy implementation ; and
6286, PROF. P, J. KURIEN : - (c) the principal reasons of non-
Will the Ministéer of LABOUR be imp!ementation of Master Plans with
pleased o state * dectails ?

(a) whether recruiiment of Indian THE MINISTER OF \XORKS
labour for the Gulf-countries is being AND OgI?L{SI(N)G d((SI){SIAb BD,/%I&
made directly by employers : ° GHAF ) (a) and (b) : out

urban areas in India covered by
) ) statutory development plans prepared

(b) if so, the details of such  yy different states for healthy and
recruitments made during the psst two planned development. These plans
years together with the names of  y.ve an inbuilt process of imple-
countries for which such recruitments mentation.
were made ; and

(c) Several difficulties like non-

(c) whether Government would  availability of land at the right time,

encourage such direct recruitment by shifting of non-conforming uses, lack

employers themselves ? ¢ of finances for acquisition of land,
inadequancy of infrastructure etc, are
encountered by the implementing
agencies resulting in some delays in

implementa ion,

THE MINISTER OF STATE OF
THE MINISTRY OF LABROUR (SHRI
7. ANJIAH) : (a) Yes, Sir.

h NDMC Buildl
(b) Approximately 63,000 and Thorough Check of uiicings

54,000 workers were recruiled diregtly .
by emplogers in 1983 and 1984 6288. SHRI KAMAL NATH:

respectivly for deployment in Kuwait, «Will the Minister of WORKS AND
Bahrain, Qatar, UA.B., Oman and HOUSING be pleased to state :

Saudi Arabia,
(a) whether Chandralok building

(c) Under the Emigration Act, on Janpath has developed serious
1983 employers ¢an either directly cracks ;
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(b) whether NDMC has started
reinforcement work at a cost of Rs, 10
lakhs ; :

(c) whether in 1970 the Chief
Technical Examiner’s Cell of the
Vigilance Commission had made a
thorough check of NDMC buildings
and pointed out several irregularities ;
and

(d) is so, the buildings examincd
by the Cell, their report about each
and action taken thereon ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) and (b) : NDMC nas
informed that some defects have been
noticed and special repairs have been
undertaken at an estimated cost of
Rs. 10,92 lakhs,

(c) Yes, Sir, the Chicf Techaical
Examinecr’s Cell of the Vigilance
Commission submitted their report in
February, 1972 and had pointed out
some irregularities.

(d) The buildings examined werc :

(i) Hotel Buildings ‘'n Chanakya-
puri (Akbar Hote").

(ii) Seivice Home at Japanth

(Chardralok Building).

(iii) Office Block at Chanakyaputi,

(iv) Multistoreyed Garrages (Mayur
Bhawan).

(v) Mohan Singh P'ace,

(vi) Shopping and Cinema Place at

Chanakyapu,i (Yashwant Place).

After exchange of comments and
counter comments between the Minis-
try of Home Affairs and the NDMC on
the CTE’s observations, it was agreed
that as against total cos of Rs. 2.57
crores of th:se buildings, suitable
recoveries (o the extent of Rs, 64,000
should be made. All these recoveries
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were preferred by the NDMC against
the respective contractors/architects
and most of these bhave either been
settled or are in arbitration,

Regularisation of Casual Production
Assistants in the Field of T. V.
Production Programme, New

Delhi

o

6289. SHRI GADADHAR SAHA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ; :

(2) the total number of casual
Production "Assistants working in New
D elhi Doordarshan Kendra for 4 to 7
Years and the number of such Assis-
tants selected as regular Producion
Assistants during the period 1974-75
to 1980 and onwards year-wise ;

(b) the number of vacancics adver-
tised for regulaiisation of casual Pro-
duction Assistants duiing the period
1974-75 to 1978-80 and the number .
of such staff who applied for th= post
and were interviewed and selected ;
and

(c) what are the eligibility condi-
tions for selection of casual Production
Assistants as regular ones ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL): (a)and (b): The infor.
mation is being collected and will be
laid down on the table of the Sabha.

(¢) Casual Production Assistants
who had been engaged for 365 days in
three consecutive years or 200 days in
one financial year during 1974-7S to
1977-80, are eligib'e for being consis
dered for regularisation,

Criteria for Regularisation of Casual
Production Assistants in New
Delhi Doordarshan Kendra

6290. SHRI GADADHAR SAHA :
Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state :

(a) whether his Ministry has issued
instruction/order regarding casual Pro-
duction Assistants who fulfilled pres-
cribed criteria and eligibility condi-
tions, if so, the criteria and eligibility
conditions prescribed for regulari-
sation of such staff ; and

(b) whether a memorandum from
casual Production Assistants addressed
to the Prime Minister was received in
his Ministry, if so its contents and
action taken or proposed to be taken
in this matter ?

THE MINISTER OF STATE OF

THE MINISTRY OF INFORMATION |

AND BRODCASTING (SHRI V. N,
GADGIL) : (a) General instruction
were issued in 1979-80 that such of
the casual Aitis's of AIR and Door-
darshan, ircluding casual Prcduction
Assistants, who had worked for 365
days in the thee <onsecutive finapcial
wears 1974-75 to 1979-80 or for 200
days in any one finanacial Year upio
31st March, 1983 would be =ligible
for being considered for regularisaiion
against available vacancies.

(b) In thc representaticn datcd
12th February, *85 some casual Artists
engaged in different capacity fiom time
to time at various Kendras had request-
ed for regularisation of such of the
casual Artists who might have complet-
ed similar number of days as mentioned
against (a) above after 31st March, ’80
and that normal procedure of direct
recruitment should not berestorted
to. They also comp'ajned of having been
ignored in recent selzctions of Floor
Assistants at Doordarshan  Kendra,
Jalandhar and of Production Assistants
at Doordarshan Kendra, Delbi,

Represeptation for regularisation of
casual Aitis's who were rnot eligible
for regu'arisation as per the criteria
mentioned against (a) above have been
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received from time to time, considered
but not agreed ‘0.

As regards the complaint that the
casual Artists have been ignosed in the
recent selection of Production Assis-
tants at Doordarshan Kendra, Delhi,
the matter is under examination.

Dairy Development in A.P.

6292, SHRI K. RAMACHANDRA
REDDY : Wi'l the Minister of AGRI-
CULTURE AND RURAL DEVELOP-

MENT be pleased to state :

(a) whether Government have a
plan to alleviate the suffering of the
people of drought Prone Area like
Anantapur (in Andhra Pradcsh) by
giving highes! priority to dairy dcvelop-
ment ;

-

(b) whether Government propose
to establish a milk chillng Centre at
Kedin in Apantapur District ; and

(c) whether Government have any
plan to increase the loars and libera-
lising policy by the commercia! banks
for purchas= of milch cattic ?

THE MINISTER OF STATE OF
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.
LAL CHANDRAKAR) : (a)and (b):
An outlay of Rs, 10587 lakhs was
provided for cattle and dgiry develop.
ment in Anantapur District undey
Drought Prone Area P.ogramme during
the 6th Five Year Plan, There is no
proposal {0 establish a milk chilling
plant at Kedin under Drought
Prone Area Programme. However,
programme for expansion of milk
Hindupur from
6,000 litres to 12,000 litres per day
was approved during 1983-84, '

(¢) Dairy development is an
activity allied to agriculture aad as
such forms part of Priority Scctor,
Under Priority Sector specific targets
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are allocatted to,. different banks
through District Credit Plans and
Annual Action Plans. However, no
separate scheme is being implemented
by banks for increasing credit to dairy
sector only,

Writing off of L.oans to Farmers

6293. SHRI K. RAMACHANDRA
REDDY : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether Governmen:! consider
Jwriting off of the loans of farmers when
they have dug wells with money
borrowed from Agiicultuial Develop-
ment Banks but the well has failed o
where the well failed 1o yield any
water inspite or sincere efforts by the
farmers ; and

(b) if so, steps taken by Govern-
ment to compensate farmers in such
cases ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) and (b) :
Farmers who borrow term loans from
banks for construction of wells are
sometimes unable to repay the loans
due to failure of wells, In order to
provide assistance i1 such cases,
National Bank for Agriculture and
Rural Development had drawn up
certain  guidelines and advised the
State Governments to set up Failed
Wells Compensation  Fund. Some
State Governments are already pro-
viding assistance to farmers. Government
of India have since proposed to intro-
duce a Centrally Sponsored Scheme
during the Scventh Plan o assist the
State Governments in setting up Failed
Wells Compensation Fund to provide
relief to affccted farmers.

Formalation of National Policy on
Media

6294,
Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state :

(a) wether Government propose o
formulate a rational policy on madis :
and

(b) if so, when it is likely to be
finalised and details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V.N.
GADGIL) : (a) Yes, Sir.

(b) A meetirg of madia leaders is
being convened to discuss the new
media policy. The purpose of formu-
lating such policy is to help the news
madia to play its constructive role in
the task of nation building and econog-
mic development,

Rresidental Accommodation for
Employees State Insurance
SchemeDaoctors

6295, SHRI MOHANBHAIL
PATEL : Will the Minister of LABOURK
be pleased to state :

(a) the rules of allotment of resi-
dential accommodation for Employees
State Insurance Scheme Doctors ;

(b) when these rules were framed
and how many times these were
amerded ; and

(¢) whether any seniority list is
maintained and the doctors are in-
formed so as to avoid any manipulation
or ma'practice ? -

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): {(a) and (b)-: The
administration ot medical care under
the ESI Scheme is the siawutory
responsibility of the concerned State
Governments, except in Delhi where
the ESI Corporation is directly
administering the medical care. The
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State Governments have their own
rules for allotment of residential
accommodation to the doctors undes
them. So far as allotment of resi-
dential accommodation to ESI doctors
in Delhi is concerned, the ESI
Carporation  follows the Central
Government rules, as amended from
time to time, for allotmznt of General
Pool accommodation in Delhi.

(c) Yes, Sir. A priority list for
allotment of accommodation to the
doctors in Delhi is prepared every

year and circulated amongst the
doctors,
Research on Spices
6296, DR, K. G. ADIYODI:

Will the Miniister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :
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India with dates of their fuectioning ;

(b) whether some of the Labora.
tories are established in far away places
if 50, the reasons thereof ;

(c) whether their is any proposal
to shift them to the farmers of proper
functioning ; and

(d) if not reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKARY) : (a) The Indian
Council of Agricultural Research has
established 15 Reseaich centrcs on
spices out of which 13 are under the
All India Co-ordinated Project on
““Cashew and spices” and two centies

urder the Central Plantation Crops
(a) number of spice res:zaich Research institute. The State-wise
centres spice-wise and §tate-wise in split up is given below :
CROPS
States Pepper Cardamon Ginger and Condiments  Spicess
Tutmeric Gen.
1 2 3 4 s 6
1. Kerala 1 1 1 1*
(1971) (1971) (1980) - (1975)
2. Karnataka 1 2
(1980) (1971) - — -—
(1974)
3. Andhra 1 — t— 1 -
Pradesh  (1980) (1975)
4, Tamil Nadu — L1 — 1 —
' (1980) (1975)
5. Orissa c— — 1 — —
. (1975)
6, Gujarat B - — 1 —

(1975)
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1 2 3 4 5 6
7. Rajasthan — - - - 1 —
(1975)
8, Himachal -~ - 1 — —
(1971)

* The Station has two complexes in Calicut and Peruvannamuzhi.

NOTE—Fiqures in paranthesis indicate the year of sanction and the centres

are continuing,

(b) A few of the centres are
located in comparatively remote areas
becuase- these are Jlocations where
spices are grown commercially.

(a) and (b) : There is no proposal
to shift them to the farmers fields as
these are research c:ntres and are
mcant to undertake resecarch work at
Institutional level,

Scheme for Allottment of Houses to
Freedom Fighters and Ex. MPs.

6297. DR. S VIJAYA RAMA
RAO : Will the Minister f WORKS
AND HOUSING bec pleased to state :

(a) whether there is any scheme to
give preference in allottment of the
Flats/Houses to the frecdom fighters
and the former members of Parliament;
and

(b) if not whether Government
propose to give such preference in the
Union Territory of Delhi ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (2) and (b): No, Sir. The
quota for allottment of flats @ 3% to
Members of Parliament and 1% to
Freedom Fighters was in eXistance
upto 1/1/1979 but was abolished on
recommendation of the Baveja Com-
mittee Report since 2-1-1979, How-

ever, under the IVth and Vth Seif-
Financing Schemes, 3% flats are
rescrved for Members of Pariiament.

Policy for Registration of New Sugar
Factories in Cooperative Sector in

Maharashtra
6298, SHRI HUSSAIN DALWAI :
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether it is the policy of
Government to discourage registration
of new sugar factories in co-operative
sector in.the State of Maharashtra ;

(b) the reason for curbing the
growth ol new sugar factories in Maha-
rashtra ;

(c) whether Government are counsi-
dering to relax the present restrictive
policy regarding new co-operative sugar
factories ; and

(d) the extent proposal that is pen-
ding before Government in this
regard ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b) : No, Sir. During

“the Sixtn Five Year Plan, out of 60
new projects sanctioned so far, 22 new
projects—all in the Cooperative Sector
have been sanctioned in Maharashtra,
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_To ensure balanced inter regional
growth it was felt necessary to review
the guidelines for licensing in the
Sugar Industry. The revised gu‘delines
have been issued vide a Press Note
dated the 24th Sept.; 1984.

(c) Since the revised licensing
guidelines which are in force till
30-9-85, have been primar‘ly conceived
to ensure balanced intcr regional growth,
the question of relaxing the same at
this juncture does not arise.

(d) Only one application viz,,
Parshuram Sahakari Sakhar Karkhana
Ltd., Taluka Chiplun, Teh. Pedhamba,
Distt. Ratnagiri is under consideration
of the Government.

Cotton Production in Maharashtra

6299. SHRI HUSSAIN DALWALI:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) wnat is the total production of
cotton in the State of Maharaghtra ;

(b) the quantity of cotton growth

in Maharashtra ;

{c) reasons for not growing export
quality of cotton in Maharashtra ;

(d) whether Government of Maha.
rashtra considered that the Monopoly
Cotton Purchase Scheme in Maha-
rashtra has gone a longway to give
protection to small farmers who grow
cotton in their farms ; and

(e) if so, whether Government of
India are considering to regularise the
Cot‘on Monopoly Purchase Schemge of
Maharashtra on long term basis ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
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LAL CHANDRAKAR) : (a) and (b) :
The production of cotton in the State
of Maharashtra during 1983-84 wae
provisionally estimated at 11,76 lakh
bales, For the year 1984.85 the final
est‘'mates of production are not avail
able. However, there is an indication
that the productiou is likely to be
above 16 lakh bales.

(¢) Maharashira grows  various
varieties of cotton including the export
varieties like H-4, Varalaxmi and
MCU-5,

(d) and (e) : The Government of
Maharashira consider that (he mona-
poly procurement scheme of cotton
has helped the farmers in protecting
their interests to a large extent. The
monopoly procurement of cotton
scheme in Maharashtra was last exten-
ded for a period of two years upto
30th June, 1986. The scheme will
be reviewed before the expiry of its
present term and appropriate action
taken accordipgly,

Land under Cultivation in States
Vis-a-vis Icrigation Facilities

6300, SHRI C, P, THAKUR :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) how many hectares of land are
proposed to be brought under cultiva-
tion in different States in coming five
years ; and '

(b) arrangements proposed to be
made by Goverrment 10 provide the
irrigation facilities ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The gross
cropped area in the country is expected
10 rise from an estimated level of 177
million hectaies during 1981-82 to
191 million hedtares by 1989.90, the
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terminal year of the Seventh Plan.
State-wise break-up of land proposed
to be brought under cultivasion is not
available.

(b) Irrigation being a State subject,
irrigation projscts are planned and
implemented by the State Governments
themselves. The State Governments
have been urged to azcord priority for
campletion of on-going schemes by
providing adequate funds during the
Seventh Plan,

Old Stocks Lying in CWC’s Ware
Houses

6301. SHRI GADADHAR SHAH :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to :tate :

(a) the exact quality of tne accumu-
lated stock of damaged fertilisers and
sugar of public undecriakings lying in
the CWC’s wasehouses and the specific
period for it was lying there ; and

(b) the concrete action taken or
proposed to be taken by the Govern-
ment/Public undertakings for <emoving
the old damaged stocks and r=asons for
accumulation of stock ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : -(a) 1,467 tonnes of suga
and 12,090 tonnes of tertilisers of
deteriorated qu.lity are lying in diffe-
rent warehouses of the Central Ware-
housing Cooperation for over one
year.

(b) The C.poration has approached
the concerned depositors fo clearing
these stocks, However, the depo itors
have not been able to do that so far.
The Corporation is pursuing the matter
with them.

Garbage Outside the Quarters in
Dev Nagar

6302, PROF, M. R. HALDER':
Will the Minister of WORKS AND
HOUSING be pleased ta state |
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€a) whether contractors employed
by CPWD to executs jobs in Dev
Nagar quarters use special standard
material and execute the jobs incom-
Pletely leaving the quarters in the
same shabby condition after a month
itself ;

(b) whether these contractors leave
garbage outside the quarters or in the
servi e lanes which are neither cleaned
by the Contractor nor by CPWD
enquiry ;

(c) whether the contractors are
paid separatel 7 or included in the main
contract for lifting the garbage ;

(d) whether there are instiuctions
for officials to visit the quarters for
inspection particularly when contractors
execute their jobs ; and

(e) if so, why these instiuctions are
not followed in letter ard spirit ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) Some departmental mate-
rials like RCC Karries, R. S, Joists,
Old Store siabs, bricks cic. are issued
to contractors as per teims and condi-
tions of agreement to carry out repairs/
renovation. The condition of the
quzriers improves after repairs,

(b) and (¢) : It is not correct. Re-
moval of mulba/building rubbish is the
responsibility of the Contractors, -

(d) Yes, Sir,

(e) The instructions are followed
in letter and spirit.

[7ranslatian]

Water Shortage in Pandara Road,
New Delhi

6303, SHRI KESHAORAO PAR-
PHI : Will the Minister of WORKS
AND HOUSING be pleased to state ;
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(a) whether water is supplied at a
very low pressure and that too only
between 6.00 and 8.45 A.M. in the
morning and between 600 to 8.30
P.M. in the evening in upper storey
of type IV flats in A Block of Pandara
Road and it does not reach the over
head flash tanks at all ; and

(b) the immediate and permanent
measures being taken to remove the
water shortage and other difficulties
being faced by the allottees of upper
storey flats in the said locality ?

THE MINISTR OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) Filtered-water is supp-
lied between 5.30 A M. to 9.30 AM.
and from 5.00 P.M. to
There have, however, been some diffi-
culties to meaintain pressures on a few
occasiors during summei due to higher
consump:ion.

(b) Water Supply position is being
augment<d.

{English)

Sabsidy to Fishing Trawlers in
Rural/UrI;an Areas

6304, SHRI HUSSAIN DALWALI :
Wil! the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether the fishing trawlers are
given subsidy for purchasing trawlers ;

(by ‘fs0, whether this subsidy is
denied to the owners of the trawlers
residing in urban areas ;

(c) in view of the fact that all (he
trawlers cariy on fishing in sea (0.
gether, why this distinction is made in
the matter of subsidy between the
fishermen on the ‘basis of their place of
residence ; and
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(d) whether Government will re-
consider this diparity based on rural
and urban trawlers made by the Fishe-
ries Department and remove this
technical distr ibution ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) No subsi-
dy is given to Indian companies for
purchasing deep sea fishing vessels,
However, the Central Government
gives a subsidy of 33% of the cost
price of indigenously constructed deep

- sea fishing vessels to registered Indian

shipyards on whom the oiders have
been placed.

Under the Scheme of mechanisation
implementcd by the Maritime States
ard Union Territories, subsidies at
vaiying rates for different components
such as hull, cngine and gear of fishing
tiawleis are provided.

(b) No, Sir.

(c) and (d) ¢+ Do not arise,

Problems of Wheat Raller Flour
Mills in Orissa

6305, SHRI RADHAKANTA
DIGAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government are aware
of the problems of the wheat roller
flour mills industry in Orissa ;

(b) if so, what are their main pro-
blems ; and

(c) the sgteps taken to solve them ?

THE MINISTER, OF FOOD AND
CIVIL SUPPEIES (RAO BIRENDRA
SINGH) : (a) and (b): No specific
problems of the wheat roller flour

T
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milling industry has come to the notice
of Government.

(¢) Does not arise,

Preparation of Tribal Sub-Plan
during Sixth Plan for Covering
the Tribal Areas by T.V. and
Radia Net Work

6306, SHRI GIRIDHAR GO-
MANGO : *Wil! thc Minister of IN-
FORMATION AND BROADCASTING
be pleascd to state :

(a) whether the Ministry p.epared
the Triba! Sub-Plan by identifying the
schemes and programmes and qualifying
the funds for the same during Sixth
Plan peériod :

(b) :f so, the detcils thereof divi-
sion-wise and pro -rimme-Wise

(¢) if not, the r1cesors for ro:
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implementing the policy decision of
Government ; and

(d) if so, the programme and
schemes prepared for covering the
Tribal areas particularly Central India
Tribal belts by T.V. and Radio net-
work during the year 1985-86 ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL): (a) ard (b): Both in
foimulatirg the 6th plan schemes of
Doordarshan and AIR and their imple-
mentation due importance had been
given to the coverage of the tribal
areas in the country,

(¢c) Does not arise,

(d) Action is on hand to set up
Low Power TV Transmifters in the
following tribal districts of Assam,
Orissa and Madhya Pradesh during
1985-86

State District . Centre
1. Assam Sebsagar Nezira
2. Orissa Kalahandi Bhawani Patna
3, Madhya Piadesh (i) Bastar (ii) Jagdalpur
(i) East Nimar (ii) Khandwa

Details of AIR Projects, which are on hand and expected to be completed
during 1985-86, a-e given in the Statement attached.

Statcment

Air Projects Expected to be Ready during 1983-86 Providing Additionoi Coverage

to Tribal Arcas
1. Arunanchal Pradesh:
(i) Iianagar

2. Assam :

(i) Dibrugaih

—Radio Station of 100 KW with interim set up,

-—~Upgradation of the power of existing medium-wave

transmitter from 100 KW to 300 KW,
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(ii) Gauhati

3. Andhra Pradesh :

(i) Adilabad
4. Bihar:
(i) Rarchi

5. Meghalaya -

(i) Shillong
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—Upgradation of power of existing regional short-wave
transmitter from 10 KW to 50 KXW,

—Local Radio Station with 1 KW MW transmitier,
studios and staff quarters,

—Upgradation of power of existirg medium-wave tians-
mitter from 10 KW to 100 KW,

—Upgradation of power of existing medium-wave trans-
mitter from 1 KW to 100 KW. Receiving Centre
staff quarters,

—Setting up of 50 KW SW transmitter with studios
facilities for new integiated service for N E, Region.

—New Radio Station with 20 KW MW transmitter,

studios, receivirg facilities and staff quarters.

(i) Shillorg
(1ii)) Tura
6. Orissa:

(i) Keonjhar

—1Local Radio Station with 1 KW MW transmittet

.

studios and staff quarters,

ESI Hospitals to be Set up in
1985-86

6307. SHRI HARIHAR SOREN:
Will the Minister of LABOUR be

pleased to state :

(a) the number of ESI hospitals
proposed to be opered in 1985-86

(b) the names of the Statcs where
such EST hospitals are proposcd to be
Set up ;

(¢c) whether Government have a
proposal to set up onc such ESI hospi-
tat at Barbil/Bolani or Kinber areas in
Keonjhar district of Orissa ;

(d) whether the above proposal is
going to be implemented n 1985-86
and

(e) if >0, the steps taken in the

matter ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) and (b): 26 ESI
hospi‘a's arc at various stages of cons-
truction, The States where these hos-
piiais are being set up aie as given
below :

No. of

hospitals
1 2
1. Andhra Pradesh 2
2. Assam 1
3. Bihar 1

4, Delhi 1
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1 2
5. Gujarat 3
6. Karnataka 3
7. Kerala 3
8, Madhya Pradesh 1
9. Maharashtra 2
10, Punjab 1
11, Uttar Pradesh 6
12, West Bengal 2

a6

et e

Out of thesc, 16 hospitais are
likely 1o be comrleted and TTOmmMise

sioned during 1985-86,
(¢) No, Sir,

(d) and (¢) ;: Do not arise.

Package Programme of Coconut
Seeds

6308, SHRI HARIHAR SOREN :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state : ’

(a) the amount scpent on the pack-
age programme of High Yielding coco-
nut seeds in the country during 1984-
85 ;and

(b) the details of the
development measures taken in Oiissa
under the above
1984-85 7

coconut

program.me during

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
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DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) An amount
of Rs., 37.27 lakh was
1984-85 15 Sta:es'Union

under the

released in

Territory
Package Programme for
of Coconut which in-
cludes components for production and
distribution of TXD and DXT
Hybrid Scealings and establishment of

Hybrid Seed Gardens and elite farm,

Developmert

(b) Under these programmes, an
amount of Rs. 6,20 lakh which in.
cludes Central assistance of Rs, 3.10
lakh  was sanctioned for Orissa
in 1984-85, One hundred and twenty
demostrations were laid out covering
0.25 hcectares under each demonstra ion
and production and distribution of

hybrid sccdlings was also taken up,

Export of Indian Films during
Sixth Plan

6309, SHRI HARIHAR SOREN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) the number of Indian films
c4«poited during he Sixth Plan (Year-
wise) ;

(b) the language-wise number of

those films ; and
(¢) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : (a) to (c): A statement
giving information about Indian feature
films is attached,
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Statement

Languagewise Films Exported during 1980-81, 1981-82,
1982-83, 1983-84 and 1984-85

S. No. Language Number of films exported in

1980-81 1981-82  1982-83  1983.84 1984-85

1. Bengali 25 13 19 16 16
2. Bhojpuri 1 —_ —_ - -
3.  English — 1 5 3 2
4. Gujarati 10 2 4 2 2
5. Hindi 1275 126 901 800 509
6. Kannada 3 — — 3 1

7. Konkani — —_— - —_— —

8. Malyalam 112 115 91 88 14

9. Marathi 1 2 3 2 1
10, Punjabi 12 6 15 15 5
11. Rajasthan! — — 1 - _
12, Tamil 251 237 260 226 174
13, Telugu 22 14 14 20 54
14, Urdu - - - 1 —_—

Total 1712 1657 1313 1176 838

Exports of Video Righis
for entire ovepseas - 24 130 217 163

GRANE : TOTAL 1712 1611 1443 1393 1001

NOTD ;: The information relates 1o the number of films including in different I
contracis for export and not to the number of titles of fims,
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Construction of HUDCO Flats
Under LIG and MIG Categories

6311, SHRI SANAT KUMAR
MANDAL :

SHRI HAFIZ MOHD,
SIDDIQ :

Will the Minister of WORKS AND
HOUSING be plcased to state :

(a) the number of HUDCO flats
proposed 10 be constructed under LIG
and MIG categories separately ;

(b) the location in Delhi, where
these flats are proposed to be cons-
tructed :

() the anticipated price escalation,
if any, p:oposed to be fixed for these
flats : and

(d) steps p.oposed to be takK:n 1o
expedite the construction of flats ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) Abouc 7200 LIG and
about 6200 MIG houses under HUDCO
Scheme (Regisiration-1979) are under
process and are likely to be started
during 1985-86.

b) These are mostly located in
Rohini and East Zonz besides some of
the localities of West, South and North
Zones.

(c) Disposal cost of flats is worked
out on their campletion, It depends
upon the plinth area, specifications,
amecnities provided and the rate at
which the work executed by the
contractor,

(d) Various steps have been taken
to expedite the construction of flats
which inciude rationalisation af work-
load and strengthening of Engineering
Wing, elc. ctc, Coordination meetings
are taken by senior officets for
reviewing the progress of woik,
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Establishment of Reporting Unit
in Doordarshan News

6312, SHRI'SIDHU LAL MURMU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether there is a rcporting
unit in Doordarshan News in Delhi
like the one existing in New Services
Division of AJ]i India Radio to provide
supporting material for the News
Editors ;

(b) if so, the number of correspon-
dents in Hindi and English language
separately : and

(c) if not, whether Governm :nt
propose to establish one such Unit in
Doordarshan News in Deihi and if so,
by which time ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) No, Sir,

(b) Does not arise,

(c) At preseni no such proposal is
under coosideiation of the Govern-
ment,

News Stories Filled in Delhi Door-
darshan

6313, SHRISIDHU LAL MURMU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether news stories are not
filled for various visual coverages in
Delhi Doordarshan Kendra ;

(b) if so, the reasons therefor and
who files these news stories ¢

(c) the languages in which each
news story is filled :

(d) whether peisons filling news
stories are prafessionally competent to
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file news stories ; and

(e) if not, the reasons therefor
and the mcasurcs being taken to
depute professionally competcnt per-
sons for the job ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : (@) to (c): News stories
for visual coverages are filed at Door-
dar shan Kendra, Delhi with the help
of the available manpower of News
Editors, Correspondents, cic. at the
Kendra. In respect of major coverages,
news stories arc based on news agercy
copies and poo! copies of AIR. Depend-
ing on ihe language of thc news
bulietin, the news siories are writlen
in Englich or Hindi,

(d) and (&) 1 News Editors, corres-
pondents, cic  have the necessary
background. Expansion of the news
reporting sct up foir Dooidaishan will
depend on the avanability of resources.

Programaues Based on Religious
Scriputures on Delhi Radio and
Doordarshan

6314, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INFORMATION AND BRODCASTING
be pleased to refer to the reply given
to the Unstarred Question No. 2491
on Ist July, 1980 rega.ding program-
mes based on reiigious scriptures on
Delhi Radio and Doordarshan and
state :

(a) whether a representation has
also been received for including 2
other important religious scriptures of
Buddhism namely Saddharam Pundrik
Sutra (Th: Lotus Sutra) and the
Bodhicharyaviar in the list of scriptures
of Buddhists fo1 basirg the religious
programmes on special occasions, as
these 2 scriptures arc a source of
inspiration to the foliowers of the
Mahayana Buddhism who have a large
population in the border States of
ARRW RN T SUTTHRT e At e e i

equal esteem with Dhammapada ; and
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(b) if so, the decision of Govern-
ment in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) ; (a) No. Sir. No. such
representation has been 1¢ceived dur-
ing 1982-85

(b) Does not arisc.

Settinc up Another Radio Station in
Himachal Pradesh

6315, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to siate

(a) the districts covered by the
primary scrvice range of the Simla
Station of AIR ;

(b) whether it is proposed to set
up arother Radio Station in Himachal
Pradesh for the arcas not covered by
this 1ange of the Simla Station ;

(c) if so, the dctails thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : (a) The prima-y grade day
time service of the High Power Trans-
mitter of AIR at Simla is available to
the districts of Solan, Simla, Bilaspur
and parts of Hamirpur, Mandi Una,
and Sirmaur districts. 1In addition,
2.5 KW SW transmitter of AIR at
Simla, provides suppor: scIvice 10
the whole state of Himachal Pradesh,

(bYto (d): In the approved 6th
plan, therc was no proposal for

cxpansion of Radio in H. P, The

Seventh Yive Year Plan proposals are
not yet fingahised,
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Construction of T.V. Relay Centre
in Kasaali

6316, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased (o state

(a) the latest progress made in the
construction of T.V. relay centre at
Kasauli (H.,P.) :

(b) the area covered by this relay
centre and whether it is proposed to
set up another relay centre for
Himachal Pradesh keeping in view the
popularity large geographical terrain :
and

(c) if so, the details thereof and
the likely date by which such a Centre
would be sanctioned and opened ?

THE MINISTER OF STALE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V,_N.
GADGIL) : (a) Pending completion of
115 meuc¢ tower, interim service was
started on 3.10.84 by commissioring
the TV transmitter at Kasauli on
reduced power of 1| KW. Construction
of the tower is in progress, The
transmitter is expected 10 be commis-
sioned on full power of 10 KW during
the current year, on completion of the
fower,

(b) and (c): 1 KW transmitter at
Kasauli provides covc.age (0 an a ea

of about 9450 Sq. Km. which is
expecied .0 increase (o 13900 Sq.
Km, when the transmitter is commis-

sioned on full power of 10 KW, Low
Powcer Transmitiers are also function-
ing ai Sim!a and Kulu in the Statc of
Himachal Pradesh. Sctiing up of
additional T.V, transmitters in the
State would depend on the availability
of resources for this purposc during
the VII Plan period.

Cyclones and Hail-Storm in Orissa

6317, SHRI CHINTAMANTI JENA :
Will the Minister of AGRICULTURE
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AND RURAL DEVELOPMENT be
pleased to state

(a) whether Government are aware
that a severe cyclone and hail-storm
occurred in Orjssa in the 3rd week of
April this year -

(b) if so, the area most effected
and the details of damage done to
standing paddy and other rabi crops ;

(c) the details of damage done in
the affected area and the approximate
loss incurred : and

(d) whether any relief Operations
were undertaken and any financial
assistancc given 10 the affected persons
and farmers. 1f so, the details
thereof ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT Of RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAYXAR) : (2) No report
hs been reconved fiom  the  Strate
Governmen: of Ovissa by the Cent. al
Government in -h.s 1ega:id.

{(b) to (&) ; Do no: arise,

Advertisements on T.V. and AIR

6318, SHRI MANIK REDDY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 3987 on 21 Aug, 1984
regardirg advertisements on T.V, and
A.1.R. and s1a‘e :

(a) Whether Cinem1 advertisement
fi'ms promoting sofi drinks have started
clear audio-v-sucl display of statutory
notice : and

(b) if not, the recasons for not
taking any a:sticn to enforce the
statutory notice ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V.N.
GADGIL) : (a) According to instryc-
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tions issued by the Central Board of
Film Certification in August, 1984,
all advertisement films on soft drinks
include th: statutory warning under
the Food Products Order, 1955,

»
(b) Does not arise.

Maintenance of Markets of Govern-
nment Colonies

6319, SHRI HAFIZ MOHD.
SIDDIQ : Will the Minister or WORKS
AND HOUSING be pleased to state :

(a) the authority responsible for
the proper upkcep and maintenance
of the markets built in the midst of
the Government colonies in the capital
like R.K., Puram, South Moti Bagh,
Nanakpura, Moti Bagh I e:ic. and
particularly the day-to-day sanitation,
clearing and flushing of the public
conveniences built therein ; and

(b) whether the Directorate of
Estate has set up any agency for this
purpose and if so, how it monitors
over not only the encroschment but
also the proper sanitary standards
being kept to ward off po'lution and its
hazards being spread to the Goverp-
ment szrvanis’ quarteis located in the
close proximity of these markets ?

THE MINISTER OF WORKS
AND HOUSING (SHRI ABDUL
GHAFOOR) : (a) The upkeep and

maintenance of markets in R,K,
Puram, South MotiBagh (Nanakpura)
are with the C.P.W.D, Maintenance of
markets in Moti Bagh-T is with thea

NDMC.

The responsibility of the day-to-day
sanitation, cleaning and flushing of
public conveniences is that of the
local bodies, i.e. M.C.D./N.D.,M.C.
operating in the area,

(b) Directorate of Estates has no
such agency for this purpose.
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Acute Shortage of Water in Madhya
Prdaesh

6320, SHRI KAMLA PRASAD
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :-

(a) whether attention of his Minis-
‘t‘ry has been drawn to the news item
M.P. Par Akaal Ki Parchaian® and
“Army askzd to help supply water”
appearing in Jansatta and Hindustan
Times of 21 April, 1985 highlighting
the fact o near water famine condi- -
tions in the States of Madhya Pradesh
aad Uttar Pradesh and requesting for
Central help :

(b) if so, the action taken in the
matter by Central Government ;

(c) whether 1981-90 have been
designated as the International Drink-
ing water supply and Sanitation
Decade and the Government are
committed to provide access to safe
water and sanitation for all people ;
and

(d) if so, details of the progress
made during the last five years ?

THE MINISTER OF WORKS AND
HOUSING (SHRL ABDUL GHA-
FOOR) : (a) Yes, Sir.

(b) The request of the Government
of Uttar Pradesh to local Army autho-
rities for providing tanker/tanks/
convas/bags to make arrargements for
providing drinking water in the areas
facing serious drinking water shortage
has been recommerded to the Ministry
of Defence. No such request has been
received in this Ministry from the
Government of Madhya Pradcsh,

The Government of India (Ministry
of Agricultare) provided draught relief
assistance to these two State Govern-
ments for making arrangements for
providing drinking water in drought
affected areas as per details below ;
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Uttar Pradesh
Madhya Pradesh

1984-85

Rs, 227.64 lakhs
Rs. 336.00 lakhs

1985.86

Rs, 173.00 Jakhs

On the basis of a supplementary
Memorandum presented by the Govern-
m ent of Madhya Pradesh a Central
team visited the State in April, 1985
and submitted a report to Govi. The
Ministry of Agriculture will be takirg
suitabie decision shortly on the basis

of the -ecommendations of th: Hight
level Commi-tee on Relief,

(¢) Yes, Sir.

(d) The progress in providing

drinking water all over the country is
indicated below :

Sub-Scctor

Percentage of

Percentage of

population popolation
covered as on expected to be
31.3,1981 covered at the
end of VI Plan
Uiban Wata Supply 11% 81%
Rural Waier Supply 31% 53,9%
Usban Sanitac.on 27% 33%
Rural Sanitation 0.5% 0.95%

Official Secret Act

6321, SHRIMATI INDUMATI
BHATTACHARYA :

SHRI K. RAMAMURTHY:

Will thz Minister of INFORMA-

TION AND BROADCASTING
pleased to state :

be

(a) whether Chairman of th: Piess
Council has suggestcd rep:al of the
Official Sceiets Act which tended to
infringe upon the frcedom of the press
and was a thargover of colonial
administration

(b) if so, the details of the sugges-
tions and obscivations of the Chairman
of Press Council ;

(c) the contemplation of Govern-
ment in the matter ; and

(d) whether Government have any
proposal to amend the Official Secrets
Act to make it morce liberal ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL): (a) to (¢): The Press
Courcii of India has forwarded some
sugg.stiors for the amendment of the
Officials Scc ets Act, Broadly speaking,
they have recommended that the
following should be considered as
official secrets ¢

(i) Deferce or security of the

nation ;
(ii) Foreign relations ;

(iii) Monetary policy, foreign ex-
change policy, economic plang
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and poliecis, commercial or
financial information, where
premature  disclosure  may
harm the national interest or
provide oportunitics for unfair
financial gains to  private
interests

{iv) Information which is (a) likely
to be helpful in the commis
sion of offence : (b) likely to
be helpfu! in facilitating an
escape from legal custody or
to be preducial to pr'son secu-
rity ; or (¢) likely to impede
the prevendon or detection of
offerces or thc aop chersion
or prosc ution of offecnders |

(v) Private information given to
ihe Gove:nment in corfiderce :
and

(vi) Trade secrels.

The Government has not taken any
view on these suggestiors yet,

(d) There is at preseat no proposal
to amend the Official Secrers Act to
make it more liberal, The Second
Press Commission has, however, made
certain recommendations n this regard.
These recommendations arc receiving
atteation of the Government.,

Surprise Checks of Goods by ISI
New Delhi

6322. SHRI MOOL CHAND
DAGA : Will the Minister of FOOD
AND CIVIL SUPPLIES bec pleased 10
state

(a) whether Indian Standard Insti-
tution, New Delhi is supposed to draw
four samples cach from the factory
and the market for surprise check in

respect of ecach of the operative
licences ;
(b) if so, the number of such

licences tested in surprise check during
1983.84 and 1984-85 separately ;
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(¢) the arrangements available for
testing the items in the laboratories and
the annual expenses for such tests in
the departmental laboratories and out-
sidc laboratories during the last two
years separately ;

(d) the circumsiances under which
tests have to be got done in outside
labortories ; and

(e) the number of samples tested
in the departinental labs and outside
labs during the above period ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The diawal of samples
varics fiom produc: 1o product depend-
ing upon the quantum of production,
contiruity of production, naturc of the
product and availability in the market,
In general, attempts are made to draw
cbout four factory and four market
samples.

(b) The rumber of surprise checks
carriecd out on licercees duiing 1983-
84 ard 1984-85 were as under

Period No. of surprise
checks

1983-84 19,564

1984-85 21,438

(c) The arrangements are aveilable
in ISI labo.ato-izs for testing of most
of the products coverd urder certifica-
tio.;. The ouss;de 1ccogniscd labora-
torics are used whe ¢ such facilities
are no: avai'able or the IST laboratories
arc overloaded. The arnual testing
expenditur e for 1983-84 and 1984-85
was as under :

Period

Testing Experdiiure (in
million of Rupces)
TSI Labs, QOuts'de Labs.
1983.84 5.740 1.906
1984-85 6,667 2,200
(Estimates) (Estimatcs)

— P
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(d) The need for testing of samples
in outside recogniscd laboratorics
arises due to :

(i) Non-availability of testing faci-
lities in ISI laboratories ;

(ii) Specialised nature of testing ;
and

(1i1) Receipt of samples beyond the
existing capacity of ISI labo-
ratories.

(¢) The number of samples tested
in ISI laboratories and outside recog-
nised laboratoiles is as under :

VAISAKHA 23, 1907 (SAKA)

Period In ISI Outside
recognised
labs
1983-84 22,365 5,784
1984-85 24 560 7,763

Drinking Water Facilities in Rural
Areas of Madhya Pradesh

6323. SHRI PRATAP BHANU
SHARMA : Will the Mimisier  of
WORKS AND HOUSING be p.casced 10
state ;

{a) whether Government of Madhya
Pradesh has demanded additional fast
drilling rigs immediately fiom the
Centre for providing drinking water
facilities in rural areas ; and

(b) if so, the details thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR): (a) and (b): No specific
request in this regard has becen received
from the Government of Madhya Pra-
desh. However, on the basis of an
over-all assessment of the requirements
of the State and discussions held at
meetings to review the peiformance of
States in Rural Water Supply Sector,
the UNICEF is taking action to pro-
cure and supply two atlas Copco
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Rotamec-50 rigs and one sct of 115
CDEX attachment for existinrg rig to
the Goverrment of Madhya Pradesh.

[Translation]
Per Hectare Yied of Wheat in Bihar

6324, SHRI RAMASHRAY PRA-
SAD SINGH : Will the Minister of
AGRICULTURE AND RURAL

DEVELOPMENT be pelased to state

(a) per hectare yield of wheat in
Bihar at present ; and

(b) the steps taken to increase the
wheat yield in Bihar in near future ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-=
LAI. CHANDRAKAR): (a) Per hec-
tarz vield of wheat in Bihar during
1983-84 was 1554 kgs. Final estimate
of area and production of wheat for
the year 1984-85 have not yet become
available,

(b) The steps taken to increase
wheat yield in the State inter-alia
mecludes ¢ (i) incrcasc in area under
high yield varieties ; (1i) increase in
iirigated area under the crop ; (iii) use
of optimum doses of fertiliser ; (iv)
cfficient water mapnagement to  bring
irrigation at critical stages of crop
growth : (V) rectification of micro-
nuirient deficiency : vi) weed control
(vii)  intensification of research for
development of suitable varieties and
suitable technology for specific areas ;
(viii) dissemination of new wheat pro-
duction technology through training of
extension workers and farmers ; (ix)
casy and adequate availability of ine
puts and short term credit; and (x)
provision of renumeiative prices.

Civil Amenities in the Colonies of
Sarai Rohilla Area

6325. SHRIMATI SUNDERWATI
NAWAL PRABHAKAR : Will the
Minister of WORKS AND HOUSING
be pleased to state ; .
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(a) whether Eastern Moti Bagh,
Nai Basti, Kashmiri Bag and Bag
Kadhekhan Coloiies of Sarai Rohilla
area of Delhi haye beern provided all
the civil amenities and are being regu-
larised ;

(b) if not, the reasons for not
regularising these colonies ; and

(¢) the time likely to be taken in
regularising them ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) In East Moti Bagh, Nai
Basti Kashmiri Bag and Bag Kadekhan
Colonies of Sarai Rohilla area of
Delhi, Civil amenities such as sewerage.
water mains and C C. paving of streets
elc., are being provided under the Plan
Scheme of Environmental Improvement
in Slum Arcas.

(b) The Delhi Development Autho-
rity and the Municipal Corpotation of
Delhi considered colonics for regulari-
sation in accordance with the Govern-
ment orders that residential and com-
mercial structures constructed upto
30.6.77 and 16.2.77 respectively may
be regularised, after fitting the.n into
a proper layout plan. It has not been
possible to regularise the co:onics
referred to in part (a) of the question.
The plans for redeveloping of these
areas are under preparation,

(¢) Question does not arise.

(English]

Cases under Essential Commodities
Act in Special Course

6326, SHRI BRAJAMOHAN
MOHANTY : Will .he Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state ;

(a) names of the States where spe-
cial courts have been establiseed for
speedy trial of the offenders under
Bsgential Commodities Act, with
details ; and
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(b) the number of persons under
dctention and thc dumber of prose-
cutions undertaken under the act during
1984-8 |, with delails ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) Requisitc information
is given in the cncloscd statement.

(b) The Essential Commodities Act,
1955 does not provide for detention as
there is no proyision under it to detain
a person without trial. As reported
by State Governmenis, Unjon Terri-
tories the number of prosecutions
undertaken under the Essential Com-
modities Act, 1955 during 1984 and
1985 (upto March, 1985) 1s as under :

Year No. of prosecu-
tion under-
taken
1984 5,000
1985 739

(upto Muarch, 1985)

Statement

The names of Siate Goiernments who
have set up Special Courts jor quick
disposal of the E.C. Act cases insti-
tuted agai,nt hoarders and black-

markereers

Si. Name of State/ No. of
No. U.Ts. Special
Courts

1 2 3
1. Andhra Pradesh 3
2. Assam 8
3. Gujarat 18
4. Haryana 9
5. Karnataka 20
6. Meghalaya )|
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1 2 3

7. Nagaland 10

8. Punjab 3

9. Rajasthan 27
10. Tamil Nadu 6
11, Tripura 3
12,  Uttar Pradesh 57
13. West Bengal 24
14, Dethi 4
15. Goa, Daman & Diu 1
16. Pondicherry 1
17. Sikkim 1
18. Manipur 1
19. Chandigarh 1
20. Orissa 13
21, Jammu & Kashmir 20
22, Maharashtra 27
23. Himachal Pradesh 2
24. Bihar 33
25. Kerala 1
26 Madhya Pradesh 45
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Fruit Processing Plant for Kerala

6327. PROF. P. J. KURIEN :
Will the Minister of FQOD AND
CIVIL SUPPLIES be plcased to state ;

{a) whether any proposal has been
received for setting up a fruit-process-
ing/fruit juice plant in Kerala by
Modern Food Industries (I) Ltd., a
Government of India Undertaking ;
and

Written Answers 281

(b) if not, whether Goverpment
would consider setting up of such
unit in view of the abundant availapi.
lity of various kinds of fruits in that
State ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No. Sir.

(b)Y Aview on the setiing up of
such a unit can be taken only after a
project pioposal is rece'ved and itg
techno-economic feasibility appraised,

Letter of Intent for Manufactare of
Vanaspati at Ananthapur
(Andhra Pradesh)

6328, SHRI N. VENKATA RAT-
NAM : Wil the Minster of FOOD
AND CIVIL SUPPLIES be pleased to
state .

(2) whether Andhra Pradesh Indus-
inal Development Coiporation applied
for a Jetter of intent for manufacture
of vanaspati at Ananthapur

(b) whether any cooperativ- unit of
Andbra Pradesh aiso applied for the
same ; and

(¢) if not the reason for not grant.
ing the letter of intent to Andhra
Pradesh Industrial Development Cor-
poration ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir.

(b) No Coope:ative Unit of Andhra
Pradesh hcd applied for Ananthapur.

{c) The case has been prima facte
rejected by the Department of Indus.
trial Development alongwith similar
other applications, as presently thezre
is no scope for creation of capacity in
Andhra Pradesh,
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Rural Development Plan for THE MINISTER OF STATE IN

West Bengal THE DEPARTMENT OF RURAL

6329. SHRI CHITTA MAHATA - DEVELOPMENT (SHRI CHANDU.
Will the Minister of AGRICULTURE  LAL CHANDRAKAR): (a)and (b):

AND RURAL DE\;ELOPMENT be The Stale G'Overnmenls are requi.rcd
pleased to state : to submit project proposals only under

the Rural Landless Employment Gua.

(a) whether Government have re- rentee Programme (RLEGP) which is
ceived a plan fiom the West Bengal being imp'emented by the Department
Government about the development of of Rural Development, The Govern-
rural areas in West Bengal : and ment of West Bengal have submitted

the following 12 projects under the

(b) if so, the details thereof and RLEGP :—
the decision so far taken thereon ?

—————

e

S1. No, Name of the Project Amount
1 2 3
1. Minor irrigation schemes in West Bengal ]
(Rs, 193.390) lakhs .
407.120
2. Construction of rural link roads in West |
Bengal (Rs. 213,730 lakhs). J
3, Construction of rural link roads in 5 districts 411,569
4, Construction of minor irrigation sources and
improvement of drainage channcls in 4 dis-
tricts. 29,401
5. Development of minor 1irrigation sources and
improvements of drainage channels in four
districs, 158.175
6. l.and reclamation and afforestation in 2
districts, 6.242
7. Construction of rural link roads in § districts, 452,853
8. Praject relating to devel opment of fish farms
with improvement of estuaries, beals and
tanks. . 56.231
9. Project relating to minor irrigation and ime
provement of drainage chanpels in 3 distri.ts
of West Bengal. 69.465
10, Construction-of primary school buildings in 2
districts, 197.072
11. Construction of rural roads in 15 districts. 3565.236
12. Construction of minor irriéation works in 1§
districts, 478.002

All these projects have been approved by the Central Sanctioning Comamittee.
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Setting up a National Nutrition
Board

6330, SHRI SATYAGOPAL
MISRA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether there is any proposal
under the consideration of Government
to set up a National Nutrition Board ;

(b) if so, details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (@ to (c): A Food and
Nutrition Board was set up by the
Ministry in 1964. The Board is
mainly an advisory body for rendring
advice on nutrition and allied matters.
The members of the Board are from
the Minijstries of Food and Civil
Supplies, Agriculture and Rural
Development, and Health and Family
Welfare, besides experts from the
National Institute of  Nutrition,
Hyderabad, Central Food Technologi-
cal Research Institute, Mysore and
certain other arganisations,

The Ministry does not have any
proposal 1o set up another Board,

Vamaspati Production in Jammu
and Kashmir

6331. PROF. SAIFUDDIN SOZ
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether any private parties/
individuals have been allowed to
produce vanaspati in Jammu ; and

(b) whether pressure from Kashmir
valley have come forward to set up
one or more units in Kashmir ?

THE MIRISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) * (a) Two private parties are
producing vanaspati in Jammu,

VAISAKHA 23, 1907 (S4KA)

Written Anmswers 2886

(b) A few persons from Kashmir
valley have applled to set up vanaspati
unit in Kashmir. The cases have been
prima focie rejected as :dequate capa.
city is availabie in Jammu & Kashmir.

Cumbersome Process for Export of
Processed Fruits

6332, SHRI ANANDA PATHAK :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether dealers n Pprocessed
fruits have to get approval by the
Fruit Product Order authorities three
times before exporting such products,
firstly the factory has to be licensed by
them, second:y continuous inspection
while p:oduction is going on for export
and thirdly befoie shipment : and

(b) if so, the reasons therefor ?

THE MINISTER OF FOOD AND
GIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a)and (b): Exporters of
fruit products have to take a quality
certificate under the Export (Quality
Conuol and Inspection) Act, 1963
befoie exporting any consignment,
Whether the quality certificate is given
on the basis of continuous inspection
while the items are in production or
otheiwise, no further certificction for
quality is required so long as the
quality cerificate already issuea is
valid, In addition, fruit products
meant for export are required to be
processed and packed on!y by a person
hoiding a licence under the Fruit
Products Order, 1955. These require-
ments are intended to ensure that the
pioducts exported a1e of standard
quality.

Recruitment to Asstt. Manager
(Eng.) Posts in F.C.I.

6333, DR, V. VENKATESH : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pteased to staie :

(a) whether the Zonal Office
(North) of Food Corporation of India
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has filled in two posts of Ass t, Manager
(Eng.) reserved for SC/ST communities
by the general candidates in 1984

(b) if so, whether these posts were
got dereseived by the competent
authority as per the rules and the
prior consent of the Liaison Officer
was obtained ;

(c) if not, the total number of
posts of Asstt. Manager (Engineering)
filled by promotion in 1984 and the
number of SC/ST candidates therein ;
and

(d) what action is proposed against
the defaulting officers for violating
Government of India di-ectives in this
particular case ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (») to (c) : One post of
Asstt, Manager (Mechanical) being the
only vacancy falling on the roster as
reserved point was tiea.ed as unre-
served as per insiiuctions ot the
Government and filled by a general
candidate by Food Co.poration of
India, This vccancy will be cairied
forward up'o three p:omotion Years
for being filled by SC/ST candidate as
per instiuctions in the matter, The
other post of Assit, Manager (Elec-
trical) reseived for SC as per quota
was filled by SC candidate,

(d) Does not arise,

Operation Flood I and 1I in States
by Apex Cooperative Bodies

6334, SHRI P, PENCHAILIAH :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether National Dairy Deve-
lopment Board operates Operation
Flood I-& Il piojecis (hrough Apex
cooperative bodies in each State ;

(b) whether this condition has been
waived in case of Gujarat only ; and
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(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The
National Dairy Development Board
assists State Cooperative Dairy Fede-
rations in implementation of Operation
Flood Programme .

(b) No, Sir,
(c) Does not arise,

Provision of Room for Adults

6335, SHRI SHANTARAM NAIK :
Will the Minister of WORKS AND
HOUSING be pleased to state -

(a) wheth:r Government have any
objective of providing one room per
adult citizen of India by 2000 AD ;
and

(b) if not, would Government
consid zr preparing a scheme to achieve
such an objective ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA.
FOOR) : (a) Na, Sir.

(b) Such scheme as may be nece-
ssary and practicable will be reflected
in the 7th Five Year Plan and subse-
quent plans, The 7th Five Year Plan
is under formul ation.

States Covered by Save Grain
Campaign

6336, SHRI RADHAKANTA
DIGAL : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(@) the year of launching of ‘‘Save
Grain Compaign” in the country ;

(b) the number of States 'so far
covered under the scheme ; and
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(c) the details of the work done
in Orissa under the above scheme ?

THE MINISTER OF EOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The Save Grain Cam-
paign was started in 1969-70 as a
regular scheme.

{b) The Miris.ry has seventeen
Save Grain Campaign teams which are

VAISAKHA 23, 1907 (SAKA)
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located in the States of Andhra
Pradesh, Assam, Bihar, Guja;at, Karna-
taka, Kerala, Madhya  Pradesh,
Maharashtra, Orissa, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengal,
and Union Territory of Chandigarh.
Some of these teams also visit the
nearby States/Union [erritories.

(c) A statement is attached.j

Statement

The Details of Work Done in Orissa Under Save Grain Campalgn

prophylactic treatment

S1. No. Ttem of work Work done from
start of the acti-
vity in April,
1976, in Orissa
up to March, 1985

N P ——
1 2 4
(4) TRAINING

i. Stipendiary tralning for farmers :

(a) Number of courses conducted 97

(b) Namber of persons trained 3900
2. No 1-stipendfary training for Village Levell Extension

Workers of the State Government .

(a) Number of courset conducted 116

(b) Number of persons trained 2535
3. Non-stipendiary training for volunteers :

(a' Number of coutses conducted 652

(b) Number of persons trainsd 12687

(B) DEMONSTRATION

1, Fumigation of foodgrains—Number of storage

receptacles fumigated 37000
5. Rat control in fields—Number of rat borraws

fumigatsd 772840
6. Number of houses covered under domestic rat

control measures 211241
7. Number of storage premises disinfested by way of

61544



891 Prritien Answers

MAY 13, 1985

Written Answers 392

1 2 3
8. Number of metal bins sold to farmers 7734
9. Number of non-metallic storage structures cons-
tructed 765
10, Number of existing/indigenous storage structures
improved upon 1743
(C) PUBLICITY
11, Radio talks delivered 27
12, TV programmes telecast 9
13, Leaflets and handbills distributed 42658
14, Village/Block level exhibitions held 64
15, Film and Slide shows arranged 73
16, Postal and personal enquiries attended 7081
Objectionable Scenes of ‘Hum Log’ GADGIL) : (a) and (b) : In the 83rd

Telecast by Delhi Doordarshan

6337. SHRI K. KUNJAMBU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether certain objectionable
scenes weres shown recently in the
fairly serial called ‘Hum Log’ being
shown by the Delhi Doordarshan cast-
ing asperious on ths moral character of
women of Kerala :

(b) if so, the action taken in this
ragard ;

(¢c) whether there is any screening
committee to check these episodes be-
for being shown on TV |

td) whether such a screening was
done in this case ; and

(e¢) the steps are being to avoid
such scenes being shown on TV in
future ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V, N,

episode of the TV serial ‘Hum Log’
telecast by Doordarshan Kendra, Delhi
on 30th March, 1985, a refeience to
Madhvi’, a girl from Kerala, was
made. This corference was not at all
intended to malign Madhvi as an
individual, much less in her capacity
as a girl from Kerala, However, as
this reference was considerred un-
warranted by a section of viewers, Door-
darshan expressed regrets on 9th April,
1985 befor the telecast of 86th episode
of ‘Hum Log’.

(c) to(e): M/s, Time and Space
Video Communication produce the TV
serial ‘ Hum Log’ and get it sponsored
over Doordarshan, on normal terms
and conditions of sponsorship, Door-
darshan, however, exercise checks on
each episode of the serial, This check
has been intensified,

Soil Conservation Scheme for U. P.
and M.P.

6338. SHRI GANGA RAM : Will
the Minister of AGRICULTURE AND
RURAL DEVELOPMENT be pileased
to state :
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(a) whether there 1s any soil conser-
vation scheme for planned develop-
ment of the dacoit-infested and
backward ravine areas on both sides of
river Chambal in the districts of Agra
“in U.P. and Morena in Madhya
Pradesh, under consideration of Central
Government ;

(b) if so, broad outlines thereof ;

(¢) the financial implications of
the aforesaid scheme and details of
phased programe for its execution and
implementation ; and

(d) the time schedule for the exe-
cution of the above scheme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d) : A
scheme for the developmant of ravine
areas in the dacoit prone district of
Uttar Pradesh, Madhya Pradesh and
Rajasthan along Yamuna and Chambal
rivers is under consideration. The
scheme inc'udes development and
reclamation of ravine lands through
checking fuither spread of ravines,
treatment of table Irnds, recloamation of
shallow ravines and afforestation of
medium and deep ravines, Physical
targets, financial allocations and phased
programe for its execution and imple-
mentation are yet to be finalised. The
scheme is proposed to be initiated
during Seventh Plan.

Machine to Grow Grass in Trays

6339, SHRI HUSSAN DALWALI :
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state :

(a) whether Government are aware
that a new machine to grow grass on
trays has been brought in the markzt
by an American company ;

(b) whether the said machine pros
duces 1 ton of grass per day ;
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(¢c) whether}it is proposed to use
such machine in drought prone areas
where green fodder is rare ; and

(d) whether Governmant have any
proposal to take experiment of such
grass growing machine with a view to
use the same in drought affected
areas ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d):
The information is being colleeted and

will be placed on the Table of the
House,

Sale of Asiad Flats to N.R.I.

6340, SHRI P. A, ANTONY :
Willl th: Minister of WORKS AND
HOUSING be pleased to state :

(a) what is the response of non-
resident Indians to the offer to them
of flats in Asiad Village ; and

(b) if the response is not encourag-
ing, what are the piants for disposal
of these flats ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) The response is
rither poor. 599 fllats were to be
soid to non-resident Indians against
foreign exchange as per Government
decision dated 6.6,83. Applications
were invited but despite extension
of date only 95 applications were
received from non-resident Indians,
67 applications have since been
withdrawn. Against the remain-
ing 21 applicants who have been
allotted flats, possession of 8 flats has
been given after receiving full pay-
ment in foreign exchange,

(b) The remaining flats are expect-
ed to be disposed of shortly,

Purchase of Edible Oil Through
STC

6341, SHRI SANAT KUMAR
MANDAL ;: Will the Minister of
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FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) whether the purchase price of
edible oils by the State Trading Corpo-
ration from the international market
has doubled over thz last one year
(see ‘Financial Express’, New Delhi
dated 9 April, 1985) ;

() if so, its impact on the
country’s edible oil impc1t bill ; and

(¢) the quantam proposed to be
imported ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) During the financial
year 1984.-85, the prices of edible oils
in the in ernational market were at
very high leve's till June, 1984. There
was a substantial drop in prices (by
over US $ 150 PMT) in July, 1984
and thereafter the prices remained
more or less at the same level with a
rise in November-December, 1984 and
a rall in January-February, 1985,

(b) and (¢) : The quantum of edible
oils to be imported depends upon the
availability of indigenous oils, likely
demand of the edible oils, availability
of foreign exchange and other related
factors. The impact of international
prices of edible oils on the import bill
will depend on the quantum proposed

to the,import ed.

 Availability and Prices of Edible
Oils

6342, SHRI JAGANNATH
PATTNAIK : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to .state :

(a) whethere despite introduction
of a sgcheme for sale and distrbution of
vanaspati and edible oils from 1 June,
1984 their prices continued to soar
higher in the retail market and they
are not easily available at Fair Prices
‘Shops also ; and
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(b) if so, details of ‘his scheme
and the steps taken in purpose there-
of and the results achieved so far
indicating the rise/fall in prices o;‘
various items during the period
January, 1984 to date ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b) : As a result of
voluntary agreement, the retail prices
of vanaspati were fixed. By and large
the vanaspati indusiy is adhering to
voluntary price discipline, The import-
ed edible cil is allocated tc States for
Public Distribution Sy.tem a: a pre.
determind fixed price. This is supplied
to the consumers through fair pri e
shops at the retail prices fixed by the
States. Generally the availability of
vanaspati and imported edible o0ils in
satisfactory. HoweVer, temporary local
shortages caunot be ruled out., The
State Goveinmen's have been askea to
procure 30% of vanaspati from the
local vanaspati units in their Siate for
distribution under Public Distribution
Systemr

[Translation)
High Rise Buldings in Delhi

6343, SHRI MURLIDHAR
MANE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether most of the High rise
buildings in Delhi have serious archi-
tectural short-coming and also not
fitted with fire protection system ;

(b) if so, whether any inquiry has
been instituted to go into the matter ;
and

(¢) if not, how does the Govern-
ment ensure safety to the occupants of
these buildings ?

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL
GHAFOOR) : (a) Itis not true that
most o° the high rise buildings in Delhi

‘have serious architectural shortcomings,

These buildings are designed by quali.
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fied reputed architects with proper
licence as well as with the registration
under Council of Architecture. Their
building p'ans are also sciutinised
under the building bye-law including
from the point of view of fire protect-
tion measures. Delhi Urban Art
Commission, constituted under an Act
of Parliament, gives clearance from the
architecture, aesthetic as well as arban
from angles. Thereafter, such schemes
are referred to the Fire Advisory
Committee, constituted by the Lt.
Governor of Delhi, Who make a
detailzd fire protection scrutiny of the
building and clearance regarding fire
safety from the Chief Fire Officer,
Delhi, is also obtained.

Fitting of fire pro:ection system in
the buildings, as recommended by the
Chief Fire, on the advice of Fire
Advisory Committee, is the responsi-
bility of the owner of the buildins
(lessee). However, Occupancy certi-
ficate for such buildings are only issued
when such systems are fitted and
checked in the working condition.
While giving occupancy certificate,
clearance from Chief Eire Officer
is obtained regarding workability
and fitnzss of such fittings.

() and (c) : Firec Advisory Com-
mittee, constituted by the Lr, Governor
of Delhi. is also going into the fire
protection system provided in the

buildings already constructed and
occupied,
[ English)
Prices of Commodities Recommended
by A.P.C.
6344, SHRI MOHANBHAI
PATEL : Will the Minister of AGRI-

CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) the commodities of which
price, procurement and minimum
support prices are recommended by
Agricultural Prices Commission and
the details therof ;
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(b) whether the commodities other
than thos e of which prices are recom-
mended by the Commission are.pro-
posed to be included for bringing
stability in price trends in the country :
and

(c) if so, by when and if not, the
reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMEN1 (SHRI CHANDU-
LAL CHANDRAKAR) : <(a) The
Commission for Agricultural Costs and
Prices recommends procurement and
support prices for paddy, wheat, jowar,
bajra, maize, ragi, barley, gram, tur,
moong, urad, sugarcane, groundnut,
soyabean, sunflowerseed, rapeseed and
mustard, cotton, jute and tobacco. In
addition, the Government have been
fixing indicative prices for market
intervention for potatoes and onions.

(b) and (c) : The commodities for
which the Commission recommends
procurement/support prices cover all
the major crops. However, as per the
Terms of Reference of the Commission,
the Government can ask the Commis-
sion to examine the question of price
policy for any other agricultural
commodity,

Separate Channel for Education

6345, DR. KRUPASINDHU
BHOI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the University Grants
Commis-~ion have proposzsd for a
separate channel for education with
the help of INSAT-II in space during
the Seventh Plan period ;

(b) if so,
and

the details thereof ;

(c) the stage at which the matter
stands at present ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION



299 Written Answers

AN BROADCASTING (SHRI V. N.
GADGIL) : (a) No such proposal has
been received by this Ministry,

(M) and (¢) : Do not arise,

Sal Seed Oil Extraction Plants

6346, SHRIMATI JAYANTI
PATNAIK : Will the Minister of
FOOD AND CIVIL SUPPLIES be
pleased to state :

(a) the number of sal seed oil
extraction plants set up in Orissa ;
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(b) the location of those plants :

(¢) the number of plants which
have started production and since
when production started ; and

(d) th: details thereof ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The number of solvent
extraction plants processing sal seed in
Orissa is seven,
is en-

(b) to (d): A statement

closed.

Statement

List Showing th: Name and Address of S.E.O. Unlts Located tn Orissa State which
are Processing Salseed

Sl. No, Licence Nrme of the factory with full Production Production
No, address commenced particulars
in of these
[ plants in
1984
1. 337-B M/s. Orissa Oil Industries, June, 1975 Salseeeds
Season, Distt. Sambalpur. processed
17,860 M.T.
2, 358-C M/s. Bhattar Solvent Extn. December, Sal fat
Udyog Ltd., Azad Bazar, 1975 produced
Balasore, 12,859 M.S,
3. 388-C M/s. The Orissa State Coop. October, Sal
Mktd. Ltd., Solvent 1976 Extraction
Extraction Plant, Bargarh, 14559 M,T.
Distt. Samba'pur,
4, 419-C M/s. Aska Central Multi- July, 1977
purpose Coop. Ganjam,
Distt, Orissa.
5. 499.C M/s. Oriss1 Vegetable Oil February,
Complex Ltd,, Kesinga, 1980
Distt. Kalahandi. Office : 11
J. Laris Road, Bhuba
Naswar-751014,
6. 573-C M/s. Utkal Soap Products September,
Ltd., C-2, Indl. Area P.O 1981
Jharauguda. 768201,
Distt. Sambalpur,
7. 698-C M/s. Utkal Oils Ltd., P.O, June, 1982

Jaypore, Distt. Ambaguda

Koraput,
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NDDB Guest House

6347. DK. G. VIJOAYA RAMA
RAO : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(a) whether National Dairy Deve-
lopment Board has two guest houses
at New D:lhi and Ooty in edition to
the one at Anand ;

(b) the direct and indirect expendi-
ture at Delhi and Ooty and the occu-
pany rate and income therefrom ;

(c) the total covered area of each
guest house and the commercial annual
market rental value of these proper-
ties ; and

(d) the estimated investment of
each of these guest houses ?

THE MINISTER OF STATE IN
THE DEP ARTMENT OF RURAL
DRVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d:
Information is being collected and
will be laid on the Table of the
House .

Report of CLUSA Oilseed Project

6348. SHRI SRIHARI RAO:
Will the Minister of AGRICULTURE
AND RURAL DEVELOPMENT be
pleased to state whether Government
have examined evaluation Report of
CLUSA Oilseeds Project running with-
out scrutiny since 1978 and if so
Government findings thereon and
Co rrective steps taken/proposed ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): It is not
correct to say that the National Dziry
Development Board’s oilseeds project
being implemented with assistance from
Cooperation League of USA (CLUSA)
and Cooperative Union of Canada
(CUC) is running without scrutiny. As

VAISAKLA 23, 1907 (S4E0

Written Answers 302

a matter of fact the project was evalu-
ated by a joint team consisting of Co-
operative League of USA/United States
Agency for International Development/
Government of India/National Dairy
Development Board in 1983, The
Government have examined the evalua-
tion report of the team, Besides, the
progress of the project is received
from time to time in the meetings
under the Chairmanship of Union
Secretary of Agriculture and Corpora-
tion. Broadly, the progress of the
project is satisfactory.

[Translaiion]

Development Works Undertaken in
Rajasthan under the NREP

6349, SHRI SHANTI DHUARI-
WAL : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP.
MENT be pleased to state :

(a) the number of devzlopment
works sanctiorned in Rajatshan under
National Rural Employment Programme
during 1984-85 ;

(b) the number of development
works completed and those lying in-
complete out of the afore-said works ;
and

(¢) the reasoas due to which these
works are lying incompleted ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMDNT (SHRI CHANDU-
LAL CHANDRAKAR): (a)to (c):
The works to be taken up under
NREP are selected and finally approved
at the level of District Rural Develop-
ment Agencies, The information in
regard to number of works sanctioned
and completed in a State under NREP
is reported in the Annual Report for
which two months time is allowed
after the firancial year is over as per
the guidelines. This information has
accordingly not yet become available
from the State Government,
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Prsposal to Increase the Telecast
Range of Kota Doordarshan

6350. SHRI SHANTI DHARIWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether action is underway to
increase the telecast range of Kota
Doardarshan Kendra (Rajasthan) ; and

(b) if so, whether this telecast
range is proposed to be extended upto
Bundi and Baran ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N,
GADGIL) : (a) No, Sir.

(b) Does not arise.

[English]

Advertisements Released to Urdu
Newspapers

6351. SHRI PRIYA RANJAN
DAS MUNSHI : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) the policy of D.A.V.P. in re-
gard to determining the advertisement
release to small newspapers in general
and Urdu in particular ; and

(b) whether Government propose
to provide some Public Sector’s
advertisement in Urdu newspapers
through D.A.V.P. channe} ?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL) : (a) and (b) : Government
advertisements including those of ths
public sector undertakings released
thraough the Diiectoraie of Advertising
and Visual Publicity are not intended
to be a measures of financial assistance
to the newspapers. Such advertise-
ments are released keeping in view the
publicity  requirements. Increasing
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use of small and medium newspapers,
including those published in Urdu, is
being made in this regard.

Application of Fruit Product Order

6352. SHRI ANANDA PATHAK :
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Fruit Product
Order is covering many items, especijal-
ly aerated waters, which have been no
Fruit and are covered- by Prevention of
Food Adulteration Act ;

(b) wh.ther aerated waters have a
Fruit Product Order symbeol ;

(c) the reasons and objectives for
making the Fruit Product Order ;

(d) what are the achievement of
F.P O. which could not have been
achieved by P.FA. and what is the
cost of the ¥.P.O. Department ; and

(e) reasons why F.P.O. should not
be accepted to avoid duplicating PFA’s
activities ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDER
SINGH) : (a) and (b): The Fruit
Products Order, 1955 covers items de-
fined as ‘fruit products’ under the
Order. These also include synthetic
beverages, syrups and sharbats ; syn-
thetic vinegar and sweectened aerated
waters not having any fruit content.
All the products licensed under the
Order, including the aformentioned
synthetic products, are required
to display the FPO symbols, All
the items covered by the Order are
also covered by the Prevention of
Food Adulteration Act. Hawever, a
manufaciurer who has obtained a
licence under the Order is not required
1o be licensed under the Prevention of
Food Adulteration Act.

(c) The Fruit Products Order is
intended mainly to regulate the qua-
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lity of the products which come under
its purview,

{(d) and (e) : Unlike the Prevention
of Food Adulteration Act, the Fiuit
Products Order lays down detailed
specification on different aspects beer-
ing on the quality of the products
covered by it and thereby supplemeants
the regulatory control exercised under
the Prevention of Food Adulterafion
Act. The total expenditure incurred
on the Administration of the Order
during 1984-85 is estimated at about
Rs. 21.50 lakhs.

[Translation)

Non-Availability of Essential
Commodities due to Wagon

Shortage
6353. DR. B. L. SHAILESH :
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether consumeris in d:fferent
rarts of the country, pa:ticu'arly in the
Eos'e n U.P., have recently been facing
difficuity due (o non-ayiilability of
essential goods "ke sugar etc, 2s there
is shartcge of rajlwry wagons : and

(b) if so, the s'eps trken by him to
meet the shortage of wagons ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) No, Sir.

(b) Does not aiise

[Engiish)

Working of Fertiliser Quality
Control Laboratories

6354 SHRIMATI PHULRENU
GUHA : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP
MENT be pie.sed to state :

(a) whether the Ferti isers Quahty
Contiol Laboratories are working fo
their op.imum cap:cities ;

(b) if not, what peicentage of .he
analysing capacity of these laboratories
had remained idle during the last three
years ;
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(c) what is the capacity and the
actual number of samples analysed
during the 1ast three years

(d) the reasons why these labora-
tories are not working to their opti.
mum capacities ; and

(e) the steps taken/proposed to be
faken to optimise capacity utilisation
and/or to augment the capacity ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) o (c¢) -
A statement showing the State-wise
number of laboratorijes, their fertilisers
analytical capocity and ac'ual number
of samples analysed during 1982-83,
1983-84 ond ¢s per figures available
upto September, 1984 is annexed.

(d) Absence of adequate levels of
stoff and equipment, "non-availability of
requisite quantities of power and
water, non-supp'y of required numbe-
of samp’'es by the field staff, non-
avai'ability of stonda~d chemicals and
glassware, absence of piopz 'abo -atory
building: in some ceses, aie » few of
the main reasans for non-utilis'tion of
the approved capacity of the labora-
tories,

(e) In addition to the 7th Plan pro-
posals for strengthening of fertiliser
enfoicement and qua‘ity comntrol infra-
swucture in the country, the Govern-
ment of Ind'a hcve also add:essed the
S a e Gavernments t3 review the func-
tioning of their qua'ity cont o! Iabo -
tories as 'so the wo-k done by fertili-
ser qunlity control inspectors witha
view to snhance the utilis tion of capa-
city for analysis of feiti'iser samp’es
created in the respective States. They
have a'so been ) equested 10 depate en-
forcement and ana‘ytical staff for
training at the Cent:al Fe.tiliser Qua-
lity Contro! and Training Institute, as
per the seats allotied to them for this
purpose, with a view to upgrade their
knowledge ana skill in the area of their

loperation.
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Multi Millicn Job Recket

6355. DR. B. L. SHAILESH : Will
the Minister of LABOUR be pleased to
state :

(a) whether Government’s attentidn

as been drawn to a press report in

the ‘Blitz’ dated 13 April, 1985 about
multi million job rocket ;

(b) if so, Government’s reaction

thereto ; and

(c) action being taken against the
culprits ? :

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) Yes, Sir.

(b) and (c) ;: Matier has been ie-
ported to the police authorities for
investifation and necessary action.

Storage Facilities in Orissa

6356. SHRI RADHA KANTA
DIGAL : Will the Miaister of FOOD
AND CIVIL SUPPLIES be pleased to
state * - ’

(a) whether the existing storage
and warehousing facilities available
in Orissa are very incdequate ; and

(b) if so, the steps proposed to be
taken by Government the cu-ient finan-
cial year to provide adequate s'orage
and warehousing facilities in Orissa ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) aad (b): The storage
capacity avai‘able with the Food Cor-
poration of India, Central Warehousing
Coiporation, and State Warehousing
Corporation, in Orissa for foodgrains
and general warehousing is considered
adequate for the Corporations’ existing
requirements. For meeting their
future requirements, they have under-
taken a progremme for construction of
aditionnl storage c?pacity in Orissa
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and expect to crea e a storage capacity ‘
of 60,000 tonnes-during 1985-86.

Production of Edible Oils and
Requirements of States

6357. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD
AND CILVIL SUPPLIES be pleased to
state :

(a) whether Gaverment have fixed
the target for production of edible oil
in the country during 1985-86 ;

(b) if so, what extent this will
cover the internal demand ;

(c) how much of the local produce
is sent to each State, particularly to
Maharashtra and how much is support-
ed by imported oil

(d) the names of the States whose
demands are not being julfilled fully at
present ; and

(e) steps being taken to deal with
the situation ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) and (b) : A production
target of 136 lakh tonnes (Proposed) of
oil seeds has been fixen for the year
1985-86. According to the estimate
made by the sub-group on edible
Oils constituted by the Working
Group or Civil Supplies for formula.
tion of the 7th Five Year Plan,
there will be a gap of about 13 lakh
tonnes between the demand for a
indigenous availability of edible ails.

(c) to (e): The Central Govecns
ment do not distribute indigenous edi-
ble oils to States, The imported edible
oil is alloited 1o States/Union Territo-
ries from month to month on the basis of
demand, consumption pattern, festival
season, availability of indigenous edi-_

-ble oilg in the State/region, availability

of stock with State Trading Corpora--
tion of India and other relevant factors
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including pace of lifting of edible oils
allocated earlier. The allocation of
imported’ edible oils to S'ates is of a
suppiementaiy natwie +nd is not intend-
ed to meet the entire demznd of the
States.

Shortage in Stccks of Imported
Edible Oil

6358. SHRI MOHANBHAI PATEL:
Will the Minister of FOOD AND
CIVIL SUPPLIES be p'eased to state ;

(a) whether State Trading Corpora-
tion is the main and only importers of
edible oi's ;

(b) whethe: theie is 2 m:ss stock
diffe;ence between book stock and the
actual stock of edible oils with S.T.C. ;

(c) if so, what is the stock diffe-
rence in weight and value ; and

(d) the action teken by the Govern-
ment in this regard ?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : (a) The import of edible
oil was canalised ihrough Staie Trad-
ing Carpora tion with effect fiom
2.12.1978

(b) Book stock and zctual stock
figures ~f financial year 1983.84 have
been 1econciled by STC. Regarding
1984-85, the roconciliation is under
progress.

(c) Not applicable.
(d) Does not arise.

Recommendations of Minister of
Information of Non-Aligned
Countries in Jakarta *

6359. SHRI N. VENKATA RAT-
NAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :
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Written Answers 344

(a) the main recommendations of
the general conference of Minister of
Information of Non-aligned countries
(COMINAC) held on Jakarata from 26
to 30 Januaiy, 1984 and that of the
Technical Committee of the Non-
aligned News Agen.y Pool (NANAP)
which met in Ciro in March, 1984 ;
and

(b) to what extent these have becen
implemented so far 7

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI V. N.
GADGIL): (a) and (b) : The Con-
ference of Infcimation Ministers of
Non-aligned Countries held in Jakarta
in Januaiy, 1984 emphasised the Im-
portance of the principles of collective
seif-1ieliance and mutual cooperation
among non-aligned countries.

The Conference adopted an action
programme relating to the Non-aligned
News Agencles Pool, Bioadcasting
Oiganisations of the Non-aligned
Countries, telecommunication ta.iff re-
duction and cooperation in print media
as well as films. It also recommended
that the Ministers of Communications
and of Information of countries acting
as 1e-d.sitibution centres for the Non-
aligned News Agencies Pool might
meet later in 1984 to work out practi.
cal pioposals on telecommunication
tariff reduction. Accoidingly, India
declared at the Conference held ip
Cairo in May, 1984 its decision to
introduce Develgpmental Press Bulletin
Seivice for news pool traffic, at half
of the concessional press bulletin ser-
vice tariffs. It came into effect from
16th July, 1984.

The meeting of News Agencies acts
ing as Redistribution Centres of Non.
aligned News Agencies held in Cairo
on Maich 24-25, 1984 recommended
that a data network with regional
centres be set up ; 1985 be opserved
as Non-aligned News Agencies data
year ; Non-aligned News Agencies
should offer facilities 10 receive news
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photos of events taking place inside

etach non-aligned couniry ; and the HF
sations should continue to be used in
distributing the various services of the

Pool.

The implementation of these deci-
sions is a coniinuous process. Accord-
ing to the functions of the Inter-
governmental Cauncil for the coordina-
tion of the non-aligned countries, the
Council will coordinate the activities
of the non-aligned countrics in the
fields of information and communica-
tion in implementing the decisions of
the Jakarata Conference ; monitor the
development and progress of
undertaken by the non-align:d coun-
tries in the fie'd of media cooperation ;
and initiate activities which may faci-
litate the smoo:h implementation of
action programmes agreed upon by the
Conference.

Regional Minimum Wages in Coir
and Cashew Ineustries

6360. SHRI P. A. ANTONY :
Will the Minister of LABOUR be

pleased (0 state :

(a) whether Governmert propose
ensure regional minimum wages in
industries like coir and cashew in the
Southern region ; and

(b) if so, the detai's of the pro-
posals and action taken ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) and (b): Under

the Minimum Wages Act, 1948, the .

State Governments are the appropriate
Government for fixing/revising mini-
mum wages for industries like Coir and
Cashew. However, in pursuance of
the 31st Session of the Labour Minis-
ters’ Conference held in July, 1983,
while fixing/revising wages the State
. Governments are expected to give due
regard to the impact that wide diparity
in wages in the same employment
might have on the indastry in oiher
States especially the neighbouring ones,
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Proeduction of Poulitry and Eggs

6361. SHRI D. N. REDDY : Will
the Minister of AGRICULTURE AND:
RURAL DEVELOPMENT be pleased
{o state :

(a) whether production of poultry
and eggs has increased recently in the
country ;

(b) whether adequate facilities are.
provided for export to Arab coun:ries ;
and

(c} the State which have he maxi-
mum facilities (o propagate the latest
scientific methods of improved pouliry ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Yes, Sir.

(b) Facilities including cash com-
pensatory support, import replenish-
ment, etc. are availab's on export of
poultry producis iacluding essence of
chicken and pouliry meat, live chicks
and hatching eggs to 41l destinations
inc.uding Arab countries.

(c) Necessary technical expertise
to propagate the Jatest scientific
methods for improved pouliry produc-
tion is available in all the States in the
country. The progress, however,
differs from State to State. No com-
parative evaluation of facilities pro-
vided in different Stat¢s have been
attempted.

Horticulfure University in the
Country

6362, SHRI M, . RAGHUMA
REDDY ; Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state :

(7) whether Government have any
p.ans to open Hosticulture Universities:
in the country |
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(b) i” so, whether the forestry
subject will be included in the Univer-
sity, if so, details thereof

(c) the States which p.opose to
start Horticulture University ’

(d) whether Andhra Pradesh is one
among them, if so, datails the-cof

(e) whether Government are con-
sidering to increase the greenage to
avoid the air pollution ; and

(f) if c0, the plans in this ~egard ?

THE MINISTER OF STATE IN
THE DEPARTMENT O% RURAL
DEVELOPMENT (SHRI CHANDU.-
LAL. CHANDRAKAR) : (a) and (b) :

The Central Government hrve no
p'ans to es'iblish any ho-ticuitu-al
uaive sity.  Establishment of such

universities in the Sta‘es is the res-
ponsibility of the conceined State
Government,

(¢) Himachal Pradesh has proposed
to start a Unive:rsiy for horticu! u. e
and forest.y.

(d) The Government are not awiie
of any such proposai fom Andh a
Pradesh,

(e) and (f) : The information is
being col'ected and wou'd be placed
on the Table of the House,

Growers Cooperative for Grading
«f Pepper

6363, PROF. P, J, KURIEN : Will
the Minis'er of AGRICULTURE AND
RURAL DEVELOPMENT be pieased
to state :

(a) whether there is any proposal
to organisc g owers’ co-ope:ative for
the purposc of grad.ng of pepper and
other allied activities in the pepper-
g-owing areas ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.-
LAL CHANDRAKAR) : (a) At present
there is no such proposal,

(b) Does not arise.

Intensive Caltivation Plan of Pepper
in Kerala E

6364. PROF. P. J. KURIEN : Will
the Minister af AGRICULTURE AND
RURAL DEVELOPMENT be pleased
to state :

(a) whether any intensive culti-
vation plan of pepper is being carried
out in Kerala ;

(b) if so, since when and the area
covered under this scheme ; and

(¢) the results achieved so far ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) A pro-
gramme for cultivation of pepper has
been imp'emenied with World Bank
assistance in Kera'a as one of the
components of the Kerala Agriculture
Deye'opment Project.

(b) and (¢) : The Project is under
imp'emen:ation s‘nce April, 1977. An
area of 16743 hectares has been
covered. Rooted cuitings of Penniyur-
1 and 'oca! varieiies have sa far been
d's.ribuied to the tune of 4,36 lakhs
and 12.00 Iukhs respectively.

FrCO Factory in Barcilly

6365. SHRT KALYAN  SINGH
SOLANKI : Wiil the Miniscr of
AGRICULTURE AND =~ RURAL

DEVELOPMENT be pcased to state ;

(a) the reasons for slow pP.ogicss
in the work of Indian Farmers Fertili-
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zer Cooperative Ltd.’s Factory being
set up in Bareilly district (U.P.) ;

(b) whether Gavernment prapose
to ensure speedy progress of this work
to see that production starts there
carly and farmers get fertilizer in time
1o boost up agricultural production ;

(¢) if so, the details thereof ;
(d) if not, the reasons therefor ;

- (e) whether lacal peop'e will get
preference in the matter of appairt-
ment in this factory and only those
people will be taken from outside who
are not available in the dis'rict and a
certificate to this effec. will be neces-
sary from the dis:rict officer ;

(f) if not, the reasons therefor

(g) whether  Government have
adop'ed any precau’ionary measures
to coatain the factory’s polluuonary
effects on the hea'th of :hc people ;

(h) if no:, the reasons therefar |
and

(i) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU.
LAL CHANDRAKAR) :(a) to (d) : The
progress of work of IFFCO’s Aonla
Project in Bareilly district is satisfac-
tory. The zero date for the project was
only 1s! Oc:obe-, 1984. Engineering,
procuremen’ and cons.ruction work is
proceeding smoothly. The Plent is
scheduled to go into commeicial pro-
duction in April, 1988.

-(eY and (F) : A1l vacancies will be
referred to local employment exchange
and candidates sponsored by employ-
ment exchange will be p-eferred over
others.

MAY 13,1984
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Reply to USQ Neo 968

Given om 25 March, 1984

re : Regularisation of Cole-
nies in Delhi

(g) to (i) : All necéssary environ.
mental protection measures are being
taken by the IFFCO authorities. IFFCO
has also specially requested the
National Environmental, Research
Institute to be the Special Consultant
1o look after the effluent system
and protection measures for the
environment. IFFCO has ear-
marked 330 acres of land out of a
total land of 1258 acres for deselop-
ment of green belt. The U.P. Pollu-
tion Contral Board and the Department
of Environment and Forestry have
cleared ihe p:oject with certain condi-
tions which are being kept it view by
the project authorities.

STATEMENT CORRECTNG THE

REPLY TO USQ NO. 968 GIVEN

ON 25 MARCH, 1985 RE.

REGULARISATION OF COLO-
NIES IN DELHI

THE MINISTER OF WORKS AND
HOUSING (SHRI ABDUL GHA-
FOOR): Inrtepy!c the Lok Sabha
Uns'aried Question No, 968 given on
15-8-1985, the number of colonies
regularised and the cases undar process
have been inadvertently mentioned as
538 and 13 instead of 537 and 14
respectively. The erro- is due to the
name of a colony having been men-
tioned twice during compilation of
the list of colonies regularised by the
Delhi Development Autho:ity. Accord-
ingly, the correct position about the
607 unau‘horised colonies mentioned
n reply to the above noted question
may be adopted a. follows : —

Authority Colonies

Colonies Casss

Tegula- iegu'a-  under
rised rised/ pro-
rejected cess
D.D.A 137 7 11
M.C.D. 400 49 3
Total 537 56 14

=607
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2, 71he mistake could not be cor-
rected earlier because if came to
notice only when comparing the reply
given to the'above Question with the
reply given to a subsequent Unstarred
Question No. 3095 answered in the
Lok Sabha oa 15-4-1985,

3. The 'nconvenience caused (o
the House is regretted.

11.15 hrs.

PAPERS LAID ON THE TABLE

[English]

Annusl Report and Review of the
Kerala Agro-Industries Corporation
Ltd., Trivandram for the Year
1981-82

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
(SHRI BUTA SINGH) : Ibeg to lay
on the Table ;

(1) A copy each of the following
papers (Hind: and English ver-
sions) under section 619A of
the Companies Act, 1956 :—

(i) Review by the Govern-
ment on the working
of the Kerala Agro-
Industries  Corporation
Limited, Trivandium, for
the year 1981-82.

(ii) Annual Report of the
Kerala  Agro-Industries
Corporation Limited,

Trivandrum, for the year
1981-82 along with Audi-
ted Accounts and ths
comments of the Comp-
‘trofler on Auditor Gene-
ra] thereon.

{3) A statement (Findi and Eng-
. lish versions) showing reasons
for delay in laying the' papers
‘mentigned” at (1) dbove.
[Placed in Library.! See Wo.
LT—901/85).
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Notification under Essential Com-
modities Act, 1955

Notification under Ganesh Floor
Mills Company Ltd. (Aecquisition
and Transfer of Management)
Act, 1984

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : I beg to lay on the Table—

(1) A capy of the Sugar (Price
Determination fer 1984-85
Production) Third Amendment
Order, 1985 (Hindi and Eng-
lish versions) published in
Notification No. G.S.R. 382(E)
in Gazette of India dated the
25th April, 1985, under sub-
section (6) of section 3 of the
Essential Commodities Act,
1955. [Placed in Library. See
No. LT—902/85]. i

(2) A copy of the Ganesh Flour
Mills Company Limited
(Acquisition and Transfer of
Undertakings) Ru'es, 1984
(Hi.di and English versions)
published in Notification No.
S.0. 10(E) ia Gazette of India
dated the 7th January, 1985,
under sub-sect on (3) of sec-
tion 27 of the Ganesh Flour
Mills Compauy Limited
(Acquisition and Transfer of
Undertakings) Act, 1984,
[Placed in Library. See No.
LT—903/85].

The Employees Provident Funds
(Amendment) S:l:hemes, 1985
an

The Employees Provident Funds
(Second Ane:;%:;ent) Scheme,
19

THE MINISTER OF STATE QF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : I beg to lay on the
‘Table a copy each of the following
Notifications (H:ndi and English ver-
sions) under sub-sect'cn (2) of section
7 of the Employees’ Rrovident Funds
and Micellaneous Provision:, Acl,
1952 ;—
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{1) The Enmployecs’ Prowident
Funds (Amendment) Scheme,
1985 published in Notification
No. G.8 R. 188 in Gazetie of
india dated the 16th February,
1985.

(2) The Employees’ Provident
Funds (Second Amendment)
Scheme, 1985 published in
Notification No. G.S.R. 363
in Gazette of India dated the
6th April, 1985,

{Placed in Library. See No.

LT—904/85].

¥1.17 drs.
MESSAGE FROM RAJYA SABHA

[Engiish)

SECRETARY-GENERAL : Sir, I
have to report the ‘ollowing message
received from the Secretary-General
of Rajya Sabha :—~

‘I am directed to inform the lok
Sabha that the Rajya Sabha at its
sitting held on Monday, the 6th May,
1985, adopted the following motion in
regard to the Joint Committee on
Qffices of Profit :—

““That this House concurs in the
recommendation of the Lak Sabha
that a Joint Committee of the
Houses to be called the Joint Com-
mittee on Offices of Profit to be
constituted for the purposes set
out in the motion adopted by the
Lok Sabha at its sitting held on
the 2nd April, 1985, and resolves
that th.s House do join in the said
Joint Committee and proceed to
elect, in accordance with the sys-
tem of proportional representation
by means of the single transferabie
vote, five members from among the
members of the House to serve on
the said Joint Committee.”

2. 1am further to inform the Lok
Sabha that in pursuance of the ebove

MAY 13, 1985
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motion, the following members of the
Rajya Sabha have been duly elegieg t0
the said Committee ; —

1. Shri Amarprosad Chakraborty
2. Shrimati Menika as

3. Shri Sohan Lal Dhusiya

4. Shri B. Rrishna Mohaa

5. Shri Puttapaga Radhakrishnan.’

11.18 hrs.

ELECTION TO COMMITTEE

(Engltsh]

Committee on Official Language

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
I beg to move :

“That in pursuance of sub-sec-
tion (2) of Section 4 of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect,
in accordance with the system of
proportion8l reprentation by means
of the single transfer able vote, one
member from amongst themselves
to be a member of the Commitiee
on Official Language vice Shri
Krishan Datt Sultanpuri resigned
from the Committee.”

MR. SPEAKER : The question is ;

“That in purmsuance of sub-sec-
tion (2) of Section 4 of the Official
Languages Act, 1963, the members
of Lok Sabha do proceed to elect,
in accordance with the system of
proportional representation bymeans
of the single transferable vote, one
member from amongst themselves tq
be a member of the Committee on
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tion Aristng out of Sertes

of Bomb Explostons In

Delit and
Official Language vice Shri Krishan
Datt Sultanpuri resigned from the
Committee.”

The motion was adopred.

—— e

MR SPEAKER : Shri Vishwanath
Pratap Singh.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H. K. L.
BHAGAT); I, on behalf of Shri
Vishwanath Pratap Singh... ...

‘MR. SPEAKER : We will take it
up' later on because they have got the
patlot.  Mr. Suresh Kuiup, you have
got the first priority in the ballot. So,
you initiate the discussion under rule
193.

e o e e

11.19 hrs.

DISCUSSION RE : SITUATION

ARISING OUT OF SERIES OF

BOMB EXPLOSIONS IN DELHI

AND OTHER PARTS OF NOR-

THERN INDIA AND FAILURE OF

INTELLIGENCE AGENCIES IN
THE COUNTRY

[Engtish]

SHRI SURESH KURUP (Kotta-
yam) : Mr. Speaker, Sir, the whole
country is-taken aback by the dastardly
attacks - by the extremists. Now, in
the Capital City of Delhi and in
other parts of North India, we see a
ve1ly well thought out plan which is
being systematically done by a very
well organis:d centre of extremists.
On two whole days, Friday and- Satu: -
day, the whols country was witnessing
dastardly attacks by these extremists.
One important thing which comes to
our notice s that even though' the
extremists were well plannsd and they
were organising it for the last so many
days, for the last so many ways, the

thern India and Failure
of Intelligence Agen-
cies in the Country
whole intelligence  machinery of
ZOVErNMento.eees

MR. SPEAKER : Just a minute’
Mr. Kurup. T will have to inform the
House that there is already a discus-
sion in the Upper House at four
o’clock. We have to finish this off
before four o’clock, because the Home
Minister is suppressed to be there also.
We have to discuss this according to
the time available.

PROF, MADHU DANDAVATE
(Rajapur) : He has understood. He
can speak till then.

SHRI SURESH KURUP : The im-
portaht thing is the whole machinery
of our Government failed in tracing
them out, though they have been
planning this. Already there were
reports in the Press that such and such
a thing was being planned by the extre-
mists and there were enough rumouys,
I do do not know why our intelligence
agencies failed in tracing out this well
thoughout plan of the extrem's's,

Sir, before the Blue Star Operation
it was generally believed and it Was’
also believed by the intelligence
agencies that the Golden Tample wasg
the centre of these extremists, and the
Government after a long delay tackled
these extremists, and cracked down on
the Golden Temple and the Blue Star
operation took 'place. After that, |
would ike to know whether the'GoVern.
ment has traced out any other Centres
of these extremists activities AJ] these
incidents in the capital city and other
parts of India show that there is
a well-organised centre for thig acti-
vity. Which is it? Who is behind
it 2 All this shows that some hundred
or a few ‘trained armed guerijjas can
come over to the capital city apd make
it a playground of their actiVi tjes. Thay
is ' what exactly happened here in New
Delhi but the authorities ar
mum. The authorities say
had taken stern measares and

¢ Kkeeping
that they
all, bug
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in spite all that their activities have gone
off well-planned and they have excaped.

And now we find from the Press
that, in one paper it is 1eported that
the Police authorities have -eques‘ed
not give the names of the persons who
were arrested. But in some other
papers the names of some of the
arrested people, an advocate who is
nvolvad with the extremists, have been

igiven

. This only shows that even as we
have begun a conciliatory move, or
when this problem was on the verge of
a political solution, it is systematically
done to thwart those attempis. I do
not join that quarter and say that it is
a right move. Some suggestions are
already being made that all these acti-
vities are happening because the
Government has made some concilia-
tory move, as the Government has
shown some initiative to solve the
problem, or to find, a political solu-
tion. This exactly shows that the masses
are—and were— with the Govern-
ment. That is why the extremists have
resorted to these activities. A majo-
rity of the Sikhs from all over the
country have welcomed the move taken
by the Government to find a political
solution to this problem.

" It is to scare away the masses and
to -arouse communal feelings in our
country that this time. is chosen by
these extremists for bomb explosions
and all these activities, The Govern-
ment or the Home Minister cannot
wash their hands because it happened
right in the capital city of the country
i.e. Delhi. 1 again and again ask :
What happened to our intelligence
agencies 7 Were they not aware that
some sort of activities could occur
while such a conciliatory move was on?
You know that whenever there was a
move to find a political solution to
this problem, such types of attacks
occurred. Alieady these have been
o;%i:ring. The Lok Dal leader and a
former Member of Parliament, was

-MAY 13, 1985

Other Parts of Nor- 32%&
. .ghagn.India wnd Foflure

© ofJntelligance Agen-

cles in the Coyptry
killed two days ago, Quite naturally
ou- intel'igence sleuths sh U d have
expected that such -a thing could
happen in our countiy But nothing
was done. Alicady hundreds of people
have died. Some hundieds of peop'e
are now in hospitals in various parts
of the country I would like to know
what measures the Government have
adopied to tack'e this situation. X
know what the Members of the Trea-
suty Benches would have said if such
a thing bad happened , in any one of
the non-Congress ruled Siate< of the
country What to talk of this type of
incident, even if a smafl type of inci-
dent had occutred in any one of the
non-Congress States; they would have
demanded :he immediate dismissa] of
the Government and Centre's inteiven-
tion. For full two days extremists were
playing havoc with our country, with
the innocent people of our count1y
and the Government was doing no-
thing. I would like 10 know what com-
Pensation are you intending (o say to
those poor people who suffered from
these extremists attacks, who were
k-lled ‘n bomb b'asts .nd who aie
suffering from injuries in hospitals ? 1
wou'd again like to rémind the Govern-
ment not to retreat from the move to
find a political solution and not to
retreat from this conciliatory mave. I
would also appeal to (he leadership of
the Akali, whoever it may be—I do
not know whether the leadreship. is
now under the founding father of Bhind-
ranwale or Longowal and cumpahy--
to condemn this destardly act of these
extremists, This is the demand . of , the
hour. This is what the people of the
country expect them to do. This house
without any polititical differences, join
hands in condemning these extremist
attacks. I demand the Home Minister
to explain what measures the Govein. |
ment have taken to deal with the
situation and what happened to our
intelligence agencies

(Transtasion)

SHRI BHAGWAT JHA ' AZAD
(Bhagalpur) : M. Speaker,: Si#, mo
words could suffice to condemn the
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of Bomb Explosions in
Delhi and

orgy of violence and the incidents of
‘killings of innocent people by cruel
beasts , which have taken p'ace for the
last three days fiom Lucknow to Ganga-
nagar. The question arises why this
has happened. It is quite obvious that
certain peop'e wanied what riots should
b.eak out betwcen H ndus and Sikhs
in Delhi, Uttar Pradesh and all other
paits of the counuy outside Punjab
and Hindus of these regions are In-
cicased due to this vio'ence and they
could 1ela'ia‘e by atiacking the Sikhs
and killing them so that the Sikhs a-e
compe'led to flec to Punjab  In the
same way, the Hindus in Punjab are
ajso attacked so that they may aiso
flee from Punjab. They wanied that the
massac: ¢.of Hindus and Sikhs shou'd
be sarted thioughout the countiy
and thus the unity of the counuy be
jeopard'sed. Mr Speaker, Sir, thjs
has not happened  The terorisis have
failed in their fi'st motive ; the peop'e
of Delhi, Ganginagar and the farflung
areas of Rajasthan and Ultar Pradesh
d+d not re'aljatc by mu dering innocent
people bur they jemained coo! and
calm, because under the policy of
Gove.nment which Indiraji formulated
wh'ch is being pursued by Shri Rajiv
Gandhi also, it is being emphasised
continuously, that the.e is no dispute
between the Hindus and Sikhs. This
1ssue has been 1aised not by the Sikhs
but by some such leadeis of the Akali
Party, who used to piace before us
religious demands as well as some
other demands, but *he real intention
behind them is their rolitical ambi-
tion. Otherwise, why should ail these
things be taking pluce even, when the
jate Shiimate Indi-aji had conceded
their  religious dem?nds and today
“GURBANI” and 'SHABAD” are
being bioadcas’,

Actﬁaliy these were religious
demands. The other dcmands of the
Akali Paity, not of the Sikhs, are

related (o the establishment of a reli-
. ,gious State for the Sikhs. They say that
. 1hey have no dispute with the Hindus
of the country or those of the Punjab

thern India and Failure
of Imeiligence Agen-
cies in the Comntry

and that tneir dispute was with the
people of Delhi. In fact who are the
peaple living in Delhi ? In De hi the
1eprentatives of the Indian people
reside ; there is the Parliament and
demociatic Government in Delhi, Shri
Rajiv Gandhi is the Pr me Minisier of
that Government. Why is there a dis-
pute with Government ? The dispute
with Government is because Govern-
ment say that they have accepted their
religious demands and they have also
accep'ed the demand for transfer of
Chandiga:h to them, but so far as the
issue of water and the transfer of
other areas is concerned, that question
did not pertain only to Punjab, it per-
tained to Haryana also, since these
peop.e lived in Punjab as weil as ia
Huyana ; so, both the States were
aggrieved ; the p-oblem could not be
soived according to their wishes but
could be solved through an impartial
inquiry only. Al their other demands
have been accepted and I do not want
to reiterate them. Everybody is aware
of them. Actually their other demands
are the demands of a few, members of
the Akali Party and these demands
have backing not only from some quars-
ters in the country but from Pakistan
as well as from America, the patron
of Pakistan. Today they are demanding
a religious State and say that their
quarrel is with the rulers in Delhi and
not with the Hiadus of Punjab and the
country. But the people of India are
not so native as not to understand the
motive behind it, The people are
aware of their designs and know fully
well that those wha are supporting
them are thos¢ elements who have
always acted against India. It is up-
fortunate that some people of our
country have joined hands with them.

1 do not say that Government
should withdraw the measures taken
but I would like to say that the ques-
tion is not that of Sikhs, not that of
moderate people but it is a question
of terrorists. This challenge has not
been thiown by the Sikhs or the mode-
rate faction of the Akalis but by a
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tfandful of terrorists whose intention
is to disintegrate the country and to
make Punjab recede from India. So
therc are two questions before us.
First, Shri Rajiv Gandhiji, should pur:
sue his policy and we shall support
him ; secondly a challenge has been
thrown by the terrorists to the country
and the Central Government and this
challenge mnmust be met boldly. A
section of the people says that these
people should he persuaded te come
around to our views.

Mr. Speaker, Sir, our late leader
Shrimati Indira Gandhi particularly
tried to foster gaod relations with
them. 1 remember the day when she
called a meeting of her Cabinet. I was
also piesent there. Indiraji came to
the meeting and she said that she had
tried her level best till the last moment
to persaade the Sikhs brothers in Punjab
and the Akalis to have reconci'iation
but she was very much pained to order
the Army to enter into the Golden
Tempie. Afier her saying this, tears
rolled down her eyes. I saw tears in
her eyes for the first time. She was a
mother as well as the leader of the
country. But for th: sake of keeping
the country united, she had to take
this step.

Now Shri Rajiv Gandhiji is the
Prime Minister of this couatry. He
had two alternatives oefore him. He
could have pursued the same peolicy ar
he cquld have made certain changes or
modifications in it.

I think it is easy for the Prime
Minister to pursue the earlier policy
a8 without making any efforts he would
bhave got applause. But the young
Prime Minister of this country came
forward and btoldiy offered to Hold
tatks with them. If anyone takes it as
weakness, then he is sadly mistaken.

1 would like to submit to the ’hon.
Prime Minister that the Sikhs of Pun-
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jab, the Akalis of Punjab are also part
and parcel of India. We want to koep:
them in India. ¥ furtirer talks have
to be hold with them, it couid be done
again. You should negotiate with them
and persuade them, but there camnot
be any compromisc with the terrorists.

The Hon. Prime Minister, there-
fore, had only two altcinatives. Our
Hon. Prime Minister does not indulge
in hypocrisy. He has not done any-
thing to carn cheap popularity. He
made certain changes in the policy.
Those who think that it was a wrong
step, forget the fact that the hon.
Prime Minister is the Prime Minister

of the country. He is thec Prime
Minister for Puajab as well. He is the
Prime Mrinister of those Sikhs and

Christians as weil who 'ive in the
count1y. So the hon. Piime Minister
has taken an initiative o resume the
dialogue with them and to bring those
persons to the negotiating table. But
the terrorists should be dealt with
firmly as they have th-own a challenge
before the nation.

My friends say that this negotia-
tions should be held with the Akalj
Party. T am unable to unders:and with
whom the Prime Minister should hold
negotiations. Shou'd be negotiate
with the Akali Party of the Longowal
or with Tohra, who has again taken
charge of his post, or with Shri Badal
who has resigned ? In other words,
the  moderates have le®t the party,
There is no person in the Akali Party
with whom negotiations could be stait-
ed. Today the persons holding dag-
gers with them have come to the fore
front of the pamy. The extremists
who have bombs, grenades and fire-
arms with them have come to the fore
front. The transistors which are
means (0 entertain people with love
sengs and devotional songs are being,
used ta kill innocent people,

I do not know about the moderate
or the extremists in the party, The
question is with whom the talks should
be started. These are Hindus as well
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as,Sikhs in Punjab. The hen. Prime
Minister should try to find out who
their leaders are, The question of the
moderate section or the extremisis
section in the Party may be Kept
aside,

The persons who murdered our
late Prime Minister are being garlanded
today in the country. Negotiations
can never be held with. such murderers.

These terrorists will have to be
reminded 1hat the country is not a
piece of wood or iron which could bz
distroved withr any explesives, Th:
strength of the country lies in the
people and that strength cannet yield
to the terrorists; We shall have to
make this clear to them. The Hon.
Prime Minister will' have: to assure the
country and he is stilli assuring that
Government shall not bow before the
terrorists in the country. On the one
hand so the issue i3 to. negotiate with
them and: on:. the other hand to deal
with the terrorists, firmly. It is an
hour of trial for the country. We are
not bothered about the threats of guns
and bombs. But if it is thrust upon us,
then we know how to retaliate. - This
is the need of the hour. The policy
of consensus is talked tbout time and
again in this .countiy. Shri. Madhu
Dandavateji, kindly listen to me, I
am not griticising anyone but want to
convey my feeling. Whenever this
issme.came up in the L.ok Sabha at the
time. of Indiraji and whenever the
question of implementing the policy
arose or whenever some Congress
Members raised the issue whether the
Army. be sent to the Golden Temple,
and: whether the temples, mosques,
gurdwaras and churches are meant for
worship or these are ploces for amas-
sing . weapons, then, Dandavateji, no
one said.anything, No one asked who
lived. in the temple and whether
murderers were living there and this
place be inspecied A Member from
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those benches had asked, ““We do not
know, you take a decision on this
question, but the Army should not be
allowed to enter the tempie”. I was
surprised o know that an Opposition
leader stayed in the (emple at Amrit-
sar for five days. There was accumu-
lation of arms and ammunition in
that temple which even a blind person
could see. But that Member of the
Opposition returned after staying there
for five days and said that there were
no arms and ammunition. The people
defeated him in the elections. His
name is * *

{ Englisk}

MR. SPEAKER : No name should
be mentioned.

[Zranslasion)

SHRI BHAGWAT JHA AZAD :
A prominent leader of that party
vigits that place these days also. He
tours Pakistan as well and indulges in
tall talks, But he does not condemn
terrorism &nd violence. Even today
he visits that place. Who will not say
that we should have consensus in this
matier ? By following double standards
or hypocrisy, this problem cannot be
solved. This.problem has one farm in
the couniry and yet another farm
ouiside the count1y. To say simply
that the terrorists should be eliminated
because all this is happening due to
them will be wrong. The -terrorisis
can be eliminated in the countiy. In
Punjab they h.ve the suport of
Pakistan THey have the support of
America which had scnt its Seventh
Fleet and Pocdma and Sunderban ships
lozded with aims to Pakistan and' they
Had said that transistor were being
carried in the ships. I cennot forget
the evening of 1971 when our Foreign
Minister Sardar Swaian Singh arrived
at Delhi airport by Boeing from
America, after attending a lunche on
meeting in a guest house He said

® "\ot recorded.
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that very cordial talks had been held.
All countries in the world came to
know that Padma and Sundeiban ships
loaded with arms and ammunition
were heading towards Pakistan. The
policy maker of the country of the Statue
of Liberty should not forget what type
of hegemony wil] br ing them repu-
tation. Long aga, we consumed the
wheat supplied urder P.L. 480,
Today our wheat is there for the
suffering and starving people of
America. We have grown it. They
do not forget the fact that India has (o
safeguard four thousand miles of the
boider on land and four thousand
miles of the border on the sea front.
Pakistan has no such problem. What
are these submarines meant for ? It
is said time and again that these are
meant as a safeguard against the'army
of Afghanistan. I have come to know
that the American imperialists say that
in spite of gaining such a massive
mandat= there is instability in India.
If USA wants to thrust their Patton
tanks and Sabro jeis, which have
already failed in Vie'ntm 2nd Cam-
bodia respective'y, on India, then India
will not be a battie-fie!ld for them If
they try to attack us, our brave men,
our Christian brothers, brave Hameed
will give them a befirting reply in
Khzmkaran and such arms will be
dumped on the soil of 1 ahore and not
on the soil of India.

Mr. Speaker, Sir, these foreign
powers which are supporing the
terrorists, as also capitalist America
and the feudalists want to establish a
new state Khalis an using Pakistan as a
medium but they will never be allowed
to succeed in thzair nefarious designs.
Never, never, never. We think the
policy of the Hon. Prime Minister is
correct. The Hon. Prime Minister
should not change the present policy
due to such type of criticism. The
Prime Minister shou'd tell the people
and the world that there is difference
belbeen the terrorists and the people
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at lar ge and we are anxious and esger
to hold talks with the people of Punjab
but side by side we will deal with the
terrorists firmly.

. We should all agree unanimously to
this. I want 1o say to Madhu
Dandavateji—

Sumar she:h hal,

rahin pap ka apradhi hat vyadh,
Jo tatatha hain,

samay ginega unka bhi apraah,

It is, therefore, necessary that we
should follow our policy like reciting
the Vedas at the same time carrying
a quiver on our backs,

Aham Brahmam, Aham Chhatram,
Shadapt Sharadapi,

In this way we should follow our
policy, and if necessity arises, we are
sure Government would implement
their pol'icy through Shadapli and
Sharadapi also. The counuy would
remain one hand ani\ ed. The terroiists
cannot disintegiate this country. We
would emerge successfual m the

end.

SHRI ZAINUL BASHER (Ghazi-
pur) : Mr. Speaker, Sir, flrst of all,
I would like to expiess my sympathy
with the people who have been killed
and injured in the incidenis of bomb
explosions in Delhi, Haryana and in
U.P. .

Mr. Speaker, Sir, after. returning
fo power and even before that when we
were contesting the Lok Sabha
cieciions, our Hon Prime Minister
had made a clear declaration that the
so'ut.on of Punjab problem wou ld get
top priority and after formation of
government with such a huge majority,
he accorded top priorilty te this issue,;.
A massive majority which the people
had given to him and the powe 1 which |
was given to him was pot utilised t@ *
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caush and supp:ess the people in Pun-
jab, but instead he utilised the power in
such a manner that a peaceful solution
could be found to the to the Punjab
problem and whatever grievances those
were in Punjab might be removed.
That is why he took an initiative of
his own to open the doors for a
dia'ogue in Punjab, He made certain
announcements to improve the econo-
mic condition of Punjab. He released
the imprisoned Akali leaders and
removed the ban on the All Ind.a Sikh
Students Federation so that an atmos-
phere could be created for holding
talks on Punjab, but what was the out”
come of alt these actions ? Mr Spea-
ker, Sir, I am sorry to say that the
intention with which our, Hon. Pr ime
Minister had taken all these action has
not been responded to by the leade:s
of Akali Party in the same spirit.
When the Akali leaders were released
fram the Jails, they made such state-
ments which ended the possibility of
any talks. Moreover, when our
former Prime Minister was brutally
murdered, some Akali jeaders, instead
of condemning her assassination,
started appreciating the assassins
indir ectly hunting that such (ype
of action was inkeeping with the
tradition of the Sikhs. It appears to
me that the good intentions of Govern-
ment have been taken as a weakness
of Government by the Akali leaders
and the extremists and they have tried
to take full benefit out of it.

The President of the Akali Party,
Shri ‘Longowal first expressed his
happiness that some of his demands
have been accepted and he would
posipone his Morcha till the first of
June. Buat “the 1esult of the pos‘-
porrement- of his Mo:cha is all that we
are a seeing today in Dethi, Haryana,
Punjab and- Utiar Pradesh. Does he
want to postpone his Morcha by
indaiging in  such cowardice, by
merdering - imocent and place—loving
citizens and by murdering and injuring
peopte whd hidve nothing to do with
such''acts at al'? What purpose do

thern India and Fatdire
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they want to serve by indulging in sugh
activities of violence and what is their
intention ?

Mr. Speaker, Sir, nat only myself,
but the entire country has come to
know that the Akali Ddal does not
want to have talks any more. Their
intention seems to be someihring else.
The Akali Party wants to disimitegrate
this country. It wants to destroy the
unity and integrity of this country It
1s wrong to say that a section of the
Akali party is moderate and there are
a few extremists in the Party. Even
if the Akali Party has certain modeiate
Members, they do not have any say
in the Party. The Akali Party is
under the complete cortrol of the
extremists and if there were any
moderate members in the Akali Pany,
they have become ineffective today in
the Akali Party, in the politics of
Punjab and in the Sikh poilitics. Now
we would have to undeistand that the
Punjab problem is not going to be
soived through negotiations, because
it is not only the Akali Party or the
Sikh extiemists behind this, but its
strings are somewhere else. Somve-
body else is controlling the strings
Our Government and the people would
have to identify these people who are
controlling them from be¢hind the
scene.

A few days back, the Budget was
presented in Lok Sabha and the Press
of the Western Countries had praised
the Budget very much. President
Reagan had himself p aised the Budget
and had said that a new economic
era was beginning in India. The
Western media had also praised
Government that a new peginning was
being made in India. But when a
combinition of the All India Congress
Committee was held recently and the
Hon Prime Minis er made a clear
announcement that we would march
on the path of socialism and we would
follow the path shown to us by Nekruji
and Indiraji 1o make our country self-
reliant and to strengthen the eohomy,
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of our country, we would continue to
tread upon that path, the Western
countries staried criticising us. The
process of weakening the Government
of India and destablising the country
started,  Therefore the estern
Countries are working bchind the
scene to aggraviate the situation and
the extremists in Punjab are under
their control and the extremists in
Punjab are simply dancing like puppets
controlled by them.

was published ina
section of the Press that Pakistani
Commanders have infiltrated into
Pupjab and into Kashmir, They are
not just a handful, but they have
infiltrated into India in hundreds and
thousands. We had tried to raise this
issue in this House, but in your wisdom
you did not allow us to raise this issue.
But it is a fact that they are receiving
their thaining in Pakistan, methods of
terrorist actions are being taught to
them in Pakistan and what has hap-
pened in our country during the last
two days as also in Delhi, Punjab,
Haryana, Uttar Pradesh and in Rajs-
than shows that these people have
been sent here after their having been
giving complete training.  These
persons are  not immature people,
they are fully trained and they have
received formal training in their task
and they have utilised their training
to create lerrror and panic in the
country.

Recently it

Why are they creating terror ? They
want (hat incidents of violence should
start not only in Punjab, but in other
parts of the country as well, why do
they want this 71t is their clear
intention that the harassed Hindus of
Punjab may migrate to the other parts
of the country and the harrassed Sikhs
from the other parts of the country may
migrate 1o Punjab, That is why they
are creating panic among the people.

Afier the murder of Prime Minister
Shrimate Indira Gandhi, those people
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had thought that due to harassment,
the Hindus of Punjab wou Id shift out
of ‘Punjab and the Sikhs living in other
parts of the country would migrate to
Punjab, but their malicious designs did
not succeed, This was their intention
and they had indeed passed a reso-
lution to this effect. We have to keep
this factor in our mind.

I am very happy to note that the
people of the country had expessed
sorrow on the incidents o bomb
explosion but they did not react to
them. I want that we would praise
the people of this couatry for this,
Mr. Speaker, Sir, Today the things
have crossed the limit and in this
situation we feel suffocated, To save
us from suffocation and for removing
this water, government should take
some stringent action.

It is a matter of regret that much
a great tragedy had occurred and our
intelligence did not know anything
about it. It is really a matter of
great surprise. We should, therefore,
strengthen our intelligence, beause
these people would not indulge now in
such iype of action, butthey might
choose any other method and any other
other and they might indulge in some
fore, type of activity, We should there- °
place remain vigilant in this regard,

Mr, Speaker, Sir, we know that
the unity and integrity of this couniry
can never be destroyed. whereas
Rajiv ji was a kind heart, he has a
strong hand also. It is my submission
to him that the people have seen the
result of this kind heartedness, now he
would have to use this streng hands,
If you do not use your strang hands,
you will not he meeting the aspirations
of the people of the country, who have
sent you here with such a massive
majority You should now use your
strong hand which you had shown ‘at
the Ramlila Grounds. With these
words, L would request you once again
that it is right time that you use your
strong hand.
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PROF. N. G. RANGA (Guntur) :
Mr. Speaker, Sir, my good friend Mr.
Bhagwat Jha Azad has rightly referred
to what has happened at the Ram Lila
grounds. There were two meetings.
In the first meeting the people who
loved this country, wno want the ipte-
grity and unity of this country demon-
strated their loyalty to our national
leader—leader who has been chosen
in General Elections in open contest
with all parties which are all function-
ing in our country. They have avowed
their loyalty to our leader.

In the second meeling, an Oppor-
tunity was taken by one of the opposi-
tion parties to demonstrate whether
they are willing to accept the demoratic
decision of the masses in our couniry
or whether they would like to pursue
an undemocratic ; obstructionist, dis-
turbeloving or street-loving politics.
My hon. friend, Shri Vajpayee has
chésen to go the wrong way. I warned
once when he happened to be here as
leader of his pa:ly against pursuing or
continuing his wiong policies of being
too much in haste 1o get to power, 10
return to power and, therefore, pursu-
ing wrong policies towards our
country. He does not seem to have
learnt 2 lesson even after the people
have demonstrated so clearly against
pis party and that party’s policies.

12.00 brs.

1 was rather unhappy, Sir, when
this morning our friends of the Oppo-
sition thought that there should be an
adjournment motion in order fo get
this discussion on in the House.
Where is the need for even the thought
of an adjournment motion ? Adjourn-
ment motion meanhs ceasure of the
Government,

AN HON, MEMBER : No,

PROF. N. G. RANGA : If they did
succeed , they would have demonstra-
ted that strong differences, irreconci-
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lable differences, exist between the
Government and the opposition on
this question. That is why an adjourn-
ment motion is needed. What do they
think of it 7 This is essentially the

occasion Wwhen evely patriot in
this country should support the
Government. I for one would have

exepected thd opposition to be of one
mind with the ruling party, with the
congress, and then say, we are all
together, let us think of some way,
some means, some collective means,
by which we can demonstrate the
unity of purpose, the unity in the
country, among the masses today.
Instead of that they thought of this
adjournment motion. That shows that
they have yet to learn to fall in line
with national interest, national priori-
ties,

AN HON. MEMBER : Are we anti-
national ?

PROF. N, G. RANGA ; They have
not been able to demonstrate enough
strength in this House to be able to
move an adjournment Motion. These
enemies of our country waquld have
gone on propagating that Indian Parlia-
ment is not united and opposition
wants to censure the Government in
regard to this particular matter. I am
glad, Sir, that this discussion has given
us an opportunity for both the opposi-
tion and the Government—to demon-
stiate that we are all together. Sir,
are we not all together, determined to
fight terrorism 7 Are we not of one,
mind in believing that through
terrorism in this country, no party no
group of parties, no section of people,
can possibly destroy this determination
of the Indian people and Indian dema-
cracy ? Is it not a fact that we are all
opposed to the anti-patriotic, uncoope-
rative,/un-Indian way in which fthe
Akali section has bezen behaving after
our new Prime Minisier has taken
charge ? My hon. friend Mr, Bhagwat
Jha Azad has already told the country
how our government has taken initia-
tive to be liberal towards them and to
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tiy to negotiate with them. But then
they have not been following the path
of peace. One of their leaders had
the (emetily to say—I sty it advisediy
temerity —that he was going (o wage
war in his own way, according (o his
own concepls, against Delhi, What did
he mean by that ? Does he mean to
say that they are going to wage war
against Delhi Government here, ¢gainst
this Parliament ? Do they want to
destroy the unity of the country and
then hold the whole of India to ransom
and to make the whole of India fall
at the feet of their Takr ? Is that what
they mean ? If they do so I wish to
warn them that they are asking for the
impossible. We are not living in the
age of the moghuis We are not
living in the days of the British ; we
are living in the days of Indian demo-
cracy where 700 million people are
silently behind our national leadership
and our Parliament where [ndian peo-
ple are prepaied (o shed what all they
can shed by way of sacrifice in o-der
1o see that the unity and integrity are
mainiained and that {ndia and Indians
ale gaing to seive this couniry.. , in the
noble maoner, in the historic manner
in which Indiraji had seived us by
shedding her own life, precious life,
life that is reflected in the hearts and
the minds of 700 million people,
people who have voted for the Opposi-
tion, who have voted for us, all Indians
of all castes, of all religions, are
united in standing by our Indian
democracy, India’s unity and India’s
integrity. Therefore, Jet these friends
take warning from the lessons™of cur
democracy.

Then, Sir, I would also like to
appeal to the Sikhs as a whole. Do
they mcan to say that all the Sikhs
are Akalis? The non-Akalis are
sepsible enough, patriptic enough,
genetous enough, decent enough,
compradely enough with all the other
Indians and they do nat shQut in such
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harsh manner as these friends have
been doing. They are also Indians,
they are also Sikhs and let them take
a vote in democratic manner, whenever
the time comes, they will find them-
selves, these Akalis, in a manner even
in Punjab itself, we are prepared to
take a challenge whenever the time
comes. Apait from these Sikhs,
Hindus are there including the Sikhs
in Punjab as well as in the rest’of
India. Shculd they not think of all
these lakhs and lakhs of enterprising,
energetic, progressive, forwa rd-looking
Sikhs who have settled dawn in the
rest of India ? Shouid they not th'nk
of their own fieedom, their own safe'y,
their progress and their interes's 7 [
warned then three years ago about
them. But they seem to be dead
towards all these 1 would l.ke to
appeal to all these Sikhs all over India,
in the rest of India to assert themse!ves
that the time has come now for them
to demonsirate that they are not go‘ng
to be dictated by one Pope just as the
Christians had the necessitly at one
time to defy the dictatorship of one
Pope for the whole the werld. So
also, the time has come for the Sikhs

also to realise that it is not through
that half a dozen priests. and the
political leaders to dictate to them.
They are also Sikhs, they are also
religious minded people, they also
-swear by their own ten gurus and
they have got the right to stand by
mother India because they have chasen
Punjab as their motheriand and you
similarly. 1 wish to contragulate the
Hindus in Punjab for having remained
so loyal tewards their own mother-
India during all these three years of
trouble and turmoil, terrible fears and
threats coming from every side and
actual violence that was heaped upon
them, yet they have remained loyally
by the side of [ndia. They have not
run away from thece. They have not
sought asylum in any other pait of
India, They have remained courageous
people. 1 ant proud of them. [ wish
to pay my tribute to them, WNow, to
the rest 'of India, incluing my hon.
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friends in the Opposition, notably my
friend, Prof. Dandavate, [ appcal as
_ stand by these people, the Hirdus as
well as Sikhs who are there in Punjab
— ] appealad to thcm long ago and I
repeat. it  agan—Ilet us all stand
together against these terrorists My
hon. &iiend, Mr. Bhaigwat Jha Azad
has aircady warned wus. Indeed
indiraji had been warning in the past
three years. Some of our national,
leaders of different political paities
who had io be responsib’e, had found
themseives to " be taking iricsponsib'e
position and accusing Indiraji of
unnccessarily raising this bogey of
foreign powers. Ave these foreign
powers inteiested in the defeat of
India, in the destruction of India’s
unity ? Arc arc we so blind to what is
happening all over the world ? Ten or
twelve yeais ago when my hon, friend
Shri Darbara Singh was Foreign

Affairs Minister, he was then working -

for peace in the Indian ocean, Ever
Since we have been fighting for it, but
the Indian Occan today is an area of
warfare and rivairy. Who is responsi-
ble ? Not Russia, but America. Russia
only follows suit. They are rivals
against each other. We are not opposed
to either of them, but we are friends
with Russia, because Russia has always
been . generous enough to stand by us,
but that does not mean that we are
opposed to "America, but America has
made it a point to oppose us, and- to
pursue a policy which is agrinst the
humanity as a whole.

My appeal to all of you, to the
opposition in this House as well as
outside is that iet us demonstrate to
the rest of the worid that just as our
Defence foices arc united behind us,
just as all our police and other forces
are (rying their best to stand by us,
50, is the Parliament in India. Though
ours is a democratic Paitiament, where
there are so many political p"trties,
but irrespective of our political diffe-
rences and partisan attitudes against
_cach other, we are al. together. Just
~as we 'stood with Lai Bahadur Shastri
at the time of invasion by Pakistan,
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just as we stood with Jawaharlal
Nehru when China invaded us, we in
Parliament are¢ one irrespective of our
politicai differences., Let us demons-
trate that we are all together, ws
stand by India and together India can
never be defeated by the United State
of America and their allies as also

others who are thinking in those
terms.
[Translation)

SHRI C. MADHAV REDDI

(Adilabard) : Mr. Speaker, Sir, I am
very much paincd to participate in the
discussion on this subject. We never
thought that an adjournment motion
was a Censure Motion. I did not
know that through this medium
Government were to be put in the
dock. Well, there is nothing bad in
drawing attention to Government’s
shortcomings. We did not intend to
ensure Government. ., If someone says
that we have brought this adjournment
motion with the intention of censuring
Government, he has gone senile. I
do not agree with him. The rules are
very clear, because the discussion
which is taking place now is moi¢ or
less a discussion on the adjourament
motiion. It is another thing that
there will be no voting, as we have
adjourned the business.

My submission is that it is a very
painful thing. Two or three days
back, many people were killed in
bomb  blasts in Deihi and other
States, innocent lives of childern, old
men and women- have been lost, what
was their fault ? Somecone was trave-
ling from here to Pilagi, another was
travelling to Mecerut by bus, still
another was travzlling by train, some-
one was (ravelling by auto-rickshaw.
What was the intention behind Killing
them 7 Why did they do it? Why
does a man beheve like this? I
think the people concerned are very
much frustiated -and they did not get
what they wanted and conscquently
they took to terrorism. I lotally agree
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with what Shri Azad has said that
there is a central organisation which
guides them and gives them training.
They go to Pakistan and nobody stops
them at the border. The Border
Security Force is of no assistance in
this regard. We are aware of all this.
But, we should pondes over it that
they are able to da all this because
there is some weakness is us. Therz
is some weakness in our Government,
particularly in our intelligence agencies.
Today, all the people a k why we had

not anticipated the happenings in ad-’

vance and why the sgents of our
intelligerce departent d:d not infiltrate
into them ? What happens in other
countries is that the intelligence agenis
infiltrate into the camps of the
terrorists where terrorist activities
tzke p’ace and inform Government of
their activities which enable the
Government to take timely zction.
15 to 20 days back, it was reported

fiom Punjab that some terrorisis had.

airived there and trouble was likely
to be created there. But, in spite of
 that report, no action was taken by
Govérnment. It shows that our intelli-
gence men are Sl.eeping. What is
needed today is that they should be
activised. Your Home Minist1iy also
needs to be activised, because the
chapges brought about yesterday
evening are not sufficient. You have
inducied a Minister of state in the
Home Ministry and have entrusted
some responsibility to him, but it is
going to be of no avail. My submis-
sion is that there should be a separate
Ministry for inteinal security.

[English]
There should be a full-fledged

Minister who completely in charge of
Internal Security.

[Translation]

Who should not handle other
matiers in the Home Ministry, such as,
political matteis or appointment and
transfers, etc.
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[English)

He shou'd be completely in charge
of law and order.

[Transiation]

This task is difficult as long as it is
not done in this way.

A lot of discussion has taken place
here on Punjab. We have no intention
to convert this debate into a debate
on Punjab. It is not pioper at *he
maoment to go into the causes of what
has happenecd in Punjab and Wwhy it
has happened these and I do not con-
sider it poper too. Shri Azad has
certainly said something which tempts
me to reply to that, but it is not
necessary to go into that discussion at
the moment. We are all with you. 1
can assure you on behalf of my party
that we are with you in whatever step
you take to so.ve the Punjab tang.e
and I am happy that the Hon. Prime
Minister has been making efloits
continuous'y for the last two month to -
reach a settlement. A pumber of
meetings were he!d with the Opposison
lea_lders as pact of his efforts ta solve
this problem somehow or the other.
I support his efforts in this regard but _
request at the same time that terrorism
must be curbed. You think over what

is to be done and what steps are
required to be taken to deal with it,
If you want to take advice on the
matter, take it from whomsoever you
want, but it has got to be curbed,
because nobody has sympathy with the
terrorists. I think even the Akalis
are¢ against them. They know what
wauld be their position in the event
of an escalation in terrorist activities,
'.I‘hereforc teirorism should be seen in
1§o}ation and should not be mixed up
cither with the Akali demands or with
the Punjab problem. You take firmly
whateyer action you want to take
against terrorism. We are with you
in whatever action you take in this

regard. But, do not mix up the Punjab
pioblem with i,
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You bave taken some steps to
solve the Punjab tangle. There is no
need to ho!d a dialogue with anybody
because nobody is theie at the moment
with whom talks cou'd be held. Shri
Azad was telling just now that nobody
was there at the moment with whom
talks could be held. Then, with whom
to talk ? Therefore, there is no need
to hold talks. To solve this tangle
without holding talks with anyone on
the steps taken by the Prime.M.nister
after a through consideration is a very
right approach. You keep the pro-
mises made in your announcements.
Whatever you want to give and concede
to Punjab, concede it. If you yourself
take the initiative of doing it, the
people of Punjab will suppoit you and
the peaple of Punjab will not side with
the teirorists once they know the
treatment which you will be giving to
them in that case. I do not consider
it necessary to add anything more to
it.

One thing I want to make clear
once again—we had no intention to
censure Goveinment by bringing former
a Censure Motion in the House, but we
only wanted to have a discussion on
it.

[English]

PROF. K. K. TEWARY (Buxar):
The bomb blast in Deihi and seveial
other place are not a simp'e case of
bomb blasts in which certain people
have been killed. I am to'd about
100 people have been kil'ed, and more
than 200 people have been maimed,
and they are in the hospitals, This
phase of the ugly terrorjst design is a
stark reminder of what is in store for
us, for this country. It is an outright
attack, it is in assault on the freedom
of this coumiry, on the unity of tnis
country ; and the sooner we face this
challenge, the better it will be for the
entire country, and for the Sikhs
themselves.

So, in the light of this . . . (Interrup-
tiom)
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Sir, I am sorry I am interrupted by
the Minister of Parliamentry Affairs.
What I was saying was that on this
puestion, the entire House agrees ;
most of our Oppos:tion Membe:s, those
who have spoken already have sup-
ported the line that this is a challeage
to the nation as a whole, and that if
we do not act in time, things might go
out of contro', might go out of hand.
But mere condemnation of this vio-
lence, a mere condemnation of this
mindless terrorist, fascist action by a
handful of peoplz in Punjab will not
suffice, is not enough. We have to
adop: a common ling, a national line,
a patriatic line to face this challenge
which is threatening the very basis of
the nation-State, the values that we
have cheristed, va'ues that we have
evolved over decades after the freedom
struggle. They are under assault
they are under attack. It is not only
a question of incidents hcre and there.
For this, I thing it is necessary for us
to analyze the whole background of
what has gone into this movement
which was started in the name of
Dharam Yuddha. 1t was not a political
movement,

What the Prime Minister has
recently decared—the whole House
commends it. In fact, the P1:me Minis-
ter has received fulsome praise, sponta-
neous praise fcr actions that he took
to defuse the tension. Let us not
forget that this nation and the peop'e of
India have made the supreme sacrificc,
the greatest sacrifice that we could
have made. The former Prime M.nister, .
Shrimati Indira Gandhi sacrificed her
life to maintain the unity and commu-
nal harmony of this countiy. After
that, the people in India demonstraied
that this couatry is not a sitting duck
the Congressmen in particular, those
wha have fought for freedom and the
Opposition friends also who have stood
for the unity and integrity of this
country, fhave not allowed the grasses
to grow under their feet. They will
face all challenges, whether it comes
from the terrorists inside, or their
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mentors abroad. But while I say th's,
1 wou'd also hike this House to go into
the genes's of this cris’s. This has
started, the ticuble in Punjab started
as a Dharam Yuddha. What is the
motive 7 It was to give a communal
shape, a commumal colour to the
entire process of their political agita-
tion. Demands we.e not important. A
fascist gang took over the leadc ship.
Initially, the Akalis were making
noises ; but from the vesiy start this
fascist g oupl ed by Bhindran wale took
the leadership. And I maintain—many
of you may not agree with me but to
me—-there is no basic difference bet-
ween the Akalis as such, and the so-
called exteim’'s:s. The difference is
only what is there beiween Tweed-
ledum and Tweedledee. There is no
difference. When Akalis speak, the
threat to our unity, the threat to our

integrity is being given by the same
people who in omne voice talk of a
peaceful settlement, and next time

when they speak just afier a cruple of
minutes, whenever they have an octa-

sion to speak, they harp on the same
thing which is being perpetiated by the
extremists, that is Akalis ; they provide
theoretical framework. Now  this
concept of mariy.dom, they say that
all thase who laid down their lives in
the cause of the Panthak unity, in the
cause of the Panth, they will be
treated as martyrs ; and in pursuance
of this policy, this dangerous, this
medieval, this barbaric pelicy, Mrs
Indira Gandhi’s assassination was
glorified and is being goriffed. So,
whenever you start n:gotiations, when-
ever you think of negotiations, you
have to think of the peop'e with wham
you have to negotiate. What are you
negotiating ? Are you nepotiating the
very principle (n which th's nation has
swrvived or this nation is constituted ?
India’s Unity rests on very funda-
mental of seeu'arism, democracy and
integrity of India and what Akalis say
rans counter to all these things far
which we havc made sacrifices and
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thousands of peop’e in this couhtry
have Ilaid down ther Ilives and made
heroic sacrifices, to strergthen there
bas‘c values. Therefore, let us be very
clear what we arc going to negotiate.
Are we going tO negotiate on these
bas.c values ? 1 am very happy that
some of my opposition friends, parti-
cu'ariy the Commuist party in the House,
have been taking a stand which is
directiy in condemnation of the extre-
mists’ activities. Of course, they have
demanded that Akali !eadershio shou'd
d.ssociate itse!f fiom extermis‘s.
Where 1s the scope for dissociation ?
They cannot dissociate themselves.

And new what remams in Pudjab ?
Akali leadership has suddenly melted
into thin air ; Akali leadership does
not survive anywhes It is only extre-
mists prompted, supported, funded and
financed by their mentors in Pakistan,
in America and U, K. who are contro!-
ling the extremist group ; and in the
light of this whole framework, the
whole range of policy towards Punjab
needs to be reviewed ; whether a
particular political party in the name
of certain political grievances can uti- -
lize Gu.udwarss can utilize, temples,
can utilize Churches to launch this kind
of murderous agitation, agitation whose
philosphy is justified in the name
of religion, murder is justified in the.
name of religion and history of the
religion is traced. It is said,.all those
down the ages, who had =sttacked
this religion or attacked ithose who
propounded the theory of this religion,
met the same fate.

The leader, who is lionised by
many people in this House and outside,
Longowal came 1o Dehi. What did
he say regarding assassination of Mrs,
Indira Gar.dhi ? What did Mr. Tora
say after his release from jail 7 What
dd Mr. Badal say ? They all said
unanimous'y. You think over it ; the
country has to think over this, pat on
this demand. It was shocking, an
harrowing experierce, when all these
leaders, with whom people say nege-
tiatiems shou!d be started, they said
and Longowal particularly that the
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icked sinner has been punished this
uld be a revelation to peop'e, this

uld- open cyes of the people
this = country. Hesaid, the
wicked sinner has gone and

all those who will follow her po’icy
will meet the same fate. This man, how
is he different from the extremists, who
take guns in their hands, bombs in
their hands and kil' innocent pecopie ?
Therefore, if you asks me my honest
opinion, - I will tell you that the whole
range of policy, the attitude, the
calculation regarding Punjib, have to
undergo a change, because what s
happening in Punjab is not a set of
demands for river water or a fow acres
of territory or few miles of terii‘ory
in Haryana or a few conccess'oas to the
Gurdwaras, the who'e thing, the who ¢
thrust and you also remember, and let
this House also remember that this
kind of an approach is calculated
approach ; because if 1 spcak about
this aspect it will take lot of time,

therefore, [ confine myse!f to one or
two submissions about this. The pro-
cess of destabilisation as 1 said last

time also in this House, isas srong

inside as it is outside.
MR. SPEAKER : Pleasz conciude
now.

PROF. K. K. TEWARY : The:e-
fore what comes handy in India is
religious  fanaticism, revivalism,
obscurrantism of fascists and re'igious
groups. Those who are encouraging
the holocaust in Ahmedabad, fo. them
thése people have come handy for they
want to subvert our system and
Punjab was picked up, selected care-
fully® by “our enemies and therefore
religious fanaticism was promoted and
Akalis willingly—I will not s1y unwi'-
lingly—have played into the hands of
the extremist elements right from there.
And many pecop.e in the Opposition
Prof. Dandavate, I know the moment
I touch upon his party he will get up,
I am not going into unnecessary
~ polemics.

**Not recorded,
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PROF. MADHU DANDAVATE :
I have decided not to take cogni-
zance of him.

MR. SPEAKER : 1| hope s3, to
maintain the equilibrium.

PROF K. K. TEWARY : Prof.

Dandavate says that he does not take
cogniziace of him. But the pecople,
the who'e country is taking cognizince
of what these "eaders are saying. When
we were all condemning these reviva-
list groups, and the use of Gurudwaras,
is it not a fac! that peop’e who pub'ic
op'nion, or the peop’e who claim to be
leaders of political parties thcy went
*% are a coun'e of others from ‘he
Janauta Party went and stayed in the
Gurudwaras and when these muardoa-
rous opcrations, widespread operations
were happening, when they were
going in, and coming out to Guru-
dwaras and Janata Leaders did not
find any extremists there. And. now
in the light of these activities, what
the Home Minister has to say ?

We have come across disquicting
reports about the ro'e of certain
political parties. Agiin, the Janata
Party leaders when this agitation was
in sight, as I said ** vyisited the
Golden Temp'e, **of course —
had gone—and s‘multaneously *%
and ** had visited Pakistin and
he!d discussions with President Zia-U]-
Huq. Wnit happened after that ? [
would like to know from the Home
Minister straightaway,k what is your
information ? Is is not a fact ?
(Interraptions) 1 am making any
allegatiens.

np L

SHRI S. JAIPAL REDDY :
cannot mention names like that,

H=z

SHRI NARAYAN CHOUBEY : We
have hecard all these number of
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SHRI S. JAIPAL REDDY : The
Prime Minister also said something in
the recent elections,

(Interruptions)

MR. SPEAKER : Now you please
sit down Let me handle this.
(Interruptions)

MR SPEAKER : If you just allow
me ito do something, I want to say
somelhing. You do not want to lislen
to me. (Imrerruptions)

MR. SPEAKER : Mr. Tewary, we
have all agreed that we are going to
put up a united front to fight this. So,
confine yourself accordingly. Please
do not make any acrimonious remarks.
Names will not go on record.

PROF. K. K. TEWARY : Is it of
any use to brush dirc under the carpet,
till the carpet gets bumpy ? [ would
like to know...(Interruptions)

NARAYAN CHOUBEY :
say so many things.

SHRI
We will also
(Interrup ions)

MR. SPEAKER " Please sit down.
Nothing is going to be fruitful by this.
We want this to be a fruitful debate.

PROF. K. K. TEWARY : [ want
to know from the Home WMinister :
Is it not a fact that these terrorists
from Punjab are being trained in the
same camps in Pakistan which have
been opened for the training of
Mujahiddin, who are fighting in
Afghanistan ? Is it not a fact that
about $3 billion worth most sophisti-
cated weapons have been supplied by
CIA to these Mujahiddin groups
through Pakistan Government which is
acting as a conduit ? The same terro-
rist training camps are being shared by
Mujahiddin and these terrorist who are

MAY 13, 1985

Other Parts of Nor- 356
thern Indit and Faflure

of Intelligence Agéncies

in the Country

now out to create panic and disruption
in our countiy. Veiy recently, I raised
this matter on the floor of this House
and this has come out in The Times of
India ~f 30th April. I quotie :

““The Congress Member, Mr.
K K. Tewari,...

[Transtation)

SHRI NARAYAN CHOUBEY :
This is totally...** (Inte:ruptions)

[ Engltsh]
MR. SPEAKER : This is not pro-
per what the Member has said.

(Interruptions)

[7ranslation)

MR. SPEAKER :
exercise restraint,

You should

(Interruptions)
[Ergli-i]
MR. SPEAKER : It is already
the.c. It is already quoted here. It

is a ‘Quotable Quote’ :

PRGF.
quoting

K. K. TEWARY: 1 am
‘“...demanded discussion in
the Lok Sabha on the alarming
disclosures by the alleged assai-
lant of the AICC general secre-
tary, Mr. R. L. Bhatia, that 300
terrorists whith commando train.
,ing in Pakistan had infiltrated
into Punjab...” (interruprions)

I am merely quoting the article,
What js there to laugh ? (Interruption.)

These matters have been debated
on the floor of the House. I wonder
why the Home Ministry has vo infor-
mation about these aspects.

*$Expunged as ordered by the Chair.
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These activities are being organised
not only here but also.

MR. SPEAKER : This hos been
s aidtime and again.

PROF. K XK. TEWARY : The
present challeges thrown to the
Government and the unity of country
have acquired a very sophisticated
level. Therefore, there needs to be a
change in our response and in the
instrumentalities also. The Home
Ministry has to chauge its approach.
There should be more sense of
anticipation because the pattern of
terrorist gangs arc well-known. 1n the
light of these experiences I think the
Home Minisiry has to 1evamp the
whole structure of nte ligence system
because new chal'enges are really
terrifying. So, I strengly condemn the
terrorists action and caution the
Government that many moi€ gangs are
still out, those who have beenarrested,
and they are bent upon creating troub'e
in the countryat the behest of their for-
eign mentor, Therefo-e, a very serious
view should be taken and negotiations
about Punjab should not take place,
because there is no one with whom you
can negotiate. And the issues
which have been raised by this agita-
tion are really dangerous and there
should be no negotiations on these
issues.

MR. SPEAKER : I will request
the hon. Member (o0 piease take up
some new points, There is no fun in
repeating those points which have al-
ready been covered. They may please
take up new points so that we can
cover mor2 grounds and more people
can participate.

[ Fransiatton)

SHRI CHIRANJI LAL SHARMA
(Karpal) : Mr. Speaker, Sir, the
Houte is debating a very serious prob-
lem. This House is aware of the way
communalism is doing a naked dance
and having a bath in human blood for
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the last three to four years. Most of
the time of the Seventh Lok Sabha in
session was spent on this Punjab prob-
item. The question is why they are
having blood bath and why these extre-
mists and communalists are raising
their ugly heads. It is now 38 years
since India attained Independence.
All went well for 34 to 35 years. What
specia]l they has happened suddenly
during these three years ? There was
a dispute between Punjab and Haiyan:.
The demands were squeezed from 45
to 3 or 4.  Our late Prime Minister
had said-that we were ready to handover
Chandigarh to Punjab but Haryana
would get its due share in return. We
are prepared to refer the river water
dispute to the Supreme Court. But,
their intentions are malafied. They do
not want to hare a settlement. The
forces working behind them have their
Chamber and gurdwaras in the U.S.A.
and Capada and their temples and
shivalayas in China. This needs to be
given thought to. Shrimati Indira
Gandhi tried her best to srlve this
tangle. The ciuel hand of death has
snatched her away from us. Those
forces were under the imp.ession that
Shrimati Indira Gandhi’s murder would
result in the disintegration of the
country, the Hindu-Sikh issue waould
take a communal tura in the country
and bloodly voilence would follow,
the Hindus would be head the Sikhs
and the Sikhs would be head the
Hindus, Sir, the Sikhs are spread in
all parts of the country. The Hindus
and the Sikhs are the branches and
leaves aof the same tree. The people
of India and Punjab deserve congratu-
lation as they did not allow those
enemies and those forces to see their
dream come true and nowhere arise
such a situation which could be termed
as a Hindu-Sikh issue. The burden of
the 70 to 72 crores of people fell on
the young shoulders of Shri Rajiv
Gandhi who had the dead body of his
mother lying in his house awaiting her
funeral. In spite of all that, he went
to Lt. Governor’s bunglow at mid-
night, took a round of the affected
colonies, visited the telephone exchange
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and controlled the fire within 24
houis which was going to engulf the
entire country. Nobody had thought
that Shri Rajiv Gandhi woald be able
to control so soon the fice which had
broker out in so many cities of India.
He overcome that and presented him-
self before the peoplz. Then elections
were he'd. The masses of the country
supported the policies of Rajiv Gandhi
and the Congress(I). The support was
so tremendous that the Congress party
got unprecedented majority. The elec-
tions were held very peacefully. After
the elections were over, our hon. Prime
Minister gave evidence of his broad-
mindedness and took bold steps. So
the Akalis were re'eased uncondi-
tionally by a unilateral discussion. At
that time a Committee of three Senior
Capinet Ministers was constituted to
soive the Punjab problem. They went
to Bhagat Singh’s Samadhi! and later
met Shri Tohra and others and gave
them ample opportunity to exchange
views. I have bzen given to under-
stand that the Government of India left
no stone unturned to reach a settie-
ment with the Akalis and even arranged
a Round Table Conference. But the
matter by then had gone out of the
control of the Akalis. The terrorists
had over-shadowed them. When Shri
Longowal came out of prism, he visited
the residence of the assassin in Niran-
kari Baba and started speaking in the
same tone as Bhindrawale sa that he
could mantain its leadership as he was
afraid that if he did not speak in that
way, he might become a victim of the
extremists. If you go through the
speeches of Shri Tohra or Shri Tal-
wandi you will find the same thing.
Our friends from the Opposition ask us
to make a compromise with the Akali
Dal for an early solution to the Punjab
problem. But the questign arises with
whom we should hold talk and who
should be treated as the authority and
under whose leadership the settlement
should be arr:.ved at. Only yesterday,
Shri Vajpayee in his speechf‘at the Ram-
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lila Grounds levelled charges aga‘nst

Government and said that Govers-
ment had failed on this front, I would
like to mention here that BIP had

played a major role in the fall of the
Janata Government. [ recall a coup-
let of Akbar Hyderabadi in connection
with what BJP people say. It goes like
this :

*‘Akoeebee mazhab mujhse
poochhi.e ho unni

Shia ke sath shia aur sunni
ke sath sunni

Today cven Vajpayeeji is speaking in
the same tone. If he peeps into him-
self he will come to know where he
stands. I have just now come across
a news item in which it was stated
that a Lok Dal leader had demanded
that the Prime Minister should dismiss
the Government, but why ?

Why should the Prime Minister
who has got the People’s mandate and
support looscn .his grip or dismiss
Government merely becaase a handful
of communal terrorists and extremists
are bent upon staging a blood bath and
are conspiring to set on fire the silent
shores of the country afresh. This
type of demand is being made by those
leaders who do not want that this pro-
blem be solved. Can it be denied that
Shrimati Indira Gandhi did not take
the Opposition into confidence and it
is not a fact that’ the Opposition
parties supported, the Akalis and whe-
ther it is also not a fact that the
Janata Party leaders stayed as guests in
a gurudwara. It is irresponsible to
allege that Government should be dis-
missed as Government are inefficient
and their intelligence agency is weak
or the like of it, Mr, Speaker, Sir, I
can say it with authority that the way
the terrorists are at work and the type
of tr aining they are getting, tie ‘wea-
pons seized in the recent bomb explo-
sions in Haryana carry Pakistani mark:’
ings, and 1 would request the hon.
Home Minister to enquire into whether
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jn the recent bomb explosions in Har-
yana, bombs and guns seized had
Pak.stani markings on them ? There-
fore, it is all due to the persons who
are coming back after receiving train-
ing in Pakistan. Then how do yo1 say
that Government shou!d p’'ant police
on the top of every trecc and the army
behind every bush but they fail to
understand that it is the duty and rcs-
pons bility of cach onc of the Indian
citizens to co-operate with Govern-
ment in maintaining the country’s
unity ar.d integrity. I would like to say
that what to speak of thc intentions
and programmes of terrorists no power
on the land, cyclones in the sea and
thunderbolts is the sky can comc in
the way of R.jiv Gandhi. He has come
out with h's liberal attitude ard shown
his generosity and if those pcople do
not take the bencfit of h's gene:csity
and bring about an amicablc solution,
then jRajiv Gandhi’s hand arc strong
cnough .. (bel)). If you had followed
me two to four minutes more I would
have convered by points.

MR. SPEAKER : No, no more time
could be allowednow,

SHR1 CHIRANJI1 LAL SHARMA :
All right, I shall conclude now. 1
appeal to the whole House that the
matter is so Scrious that all of us
should co-operate and strengthen the
hunds of the hon. Prime M pister irres-
pective of party affiliations, castes and
spcial barricrs so that these strong
hands are ablc to frustrate the evil
designs of te,rorists and eXtremists.
Sii, I have donc.

DR, RAJENDRA KUMARI] BAJ-
PAI (Sitapur) : Mr, Speakcr, Sir, we
are not only having a discussion in a
changed scenarso in Punjab but also
keeping in view its aftei-cffects on the
country, Finally, whatever has happen-
ed m the last two days, the whole
House has outrightly condemned it
and the whole country should alsp
kmow about it, These extremists acti-
vities do not have. any place in the
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policies of the country. How can there
be place for the cult of violence and
the ways of cktiemists in our country’s
democracy ? 1 fcel that these activitics
cannot have any place in our demo-
cracy. We are always rcady to sit
across the table and tvy to scttle each
and cvery issue through negotiations,

Earlier too, our former Prime
Minister was t,ying to solve the Pun-
jab issuc through negotiations but the
ter,orists did not give in but instead
took shelter in the Golden Temple and
indulged in terrorist activities from
there. Goveinment were forced to
undertake ‘‘Opcration Blue-sta1” to
flush them out and a large number of
pcoplec belonging 1o these extremist
groups werc also ar,ested and stiingent
action taken agalnst them at that time.
Goverrment at that time took firm
action, But as it always happens after
some time a new Gove,nment came  to
power and they once again ‘gave
thought to the plan of action in res-
pect of this matter When the new
Government took over, the hon. Prime
Minister once again appealed to the
Akali leaders to settle this issue and
even lifted the ban on ALSSF and tried
to solve it thrcugh negotiations. Just
now, one of my friends from the Oppo-
sition while initiating the discussion
emphasized the need for having a dia-
logue. We too agree that talks should
be held. Nobody has any objection to
it. Negotiations are already going on
with them, but the extremists activities
that are taking place day in and day
out are nol good on their part as many
innocent people have lost their lives
as a result of such activities. If they
think that they can cow down the
Goveinment by indulging in violence
they are sadly mistaken and | would
hke to tell t .em that Government can-
not bow before the extremist forces.

There 1s a national consensus on
this matter that the Government should
take firm steps to deal with the situa-
tion. The ‘‘Opeiation Bluestar” and
also the flushing out of thousands of
people from ‘Harmandar Saheb’ and
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‘akal Takht’ was a proper thing to do.
I would like (0o quote frcm the Chandi-
garh Tribune dated 11th instant,

[English]

““The All India Sikh Students
Federation yesterday asked the
Chandigarh Police to desist from
implicating innocent youth in false
cases. In a statement, Mr. Harin-
der Singh Kalhan, Converer of the
Ad-hoc committee of the Federation
said : “The arbitrary arrest and tor-
ture of innocent young men must
stop immediately. The AISSF had
full faith in the leadership of Baba
Joginder Singh The Federation
also decided to reopen its office at
Shree Harmander Saheb in Amrit-
sar where Mr. Charanjit Singh had
been appointed Officc Secretary,
Mr. Kalhan said.” ”’

[Zrawrslation]

I would like to bring to the notice
of Government that when Bhindran-
wale was allowed to stay in ‘AKAL
TAKHT’ no action was taken against
him and we had to pay a heavy price
for that. Now the AISSF wants to re-
open its office at Shree Harmander
Saheb and they should not be a'lowed
to do so. The reason being that we
have to decide once for all whether
the Constitution will prevail in this
secular Country or the Hukumnama.
The country woald be ruled by the
Constitution of India and it applies to
every citizen of this country whether
he is Hindu, Muslim, Sikh or Christian
and it would not be ruled by the Sikhs

as ‘Hukumnama'.

Sir, who are these high priests who
allow, the people playing with the
lives of innocent people, to stay in the
‘Akal Takht’? If Government take
action , it is said that the young men
are being harassed and tortured. To-
day, when these youngmen have Kkilled
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about 100 innocent men, women,
children and old people in Haiyana,
Punjab, Delhi and Uttar Pradesh in
order to create a panicky situation so
that people may lose their patience,
we have to give a second. thought to
the situation.

Besides, 1 would also like to bring
to the notice of Government that Pun-
jab is leader-less today. Negotiations
can be held with any political party,
but how can negotiations be held with
the extremists who have overcome the
Akalj leaders ?

The rebuiiding of ‘Akal Takht’ has
posed fresh danger before us and I
would 'ike to draw the attention of
the Centre to ite

[English]
1t was reported :

““The Executive said the glorious
and sclf-respecting Panth cannot
accept the shrine built on a con-
tiact-basis by an ex-communicated
Sikh.”

(Translation]

We all know the circumstances under
which the action was taken and the
Akal Takht’ was rebuilt. Baba Santa
Singh of ‘Budh Dal’ along with thou-
sands of Hindu and Sikhs rebuilt it,
The move to demolish the Akal Takht
once again is aimed at giving a new
turn to the situation. If a top leader
at the instance of a handful of
extremists, makes such a statement or
the Executive passes such a resalution,
then what is the duty of Government ?
I feel Government should take timely
action to prevent the opening of their
office there so that the Akal Takht
might be protected. If even a single
brick of the Akal Takht falls, then
again the responsibility falls on
Government because they are expected
tqe take timely action. I think we
should also mobilise public opinion
and simultaneously we should prevent
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them from doing this with the help
of other forces. 1f the ‘‘Akal Takht”
is demolished again, its effect is
going to be very bad.

We the members of the Congress
and our Party believe in Hindu-Sikh
unity and a'l the Sikhs have chared
these views,

Last month, Congre,s members
had started a movemeat, To promote

goodwill among the people, the
Congress Party arranged  puablic
meetings in different places in Punjab

and thousands of peopl e came from
far away places to attend those
meetings. They heard us. When we
talked of goodwill, they used to nod
their heads in support. We talked to
the people separately and they told
us that they wanted a solution. They
are fed up with such incidents., There
should be pcace in Punjab

When the Hon. Prime Minister
announced bonus for the farmers, at
Hussainiwalla there was a surge of
happiness all over Punjab The Prime
Minister announced the setting up of
an integral coach factory there, That
also made the people happy because
that will help in the economic deve-
lopment of Punjab. People had been
demanding a big dam for quite a long
time. Announcement was made that
another big dam would to constiucted
like the Bhakhra dam. But thc present
political scenario in Punjab is creating
fear in the day to day life of the
people and constructive and develop-
mental activi ies are not finding any
place there.

Through bomb-blasts, our attention
has been drawn towaids this. We
shall have to think over this. What
i feel is that there is a rest of plot
against our country. It is a hidden
invasion by our neighbouring country.
Saome pcople are being trained and
equipped with arms and ammunition
there and they are indulging in these
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activities. This needs to be stopped
with a heavy hand and ban on ithe
Sikh Students Federation which has
been lifted should be reimposed. The
people who are indulging in such
activities should be shown their
place again.

(English]

MR. SPEAKER :1 think I should
now take the sense of the House. 1s
it the sense of the House that we
dispense with the lunch hour so that
more speakers can be a ccommodated ?

HON. MEMBERS : Yes.

PROF. MADHU DANDAVATE
(Rajapur) ; I am quite conscious of
the fact that in the sensitive and
explosive situation which obtains to-
day anything that we say in this House
and anything that we say in tne
Parliament will find its echoes outside
the House and none of us will be able
to shirk owm responsibility for what
happens as a consequence of the word
that we utter in this House. Therefore,
I will be very careful in making my
observations.

Even while making a plain-speak-
ing [ would frefer to avoid acrimony
on this occasion. The very extent of
the blasts and explosions that had
taken place is something that must
teach u. a lesson Look at the manner
in which thc explosions have occurred.
They occurred at public places, in
bazaars and at thc bus stands and we
are shocked to find that they have
also come at the gates of the Parlia-
ment. They are now only to enter
the Parliament. That is all. We find
that the situation is such that transis-
tors are kept here and there and any
one who tries to toy with the transis-
tor gets Killed. Transistors that play
sweet music have actually beeg
humming with the music of death and
this music of death has made us
conscious that we must face the
situation as a nation and not merely as
parties. Whether anyone accepts aur
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bana fides or not, we are born in this
country. We are proud of this soil
and if we want to stand united, it is
‘ not because that we belong to the
ruling party or the opposition party
but we belong to the Jaad where we
are born and this is the very land
where we nave to end our life, There-
fore, we have to defend this land.
The ruling Pany and the Opposition
Parties have unequivocally condemned
these explosions and brutalities.

I am fully one with my friend,
Shri Bhagwat Jha Azad who showed a
great balance in the expression of his
views and he said let us not put all
the eggs in one basket. 1 will not
like to put all the Members of Akali
Dal in one basket. The situation is
such, the call of conscience is such,
the humming of deathis such that
even the most frozen heart and frozen
mind is bound to bc affected by such
explosions and they will find their
echoes cven within the Akalt party
and I am glad that the echoes have
been found in the Akali party itsclf
Those who in the past we.e talking
witn tongues in cheek about v.olant
incidents and terror'sm, T am glad,
that they have pickced up the courage
to openly say something.

Su, [ was in Chandigarh the other
day and while I was moving in the
train the exp osions were taking place.
Only when the police came q search
our coaches I realised that somethiang
has happencd in Delhi. When 1 was
there in Chandigath I made some
anxious inquiries with Badalji and
others. He was not at home. He met
me and put down a letter expressing
his strong point. With your permission
—1It does not contain any defamation,
On the contrary it contains something
that will heighten the d.gnity of man—
I will read that lectter written by
Badalji. This letter was written .on
A1tk May, 1985 ;
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“My dear Shree Madhu Danda-
vate Ji,

During your visit to Chandigarh
on 11th May, 1985, you had made
anxious enquiries about my and
Akeli Dal’s reaction to the ghastly
explosions that occurred in Delhi,
Haryana and elsewhere.

{ must tell you that I am deeply

shccked by  these explosions
resu'ting in the death of innocent
persons. Since these ghastly

explosions have taken place almost
in an identical way, I have a strong
suspicion that this is the handiwork
of some foreign elements interested
in destabilising our country. 1
strongly condemn these atrocious
actions.

I would like the Government to
have a thorough inquiry into these
inc.dents of e<plosions so that the
country may know the truth ”’

Sir, I welcome this.

SHRI P. C. SETHI : Why a private
lc ter and not a public statecment ?

PROF. MADHU DANDAVATE :
1 anticipated what you haves»id 1
have also brought a statement from
Mr. Badal ard I will now take the
liberty of reading out the statement
which he has issued. It is very interest
ing. Every word is intcresting.

Sir, you and I issuc such state-
ments, Bhagwat Jha Azad issued the
s‘atement. The Pr.me Minister issued
the statemcnt but Badal issuing the
statement has some rclevance. Since
he said do not rcad orivate letters
this was not a love letter seat to me,
Th's was a lctter which has public
import ard, therefore, with your per-
mission I took the liberty of reagding.
i,

. MR. SPEAKER : Madam is mot
bere.  otherwise I would have taken
her to taske
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PROF. MADHU DANDAVATE :
Sir, you are only justifying her absence.
This is the statement, Mr. Sethi,
former Home Minister, please listen.
This is the statement by Mr. Badal,
former Chief Minister, Punjab and
Balwant Singh, former Finance Minis-
ter, Punjab :

13 . .
The wide-spread violence

erupting all over northern Irdia
is obviously aimed at destabilisirg
the country and undermining its
solidarity and integrity = The Shri-
moni Akali Dal strongly condemns
these activities of forces inimically
disposed towards India. It is very
sad that certain sectiors have
tried to attribute these criminal
acts to the Sikhs addirg to their
sense of insecurity and creating
doubts about their patriotism. We
take this opportunity to call upon
the Government to bring the guilty
to book and to unmask the forces
striving their hardest to promote
Hindu-Sikh® riots both 1n Punjab
and rest of India. Shrimoni Akal:
Dal reiterate its resolve to maintain
communal harmony at every cost.”

Sir, I am happy that this statement
has come.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : Are you sare it will not
be contradicted tomorrow ?

PROF. MADHU DANDAVATE ;
Unfortunately, Sir, I am born in the
land of Mahatma Gandhi where faith
in human dignity and human being is
the basis of our life and I would not
like to dis-believe anyone unless
proved to the contrary. Don’t try to

“ disturb the atmosphere which we are
trying to create all of us together.
Don’t try to fallow Tewary.

PROF K. K. TEWARY : 1 think
you will be much wiser if you follow
me on this., The public statement
which you are talking will be contra-
dicted tomorrow. )
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THE PRIME MINISTER (SHRI
RAJIV GANDHYD) : 1 wish to say, Sir,
that we are all fortunate to have been
born in this land, not unfortunate.

PROF MADHU DANDAVATE :
Thank you. Sir, I told you that there
has been a universal condemnation.
While many of us here, including those
who have spoken from the other side,
particularly Mr. Bhagwat Jha Azad,
would welcome any change among the
sober minded Sikhs in this country, I
would like to warn every one in this
House that let us not take it for
granted that all Sikhs are Akalis and
al]l Akalis are Extremists That equation
has to be ended. You will find that
gradually that equation is ending I
think that is a happy augury What
is the past experience of {he extre-
mists ? On this occasion I would like
to recall that. Fortunately or unfor-
tanately I had the unique privilege of
participating in all the tripartite talks
in the past and also the meeting that
was convened by the Prime Munister,
meeting with the opposition parties |
and I can narrate one experience from
my personal experience Every time
either through tripartite talks or
through unilateral announcement by
Prime Minister, or by opposition’s
talks with some leaders of the Akali
Dal, when an atmosphere was created
that a break-through is likely to come
about, and their problems are likely
to be settled in a peaceful atmosphere,
then, the extremists always activated
themselves and tried to destroy the
atmosphere of settlemcnt and they
deliberately tried to provoke the
entire atmosphere.

It happened when ths talks were
taking place in the past, you may re-
call. And almost at the last round of
the talks when some trouble took place
and all of a sudden we had to disperse,
for the second time, when Prime Minis-
ter made certain unilateral welcome
announcements, again they felt that
this will pacify the rank and file of the
Akali Dal and probably we will be
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nearer the so.ution, then, the Extre-
mists again intensified their strive for
terrorism. And once again, when the
members of the opposition parties had
a talk with Shri Longowal and Shri
Barnala in Bombay, and following these
talks, when the Prime Minister invited
the leaders of the opposition parties
and we tried to explore the possibility
of bringing about a settlement, again 2
climate was created both through our
talks and the way in which coverage
was given in the Press, again the
extremist elements fourd out that the
Prime Minister is likely to succeed in
bringing about a reapproachment bet-
ween the Akali Dal and the Govern-
ment And again, when that type of a
feeling of break-through was there,
again, you find that extremists struck
and again you found dead bodies in
Haryana, Delhi and elsewhere. There-
fore, this is a very interesting thing to
be noted that every time a break-
through was driven in this country on
the question of Punjab, the extremiss
have intensified their game. Sir, from
the manner in which these explasions
have taken place, I toe have a susp'-
cion like Badalji, that there seems to
be some foreign element involved in
this...

AN HON. MEMBER : Also foreign-..

PROF. MADHU DANDAVATE :
Throughout I have been saying that
extremists have been indulging in this
kind of terrorism. But along with the
extremist terrorism what we find is
this. They are not unly mad, but there
is a method in t",cir madness ; and this
methcd in their madness is not satis-
fied with the indegenous activities, but,
probably they are trying to take help
frem foreign elements and that is a
dangerous dimension that is added to
this problem. Therefore, that has to
be probed. I am glad that Mr. Badal
also thinks that this should be gone
into, I am sure that it will be done.
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Then, Sir, I would like to say a
word about intelligence. I am saying it
with a desire that whatever failures
and shortcomings may have been there
in the past, they should be avoided in
the future, I do not want to undermine
the morale of intelligence. I am the last
man to try to undermine the morale
of the police and the army. [t is
because once their morale is destroyed,
in that case, there is no question of
defence and security. But I am saying
it in a constructive perspective, that
there are certain failures. Bhindran-
walle was not only an individual but he
was a phenomenon. I would like to
remind my friend Mr. Bhagwat Jha Azed
that on 4-4-85, I initiated a discussien
on Punjab in this very House. ] have
made a frontal attack on the extremists
and Bhindranwalle phenomenon aad I
said that Gurdwara is a holy place and it
can never become the arsanel for arms
and no ijinduction of arms should have
been permitted as far as Gurdwaras are
concerned.

372

In this connection I would like to
recall your attention to that debate.
Mr. P.C. Sethi was the Home Minister
then, I spoke on 4.4-1984 and on that
occasion, I had said that by the end of
February, 1984 at the hands of the
extremists inPunjab, 220 innocent men
were killed. I put a question to ‘the
Home Minister and I wanted to con-
firm it and I remember my words,
either confirm it or d:ny it, because 1
had gone to Punjab and the press had
reported that by the end of February,
1984, at the hands of estremists when
220 innocent men were killed, not a
single cu'prit was prosecu.ed, not one
culprit was prosecuted. Sir, two child-
ren of a Defence Department Officer in
De'hi were kil.ed. The young girl was
raped and the boy was killed, Within a
few days Ranga and Billa were arrested
and they were sentenced and hanged.
In the Abhyankar multiple murder case
in Poona, the youngsters were detected
and thcy were hanged. But here 220
innocent lives were destroyed, not one
man was prosecuted, This is the failure
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of the police, failure of the Intelli-
gence, failure of the Administration,
I am not very happy to say this that
220 men should be kill:d and not one
man should be prosecuted. It is a
matter of shame that in each one of
those cases, probably those who were
running the Police Department and
Administration become the part and
parcel of frightened atmosphere and
they did not come forward to arrest the
extremists. But all the same, not one
man was prosecuted when 220 men
were murdered.

Mr. Prime Minister, don’t mis-
understand me when [ say that when
innocent men in the bus were killed,
when near the Parliament House 10
bombs were discovered thank God that
day the Parliament was closed and we did
not go by that door. Otherwise, instead
of making the speech on Punjab you
would have bee) required to make an
Obituary reference first, So, that would
have been the stagc. When all these
things were happening, what is the
Intelligence doing ? Please excuse me
-for saying it, Even the Members of
Parliament like us whether they belong
to the ruling party or not, we go by
airplane, for the security purposes each
one us is tested. Of course, Ministers
might be exceptions, But each one of
us is tested. The ruling party Members
are also tested with metallic detectors.
But here what was the Intelligence doing
in the country ? Such a widespread plan
was hatched and about 80 men were
killed and the Police Intelligence did
not get @ glimpse of it. Sir, I shudder
to think and God’s will was that it
should not happen that way, Tomorrow
if a foreign country invades our land and
prior to that some spies come to the
country and indulge in some sart of
subversive activities and if the Intelli-
gence is unalert, what will happen to
the security of the country ? I am more
worried on that., Therefore, T would
request the Prime Minister kindly to
tighten the Intelligence machinery so
that all these things are not allowed to
ga through.
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About the induction of arms, I
would like to draw the attention of this
‘House to what happened after the
Blue Star Opera ion’. I remember that
day, just as one of my hon. colleagues,
Mr. Azad, narratcd his experience in
the Cabinet, that I would like to nar-
rate my experience with Mrs. Gandhi
when she convened a meeting of the
Opposition leaders after the ‘Blue Star
Operation’, She gave all the details,
She told us how many arms were induc-
ted and T asked her plain and simple
question, 1 said ‘‘Madam, Prime Minis-
ter, every day on the Television, you
are displaying arms that have beeh
captured, But shall I ask a humble
question ? With your administration in
Punjab, how all these arms were
allowed te be inducted and she instinc-
tively said : it is a failure,”

But the Defence Minister came to
the defence af the Prime Minister and
the Defence Minister said : ““No, it is
not a failure. What is to be done ? The
arms were not openly inducted into the
Gurudwara, They were taken below
the food materials in trucks and they
were taken in a hidden way.”” 1 asked
a simple question : ‘‘Tomorrow if the
enemy tries to smuggle arms into
India, will they take out a banner apd
processian and say that they are coming
with smuggled arms, beware”, They
will always smuggle arms hidden below
the hey, below the food wrucks, and
they is how they tried to do. 1f you
can check us at the airports, why did
you not allow every truck going to thg
Gurudwara to pass through an eletro-
nic frame, so that whenever there was
a signal, you cauld have stopped that
van only, taken out all the arms and
then allowed the truck to go to the
Gurudwara, But that was not done,
Why were these arms allowed to be in-
ducted into the Gurudwara ? That is

the question,

Now, the original demands of the
Sikhs were almost getting settled,
That is an important point. I want to
recall that the relay of kirtan in gurbani
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is already settled through Jullundur
radio station, Then, Centre-State rela-
tions is agreed to be referred to the
Sarkaria Commission. River water d s-
pute is agreed to be settied under the
Intei-State Water Disputes Act. Then,
there is the interpretation of Article
25 of the Cans itution. I am one of
those who feel that Article 25 of the
Constitution is in support of the Sikhs
to retain their identity. Dr. Ambedkar
said it in the Cgnstituent Assembly
also. But they bave doubts. I congra-.
tulate the Home Minister, who said on
the floor of the House that they have
decided to refer the interpretation of
this Article to the experts and various
bodies of Sikhs including Akali Dal.
Some people condemned the Govern-
ment, but 1 cong atulate the Govern-
ment. [ onlysaid one thing that you
have the genius to do right things
at the wrong moment. But as I said, it
is a correct step. Immediately, the
next day when agitation stopped, even
that problem was solved. Almost all
the original demands were getting
settled,

In the end, I would say, what is
needed is flexibilily and firmness. 1
agree with Shri Bhagwat Jha Azad.
But the question is if negotiations are
to be conducted, with whom are they
to be cenducted ? Longowal has re-
signed ; Badal has resigned, I think,
to express their silent protest against
the manner in-whicn the extremists are
behaving, Let us wait and watch what
emerges. If something emerges, settle-
ment can be done, but as far as the
extremists and foreign elemedts are
concerned, be very firm, and through
you, Sir, I may tell the Prime Minister
that the Government may be ycurs,
but the nation is ours, [n this land of
Gandhiji, Hindu-Sikh unity is the dream
o" all of us. The bomb may destroy
our lives, but our dreams will never
be destroyed, a dream wili continue
and we will live upto the dreams,
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[ Translation]

SHRI BRAHMA DUTT (Tehri
Garhwal) : Mr, Speaker, Sir, all eyes
of the country are or this Supreme
House in which we are discussing this
subject and the country expects that
this Supreme House will not only dis-
cuss this issue, but would also give a
new direction to the country,

I would like to draw the attention
of this hon. House towards one basic
questian. Today we are talking of
certain terrorist activities, bomb blasts
or certain other happenings but the
basic question is how the terrorism
comes intao existence, Terrorism comes
into existence when we lose faith in
the democratic set-up of the country
and the minority wants to teriorise the
majority. Anorher reason is that certain
people, within the country and outside
the country want to sp-ead anarchy in
our cquntry.

13.24 hrs.

[MR. DEPUTY-SPEAKER
chair.]

in lhe

Iam happy and I want to congratu-
tale Government that they have wel-
comed a discussion on this subject. 1
also want to thank all those hon.
Members who have participated in this
discussion with great instraint, But one
thing I would like to submit is that all
the political parties, whether in power
or not, will have to ponder over this
question whether if they are not in a
majority and their views are not accept-
ed by the majority, they can resort to
terrorism. We have seen that terrorism
is being resarted to in Punjab on cer-
tain issues but it is not confined to
Punjab alone. In today’s papers we
have read that a former Chief Minister
of Jammu & Kashmir has statcd that if
the present Government of the State
is not dismissed, they will taunch an
agitation and the leadership of the
agitation, after a few days, may go into
the hands of the terrorists. It is a
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matter for very serious concern, What
happens is ‘hat some parties appear
different from outside. Apparently
they talk of politics but from within,
they are in collusion with the anti-
social elements who beliave in terro-
rism. We have seen that in the past,
ccriain political leadeis had contacted
the terroris's. We a'so saw that the
relatives of the terrorists had been
honoured. No one at that time con-
demned those activities, I appeal to
Government, specially to the Hon.
Prime Minister, to ensurc that after
Punjab the leadership of the agitation
in Jammu & Kashmir does not slip inte
the hands of the terroritis. The evil
should be nipped in the bud.

1t is the respornsibility of the police
to maintain law and order in the
country. We had constituted a police
commission. We have its report with
us. Many saggcstions have been given
in it. Amongst them, (here are certain
suggestions which, if accepted, will
neither 1equire any change in law nor
ary expenditure by Government., We
should accept such suggestions imme-
diately and impiement them. The State
Governments should be involved with
their implementation. Because it is the
responsibility of the State Govern-
ments, they should be invoived. The
Ch'ef Secretaries and the Di:eclors-
General of Police should also be in-
volved in this task. If some financial
provision is to be made, that should
also be made. Prevention is better than
cure. We need a sirong police system
- in our countiy. We nced to update our
intelligence organisations also.

With a view to maintain law and
order in qur country, along with the
police and intelligence services, we
need a citizenis security machinery

also. In any security arrangement,
the citizenes also play an impor-
tant role. We have coustant'y been

observing how much help the citizens
can give to Government to curb the
activitics of the anarchists . and
terrarists, The help given by the
citizens i> unparallelled,

thern Indla and Failure
of Intelligence Agen-
cles in the Country

Certain incidents took place after
the assassination of our Prime Minister
and aitempts were made to shed the
blood of innocent pcople and to dis-
member the country but th-se
attempts were failedby Govercment’s to
vigilance ard fimness. In spi e of the
killings of certain innocent people
recently, the countiy has remained
ca!lm and these incidcenis did not cvoke
any advarse reaction from the pcople.
We shall have to find out solutions
of the problems in 2 democratic
manner whether they relate 10 reserva-
{ion or any other matter or some
problcm of any State. For solving our
p-oblems we have not to encourage
teirorism, nor are Wwe to hold talks
with terrorisis. Talks should continue
with others. It is imperative for all
political parties, including those who
huve never raised  their voice agiinst
the Punjab terrorists It is a good
thing that all parties are condemning
them today. We should encourzge
this tendency. Whereas we necd to
supp:ess terrorism with firmness, it is
also necessmy that these clemen:s,
whether they are in foreign countrics or
are being helped by unfriendly powers,
shou'd be isolated. For this, we should
definitely expect all the political parties
to form their own code of conduct
stipulating that neither they will take
any help from the terrorists nor would
they give any help to the terrorists.

Once again, I would like to respect
what the former Chief Minister of
Jammu & Kasmir has said, His state-
ment has been published in today’s
papeis. He has demandcd that the
present Government shou'd be dis-
missed and if it is not dismissed, an
agitation will be launched against it,
He has further said :—

[ English)

““The Movement launched by us
will pass into the hands of those over
whom I have nc control. 1In case this
happens, there might as well be blasts
in Jammu and Kashmir, as we are
witnessing in Delhi and other States.”
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From this, it looks as if he intends
to start an agitation for the dismissal
of the Government there. Whenever
the dismissal of a Government through
an agitation is talked of, such a
situation arises, The place to bring
down a Government is the Legislative
Assembly and not the streets nor the
means for it is the Jaunching of an
agitation. Moreover, this shows that
such eiements are present there which
will take over or will be handed aver
the leadership of the agitation, Itisa
very serious matter and I am referring
to it as an example only. Today it has
happened in Delhi and its surrounding
areas and Jammu & Kashmir is a very
sensitive area into which enter out-
siders and where we have (o be
virgilant. [f responsible leaders of that
area utter such things, it cannot be said
to be a right thing. I would like to
appeal ta the Hon, Opposition leaders
to think seriously among themselves
and decide that they will condemn
terrorism, vie'ance and the use of force
where gver they may arive. T appeal
to Government to deal with the
terrorists strictly and at the same time,
take into confidence the saver elements
of every community whether they are
in the country or outside the countiy
and strengthen their position. I also
demand that those fareiga powers who
want to create destabilisation in our
country should also be warned. India
is in a pasitior to do this. India is not
merely a country, it is a big market
where those people have economic
stakes. We cap raise our voice against
them but the utmost
strengthen our internal security. For
this, even if you have to create a
separate Department of internal
security (Intelligence), you should do it
and appoint a separate int srnal
security Information Minister. The
persons who may work in this Depart-
ment should be equipped with modern
equipments and resources. We shauld
consider the report of the Police
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Commission. We have our Internal
Security Academy at Mt. Abu. There
is a lot of information available in it.
We should make use of it. A new
force shou!d also be created whose
job should be to gain the confidence of
the people, to strengthen the internal
security of the countiy ard to moder-
nise the civil security arrangements.
Whether it js the forcign invader or the
internal enemy, thc citizers can help
us most ; they can inform us about the
inpending danger and can also he'p
Government to face that darger.

With these words, Sir, 1 hope that
this discussion will give a new direction
to the country and Goverrment and
the people will be able to rise above
party politics and political intrests and
will provide make some concrete
contribution so that in fuiure we shall
be able to fight ter1orism and violence
and the internal and external ecnemies
of the countiy.

SHRI LALIT MAKEN (South
Delhi) : Mr, Deputy-Speaker, Sir, it is
neither a political issue nor an
ideolovical one. For the last several
years the incidents occurrirg in our
country prove that thereis a plot teo
disintegrate our country and the aim ot
the recent hsppenings was the same.
They want that the negotiations should
stop and gradully the leadership should
slip from the Akalis into the hands of
the extremists. 1 feel that the cxire-
mists have succeeded in their designs
In a way, the negatiations have reached
a deadlock and you must have observed
that the moment the talks are going to
begin, some jncident takes place, some
person is killed or some leaders is
murdered and the talks do not start.
Recently when the tates were going
on and an atmosphere 0 Create
congenial conditioas in the country was
being formed, a murderous attack was
made on Shri R L. Bhatia and the
aim - behind the recent incidenis in
which bundreds of pcople were killed
and injured was also to create an
atmosphere which might force Govern-
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ment to refuse to participate in the
negotiatiors ard in this way a feeling
of frustration might be created :mong
them so that they might withdraw to
the background and the extermis.s
might take over the leadership from
them. The mauner in which Mr. Badal
and Mr. Lorgowal tendered their
resignations proves that the extermists
are trying their best 1o succeed in
their aim gradually. Now, the question
is whether it will be beneficial to hold
talks with the Akalis in such an atmos-
phere. It is said that thay have made
sacrifices. I «:m not prepared to accept
that Mr. Locgowal or Mr. Badal has
made any sacrifice. I would like to
say that they are coward and timid. In
my view it is an unfortunate thing that
today there is not even a single Akali
in India, who would dare say that the
extremis.s are doing wiong things or
who wouid strongly oppose them.
There will not be a sing'e Akali leader
in the country who can vehemently
oppose thcm. Government took @
unilateral decision and released the
Akali leaders and removed the ban on
the Sikh Youih Federation. i would
like to draw the attention of the Hon,
Home Minister towards the fact that if
it is obseived carefully and minutely
you will find that the number of
incidents of murder, etc. has increased
fiom the time of their release till
today. I do not say that every Akali
is an extremist. There are many Akali
leaders who do agree that what is
happening is wrong. Many Sikh
brothers ag ee that the efforts which
beieg made to disintegrate the country
are wrong, But it is a great misfortune
that there is not even a single Akali
leader who would say openly that he is
ready to face the extremists and the
Hindu-Sikh Uniy in the country will
not be aliowed to be disrupted. Under
these circumstances Government will
have to decide whether it is proper to
hold tatks with the Akalis or not, The
meeting of the Akati Dal scheduled to
be he!d on 17th has been postponed.
I feel that Bhindrawale has tried to
disintegrate the country and created
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circumstances under which Indiraji was
murdered, If his father is made the
ldader of Akali Dal, will Govermment
be prepared to hold talks with them ?
[ would like to point out that handing
over the leadership of the Akali Party
to Bhindrawale’s father means that they
do not want to hold t aiks with Govern-
ment. They do not want a so,ution of
the problem. They only want conflict.
They want to create Khalistan in India
to implement the demard raised in
Britain and U.S.A. in tnis regard. How
long wouid we have to wait for these
Akali leaders tc have some sense ?
How long would we have to wait for
the Akali leaders to vehemently oppose
the extremisls and hold talks with
Government 7 We have been seeirg
this thing for the 1ast four years.
During the period of these of four
years, huidreds of persons had been
done 10 death. Indiraji had also
sacrified her! ife, because Government
wanted to hold talks with the Akalis.
The Akalis do not have courage. Out
of fear th:y are hidden in their houses.
Thecy dare not oppose the extremists.
Arms were continued to be colleeted
and storad in the Gurugwaras and
hundreds of persons weie done t0
dcath before their eyes, brt they dared
not to oppose them. Talks about the
country’s unity cannot be held with
those having no leadership in their
hands. If you ho!d talks with those
persons, who cannot oppose violencc
in the .ountry, then I wou'd like to say
that these talks are not going io prove
beneficial. The P oblem will continue
to remain as jt is. [ would like to ask
the head priests as to when they issue
Hukamnama. Innocent peisons were
done to death throughout the country
before their eyes. Even then they
kept mum. Bomb blasts occurred at
many placesc Even then the priests
kept mum. Now, they will not issue
Hukamnama against such incidents.
They will do so when the President of
the country or Sardar Buta Singh is to
be declared ‘Tarnkhaiya’® Murders will
continue to be ecommitted in the
country, but they will not oppose. They
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will not issue ‘Hukamnama® to Akalis
to oppose the extremists. Under these
circumstances, I wou'd like to say
that guns have been placed at the back
of the pries's and out of fear the
priests and the Akali lecders cannot
raise their voice. Hence, the holding
of talks with them by Government
is totally meaningless.

Mr. Deputy-Speaker, Sir, secondly,
I would like to say that it is high time
that the Central Government do rot
allow religion, to mix up with politics,
Recently, I read in the newspapers
that the priests have decided that such
and such persons will be made the
leader of Akali Dal. I would like to
know whether the Akali Dal is under
the control of priests. Similarly,
Jagatguru Shankaracharya may start
saying tomorrcw that Mr, Rajiv
Gandhi may not be made pres‘dent of
the Congiess Party. [f so-called pra-
tectois of religion start deciding who
should be made president of a parti-
cular political party, then it will
become difficult for government to
function. WNow the time has come
when we have to take a clear-cut
decision to kecep religion away fiom
the Constitution. If we have to enact
some law to separate religion from
politics, we should do that, otter-
wise such incidents will continue to
happen in the countty and the so-
called protectois of religion will conti-
nue to issue such statecments.

~ -

Mr. Depaty-Speaker, Sir, 1
strongly demand that all the communal
partics in the country like the Sikh
Youth Federation and other communa |
parties, which have no concein with
politics, should be banned, and a new
luw should bc enacted to bring all the
religious places under the control of
Government and the so-called pro-
tectors of rel'gion, who want to
disintcgrate the countiy in the name of
language, religion, etc., shouid not be
allowed to indulge in politics openly in
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these religious rplaces. Government
should take over the management of
all the religious places in their hands
by enacting a 'aw in ocder to ensure
that nobody creates disorder in the
name of religion.

Mr. Deputy-Speaker, Sir, the
extremists arrested so far and found
possess'ng illegal guns and bombs or
found indulging in such illegal activit ies
should be directly awarded death
sentence under the provision of a new
law. The sentence should not be less
than that, because it is amply clear
that a person who keeps illegal arms
and ammunition ia his house intends
to kill atleast 10 to 20 persons and no
sentence other than death sentence is
adequate for a person who intends to
kill 10 to 20 persons. If you want to
curb the extremists’ activities strictly,
I urge that jt is nigh time that a new
law be enacted in this regard nothing
less than death sentence should be
awarded to those from whose houses
illegal arms and ammunition and other
explosives are recovered.

Mr, Deputy-Speaker, Sir, I do not
want {o condemn oppose somebody
here, but if we say that the extremists
are being helped by foreign countries
and they are not getting any help from
the Indian people and no [ndian leader
is at their back, it will be wrong and
it will be like closing our eyes to the
realities. We should go inio it in
depth and try to find out wheiher some
political parties and certain political
leaders are involved in the deteriora-
tion of the conditions in the country
today, and whether irresponsible
s atements are being made to catch
voties, without even caring to both about
whether some people are being done
to deaih. A.e such people responsiblie
for such chaotic conditions ? Whea
Indiraji was alive, the leader of the
Bhartiya Janata Party, Shri Atal Bihaii
Vajpayee, who is not a Member of
this House at present, used to say
again and again that Indiraji was
sleeping and she was not taking any
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action and when she took strong action
and sent the Army to Punjab, the same
leader of the B.J.P. Shri Vajpayee
changed his tone after a few days and
said that there was na need to send
the Army there and the police could
tiemselves have dealt with the situ-
ation. Similarly, with the intenion of
getting a few votes, the President of
the Janata Party, Shri Chandra Shekhar
also opposed the sending of army to
Punjab, His rtatement has appeared
in the press also. It has been said
thereir. that this action of sending the
Army to Punjab is wrong. Does it not
encourage the extremists ? These
extremists used to pile up stocks of
narcotics and arms and ammunition
in the name of religion. Does it not
assure the extremists that certain
political parties are at their back in
the courtry ? Does it not provide
encouragement to them ? The Jeaders
of the B J.P. even expressed their will
to plead the cases of the extremists in
the Supreme Court. I feel that all
ethical limitations have been surpassed.
When a leader of the B.J.P., Shri
Lekhi decided to plead the case of the
assassin of Shrimati Indira Gandhi,
he has violated all limits of ethical
self-restraint in the world. 1 would
ltke to point ovut that nobody in any
country of the world would dare plead
the case of the assassin of the Prime
Minister of that country He agreed
to do so under the circumstances when
Jagjit Singh Chauhan announced in
Britain that the person, who would
kil Indira Gandhi, wopld be given a
rewartd of one lakh dollars. The
leader of the B.J.F. did not make any
statement prior to and after that.
When Shrimati Indira Gandhi said a
few days before her death that the
- country® was facing danger from
internal and external forces, they said
that there was no danger to the cquatry
{from internal or external forces, but
the danger was from Shrimati Indira
Gandhi. A,Tc:w days before her death,;:
Chpun}hary° Charan Swngh said that

untry’s biggest cnemy, if any, was
tndira Gandhi. I woyld ! ike ta point
out that only that type of political
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atmosphere which was ercated by
them was responsible for Indira
Gandhi’s murder. The same political
atmosphere took the life of Mahatma
Gandhi. A communal atmosphere was.
created, due to which Mahatms
Gandhi and [ndira Gandhi lost their
lives. I, therefore, would like to say.
that these political partics are fully:
responsible for making this probliem
more complicated. The extremists
are fully assured that if they kill
somebody, certain powerhungry parties’
involved in vote-catching palitics will-
support them.

Today we organise meetings at ‘the’
Ramlila Grounds and demand iheé dis-
mrisal of this govermment as it has
proved finefficient. I would like to tell
these vote-hungry partiss that they have
tried to build their palaces over dead
bodies and, whenever they had got -an
opportunity they had tried to please
the people of one community or thé
other. But the Congress people and
our Government never thought that
someone would get displeased ‘with
them. Shrimati Indira Gandhi was
awar e of the risk to her life and she
knew that any bullet from any side
might pierce throuph #Her body any
moment, but she did not. care for
that and ultimately she sagriicd her
life for the sake of the country.

Mr. Deputy-Speaker, Sir, in the
end I would like to point out.that the
vigilance dcpartment has shown anm’
urter failure in this rega.d. Bombs-
were planted at dozZen of places in -the
country and I feel that at ‘jeést 200°
Jegsons might have been hired:-to de
this job and our intclligence depart-
ment, gould not come to know about
their activities. It is a very: st range
thing. I womld, therclore, .like to-
urge that intelligence shauld Be-
sirepgthened. in the country to such
an extent that such 1 situation may Hiof

develop again.

With these words I demhand: that
the designs of the extremidts should’ be -
thwarted completely. At presont the
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Akah Party is without any leader. The
father of Bhindranwale?who is responsi-
ble for Indira Gandhi’ murder, is going
to become the leader of the Akali
Party. In these circums®ances, Govern-
ment. should deeide .and they would
not hold talks with the Akalis, and that
they would not hold talks with extre-
mists. The agitation must be- crushed
so that the uni'y and integrity of the
country could be maintained.

[English)

SHRI DIGVIJAY SINGH (Surendra-
nagar) : Mr. Deputy-Speaker, Sir, I,
share, along with the other Members
of the House and the bereaved families,
the grief for those who have lost their
lives in the incidents of Friday and
Saturday. By waiving of the Question
Hour and admitting the discussion
under R2le 193, the Government bave
acted very wisely, and this very fact
gshows the concern which the leaders
have as far as this issue is concerned.

The question arises who are the
extremists, We have been hearing
different theories, different definitions.
Akalis have been denouncing extre-
mism but, at the same time, they have
been honouring those very persons
who have been committing these -acts
of extremism, of violen.e. When Mrs.
Gandhi was assasinated, the Akalis
came out with a statemznt of condem-
nation but the next day they. withdrew
it and kept quiet after that. Sant
Bhindranwale, who had been the
genesis of violence in Punjab, has been
hailed as the hero of the struggle of
Sikhs, Mr, Longowal, at one time,
had condemned the violence but the
second day when_he was on a round
of Delhi, he hailed the very assassins
of Mrs. Gandhi who had been the
traitors of this country. The dividing
lin® between the Akalis and the
extremists has become so thin that we
really do not know whom to call Akalis
and whom to call extremists, I do
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agree with Mr. Madhu Dandavate
when' he says that all Sikhs are not~
Akilis and all Akalis are not extre-
mists, But the very utterances of the’
Akali leaders create a doubt in the'
minds of the people of this country as‘,
to what does the Akali Party stand
for, Does it stand for the unity of
India ? Does it stand for peace and
prosperity of Punjab ? Whatever they
may say but by their acis they havc
proved to the contrary,

Mr. Madhu Dandavate has read
out the statement of Mr, Parkash
Singh Badal. The fact that he chose
the floor of the House and not the"
Press to convey his feelings, is again’
a thing which creates a doubt in our
minds. We would like to know how
serious are the Akali leaders in’
condemning such acts of violence. To
my mind, the Akali leadership has
become so weak, they have become
totally ineffective, that theyreally do
not know where they stand today for
what they had started. Sant Bhindran-
wale, who hed created fear in the
minds of the people at large ,who had
created fear in the minds of bureau-
cacy in Punjab and who was responsible
for all that has happened in Punjab, is
now being treated as a martyr. His
father has been handed over the
leadership of the Akali Party. Both
Mr. Longowal and Mr, Tohra have
said that they shall abide by the wishes
of Bhindranwale’s father. These are
the people who have always believed
in violence, who have always raised’
the issue of separatism, who have
always looked beyond our borders for
their help. We cannot take it very
lightly. Nor can we ignore the doings.
of the extremists who have takzn over
the leadership of the Akali Party.

Shri Longowal had visited Delhi
some time back and had held discus-
sions with the Opposition leaders. We
do not know what came out of those
discussions, but the very next day  he
went out and called the assassins of
Shrimati Gandhi as the martyrs.
Therefore, this really creates doubt in
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the minds of the people of this country
whether the Akali leadership is really
serious in curbing this violence.

Prof. Madhu Dandavate in his fine
speech had mentioned lot of points,
but when it came to suggesting ways
and means of curbing this violence,
he only said because there is no one
in Akali leadership to negotiate, there-
fore, please wait and watch. This
has been the attitude of the Opposition
parties in our country. They have
acted  most irresponsibly whenever the
occasion arose. They have condemned
the Government for inaction, but
when the time came to suggest a
course of action, they only said please
wait and watch and let things emerge
by themse'ves. I would like to urge
upon tne hon. Prime Minister not to
be guided by any opihion or any
statement of any Opposition Icader.
The country has voted him and his
party to power with a clear mandate.
The way we have handled the Punjab
situation, the way the Bluestar Opecra-
tion was conducted had been widely
received and the people of this country
have given a clear verdict and a clear
mandate and have approved the way
this Government and the previous
Government had handlad the situation
in Punjab.

Ido not understand the role of
the BJP also. They have called a
Bundh today and pcople by and large
must haves responded to it, but at the
time of such a crisis what we real'y
neceded was a clearcut support for the
Government rather than creating such
kind of divisive acts by which the
mind and confidence of the people is
further shaken up.

Ibhave a point to say about our
intelligence agencies. I would request
the hon. Home Minister and our
Prime Min'ster to have a look again
at the functioning of our intelligence
agencies. A number of crimes have
been committed, a number of violent

incidents have occurred, but we have
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by and large failed to apprehend the
people who have been behind all this.
I would urge wupon the hon. Prime
Minister to deal with the extremists
with a firm hand. There could be no
compromise on these issues. I am
sure the hon. Prime Minister will do
the necedful. We have total confidence
in his leadership. I would request that
some Kind of people’s participation to
fight the extremists is called for. We
have to organise the people and the
civih defence forces. We have to train
the people by and large about how to

deal with such cases of vyijoience.
Therefor, I would urge the  Home
Minister to come out with specific

proposals of civil defence so that this
extremists activity is curbed.

The hand of foreign powers which
the Akalis have started highiighting is
definitely to be looked into. One of-
the hon. Members mentioned that one
of the bombs which was recovered had
Pakistani marking. If that is true, it
is ex(remely serious and we are sure
that our hon. Prime Minister will took
into it.

14.00 hrs.

Sir, the poiitical  solution of
Punjab is the only answer and by
giving concession, the hon. Prime’
Minister moved in the right direction,
We may have conceded this, they may
have considered this as a weakness on
the part of the Union Government, but
it was a step in the right dlrectlon and
we firmly believe that by gwmg such
concessions we can expose the demands
of the Akali Party. I feel they are
only interested in power. They are
not interested in the welfare schemes
nor are they interested irf the solutlon '
of the problem.

SHRI KOLANDAIVELU (Gobl -
chettipalayam) ; Mr. Deputy-Speakerf :
Sir, on behalf of our Party and on beha] .
of the people of Tamil Nadu, we express X
our heart felt condolences to . the.
bereaved families on account of blasts
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and eéxplosions. Actually, the recent
spisode, or I can say the recent cxpio-
sions and blasts, is a challenge to the
nation. It is a challenge to the young
blood, our hon. Prime Minister, who is
young, energetic and dynamic in his
activities, But we have seen in history
that extremism or terrorism will always
fail and it will fail miserably. So it is
the need for a consensus on the
approach towards the terrorists’ menace
that is paramount now. There is no
room for ambivalence in the present
situation. I think the terrorists have got
no interest at all in solving the Punjab
problem. But their main aim is only
to create panic, tension and chaos in
the country So, they are said to be
criminals and are inimically disposed
towards India. And I must say that the
people of Tamil Nadu are always with
the Prime Minister in order to help
him in all the dev:lopmental measures
and to put down extremism and terro-
rism. I would spggest that adminis-
tratively the anci-teriorist machinery has
to be toned up immediately. A lot
must be done in this respect. It will
be wrong to assume that crimina's are
murderous gangs and will repeat the
same modus operandi everywherc But
they may switch over to adopt some
other methods. So, this is the right
time (0 put down terrorism and eXtre-
mism. Terrorism in any form should
be put down with an iron hand, if
necessary. Whoever he may be, in
whatever position he may be, if he is
a terrorist he should be taken into cus-
tody immediately, I want to say sin-
cerely that since our hon. Prime
Minister i3 dynamic, and he wants to
sce the 21st century immediately and
wants {Q sec the country develop in all
its aspects, he should put down such
terrorism and terroris.s who want to
arrest the growth of our country, I
beg to submit . that we must make it
clear. that those who deliberately
indulgg in equivoeation on the issue of
terrorism will not be given legitimacy
I resgcqability directly or indirectly.
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That is the point I wanted to make on
behalf of my party.

SHRI G. G. SWELL (Shillong) : Mr.
Deputy-Speaker, Sir, I stand in this
House ioday and hang my head in grief,
the grief for so many innocent people
who paid with rtheir lives for nothing
that they were concerned with, for a
cause, a diabolical cause of a group of
people. T hang my head in shame that
there could be such type of diabolical,
sadistic, heartless people in this
country. [ hang my head in outrage.

Our ntelligence agencies have
failed to get the information, When 1
say that, I do not speak with any
sense of rancour or any sense of
critcism., I am aware of the diffi-
cul ties we face. But here is a situation
that has been with us for some years—
two or three years, the chimax of which
was the Bluestar Operation and yet
another climax over the climax was the
assassination Of our revered, beloved -
former Prime Minister, Mis. Gandhi.
It should be well-known to everybody,
to our intelligence agencies especially
that the hardcore of people behind
these acts have not beeu reconciled in
any way and espacially in the last few
days when the extremist group in the
Akali Organisation had upstaged a
number leaders of and taken over the
effairs o” the Akali Dal It was onaly
natural that we should have expected
that they would not end just with the:
seizing of the leadership of the Akati
Dal but they would be doing something
else. Our intelligence agencies must
have been involved in this question,
all these monrhs, all these years. They
should have been able to find out the
groups of these people, the cricles in
which they operate and it would have
been only natural that they should have
been able to infiltrate into these organi-
sations and to know jn advance what was
going to happen, to warn the Govern-
ment so that, Ppreventive measures
could have been taken. But we are all
taken completely by suiprise. 1 do not
know, if the Government itself has
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been taken by surprise. That is the first
point I would like ‘0o make. [ say this
in a spirit of constiuctive citicism.

Another thing that we could make
out be reading the pcpers is that when
the first bomb (xploded, this tooby-
trapped bomb, there was no woid or very
litile of it sent rourd the city that this
sort of thing has happened, and it could
happzn in other port of the city as
well., We could huve used our i12dio.
We could havc uscd other mecrs to
wain the pubiic tha: this so.t of ihing
has happened, and {h"{ they should be
careful with thesc kinds of objects,
These cowardly people have planted
trarsistor booby-trapped radios in
different arecs We fiiled in that again.

Having said that, I think, this dis-
cussion today has been uscful and it
has been right. It hus been right that
the Government itsclf had displayed its
concern for what has happened by
agrecing to do away with the Question
Hour ¢nd to take up this issue.

Such things are oot done normélly
unless we are all deeply concerned and
perturbed with what has happened. I
thought this is a good occasion when
this House should again, as it has done
before, demonstrate its anger, its out-
rape acd its solidarity to combat these
kinds of things that arc perpetrated
over innocent people and that pose a
threat to this country in many ways. I
had wished that the speeches had been
less polomic and we used this occasion
at least not to find fault with each
other but to condemn this outrage in
unequivocal teims and to say. that we
are behind the P,ime Minister and that
we are behird the Government in all
kinds of their efforts in order ta see
and destroy this kind of outrage and
these kirds of people. I would make a
suggestion that before we end this
debate whether it wouid be pioper, I
put it to you that this House adopta
resolution to condemn this sort of atro-
cious a.t and does so with one voice
in" unequivocal terms...(Interruptions)
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We have only mourned the loss of
innocent lives but we should resolve
to condemn this and to combat it in all
forms and that we register, that the
Parliament registers its support of the
Government and the Prime Minister in
all their cffoits to anmnihilate these
people and these kinds of activities,

I have been struck by another
thing. This sort of thiig is a very well-
planned operaiion, These people could
not have do.e this soit of thing in an
ad hoc manncr—this transistor cabinet
or casing, so many of them. Thers
must have been hundreds of them.
They must have planted them every-
where. There shou'd have been places
where these things are manufactured,
thesc transistor casings and the booby
traps and distributed. It should be
possibic for the Government—I am not
saying that the Government should
come forward and tell us where these
things are done but I am sure they
kuow what is being done. The arrest
of a particular pe'son ycsterday and
the Qabbing of two terrorists in his
house should be an indicator and
should be the lead. But what I am
driving at is that thes¢ terrorists must
have a command centre somewhere.
There must be a group of people who
are directing and commanding these
operations. Unless you are able to
idePtify that and you destroy it at the
source, you cannot combat this menace.
Today it is the booby-trapped bombs
tomorrow it will be something else.
We are entering into a phase where
these people have attained a certain
sophistication. Only the other day we
discussed about the briefing about the
violation of human rights in India in
American Congress, Certain imaginary
things have been said and these people
got a hearing. This is one type of
sophistication to sell to the world this
idea that the Sikhs in India bave been
discriminated against and that the rigﬁts
of the Sikhs in india have been violas
ted. We have to combat that sort of
thing. If these people there in America
or anywhere-else in the world say that
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these rights are violated, what about
this kind of sadism that is being com-
mitted by these people ?

We have to meet that kind of thing
at that level. The sophistication in
their overations is also something that
we have to coatent with also It is for
the government ; it is for the govern-
ment agencies to find out. We the
general public and Members of this
House can only react. It is for the
government to anticipate—we of the
public cannot anticipate. But this is
where again and again I have been
saying that we fail in our anticipation
of things—whether it is in the conduct
of foreign affairs or in the conduct of
Home Affairs and everything. Again
and again we scem to have failed in
anticipating things and taking steps Lo
pre-empt certain things from happen-
ing. This is what I would like to put
across t0 the Prime Minister and the
Home Minister. I do not have very
much to say ; there is not very much to
say really. Other Members have already
said so much [ would not like to point
out that this man has said this thing or
that thing. This is an occasion when
we have to rise over our party differen-
ces ; our personality differences and
stand like
government a hand. If the
Minister ever needs a hand, he needs
at hand today and let us resolve to
give him that hand in every possible
way.

[ Tramshation]

SHRT P. NAMGYAL (Ladakh) : Mr.
Deputy-Speaker, Sir, I associate myself
with my other hon. friends in condemm-
ing those people who and responsible
for the incidents of bomb blasts in
Delhi and the surrounding areas on the
night of Saturday and Sunday, kiTling
many persons including women and
children. No words are strongz enough
to condemn this act.
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In order to solve the Pupjab, prob-
lem, our Prime Minister annoupced
many concessions and took the initias
tive for holding talks with them, He
has accepted their demand of holding a
judicial inquiry in respect of the riots
which took place in Delhi and surroun-
ding areas. The workers of the A%
India Sikh Students Federation were
released. Despite that, these incidents
have taken place. Some hon, Members
have rightly said that whenever we
take a step in the direction of finding
some solution and whenever some rays
of hope are visible, such incidents take
place. The latest method of spreading
terrorism is the use of transistor bombs.
This point has been touched upon by
many of our friends earlier

We have read in the newspapers
that about 200 to 300 extremists from
the neighbouring countries have infil-
trated into our country and it s not
krown where they may strike. It is not
known at which place and in which
office they have proposed to plant
transistor bombs.

14.29 &rs.
[MR. SPEAKER /In the Chalr.]

Their method of siriking has been
different every time. Previously, rail-
way stations were set on fire. Murders
took place almost daily. Now, they
have resorted to bomb biasts. [n my
view it was wunderstood ecarlier that
after “Operation Bluestar® the nerve-
centre of torrorists activities has been
destroyed. But, now 1 feel that their
nerve~centre is located not in tivis
country but in some foreign country.
It has been shifted (o some other
country and after receiving proper
training from there they infilitrate into
this country and indulge in such acti-
vities. In my view it is not a minor
conspiracy. International organised
terrorism and plamed terrorism are
behind it. A big imperialist who want,
to disintegrate our country is invo‘lvcd
in it ; sach things cannot happen o
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such s large scale without his help.
However, we have to see how we can
put an end to it. After receiving trein-
irg from abroad many people have
infittrated into ouwr country and they
are creating disturbanee here. Ft is said
that there are about 8,000 diamond-
cutters in our country, They have gone
to Israel by obtaining visa from the
Jsraeli  comsulate through Rome,
because we have no diplomatic rela-
tions with Tsracl. They are getting
training through “MOSSAD” which is
a counter-part of C.ILA. 1t is alleged
that some of them have a hand in
Gujarat incidents also, It is for
Government to see how far it ig true
But it is being said that a}l this cannet
happen without their help. Their
intention js to create some sort of
trouble in Assam, Punjab and Jammu
and Kashmir. Now, trouble has been
created in  Gujarat also. They are
creating trombles, in some form or the
other. So I think that the only alter-
native with us is to have negotiations,
But the point is with whom talks
should be held, as Mr, Longowal and
other leaders have tendered their
resignations as per the reports that
have appeared in the press, Talks can
not be held with the extremists. They
shouid be tackied. Prol, Dandavate
and some other colicagues have rightly
said that every Sikh is not an extre-
mist, There are many good people
also, Most of them are nationalists and
they do not want that there should be
any sort of violence. The moderate
and nationalist Sikha should be orga-
nised and talks should be held with
them in order to solve this preblem
through negotintions, We should take
the help of all those people in the
country, who do not want violence so
that some sort of selution may be
found. M. Spoaker is ringing the bell
again and again. {, therefore, suggest
that all the nationalist Sikhs should
organise themselves and he p Govern-
ment in finding out a solution to this
problem in some way or the other. 1
cxpress my sympathy with the kith and
kin of those who were killed in the
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bomb blasts or otherwise. With these
words 1 conclude my speech,

[ English]

SHRI NARAYAN CHOQUBEY
(Midnapore) : Sir, through you, I first
of all put my question regarding the
Intelligence of our country. As has
been said claborately, it is a very
serious th'ng.e We cannot leave aside
the present situation when our couns
try’s is danger. The bomb blasts in
Delhi and other Northern parts of
India have been done by the extre.
mists and terrorists which are a part
of international game to destabilise
this country. We cannot lost sight of
that. I would like to give the back.
ground for the ftesh spate of violence
that took place recently. Sir, after a
long time, the Government took some
right steps in the right direction. The
Government instituted for judicial
probe into the incidents in Delhi which
took place after Shrimati Indira
Gandhi’s assassination. The Govern-
ment withdrew the ban on the Al
India Sikh Students Federation. The
Government released leaders like Shri
Longowal and Shri Badal and others.
They are all steps in the right direc.
tion. Shri Longowal came to Delhi
recently and he spoke something good
that India is one and they do not want
to divide India and they would remain
in India. All that he said. But he was
captive of events and circumstances.
So, he had to speak some other things.
Anyhow what the Government did was
in the right direction. But the Akalis
have not fully reciprocated them since
they are placed in captive circum-
stances. All the right thinking people
of India were thinking that the Govera-
ment of India were trying to take pro-
per steps The present spate of violence
was aimed to sabotage the entire pro-
cess Prof. Madhu Dandavate stated
that whenever they was an occasion
for solution between the two parties~
the Government and Akalis—and
whenever they were coming to certaia
compromise, there was a spate of
violence. The present spate of violence
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in Delhi and in other Northein parts
of India was nothing but an attethpt
to 'sabotage the normal process of
gsolutions which were going to take
place. Now, it has left a series of emo-
tions throughout the northern Iandia. 1
want to bring to the notice of the
Government that our @Government and
the people should not fall prey to the
trap which has been laid by the extre-
mists and we should not be provoked
so that another November-type com-
munal riot does not take place, Other
wise the extiemists. would speak out
that Sikhs are not safe in India and
they 'cannot live peacefully in India.
This is the game played by thein and
we must be very strorg in dealing w'th
the situation. But at the same time we
cannat fall a prey to the trap that has
been laid by thc extremists and, Sir,
when we spcak of extremists, we can-
not forget foreign Govermments and
foreign nationals who are supporting
the extremsts We cannot forget
Pakistan and we cannot forget the
USA. Since 1950s when India refused
to join CENTO and SEATO, with the
American mmperialism in its stiuggle
against Soviet Union and woild com-
munism, the USA has been annoyed
with us. India continues to be neutrai
and the -Americans have a dislike for
India’s’ neutrality So, this is part of
the total game of the US Imperialism
towards the rest of the globe, We can-
not forget that it is these Americans
who wanted to sabotage the Conferedce
at'Bandung which was initiated on the
basis of 5-Principles, namely Panch
Shéet. Let us not lose sight of what
took' place in the eariier days and I
beg to submit that what is happening
im Indm is a part and parcel of the
total game of the Imperialist countries.
What should be done? The Prime
Winister had callcd a meeting of the
opposition parties the other day. I
think, the Government should not lose
patience, Government must be firm 6n
the extremists Al-eady there are
gertain communal people who are say-

)
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ing .that' the Government is coward,
Government has failed, to take proper
action, and Government has acleased,
Certain undesirable elements, apd
hence all these things are hapoening.
They are all communal people, who
want to fan the passions. But it is our
good luck that most of the Indian
peopl e do not like these things They
want that India-should remain united,
they want that the forces of extremism
should be curbcd and at the same time
they want that what had happened in
Delbi and other places in November
last be never repeated. The Govern-
ment must take proper measures to
sce that these things do not recur,
again in India. ,

Certain process of normalisation
had started and it was taking a xiroger
shape with the passage of every day,
but the extrem:sts want that this pro-
cess be sabotagcd. T hope, the Govern-
ment will not be provcked and will
not be afiaid and will take sufficient
steps to curb extremism. They must
see that the process which had been
staited should continue though the
situntion has become somewhat compli-
cated.

I do not want to deal with th’'s sub-
ject in the manner in whi-h Shr:
K K. Tewary was dealing. But § would
like to submit that all efforts of the
Government within the Akali party
have not given-us good results. Longo-
wal has resigned ; Badal has resigned
and othe? people are resigning. There
is no man in the Akali Dal with whem
you can ta'k. 1Itis not a matier of
etation, or'to be g'ad on the partiof
the Government. You cannot ges:®ay
person with whom you can .talk at this
time. You have to wait till the new
leadership emergess Had the 'middie
group in the Akali Dal been dtrength--
ened, had not the Governmant: tried t
bring in Bhindranwale to weaken these
people in the Akali Dal, perhaps the
situation would not have developed
like this, The Government’s effortd to;
wsaken the AkaliDal has heen counter
productive,
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Our party, CPl, arc proud to state
that with whatever small strength we
have got in Punjab, we have been try-
ing to fight extremism and encouraging
national integration and we will conti-
nue to support the Government when-
ever it takes proper steps. The entire
nation will support the Government if
the Government takes proper sceps.

Whatever be the attemp!s of the
extremists, the couatry will remain
united and there would be no ‘khalis-
tan’. The Sikhs will be with us ; the
entir ¢ Punjab within India will prosper
with us. But as I said, Goveinment
mus! take steps in the right direction.

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : Mr. Speaker, Sir,
I would first like to offer our condo-
lences to the people who have suffered
during these last few days at the hands
of the extremists or terrorists, what-
ever we would like to call them. We,
all of us, view this extremely seriously.
It is a new development, a new level
of functioning, of operation by the
extremists and it is to be taken very
seriously, But still, it is sad that on an
occasion that is so serious for the
whole country, the opposition did not
even have fifty psople present in the
House. It shows the importance they
give to such issues. By and large from
what people have said in this House,
there is no difference in the mood of
the House and in the feelings that are
being expressed and this is one issue
where the Opposition and the Govern-
ment will be one to elimipate terrorism
‘and extremism from this country.

The Home Minister will be answer-
ing this debate and I do not want to
get into his territory, I am sure he will
answer many of the questions that have
been raised, the action that has been
taken, the results that have been
achieved, the special teams that he has
sct up, the arrests that he has made,
whatever he has learnt about the parti-
cular devices and where they were
made and sq on, I do not know if he
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could put all the information he has in
front of the House today, but in case
he has to hold back some for reasons
of investigation or further follow.-up
action, I am sure he will be giving the
House full facts as soon as he is able
to do so without prejudice to the case,

One member has raised th: ques-
tion whether Government or the Delhi
Administration and the other Adminis-
trations reacted fast enough to build
public awareness that such booby traps
were being placed and that there was
a danger to people from those devices,
I think the Administration did act fast
enough because, although many devices
went off, we have also got a large
number of devices which the peop'e
recognised as booby traps after the
publicity and they have been tuken in
tact, That is what is actually helping
the investigations. So, this was not a
shortcoming on the part of the Admi-
nistration. In fact, they have to be
commended on the speced with which
this information cou'd be spread and a
largz number of explosions of these
booby traps were prevented from going
off,

Members are justifiably apprehen-
sive about the speed at which we are
able to catch the terrorists, We have
certain constraints and certain draw.
backs, We have certain limitations by
the laws that are availablc towus. And
tomorrow, may be day after, we will
be bringinrg some amendments to this
House and we are looking into what
we can do to counter terrorism as such,
Are our laws good enough to handle
terrorism ? If they are not, we will
bring in a Bill before the House to fight
terrorism.

One member mentioned that we
should have a Minister for Internal
Security, I beg to state, Sir, that we
do have one.

[Translaton)
MR. SPEAKER : Itis better, you
have removed the doubt,
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PROF. MADHU DANDAVATE :
They thought that he was in charge of
Insecurity.

SHRI RAJIV GANDHI: Sir, we
have been trying to get to the root of
the problem that is there in Punjab.
What we really have to fight is not the
political aspect of it. That is where
we must adjust and aecommodate
always, within the constraints of a
united and integial India—that is
where we must be flexibie, But at the
same time, we must be very rigid
where there is any question of using
violence towards those ends, where
there is any question of using terro ‘ism
towards those ends, where there is any
question of threat to our national
unity or integrity and where there is a
question of a fiaction breaking away.
There, we will be tough and we hope
the whole House will stand with us, in
taking both these lines simultanecusly,

Sir, one party is talking about
water, Chandigarh and territory.

But may be, what they are real'y
talk‘ng about is the whole territory of
Punjab—how to sit in the Chief
Minister’s chair, while there is another
group which is talking about the same
territory in a different way : about
taking it away. We must fight the
second group with everything that we
have with us ; and we will do that.

Prof. Dandavate raised some
points which, I think, need a little
explanation. I do not want to go into
the full details of what has happened
in the last three years, because we a.l
know that ; we have debated it a
number of times. Most of the charges
that he has made, have been“answered
more than fully on the floor of this
very House. It is no use going into
these again and again.

He did raise a point of arms being
smuggled into the Golden Temple
ccmplex in food—well, he said food
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it was in foo d trucks ; but it was also
inside bags of wheat, and bags of food
1 would like to point out that these
trucks belonged to the SGPC, that
these trucks were given specific clea-
rances to go in and out by the SGPC at
that time. SGPC has not charged
much since then. So, although we all
want to accommodate as much as
possible, there are certain things we
must keep in m'nd. We cannot forget
that these actions could not have taken
place without the full help of the
SGPC. If pcople had go1e inio the
Golden Temple, they were silting
inside the Akal Takht, they were
sitting there because they bhad the
permission of the management to go
into that.

Now, there is one more small
point. Prof. Dandavate Ji said : may
be, we can have a metal detector
through which the whole truck can
go. I would like to remind him that
the trucks are made of metal. So,
they would be detected.

PROF. MADHU DANDAVATE : I
said electronic equipment, and metal
dctector for us ; and for them, electro-
nic equipment.

SHRI RAJIV GANDHI : Like I
said earlier, one of the Members said
that all the Akali leaders are not the
same. All the Sikhs are not the
same. All Sikhs are not Akalis ;
all Akali Dal people are not extre-
mists. This is true, and we know it.
But Members have said that.

Prof. Dandavate Ji has read out a
letter written by Shri Badal which, he
said, was not a love letter. May be,
some day he will read out one of hig
other letters, (Inrerruptians)

PROF. MADHU DANDAVATE : If
it were a love letter, I would not have
read it here,

SHRI RAJIV GANDHI : I said :
may be, some other day he will read
out one of his other letters,
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MR, SPEAKER : Do you expect
me to allow that, Sir ?

SHRI RAJIV GANDHI : Not know-
ing his letters, T could not comment on
this.

But I think this is a very important
juncture for all of us ; and like many
Membeis have said, members of the
Akali Dal have come out openly, may
be for the fiist time as strongiy as they
have. I think this is very positive ;
and not only the Akali Dal, but also
for the first time we have seen a large
number of Sikhs coming out and con-
demning these actions, and I must
congratulate our Sikh brothers and
sisters for com'ng out of enly e¢gainst
this action, for showing couiage :nd
guts—because they wil’, at some stage,
have to face the teriorists as well ; and
the whole House must congratu'ate all
the Sikhs who h.ve shown the guts and
come forward and s.ood up ogainst this.
This is where we must rise above what
we instinctively want to do, or feel
that should be done. We must help
them come oui of their shelves, We
have a choice today. We have a choice
of countering a smaill group of extre-
mists and terrorists and carrying the
rest of the Sikhs in India with us.
When Isay ‘with us’, I do not mean
the Government, I mean thc House,
the country. And we could very easily
g0 wrong, a small false move, small
crror in our discretion or hastiness in
our action could turn the whole group
against all of us. And that is where we
need to act with utmost restraint and
ulmost patience and really we are talks
ing of what Gandhiji taught as right,
non-violence to the ultimate degree,
Let them provoke us. But like previous
times, again many Members pointed
out every time a discussion started,
every time it started moving towards
conclusions, and things started going
well; something happened. We al
reacted against that provocation. What
wag the result of that ? It was that
whatever procedures had beza started
were abandoned Now, we have to
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show the guts to follow through with
the action that we have started and we
have to have the guts to bring out a
conclusion and isolate the extremists
from everybody else in this country.
To do this we will need the help of
every single person. And this is the
time when Membais in the Opposition
specially leaders in the Opposition
must not (urn this into a political
battle with the Government or against
any party. It is too easy to do that, It
is the easy way out,

PROF. MADHU DANDAVATE ;
But do you find it that way ? Did you
find the battle like that here ?

SHRI RAJIV GANDHI : I will come
to that. I answer Prof, D: ndavatcji No,it
has not takcen place in this House, But ¥
was going to come a littie later to it in
the debate, namely what is said must
also be followed by actions. When
immediatlely a bandh is called when
immecdiately publie action is taken,
that is what is damaging, and that is
what we must always be careful about.
1 am not t1ying to accuse because it
would not be good to accuse anyone.
We have to convince everyone who
has any doubts, about the line of action
that we are taking. It is in fact the
only correct line of action, and there
is no real alternative,

We have seen today, the leaders of
the Akali Dal the traditional leaders of
the Akali Dal, have taken a stand to an
extent. May be we all wanted that
they would have taken much stronger -
steps. But let us not forget, that just a
few days ago they could not even have
taken this much of stand. We must sce
the positive side and see how we help
them build themselves up without help-
ing in such a manner that we damage
them permanently, but help them by
our actions by not reacting, to what
the extremists and terrorists want to
see Us react. They have wanted, right
along, that a backlash comes and the
whole community is aliented from the
country, That is what we want to avoid
here today.
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It s also nice to hear from the
Opposition Benches of a “foreign
hand” involvement in these terrorist
activities, But I would like to remind
them that whenever the Treasury
Benches have rtaised this issae they
have come out very strongly and sar-
castically about this. Buat the fact is
that there is an involvement, You
know it, and it does not help ignoring
it. At the same time, it does not help
giving it too much importance and
pretending that it is the only problem.
That is 2 much wider problem than
that and we have to see it in all its
aspects. One of our Members said that
the Punjab was leaderless, I beg to
differ with him. The Akali Dal might
be having leadership problems, but I
do not think, the Punjab is having any
leadership problem. Another Member
mentioned about the Akal Takht being
broken down. I beg to say that this is
entirely the business of the Sikhs and
we should not interfere in what they
want to do with their religious instito-
tions. If they want {0 remove it, they
are we.came to remove it. If they want
to build a 24-storey structure, they are
welcome to do it provided it is within
the Municipal Committee rules there.
So, they can do whatever they like
to do.

The fact is that today theve is no
room for complacency. We have been
facing terrorism in our country for the
first time for the past two or three
years, Last week, it hastaken anew
turn, a more serious turn, It was
limited to young boys with guns or
machine-guns going and gunning down
people. Where they were or they could
be spotted and they could be caught.
This is a different type. It is laying
booby-traps for the people to pick up,
where itis not so easy to spot the
person who is doing  that, Wherzver
terrorism has come up in this manner,
in whichever count1y it has come up,
they have not been able to eliminate
jt in a very short period of time, it

MAY 13, 1985

Other Parts of Nor- 408
thern India and Failure

of Intelligence Agencies

in the Country

has always lasted quite some time
before they have been able to finish it
off. And we must brave ourselves to
face such a situation. We must build
up our machinery whether it is intelli-
gence, whether 1t is police, whether it
is administrative, or some civil defence
type structure, and create an aware-
ness in the public, use voluntary
organisations, use all our political
organisations to try and identify where
things are going wroag and where un-
usual objccts are placed. There should
be awareness. People should not go
and grab things and pick them up and
get themselves killed. This is some-
thing which we must think about and
do something about it,

Terrorism comes up when there is
a certain weakness. We must overcome
this weakness, Our previous Prime
Minister, Indiraji, had warned our
friends in the Akali Dal that they must
be very careful how they take their
agitation. On the floor of this House,
if I remember coirectly, she said : “rf
you start going down a road from which
you canpnot t(urp, it is eXtremely
dangerous.”” That is why, we must see
that the statements and actions taken
by us are not such that they help
terrorists and extremists,

Although ihe Akali leadership have
been positive in certain aspects, they
have also during the recent past said
and done things which have encouraged
extremists and terrorists. They must
stop doing that, Not just saying it ;
they must stop saying it and they must
also stop doing it. And here I wouid
like our friends in the oppos’tion, who
know them well, to talk to them and
convince them that if we have to fight
these terrorists and extremists, we must
all fight them together.

The terrorists will always have an
advantage in such a situation. They
choose their time, they choose their
place. Today it is transistor radios,
tomorrow it might be something else
which might not be recognisable, We
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have to peneirate ard got to the roots
of it., We have to really flush them
out,

I am sure, the Home Minister has
already taken strong sieps and he will
be taking stronger st(ps 1o see that
this cancer is taken out from our
society, This 1s the time for all of us
to mobilise public opinion, not just one
community but all communities, all
regions, all religiors, to fight this.
Killings, such as these, leave scar on
our democtacy, and we must pui an
end to them. Viol:nce has no place in
our society. The integrity, and unity of
india is supremc and we will not et
anything happen that will affect it.

Lastly, we are all privileged to have
been born in India, Gandhi Ji’s, Pandit
¥’’s India, wherc they had faced British
bullets, lathi charges, totally non-
violently. It needs much more guts
and couragd to be non-violcent than it
takes to be violent, and the 1ecent acts
that we have seen ace rot acts of
courage, they are acis of cowardice,
and we must fight them with all the
strength at our command. Thank you,

Sir.

SHRIMATI DIL KUMARI BHAN.
DARI (Sikkim) : Mr. Speaker, Sir,
most heinous crime has been commit-
ted by the perpatrators of thesc bomb
blasts in Declhi ond in paits of northern

India, resulting in loss of many inno- .

cent lives arnd injuring lots of people.
No words are strong enough to con-
demn this heinous crime. These acts
have been commitied atsuch a time
whon “eveiy citizen in our country was
waiting for some positive response
from the Akali Dal iowards the recent
steps taken by the Centre to solve the
Punjab problem. This clearly shows
that the path of persuasion has had no
effect on these anti-national forces. So,
I think the Government should come
on these dark forces with a heavy hand
and these fo:ces shou'd be rooted out
once and for all. The situation is such
that at this jun-ture, every Citizen

thern India and Fallure
of Intelligence Agencies
in the Country

should stand behind the Government
for any action it takes to defeat these
dark forces who are out to disintegrate
our countty. On behalf of Sikkim
Sangram Parishad, I would like to
extend our support to the Government
and the Prime Minisre- Shri Rajiv
Gandhy, forany action they take to
eliminaie these anti-national and dark
forces. Thank you,

MR, SPEAKER : Shrimati Krishna
Sahi,

SHRIMATI KRISHNA SAHI (Begu-
sarai) : I am running tempciature, Sir,
so I am going.

MR. SPEAKER : Shall I ask the
Home Minister right away,

SOME HON. MEMBERS : No, Sir.

MR. SPEAKER : Then I will call
Sin i K. D, Sultanpuri,

15.00 hrs.

[Translation]

SHRI K. D SULTANPURI
(Simla) * Mr. Speaker, Sir, the Hon.
Prime Minister has explained in detail
the position about Punjab. I would
like to say only one thing. The extre-
mists whn intially started their
activities in Punjab are now spreading
them all over the country. Religious
places in Punjab are not being utilised
for the purpose they are meant for, I
would like to say that the sandity of
all the Gurudwaras in Punjab is being
violated and I would like to request
the Hon. Prime Minister to take
stringent measures in this regard. You
will have to take strong steps in order
to set the things right.

I came from Himachal Pradesh
yesterday night. Efforts are being
made to create disturbances in  every
Gurudwara of Himachal Pradesh. 1
would like to make a mention about.
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the Hoshiarpur District, [ remained
there from Sth Aprilto 3rd of May
and 1 visited many vitlages there.
Hariavela Gurudwara is one of the
many gurudwaras there. It was planned
to recover arms and ammunition from
that Gurudwara but our forces posted
on duty there were not allowed to
enter it. It should be enquired into,
namely who want to disintegrate our

country.

I would like to say one thing more.
If Chandigarh is handed over to
- Punjab. Abohar and Fazilica should be
transfered to Haryana. We have spent
crores of rupees on the development
of Punjab. Crores of rupees have been
spent on the Thein Dam., A Railway
Coach Factory is coming up in Punjab.
A sizeable part of the country’s is
reyerces is being spent on the develop-
ment of Punjab. But we see that the
canals were breached there and the
farmers have been put to great loss.
Who are doing all these things 2 Who
are these people causing hinsdrance
to the un ty of the country ?

1 would also like to say that the
Sikh Students Federation should be
Banned to proted the lives of our
people. You will have to think and
do something to ensure harmeny
between Hindus and Sikhs, Gurus did
rot teach us to fight among overselves
and generate extremism. My area i3
adjucent to Anandpur...(Incerruptions). ..
I would like to say that Government
should take steps so that the peeple
of Punjab, Himachal Pradesh and
Haryan may live in peace and Comfort
with these words I conclude my
specch,

SHRI ABDUL RASHID KABULLI
(Srinagar) ; Through yeu, Sir, [ would
like to congratulate the Hon. Prime
Minister for taking certains bold steps
in respect of the Punjab issue Certain
sections, have descurbed it as his
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But | and my party, i.e.,
National Conference feel that the
announcement mede by him about
judicail inquiry into Delhi riots and the
decisions taken by him to release the
Akali leadeis and to constiuct the
Thein Dam and his decision other
things about Punjab show his
holdness.

weakness.

When the situation had become the
worst in Punjab in the last few years,
the Opposition Parties had said that
the modeiates in Punjab should be
helped in order to face the extremists,
but at that time Goveinment did not
}i‘sten to them. We had criticised

Operation Blue star” and will conti-
nue to do so, but at the same time we
feel that the condition had gone.
woise and Government had no alter-
native but to do so Alas ! Government
could have taken some action before
the condition deteriorated so much,
so that thc extremists could have been
weakened, If timely action had been
taken to seize their arms and
amonunition, such cornditions wou!d not
have developed. In the prevailing
circumstances also, I would like to say
that it is a misfortune of the country
that “‘Operption Bluestar” had to be
restored t0. Therecafter incidents of
bleodshed toek place in Delhi and
other parts of the country and due to
those incidents this community has a
feelitng that attrocities have been
perpetreated on them and injustice has
been done to them, it would hove been
better if their psychology or feelings
would have been appreciated. Today,
the people are indulging in extremism
and are Kkilling innocent people, for
which we all are condemning them, but
tbe Hon. Prime Minister should also
undeistand their psychology. Their
feelings should also be appreciated,
because they have also made great
sacrifices for the freadom of the

_country and they have always played a

leading role in maintaining the security
of the country. They are people who
had sacrificed their lives for the
security of the country, people wha
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have this enhanced the prestige of this
country, 1 would like to say that
today there is a serious danger to this
country, the Hon. Prime Minister,
today ** are being considered as
enemies. '

(Interruptions)

[English]
MR. SPEAKER : It is expunged.

[Transiation]

SHRT1 ABDUL RASHID KABULI ;
Some Newspapers, some forces indulge
in such type of talks. We shauld not
say any such thing.

The Hon, Prime Minister, Haryana’s
*%_..of Maha Punjab...

MR. SPEAKER : Mr. Kabuli, you
should please listen to other’s views
also,

[ English]

SHRI ABDUL RASHID KABULI :
I did not say ‘all’. 1 said some forces
in this count1y have said.

(T anslation]

[ would like to say that some forces
want ta create such type of disaffection.

I would like to submit that Haryana’s
™

[English)
MR, SPEAKER : No, no, Not
allowed.
(Interruptions)**®
[ Translation]

SHRI ABDUL RASHID KABULI :
Neither the Opposition, nor the ruling
party should indu'ge in such type of
talks.

MK. SPEAKER : You now resume
your seat piease.

thern India and Failure
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SHRI ABDUL RASHID KABULT *
Mr. Speaker, Sir, if we have to fight
against the extremists in Punjab, we
can fight against them with help of the
army or the police force. But we
would have to gain the confidence of
the majority of the Sikhs. We should
gain the confidence of the majority
of the people there

[ think that it is necessary to
maintain the integrity of India, but it
is being weakened today, Your
Governments last five years...

(Interraptions)

[ English]
MR. SPEAKER : Nothing goes on

record. Now, Mr. Piyus Tiraky.
(Interruptions)**
SHRI PIYUS TIRAKY (Alipur-

duar) : Mr, Specaker, Sir, the Govern-
ment, in my opinion, have taken a
right step. On behalf of my Party,
the RSP, I would like to say that my
Party is with the Government and the
Prime Minister. One thing I would
like t0 ask here. Many things have
alteady been said, Terrorism is not
Sikhism, Terrorism hos no caste or no
religion. The terrorists are a certain
group, they are paid members.
Terrorism is not only in Punjab, bu+
also in the eastern Zone, We have
seen this ia the Assam movement
where some young pcople have been
ured by the mony power or something
like that.

So, it is not only Punjab but more
or less all over India, in some part or
the other, these kinds of activities are
being seen. So the Government should
be bewate, Whenever the grievances
come, it has been the practice of the
Government that unless some sort of
blood-shed takes place, it is not ready
to sit or thing over the problem—

**Not recorded,
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whether it may be labour problem or
territorial problem. So, the Govern-
ment’s attitude should change in this

respect. Whenever something comes
to any part of the country, the
Government should seriously think

over it and they should not be allowed
to go too long and come to a blood-
shed.

Now, we are speaking of a
socialistic pattern of society, Bu: what
kind of socialistic pattern ? I should be
clarified because our young people are
very anxious to know which side our
country is going. It is because.
especially the unemployed people
should not be tempted with the money
power coming from outside. With so
many prob'ems with our poung people,
they can easily be tempted because
they hove no work. So they can easily
be tempted with terrerism. So, it is not
the Sikhs who are doing this. At one
time, we hed the Naxalite movement
and that Naxalite was not of Hindu
terror ism or Hindu religion. So, why
should the Sikhs b: bl.med for this
terrorism just because 1t has been
coming fiom Punjab. So, 1t should be
made clear by the Government.

Whenever any trouble comes from
any side, any corner of the couniry,
the Government shou'd be rcady to
think over it-and go through it,

[Transiation)

SHRIMATI VIDYAWATI CHATUR-
BEDI (Khajuraho) : Mr. Speaker, Sir.
first of all. I wou!d like ta express
my sympathy with the peopie who
have been muidered by the extremists
and have met unitimely death. Mr,
Spesker, Sir, it s a fact, a5 the Hon.
Prime Minister has said and Prof.
Madhu Dandvate has also said that all
Sikhs are not Akalis and all Akali
Party members are not terrorists, but
Mr. Speaksr, Sir, ycu would have to
keep one thing in mind. History is
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witness to this fact that there has not
been a dearth of Jaichands and Mir
Jafais in India. Thev have been
hesitated so disintegrate the country,
to takes the countiy to dogs or to harm
thz country for their petty. selfish
interests.

Mr. Speaker, Sir, I would not take
much of your time, but I would like
to put certain points before you. A
letter of Badal Saheb was read out
before us. I do not disbelieve it He
might have written it. If might bea
fact, but one point is before us. Did
Badalji protest or opeunly condemn
it, when the murderers of Indiraji were
being honcured or they were being
called martyrs ? This point is befor us.
Today many people have. come from
various parts of Punjab. I do not say
that whatever they have said is correct,
but they have said that it is feared that
many Sikhs have cut their hair and
shaved off their heards and have
become Hindus, Such people are
indulging in disruptive activities to
defame the Hindus. These peisons
want to defame the Hindus. There
shou'd be a thorough enquiry to find
out the factual position. It is a'so
possible that these people want to
create a rift among (he Hindus and the
Sikhs. It needs to be checked since
some terrorists and extremists might be
working in this direction.

Secondly, gurudwaras are places of
worship. But these are being turned
into foils. High bounda.y walls arz
being constructed outside the Delhi
Gurudwaras. Big glass-pieces and lives
are also being erected on them, Sir,
these¢ are the places of worship and
these shou'd not be converted into
forts. When this is done, it creates
doubts in our minds, All these things
have to be looked into. Secondly, I
would request the Hon. Prime Minister
very politely that we would have to
make our intciligence department
more active and more efficient, because
it is not an ordinary thing, Slackness
in the Intelligence Department may
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create a risk to the sscurity of our
country Today different feelings are
being created among the people in
every village [Earlier it was limited
to cities alone, but the reports reaching
here’ now show that this poison of
hatred is being spread in evely village
confusion Is being created amongst
women folk specially. By referring to
Golden Temple, a feeling of hatred is
being created among the women and
the youth. If they really want to
come to the mainstream of the country
and the Akalis want to avoid terrorism,
it is their duty that they should go to
each and every village and isolate the
extremiists, With these woras I
conclude my speech.

[ Bug vk}

SHRI S. M. BHATTAM (Visakha-
patnam) : Sir, I take it that we are not
discussing the problem of Pupjab in
general. We are particularly discussing
the question of emergence of violence
and terrorism. As far as the problem
of Punjab is comacerncd we are heppy
to observe that the Prime Minister is
good enough to take the Opposition
into confiderce and, therefore, any
possible proposal or any idea which
we would like to put before him we
would lfke to make use of that forum
far that purpose. So, let me state
that we are happy the way in which
the Primde Minister has held negotia-
tions with the Opposition for achieving
a negotiated scttlement with Akalis.

Sir, the main aspect at the moment
is the emergence of.violence. Ina
democratic polity violence has no
place. Violence and democracy do not
80 togsther. Violence destroys very
democratie fabric of our couatry and,
therefore, we are opposed to it and
stand by the .goverument in all their
efferts to put it down with a heavy
hand.

Sir, this point has been made
sofficiently clear by all leaders of
veriops political parties and by now it
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must be clear that the eftire’ Oppdsi-
tion including the ruling party which
means the whole House i tdnited ah@l
with one voice we condemm violencé;!
We support the Govermmert fully in
all their efforts to put down terrorism’
in any part of the country,

Sir, onc point that has ta be taken
into consideration is that all Sikhs are
not people believing in balligéerent
methods resorted to by the terrorists.
There are definitely moderate Sikh
elements which come out openly and
criticise the various pledges taken by
them to indulge in violence in this pare,
of the country,

Sir, one or twa things which 1
would like to emphasise is that
initially here and there violence used
to take place against certain individuals,
There were sporadic and individual
attacks. Later it has got inta a
different phaee altogether. Now, there
is mass Kkilling of innocent persons in
public places. Apart from that the
terrorists forces are resorting te
sophisficated weapons which obviousl,
means the indulgence of foreign cle
ments. Without their support possibly
this could not have been done, Thete-
fore, we are very clear and categorical
that the entire things requires to be
probed and the eclements which are
behind this must be exposed and
necessary steps taken at different
levels. Apart from these things, not
only in Punjab but in every part of the
country be terrorist Sikh clements,
may be in Rajasthan...may be in Haryana
or in some other parts of the country.
they think that they will not be able
to dé this and go a head with this
activity. It is for the first that they
could go ahead with the terrorist
acitivities and that is the new pheno-
menon which we have come to know
of and this is well-organised and well- .
directed and a centrally operated
mechanism which is now in vogue,
Therefore, it requires to be dealt with
a firm Band and we, on behalf of our



A19 Discussion re . Sltua-
ﬂm Arlﬂnx out of Series
 of Bomb Explosion in
‘Belkl'and *

[Shri 8. M. Bhattam]

pm-ly, strongly and united stand by the
Government with.all our strength and

efforts to put down all the terrorists °

activities.
. [Translation)
SHRI BALKAVL BAIRAGI
(Mandsaar) : Mr. Speaker, Sir; After

the.balanced, sober and brilliant speech
of theg Hon. Prime Minister in this
House, there remains to be said almost
nothing. I would like to submit enly
this much that the happenings in and
m\md .Delbi ‘and Northern India
during the last two or three days are
causing concern and they are deplorable.
When we all would go back to our
respective areas after the 17th instant,
the people of our area may or may not
enquire about anything else, but they
would certainly ask what we had
discussed about Punjab. I am happy
that Shri Rajiv Gandhi has already
explained the entire position. I'would
like 10 submit this much only that this
is not the first effort at the disintegra-
tion of this country. Such efforts had
béen made on many occasions, earlier
alsb. The seventy crores of people of
this country have handed over 'the
réigns of power to you and they have
dome this after careful consideration,
this has not been dorie by theéem out of
emotions, They ~have handed ' Over
power to you to represent those 70
dfores of peoples  When the power of
this coumfry was in the Hands of the
older generation; it did not disintegrate,
The world powers might have thought
that now that power had gone in the
hands of a boy, the country could be
dunintegtated now. Through you; Sir,
I would like totell the entire world
thdt it is the good fortune of the
coufitry that it has got such a balanced
ledership. 1 would like to congratula.e
Shri Rajiv Gandhi on behalf of the
erttiré country for the statement which
he has ninde. He has given a proper
direction to all of us in this House.

_ I would like to conclude my speech
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after referring to a serious point about
Punjab. 1 would- like to tell in very
clecar terms, those of my friends who
do not make use of the opportunities
for negotiations time and again. Here
I would like to refer to the Akali
Party and the terrorists who spoil
every opportunity for holdihg talks., If
they have to say anything, they would
have to bold talks with Rajivji only,
Though they have not_ allowed the
elections to be held in Punjab and they
have created such circumstances . in
which elections could not be held; even
then the people of India have, slected
401 such M.Ps., who are standing like
a rock behind him. Whenever they
want to hold talks, they would have to
come to Rnjivji for talks. At present
they have to think if they are prepared’

to hold talks or not. What is their
thinking now ? In case they do not
want to have discussions, we are helps
less. When they have nothing to dis-
cuss, they indulge in such acts which’
lower the prestige of our country,
Through you, Sir and through this
House I would hke to te'l all such
people that today Shri Rajiv Gandhi
has adopted a soft attitude, and they
should remember that if the .Akalis or
terrorists adopt a stiff attitude then”
only these people would be responsible
for the consequencies and not- this

House. I rememember that momenf
and through you I would 1like to draw
the ‘attentiop of Shri Rajivjii that
though he might not be witnessing it.
Yet when on 6th instant, Rajivji was
speaking before a gathering of lakhs of
yeople, the entire scene was before our
eyes, when the Prime-Minlstér of our
country said on that day.that we had
adopted soft attitude ; and if the’
country were to point out that we:
were adopting too soft an attitude, he
had said that when required, he could
work with an iton hand also. At that
time, he was given a rouring avotion by |
this countiy, by the youths of this
country, by the mothers and sisters of
this country. The entire atmosphere
was surcharged with  slogans of
appropation in his support. Through:
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you, Sir, and through this House I
would like to say only one thing that
this is not the problem of Rajiv Gandhi
Ji alone. This is neither the problem
of the Congress Party, nor the problem
of power-...

This is the problem of 73 crores of
people of this country. Mr. Speaker,
Sir, T would never forget that ulterance
of yours which you had said in your
personal capacity. I still remember
that sentence and I have written an
article on that sentence. You had
said that when our country got Indepen-
dence. Our population was 33 crores
and new our population is 74 crores.
Even if 40 crores of people sacrifice
their lives to maintain the unity,
integrity, freedom and emotional
integrity of our country, the country
would not be allowed to disintegrate.

M, Speaker, Sir, with these words
I would like to welcome the leader-
ship of Shri Rajiv Gandhi on behalf of
the new generation and he has given a
balanced, sober and intelligent state-
ment on the Punjab problem full of
very high ideals. It is a feeling which
we would carry with us from this
sessions. When we go back to our
constituency, we would tell our consti-
tuents that we has discussed this matter
very forcefully in this House and the
entire House is unanimous on the issue
of Punjab and on the fight against the
terrorists. With these words, I would
like to express my thanks to you,

[English]

THE MINISTER OF HOME
AFFAIRS (SHRI S, B. CHAVAN):
Mr. Speaker, Sir, at the outest, I must
express my gratefull thanks to all the
Hon. Members for keeping the level of
the debate very high, We were appre-
hensive in the morning that if by any
chance the adjournment motion comes
for discussion, it may result into a kind
of conflicting views when the need of
the hour is unity, as we are passing
through a very critical situation.

thern India and Failure
of Intelligence Agencies
in the Country

MR. SPEAKER: Mr. Home
Minister, we are a very responsible
House.

PROF, MADHU DANDAVATE :
When Chair is responsible, responsiblity
percolates down automatically.

SHRI S, B. CHAVAN : We had a
vegy good discussion on this very
delicate issue of the terrorist activities,
which is a new phase in which they
have entered.

The Prime Minister was good
enough to intervene in the matter and
all major issues have been dealt with-
by him. It will not be proper on my
part to go on dilating on the same, but
there are some other issues on which
some information was sought by some
Hon. Members and it is my duty to
supply to tho House the information
to the extent it is possible.

Prof. Dandvate made a forceful
speech and he said that before the
Bluestar Operation, 220 persons had
been killed by the terrorists and not
even one case had been registered
against them, and not even one person
had been prosecuted.

PROF. MADHU DANDAVATE :
That was the position at the end of
February, 1984 and it was confirmed
by the then Home Minister,

SHRI S. B. CHAVAN : I have the
latest information with me ; it is for
period 1.3,1981 th 31.3.1985, Persons
killed ; 427 ; criminal vases registered
in connection with these killings : 285;
cases ended in conviction : 3 ; cases
ended in acquittal : 16 ; cases pending

trial in courts : 98 and cases under
investigation : 137, So, it is nota
fact.

PROF. MADHU DANDAVATE .,
You have not contradicted me,  Las;
time during the debate I got it con_
firmed, Upto February, 1984 end,
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there were 220 killings and not a single
man was prosecuted. It was given on
4th April, 1984,

SHRI S. B. CHAVAN : These are
the figures uptc the end of March,
1985. The Hon. Member wrs correct,
whep he said that in the past also,
we found the same trend, which has
been repeated this time that whenever
the solution seemed to be in sight,
some kind of terrorist activity was
started, a number of people were
killed and the entire atmosphere was
vitiated with & view that no secttlement
could we reached. When the Akal
legders were released in spite of the
fagt that they spoke rather intcmperate
language, not expected of such people
we could appreciate the circumstances
in whigh they had to make those state-
nents. But in spite of that, we were
trying to have some kind of a ground
prepared for negotiations.

A number of steps were taken by
Government and before we took these
sieps, I think a number of people were
consulated in the matter and a conge-
nial atmosphere was created with a
view to find a political solution to the
Punjab problem. Hon. Members will
tie gble fo appreciate the fact that this
was the very time when the.e was an
increase in the terrorist aetivities. A
Jarge number of people have been
killed and there is a spurt in tae
activity ;08 the part of the terrarists
besnwse they suspected that there
seemed to be a ground prepared now
for negptiated settlement in the
coamtry. There was a view which was
cxpresscd by som: of my collieagues
alpo as ta whom we are going to talk
now. The Akali leadership seems to
be m total disarray. Hardly any leader-
ship is left, The entire charge seems
to have been taken by the same
Bhindranwale’s father and the extre-
mipts . and terrorists scem to be in
chasge of the entire thing, Are we to

_tontiome negotiations with them ? Some
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of our other colleagues also said that
the Akalis will never come to the
negotiation table for- any kind of
settlement because they themselves are
afraid. If they were to come for
negotiations, what is going to be their
future—this seems to be worrying them.
If you try to negotiate with the ot her
people, then they will lay down such
impossible conditions that it will be
impossible for you 10 come toany
settlement of the issue. I think it will
be too early for any of us to draw any
conclusion from the present situation
prevailing in the Akali Dal leadership.
Let us not go into it. We would
rather like to wait and see what
emerges out of it and whether they are
1in a mood to discuss matters with us.
In fact, we are interested in finding a
political solution to the Punjab prob-
lem at the earliest. But this does not
mean that in the name of finding a
political solution some other people
would have to take law and order
into their hands, indulge in extre-
mist and terrorist activities and kill
innocent people. This is a new thing
that has come out, that in the frame of
transistors they put some crude bombs
with a peculiar kind of device, which
resulted in the deaths of a large num-
ber of innocent people, those who
were travelling in trains and buses and
those who innocently took possession
of that thing which ultimately sesulted
in their death. So, this is a new kind
of an activities which they have started
and as the Hon. Prime Minister has
started this is not an end of it., They
might adopt some other methods to
create some kind of a chaos in the
country. They are interested in
creatipg conditions in which the amity
which is prevailing among different
communities in the country, and
especially among the Sikhs and Hindus
should be put a step to. They want
that a conflicing situation may be
created and some kind of a violent
reaction should com» from evely
section or the other. That seems to be
the ve'y purpose for Jocating these
bombs in very crowded locaiities 8o
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that it may result in confusion and a
mass reaction to state thereafter. I
am one with some of the Hon. Member
who said that we have to
pay compliments to the peop'e at
large who did not react violently.
They did not lose patien.e; they
reacted ina very calm and collected
manner. They wanted this kind of an
amity to continue, Instead of having
any kind of allegation agriost one
another, they tried (o help the Govein-
meni. .Twenty of these bombs were
found, without be ng exploded, They
were identified, they were nanded
over to the local authorities ; and the
experts defused these bombs, and no
untoward incident could happen. This
is because of the cooperation that we
received from the members of the
puoblic, ard also the veiy prompt action
that we have able to take, in the
prevailing cnrcumstances I mus! really
say that the De1h1 Administration, the
Chandigarh Admmlstratlon the U.P.
Administration, the Rajasthan Adminis-
tration and for that matier, all the
Administrations in different States
which were affected in this matter,
acted very promptly ; and they did not
allow conditions to deteriorate, They
did not allow communal frenzy to take
charge of the entire situation. In fact,
that was the main objective of these
térrorists It ,is not with a view to
kill innocent pqople but to create
confusion, to create some Xind of a
conforntation, and to create emity
between drﬁerent sections of the
people—that was the main objective :
and we bave to bear this in mind, viz
that this is a kind of thing which,’ if it
were to come in some shape or the
other, we should not lose patience but
face the sijuation boidly, in a calm and
collected manner, and without levelling
any charge or allegaticn agminst one
cm;nmunity or the other.

So, #ft:r the explosions, a large
nwmber of people were taken into
ctistody. ‘In Panjab, almost 600 of
them khave been tzken into custody.
In Belhi, about 200 people have been
taken into castody. Almost 1000 to

thern India and Fallure
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1100 people must have been taken in
custody so far. Investigations are on.

In fact, Hon. Members must have
read the news items today about the
Press conference which seems to have
been given by one of oar officers—the
Police Commissioner in charge of
Delhi, 1n fact, I hold the view that
he should not have given it. But he
seems to have given some kind of an
information saying that such-and-such
were the objects that we could recover,
and so many people have been arrested.
Fortunately, he has not nsmed any
person.

PROF, MADHU DANDAVATE :

Don’t disown him from this platform,
SHRI S. B. CHAVAN : No ; this is
not the practice. In fact, th.,se are

vely sensitive matter where normally
when I also supply information, I have
to be very careful to see that it does
not result in having an adverse effect
on the investigation, which is still
going on.

PRGF. N. G, RANGA : But at
the same time, it is no good being too
secretive,

SHRI S. B. CHAVAN :_ No, But
these are matters where if information
goes out before time, it can cause
tremendous damage ; and that is why it
is necessary that we have to be very
cautious in these matters. You will
excuse me if I were not to give any
details of this particular incident, in
which some of the culprits have ‘been
arrested, and some material has been
recovered, In frct, it will not be in the
interest of investigations, if ( were to
give any details as to what things
have deen found, and what we propose
to do thereafter.

SHRI BHAGWAT JHA AZAD:
Were any foreign markings found on
them ? Were they of India or Pakisten ?

SHRI S.B. CHAVAN : In the case
of ane incident, wherein three peopte
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seem to have died in Haryana, on¢
person was carrying a bomb., I do not
know what happend; it fell through,
it exploded, and he himself was also
killed, besides two others. There are
some foreign markings But I think
it will not be proper, at this stage, to
say as to whether it had the markings
of this particular nation or that parti-
cular nation.

SHRI BHAGWAT JHA AZAD : We
presume either America or Pakistan,

PROF. N. G. RANGA : One of
our Opposition leaders was going about
saying : ‘Unnecessarily, thec present
Prime Minister and the carlier Prime
Minister were saying that there was
foreign danger, and foreign interference,
and so on.” And you keep everything
secret. Then where are we?

SHRI S. B. CHAVAN : I think I
have been trying to get the informa-
tion, but so far, I have not succeed§d.
At least from my memoriy I am saying
that there is a revolver which had b.een
found, which had a foreign marking,
but again, I would like to say that’ 1
would like to say that I would not like
to disclose the name of the country.

SHRI BHAGWAT JHA AZAD : It
was American...

SHRI S. B. CHAVAN : Might be
~Pakistan as well. I cannot possibly say
at this stage. But it has a foreign
marking. No doubt about it. (leterrup-
tlons) In this situation, I think it is
just and proper that we should_ expect
cooperetion from all the sections of
the House. Unfortunately, yesterday,
a public meeting Wwas held by a politi-

cal party inspite of the fact ‘that L

personally requested their leader, §ay-
ing that this was not the proper time
for having this kind of a public mecet-
ing. The kind of reply that I got was :
““We are a political party, and you
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not to hold a publlic meeting.” (Interup-
tions)

When I saw that there was a possis
bility of some kind of a confrontation,
ultimately we allowed the public meefs
ing to be held. But that was not
They wanted to have a condolence
meeting; but I know the kind of
speeches that have been made there,
Besides, tnere might be a line of con
dlence; and thereafter, it was all poli
tical speech-making. '

The details of the speeches, I have
with me, but I would not like to touch
that aspect. Today, this morning als
they gave a call or a bandh and they
were to observe a total bandh in Delhi
today. I do not think that they have
succeeded. The life is totally normal
in Delhi. There was only one 0Cca
sion when the Police had (o fire in the
air not resulting in any damage, but
now the situation is under control.
The entire life in Delhi is as before,
1 do not think that they have succeeded
in doing this but I am not really sur-
prised that even in a situation of {his
nature also there are elements wh
are trying to take advantage of th
present prevailing situation. I wou
like to appeal to all sections of
House, and through this House to
political parties and specially the
Akali Dal and their friends, that
should help the authorities in crea
normalcy in the entire area and |
should not do anything by which eff
there is an escalation in the ent
thing and if there be any, I can a
the hon. Members that while we
been very generous we have been i
open-mined sq far as the political '
ation of Punjab is concerned, but i
they bave assumed this to be a sign @
weakness on our part, I can assuie all
the hon. Members that any action of
terroris activity will be put down_ wil
a very heavy hand and there
be no compromise  on
issue. The hon. Prime Minister Wi
also very unequivocal when he said i

N
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and I would like to assure that this" 1}
a thing with which we are not going 't
put up. Terrorist activity, or extrcmu?
activity ' in any form is going to 'be
dealt with very seriously and for doing
all that whatever ofganisational struc-
ture is necessary, ‘either in intelligence
or in Police or in pdra-mhilitary force
certainly we are going to create allxhc
structure which' is required for handting
a sutyation of this nature. But at "the
umomme I would like to appeal again,
that,let us try and see that we create
normalcy in the entire area. And kind
of agitation which can lead to such’
kind of 2 situation should be avoided
to the extent possible, -

Ido not think I nced give more
exp'anation on 8 membeér of issues
which were raised here. If the mem-
bers are interested, the details will be
given to them about those things fof
which information can be disclosed
But if there are maiters about which
you would like the details but which!
possibly capnot be disclosed, I plead
inability for that, -

— — ——

STATE FINANCIAL CORPORATIONS
(AMENDMENT) BILL

[ English]

THE MINISTER OF FINANCE,
AND COMMERCE (SHRI VISHWA-
NATH PRATAP SINGH): 1 begto
move for leave (o intioduce a Bill fur-
ther (o amend the State Financial Cor-
porations Act, 1951

MR. SPEAKER : The question is

““That leave be granted fo intro-
duce a Bill further to amend the
State Financial Corpmanons Act,
1951.”

-~ The motion was adopted.

SHRI VISHWANATH PRATAP
SINGH : Sir, I introduce the Bill.

VAISAKHA 23, 1907 (S4%X4)

‘Mat'ers Unidér A58
Rule 377 °

COINAGE (AMENDMENT) BILL®

[ English] S L
THE.. MINISTER OF FINANGE
AND COMMERCE {SHRI VISHWA«
NATH PRATAP SINGH).: L beg-ta
move for leave fo introduce a .Bill fur.
ther tq amend, the Cojnage Act, 1904

MR. SFEAKER : The guestion.-is ¢
"“That leave fo granted to .introe-
duce a Bill farther to amend the
Coinage Act, 1906.”
,The motion way adopted:

.. SHRI VISHWANATH > PEATAP
SINGH : Sir;"? intipduced the Bill.”

MATTERS UNDER RULE 377

[i:'ngli.sh]
-(i) Need to deyelop. disease resistans

varieties of groundnnt with a view
to check decrease in its productjon

SHRI M, SUBBA REDDY (Nand-
yal) : ‘The groundnut pil production
has come down due to decrease in,
wroundnut production. This is mainly
due to the pests affecting this crop.,
The Agriculture Minjster is requested
to initjate measuies to undertaké
research to develop better stiains of
groundnut varieties which are . QIW ,
and pest resistant,

15.48 hrs. . B
[MR, DEPUTY-SPEAKER ~in rke
Chair.]

[ Tranlation]
(ii) Need the convert Katihar-Joghasl.
metre-gauge line in broad-gnuge

SHRI D. L. BAITHA (Araria) : Mr,
Deputy-Speaker Sir, there is an impera-
tive need to convert the Katihar-Jog-
bani section of the North-Eastera
Frontier Railway into broad-gaege,’

%

*Published in the Gazette of India Extraoidinary Part II, Scction 2, da.¢g 12.5.85,
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This section not only connects the far
off arcas of Bihar, on he Border of
Nepal with the other parts of the coun-
try, but it is the only gateway to Nepal.
This line is the difect, easy and the
shortest route from Nepal to Calcuita
post. In addition the railways need to
convert this line into broad-gauge on
economic grounds also. For journey ar
for sending goods to Calcutta, Gorakh-
pur, Patna, Delhi etc. trarshipment is
required at Kathihar because after
Katihar there is a broad gauge line.
Therefore, this not ~only causes delay
in the transportation of gonds, but the
transhipment costs more and the goods
are also damaged, Moreover, you
will have to spend more on construc-
tion work for making proper arrange-
ments for transhipment at Katihar,

A survey of the present Katihar-
Jogbani sector has already been con-
ducted and the Railway officers with a
view to provide security, long about

~ and development of trade and improve-

ment in passengsr facilities have
strongly recommended its conversion
into a broad-gauge line. I would, there-
fore, like to urge the government that
the Jogbani-Katihar scction (North-
Eastern Frontier Railway) should be
converted into broad-gauge at the
carliest.

[ English]

(iii) Need to increase the procurement
price of iron-ore procured by
M.M.T.C. from Hospet in Bellari
" District

SHRIMATI BASAVA RAJESWARI
(Bellary) : I wish
to the grievances of the iron ore mine
owners and suppliers fiom Hospet in
Railway District.

Two secctor is contributing five
million tonnes of all grades of iron-ore
for export, out of which the million
tonnes is suppiied by the private mine
owneis of the area and the rest by
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N.M.D.C. Therefore, the mining
industry is an export-o riented industry,
There are 76 mining leases in the area
and two million tonnes are produced by
employing both men and mach ines,
25,000 direct and 25,000 indirect
labourers are employed. It isa matter
of regret that M.M.T.C. of India which
is the sole purchaser of the entire ore,

is not meeting the minimum demands

of the mine-owners, In fact, during
the year 1983, the MM.T.C. reduced
the procurement price by one per cent
whereas it paid higher price towards
port charges, railway freight, etc. The
ore is purchaced at a very low price
of Rs. 60 a tonne, whereas it is.pur
chasing at Rs. 100 from N.M.D.C,
The industry is in a crisis ana the eco-
nomy of t he district is jeopardised: ¥
request that immediate relief to pro-
vided by declaring suitable increase in
the procurement price of iron-or: by
the M.M.T.C.

[Transiation)

(iv) Need to arrange Halt of Express
trains at Habibganj near Bhopal

SHRI K. N, PRADHAN (Bhopal) ;
Mr. Deputy-Speaker, Sir, due to non-
stoppage of express trains at Habibganj
railway station, about three lakh peo-
ple of T. T. Nagar and BHEL region
of Bhopal, the capital of Madhya
Pradcsh who have come thete from
different parts of the country are facing
serious difficulties.

They have to go to and come from

Bhopal railway station which is ata
distance of 8 to 15kms. A lotof
money has to be spent on auto-rikshaw
and taxi, and during nights often
no transport is available for going to
or coming from Bhopal. For outgoing
journey, the passengers have to reach
the railw.y siation hours before  Simi.
larly after alighting from nightt rains,
the passengers are forced to stay at the
station for the night.

Due to this reason, there is heayy
rush at the Bhopal Station,

Because.

P R ——
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of the lack of the above facility, large
scale chain-pulling is resorted to.
Consequently, the trains are delayed.

The importance of Habibganj rail-
way station has been increasing contie
nuously. The increase in population
has been taking place mostly in this
area, The station suits the people best
for going to Hoshangabad and the in-
dustrial township of Mandideep.

1 would, there, request the hon.
Railway Minister that he should make
arrangements for a two-minute stopp-
age of at least Chhatisgarh Express and
Dakhni Express at Habibganj Railway
Station.

[English]

(v) Need to reinstate the workers of
Mineral Exploration Corporation
Limited at Gorubathan in Darjee-
ling District

SHRI ANANDA PATHAK (Darjee-
ling) : Sir, a serious situation has
arisen since the retrenchment of 34
worksrs by the Mineral Exploration
Corporation Limited (a Government of
India undertaking) at Gorubatnan, in
the district of Darjeeling. They were
duly appointed in 1981 and were
undertaking all the works as desired by
the Cerporation. They had been given
all the benefits of a regular employee
including Employees’ Provident -Fund.
They were allowed to continue in ser-
vice even after the expiry of 230 days
—a qualifying period for their regu-
larisation.

The retrenched workers are pro-
testing against this unjustified retrench-
ment.

1, therefors, urge upon the Govern-
ment to look into the matter and settle
the dispute by reinstating the retrench-
ed workers immediately befo:e the
situation gaes from bad to worse.

[Translatton]
(vi) Need to take steps to remove the
shortage of one rupee 'notes and

small coins

SHRI KRISHAN PRATAP SINGH
(Mabarajganj) : Mr. Deputy-Speaker,

VAISAKHA 3, 1907 (SAKA) St. Res. re :
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Sir, there is acute shortage of one
rupee notes and small coins in the
country. It is causing lot of difficul-
ties to the common man. In buying
tickets in buses and in retail purchas-
ing, the consumers have to leave the
balance amount due to him after paying
for the commodity or in case the con-
sumer is not prepared to for go
the change, he cannot purchase the
goods. The tradess are taking undue
advantage of th's shoitage. Govern-
ment should take immediate steps ‘o
remove this shortage and to proiect the
common man from this exploitation.

I would, therefore, request the
hon. Finance Minister to kindly make
a statement in this respect

15.54 hrs.

STATUTORY RESOLUTION RE : DIS-

APPROVAL OF TEA COMPANIES

(ACQUISITION AND TRANSFER
OF SIDK TEA UNITS)

ORDINANCE, 1985
AND
TEA COMPANIES (ACQUISITION

AND TRANSFER OF SICK TEA
UNITS) BILL

[English]

MR. DEPUTY SPEAKER : Now,
we shall take up items No. 9 and No.
10 together. Two hours are allotted
for these two items. I will request
Prof. Soz to move the Resolution.
Since he is not here, I will request
Shri Kabuli to move the Resolution
and speak on it,

SHRI ABDUL RASHID KABULI
(Srinagar) : Sir, I move the following .
Resolution :

*“This House disapproves of the
Tea Companies (Acquisition "and
Transfer of Sick Tea Units) -Ordi-
nance, 1985 (Ordinance No. 3 of
1985) promulgated by the President
on the 8th April, 1985.”
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[Translatio ]

Mr, Deputy-Speaker, Sir, I oppose
this bill presented by the Government
to replace the oidinance on two
grounds. First, I think that—

[ English]

—this promulgation is an affront to
the dignity of Parliament. Though this
is permissible under Article 123 of the
Constitution, when only one House
was in Session, yet I fecl it was against
propriety and spirit of the Consti-
tution.

[T¥ansla. fon)

On this ground I would like to
submit that when this House was in
session, Lok Sabha was in session,
though Rajya Sabha was not in session,
this ordinarce should not have been
promulgated. Although you are em-
powered to promulgate it, yet propriety
does not allow such promulgation.
Government could have come before
this House with a Bill. I feel that
there has been a constant affront to
the dignity of the House, which shou'd
not have been done. Tiis is one of my
reasons for opposing this ordinance.

Secondly, Government, through
this Bill, are acquiring rights and
interests of the sick tea units There
have been complaints against tnese
companies that their owneérs had
exploited these units for their personal
benefits and thus harmed these units.
They have created many problems.
Labour has not besn properly paid. It
is a fact and it cannot be denied. But
the managements of these companies
had been taken over by you long ago.
Why did Government not decide earlier
ta acquire them ?

[ Engiltsh]

The managoment of the four sick
tew units was taken over between 1976
and 1979 under the provisions ‘ot the
Toa Act.
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[ Translation]

On this ground also I would like to
submit that the complaints are being
received and even then these com-
panies are being nationalised I want
to know what steps-have been taken to
remove the shortcomings after you
took over the management of these
companies 7 Sincz 1966, their manage-
ment has been under your control.
What remedial measures have you
taken since then ? What have you done
to resolve their problems and to check
fleecing done by the owners of the
Companies ? I cannot help saying that
the whole responsibility in this matter
lies on your shoulders as well,

You cannot say that there was any
trouble due to labour. Labour has not
been at fault there. Labour has been
giving full cooperation to you. You
yourself have admit:ied it. It is possible
that there might have been conflict
between people in political leadership
at that time, but labour did not create
any trouble, even at that time when
you took

over the management,
Actually the whole responsibility is
that of the management. Government

are nationaiising not because they are
inte:ested in doing so but because the
owners are unscrupulous and they want
to take more and more profit and they
are going to ruin the four units. Not
only this, the way the ordinance was
promuigated and now the Bill has
been brought forward and the Com-
panies are being nationalised, it all
shows that Goverument want to protect
the management and want to conceal
their shortcomings. This is my com-
plaint and 1 will complain that : —

[ English]

The four units had liabilities of
Rs. 1.65 lakhs and negative net-worth
of Rs. 1 crore. As the Government
itself has admitted while announcing
the nationalisation, the sickness was
as a result of long years of neglect
and mismanagement.

[Translation]
The Government themselves are say-
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ing this and not I, therefo: e, submit that
I am not against the intention of the Bill,
I rather support it but the reason for
my opposition is that the managements
of the four units have not discharged
their responsibilities and now as tenure
period is going to expire in June, you
have taken them in your hands before
extending their period of take-over.

That is why I am saying that this step
has been taken to shield the manage-
ment. Otherwise I have always been

a suppoiter of nationalisation. There

is no difference of opinion on this

point. My reason for opposition is

that you are taking this step to protect

the managemenits. Goveinment should

tell u» about the lacity on the part of
the managements and to what extent

they have committed mistakes and to

what extent they have fai'ed to rectify

the shortcomings. Government havc

taken this action to conceal the mis-

takes of the management and secondly,

as I have said earlier; this oidinance

was promulgated when Lok Sabha was

in session and you should have brought

forwaid this Bill first instead of pro-

mulgating an ordinance. These are my

complaints against you.

[English}

THE MINISTER OF FINANCE
AND COMMERCE AND SUPPLY
(SHR1 VISHWANATH PRATAP
SINGH) : Madam, 1 beg to move :

““That the Bill to provide for the
acquisition and transfer of the sick
tea units specified in the First
Schedule and the rignt, title and
interest of the tea companies in
respect of the said tea units with a
view to securing proper reorgani-
sation and management of such tea
uniis so as to subserve the interests
of the general public by augment-
ing the production and manufacture
of different varieties of tea which
are essential to the needs of the
economy of the country and for
matters connected therewith  or
incidental thereto, be taken into
coasideration.”
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Madam, I want to give the back-
ground of this Bill which seeks to
pationalise Pashok, Looksan, Potong
and Vah-Tukvar tea companies. The
managem:nt of these four sick units
had run down these companies, there
was neglect and short-term measures
for over exploitation were there. There
was also creation of encumbrances.

The four sick units had cumulative
pre-take over liabilities of Rs. 1.65
lakhs and negative net worth of Rs. 1
crore. There was non-payment of
labour dues, there were labour
troubles, defaults in non-payment to
banking and financial institutions lead-
ing to virtual abandonment/closures af
some of the sick units. The future of
3000 workers was at stake and at that
time the management was taken over.

SHRI S. M. BHATTAM : Which
year ?

SHRI VISHWANATH PRATAP
SINGH : The year of 1takeover was
1966 and thc takeover of Potong was
in 1978. There were demands for
taking a decision on it because only
the management was taken over, the
ownership was not decided. It was the
experience that by further investments,
definitely we could improve the tea
gardens and to remove the uncertainty
we took this decision. We certainly
did not want to go back to the owners
agaia for what they had done and we
wanted to ensure employment of 3,000
workers working in these gardens. It
was pointlegss to goon extending the
period from ons month to six months
ctc., because that would hamper the
progress. So, for this sake, we took
the decision of nationalisation. The
point raised by Mr. Kabuli was why
was this ordinance issued. Now the
term of one company was ending on
10th Aprjl and the other one on ; 19th
June, 1985, By introduction of Bill,
we have seen many a time, stays and
lot of litigations go on and unnecessary
litigations go on. If it is in the
interest of the workers and of the
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country’s interest and there is a Con-
stitutional  prov.sion, there is no
reason why the Constitutional provi-
sion should not be made use of. There
is no disrespect to the House because
at the first opportunity, the Bi'l has
been brought before the House for the
sanction and approval of the House.

So far as the point that we are
bailing out the martagement and what
improvements have been made since
we have taken this for a long lime, is
soncerned may I inform the hen.
Member that regarding this Poshak
management, the overall production
immediately prior to take over was
1,42,436 kgs. After take-over, it rose
to 1,50,247 kgs. In the same way,
the production of each garden has gone
up after take-over. That has been a
positive improvement after the take-
over. It is not only this, While the
loss:s in Pashok in 1981-82 were Rs.
35.19 lakhs, they came down to
Rs. 705 lakhs. Of Looksan, while
the losses were—14.02 lakhs in the
year 1981-82, they came down to zero
and it has earned a profit of Rs. 29 24
Jakhs in 1983-84 and Rs. 37 33 lakhs
in 1984-85. The losses in Vah-Tukvar
have been brought down from 1981-82
to 1984-85. The losses have come
down from Rs. 26 lakhs to Rs. 17
Jakhs. So, there has been an increase
in the average production, that is
productivity. The losses have also
come down.

So far as the question raised by the
hon. Member is concerned, i.e. what
has been done about the gross exploita-
tion, loot khasot as termed by Mr.
Kabuli, statutory liabilities of wages
and other dues of labour have been
discharged fully. Piofit and output
has gone up ; maintenance and repairs
have been carried out. It is also a
warning to unscrupulous pzople that,
they cannot have their own way with
the workers and economy of the
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country. The Government is, there-
fore, for the workers and it can take
care of the economy and stear it in
the right direction.

SHRI NARAYAN CHOUBEY

Why have you taken-over only 4
gardens ?

SHRI VISHWANATH PRATAP
SINGH ¢ I will answer that in the

general debate.

SHRI S M. BHATTAM
(Vishakhapatnam) : Madam Chairman,
the fiist point originally raised
was why the ordinance was promul-
gated when the House of Lok Sabha
was in Session though the other House
was not n session. The reply was
also clear.

Before I come to the reply proper,
may I point out to the Minister that
this is a practice which the administra-
tion feeis convenient in resorting to
ordinace at &very stage. On a pre-
vioas occasion, the period of take-ovel
of the management was to expire on
11th October, 1983 and the ordinance
was promulaged on 7th October,
just 4 days in  advance. That
was what was done previously.
Even this time let us see what happen-
ed. The period of take-over of
management was expected to expire on
10th April and on 8th April the
Ordinance wds promulgated, just two
days in advance. Could not the
administration foresee the need for
bringing about a Bill and getting it
passed on the Floor of the House. To
this the reply given is that if I come
forward with a piece of lezislation
before the House the parties concerned
may go to the court of law. Now, in
how many instances can the Govern-
ment obviate this process and circum-
vent it by not coming before the House
and promulgating Ordinances. If that
is the real difficulty and there is no
way out then you have to face the
reality but the House cannot be by-
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passed. So, if that is the intention
_then it is not a good approach.

Sir, I take strong exception to ‘he
method of p omulgating Ordinances
when the House is in Session. Of
course, they take the co.er that the
other House was not in Session and
* it is permissible under the Constitution
also but then I raise the question of
propriety. Is it p:oper at all and
should it be done ? It isa funda-
mental issue. The executive cannot
encroach on thec domain of Jegisiature.
They will not be allowcd to tuke over
the functions of the legislature and
issue Ordinances. This is what is
happening now. 1 wou!d like the hon
Minis'er to consider this point and
desist from this practice. This is not
a good practice.

come to the other
point. Madam, here in the year
1979 and later in 1979 certain tea
companies were taken over by the
gosernment. | am not obiecting to
the question of taking over. WNow,
they have thought it fit to nationalise
them Nationalisation is good in
spirit and in policy and 1 have no ob-
jection to this. On the other hand I
welcome it wholeheartedly According
to the information available with me
during that period 1976-1979 five
companies weite taken over but now
only four companies are being nationa-~
lised. What happens to the fifth one.
I would like the hon. Minister to throw
some light on this, Again here as far
as the tea companies are concerned
several tea estates are being managed
by the same company. Pashok Tea
Estate and Looksan Tea Bstates are
being managed by M/s. Pashok Tea
Company Ltd. Similarly there may be
other tea cstates managed by them. So,
if they thought fit to take over the
management of one tea estate... of one
estate, then how many similar estates
were left out 7 How is it that these
estates are not similarly taken over ?
At this stage, I would like to remind
the Hon. Minister of what he had stated

Now, 1
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on the floor of this House, some other
day with reference to the question of
giving financial assistance to certain
industrial wundertakings which have
gone on defauited. If they have failed
in the case of one industrial unit, then
in the case of the rcst of the industrial
units, they would forefeit their right
io utilise this opportunity. This is
what he has stated. If that was so,
in this case, if there is mismanagement,
misutilisation of funds, if labour is not
paid properly, if the dues wsre not
cleared and if certain things are found
to be grossiy defective, then similarly
the rast of the estates have to be taken
over. Why is it that they have been
left out ? I would request the Hon.
Minister kindiy to cover this point
also in his reply because nationalisa-
tion, as hc has just now mentioned,
has really benefited both Ilabour and
also th: estates in as much as the
production is increased and alsa the
condition of the labour has improve
and that is why they could have taken
over the remaining esiates as well,

Again, here, T may refer you to
another aspect, that is Section 25(a)
of the Bill says like this—

““(a) any person who has been
managing the affairs of such
sick tea unit before the date
on which that unit had so
vested shall, until alternative
arrangements have been made
by the Tea Corporation for
the managements of such
unit, continue to manage the
affairs of the unit, as if such
person had been au‘horised
by the Tea Trading Corpora-
tion, to manage such unit.”

So, in the case of persons who are
responsible for the mismanagement—
some of them, if not all of them—for
mis-utilisation of funds, for gross
deriliction of duty, for total collapse
of the units, why should they be enter-
tained again here till alternative
arrangements are made ? Why should
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it be provided for those who have
nothing to do with the new sctup
which is perhaps afier the Government
has taken over 7 What is the position ?
The actual position which I would like
to know is that between 1979 and
1979 when some of the tea estates
were taken over, actually some of the
persons under the previous manage-
ment were continued in the new set
up. Are they still continuing ? Does
the Government still want to continue
them further ? This information may
be given by the Hon. Minister
while replying to the points raised by
the Members.

Madam, in any case, the provision
here does not appeal to me and I do
not know whether the Hon. Minister
will consider this and whether this
will actuaily fit in with the present
line of thinking of the administration
when once the nationalisation takes
place,

Again, Madam, the question is one
of the tea industry. India is the
largest producer, consumer and expor-
ter of tea. It proyides employment to
2 million workers. We get about
Rsa. 400 crores by way of foreign
exchange. That being so, instead of
coming forward with piecemeal legis-
lations like this, in all cases of
viable units, wherever management
is not Proper, wherever mismanage-
ment occurs and charges and allega-
tions are pending, why not the
Govsernment wholesale take over the
tea estates and nationalise them ?
Now the question is whether nationa-
lising the tea estates as a whole in all
cases where they aie considered to be
viable is not a drag on the Govern-
ment and burden on the Government.
Byt provided there is some scope,
some need, some uigency for doing so,
on the basis of public policy, for the
benefit of the people and for the
benefit of the country and in furthe-
rence of such public calls, this can be
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dealt with. So, instead of piecemeal
legislations like this, I would ear-
nestly appeal to the Hon. Minister
that he may kindly consider taking
ov:r of such units at one time or
other, sonner or later so that these
units become viable. Thank you.

SHR1 PRIYA RANJAN DAS
MUNSI (Howrah) : At the outset, I
would like to congratulate the Minis-
ter for bringing forwaid this progres-
sive piece of legislation which would
provide relief to the workers of the
four tea gaidens. Taking advantage of
this occasicn, I wou!d like to highlight
eertain points concerning the tea gar-
dens.

Itisa Fact that these four units
had been suffering for a long time be-
fore they were taken over as sick units
with the guidance and supeivision of
the Tea Corporation of India. As [
said, [ would like to highlight the basic
points pertaining to the tea industiy
as a whole in the country.

Most of the tea gaidens are in
Assam, West Bengal, Darjecling and a
few of then are in Tripura. The plight
and sufferings of the tea woikers at the
present moment are very acute. Ina
number of tea gardens, the management
in connivance with the bank officials
have been plundering over years. At
one time, some scople who were arigi-
nally known as tea treaders were in this
field, but during the last one and a half
decades, they have been replaced skil~
fully by some manipulators again in
¢onnivance with the banks. I would
like the Finance Minister to go into
this whole aspect in detail. So far as
the financing of the tea gardens is con-
cerned, United Bank of India is the
lead bank. I can give a number of ins-
tances for the last ten ycass, which wil
indicate how the banks have compelied
the management of parlicular tea
gardens to make the units sick and to
hand over or sell them to somebody
also for some motivated interest and
thereby make them go out of the busi.
ness,
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How does it happen? In the tea
industry, when the season starts, if the
machinery does not furiction properly
at that time, then the entire season
gets collapsed. Before the season
starts, the managment in advance
submits a proposal to the bank for
moderanisation or repair of the machi-
nery. The bank delays deliberately the
sanction and release of the amount
so that finally the unit does not get the
money intime and consequently the p1o-
duction suffe1s and there is a huge loss.
In the next meeting, the bank compels
them either to get out of the manage-
ment or (0 hand over the unit {0 some-
body else, who is waiting there to take
over when the time comes., I would
not like to bring the name of any indi-
vidual, or cast aspsrsion against any-
body, or to say anyhing which will
amount to a sert of regional racialism,
But I would like to say that it is a
group of tranders in West Bengal, who
with the connivance of the United Bank
of India are looking forword to take
over the cream tea gardens, and the
United Bank officials are deliberately
and positively contributing for that.
When 1 spoke on the last occasion,
I had made a request to the Finance
Minister at that time also. If he agrees
to order an investigation into the affairs
of the functioning of the United Bank
of India, in so for as financing of tea
gardens is concerrned, a large number
of scandalous things will be revealed.
I have been tellirg it time and again
and if he does not take care of it in
time, he may have to face a lot of
difficulties in future.

The Minister has said just now
that he feels for the warkers and he
cannot afford to see that they suffer
any more at the hands of the manage-
ment and government will do its best
to take over these units I congratu-
late him. I would also request him to
think of a great man, who is no more
in this house, Shri Mohan Kumar-
mangalam When the coal industry was
facing a similar situation, with the
blessings of Indiraji, he spent a lot of
time visiting the coal mines at least
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for a month and then brought forward-
a piece of legislation for total nationa-
lisation of the coal industry, which
ultimately proved fiuitful for the
nation in terms of production and
yielding results. I request the Finance
Minister to go into very aspect of the
tea industry in depth and see that the
entire indurtry is nationalised.

I say this because it is not only a
foreign exchange earning unit, it also
pays huge amouants for the excise duty
of the countiy, both national and state
exchequer. I am sorty to szy that the
kind of attention and importance that
is given to the textile units in the
Western part of India and to the sugar-
cane industry and cotton industryis not
given so far as tea industiy is con-
cerned. If similar kird of an attitude
is developed by the Finarnce Ministry
to go into thz depths of the tea indus-
try, it will be sayed. There is no
alternative but to save these tea units
from tle hands of those barons and
this can be done only by nationali-
sation.

I will now come to the third
aspsct. As you know, Madum, tea
auction is the most important thing,
When the auction begins, the trade
begins. In West Bengal, a city called
Jalpaiguri was the main auction centre,
If the Finance Minister goes through
the map, which possibly the Tea
Tradining Corporation and Tea Board
wiil not show him, he wou!d find that
since 1the British days, even before 15
years, Jalpaiguri city was the head-
quarters of North Bengal. The entire
city’s life was dependent on tea and
every alternate houss depended on
tea. The tea auction centre was there.
The city was developed and pzople
were developing like any thing,
Suddenly the auction centre was
shifred to Siliguri and then to Calcutta.
Why have you brought it to Calcutta ?
Calcutta has every thing. Siliguri is
one of the leading towns now in
Bengal. It has got multifarous activities
in the bordcr. I therefore request the
Minis ter .0 personally consider once
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again to bring back the life of the old
city and to take back the auction
centre programme to Jalpaigury town
itself. Lastly I would suggest that
geographically also, its location is
between Dwars and Darjeeling and i¢
the auc.ion is made there, Alipurduar
and other parts will be developed.

Madam Chairman, the workers in
the tea garden areas are mos'ly from
the backward communities, tribals and
others. Their social welfare programme
is not being encouraged by the tea
garden owners, expect providing them
wages based on the settlements bet-
ween the union and the management,
As you know, a large number of women
are partictpating in the tea industry as
garden workers and they are not given
any protection in spite of the Decla-
ration of the International Women’s
year. During pregenacy, they are given
adequate protection in other industries
but in the casc of tea tndustry, it is not
being observed fully. 1 would like to
cite one instance and I want 1o bring it
to the attention of the Hon. Finaace
Minister. Tn Nagarkata tea garden—
during the Iost assembly elections 1
was there and I found it. T found that
there were (wenty families where the
entire bread was eained by women,
who work in the tea garden. A few
of them get affec’ed with some disease
and they cried through the unions for
the help of the management to give
them protection. But the management
refused and paraded another alieinate
troupe of women and gave them jobs,
The exploitation of women is tremen-
dous and acute in the tea gardens No
care is taken in pite of the efforts by
the State Government. Sometimes the
management are behaving in this
manner. They hire goondas and anti-
social elements to kill trade wunion
leaders who speak for the workers.
These are the activities which are
always going on in tea garden areas
resulting in the sickness of different
unions, Now there are a few units of
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the multinational and foreign
companies. There are also a few of
our Indian monopolist units like
Duncans and so on. I do not know
the fate of these funits.

Now, tea is such an industry that
it gets a boom in two or three years.
It gets a boom like anything, and they
earn money like gold. For one o«
two years they will have a peak
period. But the thing is, when they
get this boom, when they get a lot of
p:ofits, out of those profits they would
not invest anything for the moderni-
sation, I would like to give three
instances, There are three tea gardens
Kamala Tea Garden, Soudamini Tea
Garden and Subhasini Tea Garden,
two of these estates in Dwars and one
adjacent to Siligiri. In these gardens
there has beep a heavy boom. They
have been able to settle all their
accounts with the United Bank of
India. But you will be shoeked to
know that they did not spend even a
single penny for the modernisation,
The result is that in thase tea gardens
for the last one year, the machine y is
not effective and production has gone
down. Now they are coming: with a
p-oposa' for fresh amount for the
modernisation. These are the thigs that
are going on. And the Bank manage-
ment is also patronising them. I like
to draw the attention of the Finance
Minister to this and ask him to take
care of these things also

Lastly, before I conclude I like to
mention Jokhai Tea Company in Assam.
The Finance Minister must be knowing
the facts and the Chief Minister
of Assam also requested him
in this regard. The Jokhai Tea Com-
pany was with the Balmarlawrie
Company once upon a time. Now the
Balmariawrie Company has been taken
away by Government. It is nationalised.
But the Jokhai unit was separated from
that. Jokhai went into liquidation.
Now it is to be auctioned. Big mono-
poly houses are in to bid it for higher
rates because Jokhai is a prospering
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‘init., Balmarlawrie being a government
unit now, I will request the Finance
Minister to keep the Jokhai unit also
with them and see that it is not given
away to the highest bidders or the
monopoly houses. With these words
I conclude. 1 want you to piotect the
tea industry not anly for the benefit of
the eastern region, but for the benefit
of the entire country. [t will give you
much more foreign exchange. It will
give you every thing. You will find
that with 75 per cent, your own
participation, participation by the
banks, is much more than the rotal
equity participation of the manage-
ment. Therefore, why do you allow
them to plunder you ? Each manage-
ment of the tea garden is having three
bungalows, one in the tea garden, onz
in the city and one in Calcutta They
are like lords and Badshahs, So you
take care of all these aspects. Why
do you allow your bank money to be
spent on them ? Ycu think of taking
over at least those gardens first where
your participation is more than 60
per cent and then you can think about
the others, Or at least you do one
thing. The entire tea trading should
be monopolised by the State Trading
Corporation and not through the multi-
national corporations. If you do at
least one of these, I tnink your legis-
lation will be fruitful and there will
be fruitful and there will be further
scope for us to feel that you are really

thinking about the workers, With
these words I conclude.
SHRI G, L. DOGRA

(Udhampur) : Madam, I do not
want to deliver a long speech while
supporting the measure before the
House, which has been objected to by
my friend from the Opposition on
technical grounds, 1 think this is one
of the best measures the Government
has taken up,

I would like to say that so far as
Indian Tea is concerned, it is becom-
ing very popular abroad, and we are
earning a good amount of foreign
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exchange through it also. As has been
pointed out by my friend, Mr Munsi,
so far as the problem of labourers in
tea gardens is concerned, they have to
be solved ; and the labour has to be
treated fairly. They are being exploi-

ted very badly, particularly their
women and children. I saw them
working in the tea estates. Their

problem has to be looked into, and it
has to be ensured that they are treated
fairly.

We should also try to protect the
price, because the price of the tea
is going to be increased in the home
market because of the encroachment
of the, export trade. Therefore, the
only answer is to produce more and
more tea and that too good quality tea

I think, as I previously also spoks
when we were discussing in this
Housz, we should expand the cultiva-
tion of this commodity, particularly
the Looksan grade tea should be
upgraded and we should try to do
everything for this, for upgrading
tea and there are certain other
areas like Andaman and Nicobar
Islands and many other areas even in
the Eastern States where we can
cultivate tea and also a certain portion
of Jammu and Kashmir where this can
be done. So, particular attention
should be paid towards this so that the
production of tea goes up,

In this connection I would like to
say that the attitude of Tea Board is
being very useful in popularising tea
abroad. I saw in London, I saw in
the Scandinavian countries that our
Tea Board is doing a lot to see that
our tea is popularised, and I find that
it has really become popular in other
markets also therefore, this is one
good thing which .has been done by
the ministry and I think we should
encourage it, rather than merely finding
fault with it, We should try to see
that whatever is done, is done to
improve tea production furthermore,
to set right the maladministration or
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to help the sick units which should be
taken over if necessary and we should
try to see that they are set right,
rather than criticise the Government.
We should find some solutions to such
technical problems, hether it be tea
industry or any industry which becomes
necessary in the public interest. They
should not hesitate to take action.
We do not want that anything should
stand in our way when we went to
solve the problem and when action
needs to be taken. So, I again support
this measure, and 1 thank you.

SHRI ANANDA PATHAK
(Darjeeling) : First of all, before 1
speak in support of this Bill I want
to mention that the Ordinance wes
promulgated when the Lok Sabha was
in session and the Rajya Sabha was
also about to meet shortly—it was
only a short recess. [ think it is not
wise on the part of the Government
to issue an order and promulgate an
Ordinance when the House is in.
session. This is a very bad practice
I hope the Government will change
this attitude and that care of these
things in future.

Now, as far as I am concerned, I
welcome the Bill which is intended to
nationalise the tea gardens, four tea
gardens in West Bengal three in
Darjeeling District and one ia Jalpai-
guri district. I am in close contact
with the labourers and those trade
union workers of these pgardens. I
know their difficulties.

For a long time, they were not
paid there wages, I the continuity of
their services was not maintained.
They did not got their rations also.
Those tea gardens were initially taken
over for only five years under the Tea
Act. Afier the expiry of five years by
Amendments to tea Act the Govern-
ment extended the period twice. In
the meantime the owners of these
gardens went to the High Court and
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the government had to go to the
Supreme Court and in this way the
legal complications were going OR.
Then the Government came forward
with another amendment of the Tea
Act and the period was extended by
another iwo years and again after that
the Governmeant had to come with one
more amendment and extend the time.
Whenever such amending Bill was
brought forward before this House
I participated in debate every time
and I asked the Government how long
they were going to extend the period,
like this, now and then. Therefore,
I strongly pleaded that the Government
should nationalise these tea gardeps
outright. Even last time when the Bill for
extending the period of take over was
brought I strongly pleaded for nationa-
lisation of these tea gardens. When
the 7-year period was over, the workers
were very much disturbed and panicky.
They came to us and told us that now
these tea gardens were being returned
to the old owners. Therefore, they
insisted that their take over should be
extended. This nationalisation is the
first of its kind in India as far as tea
industry is concerned. Therefore, while
welcoming the BillI urge upon the
Government 1o ensure that the interest
of the workers should be protected
and continuity of their service shoald
be maintained. About all other things
like provident fund, etc. it is provided
here in the Bill. But regarding the
continuity of their service there should
be some provisjon in the Bill,

These tea gardens were taken over
according to the Tea Act, But accord-
ing to that Act the mapagement had
no right to raise any loan or any fund
from financial institutions. Therefore,
they could not invest money for new
factories, for new plantations and for
rejuvlination. After nationalisation, this
bottleneck has been removed by this
Act. The management can invest funds
for development purposes,

The Government has rightly pointed
out in the statement that it would no
have been in the public interest to?
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hand over the said tea units to the
erstwhile owners and thereby endanger
the employment of about 3000 workers
and reverse the present trend of
improvement which had been the
result of so much efforts and public
investments. Although the tea indusiry
is passing through a boom period, there
are still some tea gardens which are
either closed, or sick or mismanaged.
There are four or five tea gardens in
Darjeeling about which I demanded
that these be taken over and nationa-
lised, but the Government has done
nothing about them I 1equest the
Government that by extending the
scope of this Bill these tea gardens
also nationalised so that the interest
of the woikers are protected and our
valuable foreign exchange earning
industry is saved Therefore, I urge
upon the Minister to see that some-
thing is done in this regaid,

I also plead for nationalisation of
plantations owned by big monopoly
houses and mu tinationals and aiso tea
trade monopolised by b:g monopoly
traders like Brooke Bond, l.pion and
others who monopolise the maiket, a
price, etc. What they are doing is
detrimental to the interests of the tea
industry of the country.

Tea industry js one of the impor-
tant and vital industries of our country.
It is ecarning crores of rupees in the
form of foreign exchange and is pay-
ing crores of rupees to the Govern-
ment exchequer It also provides
employment to millions and millions
of workers. Therefore, tea industry
should be given national importance.

Coming to the question of trans-
ferring of these nationalised tea uiits,
I would like to urge upon the Govern-
ment that these units be transferred
to West Bengal Tea Development
Corporation Ltd., instead of Tea
Trading Corporation of India. That is
why I have given an amendment also.
Tea Trading Corporation of India is
basically a trading organisation and

VAISAKHA 3, 1907 (SAKA)

(Acquisition and 454
Transfer of Sick
Tea Units) Bill

hence the management of tea planta-
tion is not in line with its principal
functioning or activities.

We have got State Trading Corpo-
ration which trades in innumerable
items including tea, but it does not
have any production base of ils own.
Similarly, Balmer Lawrie and Com-
pany is also trading in tea, but this
company also does not have any pro-
duction base of its own, whereas West
Bengal Tea Development Corporation
Ltd. has its praduction base. It is run-
ning five tea gardens in Darjeeling and
two in Jalpaiguri district. It has the
requisite infrastructure to run these
tea gardens effectively. Amalgamation
of all these smaller units may consti-
tute a viable and stronger base for
more production and better manage-
ment.

I would like to draw your kind
atteation to the observations made by
the Menon Commission which was
appointed by the Government of India
at a time when many tea gardens were
c'osed down in Darjeeling, Jalpaiguri,
Assam and other places. This Commis-
sion was appointed to go inta the
reasons for the closures, lock-outs,
etc. of those tea gardens. That Com-
mission came out with a Report and
recommended that all smaller units
cannot survive, and therefore, if all
those smaller units were amalgamated
and converted into a big unit, that big
unit would become viabie and could -
be run profitably. That recommenda-
tion of the Commission was considered
by the Government but what happened
afterwards I do not know.

All these four units which have .
been nationalised recently are in West
Bengal. So,I do not see any valid
reasons for the operation of two
parallel organisations, that is ane
operated by the State Government—
the West Bengal Tea Development
Corporation Ltd.—and the other by
the Central Governments, for the
management of sick and closed tea
uanits.
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Sir, Vha Tukvar—now a nationa:
lised unit—and Rungnect, Padam and
Rungaroon, managed by West Bengal
Tea Development Coiporation, are
sitnated in the same locality. If these
four gardens are€ amalgamated and
constituted into one, it will become a
very viable tea unit. Similarly, Pashok
—a nationalised unit—and Rungmook
and Singell - managed by West Bengal
Tea Development Corporation— dre
situated more or less in one locality.
If these are amalgamated, it will also
become a viable and profitable unit.

Looksan also, which is not a
nationalised unit, is in the proximity of
Hilla and Mouha, which are managed
by West Bengal Tea Development
Corporation in Jalpaiguri. The tea
leves of these tea gardens can be manu-
factured together economically in Look-
san Tea Factory with some modification
or extension. Potong also could be
attachcd to it. If these tea gardens are
amalgamated, it will become a very
viable unit. In Mouha and Hilla jithere
is no factory, but in Looksan there is
a factory. If some money is invested
and modified this factory, then more
and more tea can be manufactured
easily, profitably and economically.
Therefore, we notice from all accounts
that if tea gardens are nationalised
and amalgamated into the West Bengal
Tea Development Corporation, we will
have a strong, viable and healthy base
of production of tea. If this porposal
is given a concrete shape, this organi-
sation will be the producer of both
CTC and the much famous Darjeeling
Tea in the public sector and will help
promote its export as well as its
domestic consumption.

My next suggestion is that the
TTCT should be merged with the STC.
This will help increase trading in tea
and will help solve many of its
problems.

I would also suggest that the West
Bengal Tea Development Corporation
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may also be allowed to have its own:
packeting arrangement with appre-
priate labelling. This will help it earn
its reputation and have better returns.
The same demand I had made while
participating 'n the debate on the
Demands of the Commerce Ministry.
If we do this, we will be meeting the
needs of the consumers by providing
them pure Darjeeling tea and others
will not take benefit of its label and
supply some other tea.

The Central Government can give
the rote of the TTCI to the West
Bengal Tea Development Corporation.
QOut of the profits earned from the
four nationalised tea gardens and
seventy other tea gardens we can con-
vert it 1nio viable and strong amalga-
mated unit in the best interest of the
workers, industry and the Government.

[Translation]

SHR{ HARISH RAWAT (Almora) :
Madam Chairman, I rise to support the
Tea Companies take over Bill and I
hope the objective of saving the money
invested by Government in these four
companies with a view to improve the
health of these tea companies and
thereby protecting the interests of the
three thousand employees working in
them will be achieved through this
Bill.

I have risen to speak on this Bill
with a limited interest. Some tea
gardens were raised in the hilly areas
of our Uttar P-adesh during the British
days and since then these tea gardens
had been working well. Even today,
some of them are the property of the
Indian people whereas somz of them
are owned by the Britishers, but their
management today is in a very bad
plight. These tea gardens being scat-
tered, even Government’s attention has
not been drawn to them, although the
livelihood of many people is linked
with it« I have raised this matter
before the hon. Minister more than
once through questions and by writing
letters, but no practical solution seems
to be in sight and there has been' ne
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improvement in this regard. I would
request the hon, Minister that he
should at least go and conduct a survey
of the Tea Beard, where the people
are working and obtain fu'l information
with regard to the exis.ing ariange-
ments there. To give p-otection to
hundreds ¢f peopie who could have
been given employment and are con-
nected with it partially even today, is
our duty. The importancz of tea in
our economy will stiengthen the local
cconomy besides  stiengthening the
court y's economy. I woud 1equest
that an office of the Tea Board should
also be opened there. The Indian
Council of Agricultural Research has
opened a reaseaich centre at Palampur
in Himachal Pradesh in collaboration
with your Ministry. In Assam region,
tea is giown in diffeient climatic condi-
tions. Geogrzphical location of that
region is different from that of this
area That centre is certainly doing
reseaich theic, but its area of opera-
tion should be extended further.
Reszarch shou!d not be ccnfined (o
Himachal alone, but it should cover
the hilly aicas of Uttar Piradesh also,
With this in view and the confidence
that the hon. Minister will take steps
for the extension of tea plantations in
the hilly areas of Uttar Pradesh, I
support this Bill.

[English)

SHRI SOMNATH RATH (Aska):
Madam Chairman, I support the Bill
and congratulate the Hon. Minister
for the reason that the Ordinance as
well as the Bill were brought in time,
failing which the interest of about
3000 workers would have been
jeopardised.

Madam, the Statement of Objecis

and ‘Reasons speaks for itself the
intention of the Bill. The Bill isa
self-contained one and those who

crititise this Geovernment stating that
thi" Government is tilting towards
private sector and is going away from
socialtsm. The private companies were
responsible tor
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they even never cared for the ‘employ-
ment and fate of about 3000 workers.
To meel the situation, the Government
has come in a very big way in going
for nationalisation. It is mentioned
in the Bill that for administrative
details, rules will be made and placed
on the Table of Both the House making
the Bill complete in itself. At this
juncture I want to say that Indian tea
is very popular in foreign markets and
these four sick tea companies being
n.tionalised will add to get foreing
currency. I think the Government wil]
give due attention so that best varie-
ties of tea will be produced in
these units, and interests of workers
will be safeguarded.

I once again congratulate the
Finance Minister and say that the
statement made by our esteemed
Prime Minister as well as the Finance
Minister in this House also makes it
crystal clear that this Government is
for socialism and this Government
gives due attention to public sector and
also wants that the sick units which
are in private sector are to be brought
to the public sector. I hope he House
will certainly appreciate the action of
the Government and pass this Bill.

[ Translation]

SHRI MOOL CHAND DAGA
(Pali) : Madam Chairman, the Mcm-
ber of this House unanimously with
that you may just have a round of the
tea gardens and see how the worksrs
cf the tea gardens are exploited.
Fiist of all, try to remove that exploi-
tation. The only way to stop that
exploitation aad it is our unani-
mous demand is that all the tea
gardens should be nationalised. It you
nationalize all the tea gardens, it will
be a very good step in public interest,
because we have an inpression that the
workers are exploited there is a big

way.

SHRI VISHWANATH PRATAP
SINGH ;: Madam, he is talking of
exploitation being done in your state,
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SHRI MOOL CHAND DAGA: I
live in India and I am speakins of the
tea gardens all over the country.
Aport from this, there is anoter 1impor-
tant thinpg to which I want to draw your
attentjon.

[Engtish]

““While India still maintains 1ts
position as the world’s largest
pro ducer of tea, the 42 per
cent shaie once commanded by
India in 1951, had by 1931
declined to 31 pe:u cent. India’s
exports have stagnated at a;ound
200 million Kgs. during the last
30 years. This has resujted n
decline 1 India’s percentage
share of the world tea from 45 per
cent to 28.6 per cent in 1981 ”

[Translation)

In this, they have stated that
India’s world tea trade has declined
even if you go by the percentage of
share, whereas the number of tea
gardens is increasing day by day. After
all, what is the reason behind this
decline in uade in spite of your
spending huge amounts 7 When you
talk of their aationalisation, does
somebody watch the work and the
activities of the people working in
them for so long ? On the one hand,
you go on investing in them and ox the
other, this percentage has declined to
28.1 per cent. It further says—

I-_E'nglfsh]

““This has resulted in decline in
India’s percentcge share of the
 world teafrom 45 per cent in 1951
and it is now 28.6 per cent in
1981, Inrecent years, India has
emerged as principal consumer of

tea in the world.”

{Translarion)

One important thing is that the
number of people taking tea in India
ha¥ increased considerably. If we want
to‘earn foreign exchange from tea, we
shall have to do propaganda to being
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down the number of people taking tea,
within the country, only then we can
earn moi¢ foreign exchange. Why has
t.he number of people drinking tea
incieased this much as if it is some
kind of liguar ? I do not (ake tea
myself, nor do I take milk, although
there is abundencc of mi'k in our
Rajestnan. The question before us is

as you have said, our tea gaidens ar;
in a bud plight, the workers are
exploited there and we have been able
to export oniy 28.1 per cent of iea and
could not cross this fiigure, what are
the reasops behind it ? Because, on
the one hand we go on interesting
money in it, but we are not receiving
any return from it. Will you please
tell us the target fixed by you for
export of tea during the Seventh Five
Yea: Plan and the scheme proposed to
achieve this turget ? For this you
need long term planning so that more
foreign exchange could be earned. To
achieve this, Yyou will have to natio-
nalise all the tea gardens, so that the
expioitation of woikers could be stopped
and the middlemen who usup money
ate not allowed to go their own way.
This is al1 T wanted to say.

[Engiisk]

SHRI THAMPAN THOMAS
(Mavelikara) : Madam-Chairman, while
participating in the discussion I would
like to bring to the notice of the Hon.
Minister the problems of the tea
industry in the South. The South is
also important in the tea trade, the
Nilgiris Tea in-Tamil Nadu and Kerala
border and lakhs of workers are
involved in th's industry

17.0S hrs.

[MR. DEPUTY-SPEAKER in the
Chair]

First of all I would like to say that
1 agree with Shri Das Muns: that it is
high time that we should have a pro-
gramme to nationalise the major
plantations in India. A large number
of persons are engaged in this industry
and alse we are the pioducers of
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three-fourth of world tea production
We are also exporting tea and earing
valuable foreign exchange. So far as
India is concerned a large number of
people are using it and a laige number
of them are also engaged in it.

Of course, this industry from .he
very beginning has been under’ the
cantrol of large holders. Government
land was assigned to them at very
cheap rates. So the property utilised
for the purpose of planting the area
was government owned land. Then the
human effort put in for making the tea
gardens is that of poor pesople whereas
‘the benefit gained is by the affluent
cldss. The Indian monopolists have
also come to this trade and made big
profit. So, what we find is that the
land belongs to the gove rnment, work
belongs to the worker and the money
belongs to the bank but the profit goes
to another set of persons who are not
mu ch interested in thesc things. There-
fore, what has happened is that there
is a tendency to change these plan-
tations into something e lse. Especially
in the South like Kerala and Tamil
Nadu it has started and I know certain
plantations are being converted as
cultiviable land, private ownership and
small holdings. Therefore, large
scale growing of tea is coming down.

Sir, earlier Cochin port was one
of the port which was expoiting iot of
tea. Now, it has diminished. The tea
Industry there has gone down. This
industry gives lot of employment to
other people like in the blending units.
All this has gone down. The impor-
tance of Cochin port has also come
down. On an overall study of the
problem it can be seen that this
industry as a whole requires a special
attention of the government and, there-
fore, government should come cut with
a proposal to nationalise this industry
as a whole. They should take over
the management of all the plantations
wherever possible.

Sir, I would like to point out that
there is Industrial Development (Regu-
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lations) Act which governs
Government can intervene after
applying certain tests, In plantat.ons
there is no such law. Now, government
has brought in a law which is a gopd
steps and it is taking over sick tea
" estates. It is not only these sick over
estates which have to be taken over
but also others, the reason being tﬁ’a;
the plants which were planted e arlier
have given their maximam yield and
new plants have to be put up. These
industrialists are not interested in
planting new plants because they have
reaped the maximum benifit. Unless
repalnting is done the industry cannot
grow. Therefore, the vast area which
was earlier used as plantations is being
conver ted for use to other things. thig
has to be prevented, -

industries,

Secondly, fiagzmentation will affect
this industry seriously. Because of
fragmentation thz viability of the
industi1y will go off. It is not possible
for a person holding one or two acres
to plant and produce and get involved
in this business. It can only be in a
nationalised sector or in a cooperative
sector wherein a vast area of land can
be brought under one unit and thereby
build up the industiy. In the inter-
notional market, the demand for this
pioduct is going down. I would like
to bring to the notice of the Hon.
Minister that there will be influx of
people from Sri Lanka and Maleysia
because Tamil population in these
countries had gone from India long ago,
They are plantation workers, They are
the trained people ane they are the
people who are ready to face the
sufferings in the hilly and mountaineous
areas and do work in those areas, Now,

because of the problem in Srilanka
and because of various other problems,
they are coming to our count'y,
Already thousands of people from Sri
Lanka have come to our countiy as
refugecs. What will be do with those
people 7 Now, instead of keeping
these industries with the private sector
if the Government wo:ks out a pro-
gramme to rehabilitate these people
and engage them in the plantation
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work in the hilly areas, I think two
things are achived. They will not only
be rehabilitated but also by best
utilisation of their services, the coun-
try’s economic prosperity would in-
crease. This way the Government
would be helping them and rehabili-
tating them also,

Now, Sir, I wou'd like to bring to
the notice of the hon. Minister the
conditions under which these people
live in these areas. The pitiable con-
dition under which they are placed
and their living can be seen at any
time only by visiting thosz places.
They live in ‘layam’. We call ‘layam’
in our language for ‘horse stable’. So,
these woikers are living in ‘layam’
These people and their children are
living in a most unhealthy and insani-
tary condition, Both men and women
and their children go early in the
morning to pluck the tea leaves and
they re(urn in the evening with their
p'ucks for processing. So, Sir some
kind of human consideration should be
there to do something good to these
people. Moreover, their children are
not getting any education, they do not
have any hospital facility. For the
purpose of compliance with the law,
there may be a nurse or compounders
warking in some estates and they
would claim that medical facilitiesare
given to all these poor people. But we
would be able to know the actual
position only whsn we visit those
places and see their conditions. The
private employer is interested in ex-
ploiting their labour. These things
can be managed well with a proper
peispecltive if the Goveinment comes
forward and nationalise these tea
estates and the plentations.

Sir, I welcome the hon, Minister’s
- attempt to take over the sick units.
But I urge upon him to nationalise
the tea industry as a whole in the
interest of the nation and in particular
for the welfare of the workers, The

Government should come forward in a

big way with punitive measures
wherever mismanagement exists,
Thank you.

SHRI HAROOBHAI MEHTA

(Ahmedabad) : Mr. Deputy-Speaker,
Sir, 1 rise to support the Bill. At the
outset, I must point out that the
objection raised by a learned Member
against the promulgation of Ordinance
is not tenable, The very commenciqg
words of Article 123 of the Constitu
tion refers to the situation, namely—

(X3 .
at any time e¢xcept when bath
the Houses of Parliament are not
in session”

This clearly provides for the President
to promulgate ordinance whereas even
if one of the Houses is in recess
session. In fact, the power conferred
by the Articie 123 of the Constitution
can be regarded as a power coupled
with duty so that in a situation
requiring the issuance of Ordinance
when it should be 1the duty of the
President to promuigate the Ovdi-
nance, I welcome this Bill not only
on its own merits but also beceuse I
think that (his should be the beginning
of the process to national.se the
whole industry. We should not end
with the nationalisation of the sick
units only while allowing the 1est of
the private units in a given industry
1o continue to amass profits at the
cost of the labour and the consumers.
It would hardly be conductive to the
interest of the public, The Goverr
men: should not be required merely to
pay for the sins of mismancgement
commitied by private owners. This
should not be allowed to continue-for
long, At least, and when the Gover:-
ment find that a laige number of units
or a subs.antial number of them in a
particular industry are sick or suffering
from mis-management, the Govern-
ment should come up for the nationn-
lisation of the whole industry in the
interest  of industry, labour and
public,
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The provision contained in clause
6 of the Bill provides for payment of
amount. All of us are aware that
Article 31, which contained a provi-
sion for payment of amount, which in
turn was replacement of the liability
to pay compensation, as was provided
in Article 31, as it existed prior to
the 25th amendment of the Constitu.
tion, has been deleted vide section 6
of 44th amendment of the Constitu-
tion. This implies that it is not
necessary to pay compensation or any
amount when any industrial! unit is to
be nationalised. I am retained of
what Mahatma Gandhi said in this
connection. While returning from a
round table conference, he was asked
whether any compensation for acquisi-
tion of property or nationalisation
would be paid. He said that payment
of compensation for acquisition means
robbing Peter to pay Paul. Industria~
lists earn profit for several years at
the cost of public and when the units
are nationalised, they again want to
earn compensation or amount
whateser name you may give. The
Government should give a fresh look
to the policy of payment of amount in
case of nationalisation,

1 welcome to pravision contained
in clause 11 of the Bill which provides
for protection of the rights of workers.
It is a beneficial provision. Several
Members have drawn attention to the
appalling conditions of workers of the
tea plantations. ‘We are reminded of
the great Novel Two Leaves and a
Bud’ by Dr Mulkhraj Anand. If the
situation of exploitation depic:ed in
that Novel still continues in one form
or the other, it is high time that the
Government may appoint a Commis-
sion to examine the labour conditions
in plantations and ensure that the
labour laws are strictly enforced
therein.

The Government is nationalising
these companies, but at the same time
Government must consider that in
order to support these companies, to
make them meore viable, discipline

VAISAKHA 23, 1907 (§4K4)

(Aequisition and 466
Transfer of Sick
Tea Units) Bill

should be imposed on the Government
offices and Government Undertakings,
their circuit houseés and guest houses,
to ensure that they prefer to purchase
tea produced by these nationalsed
companies to that produced by mono-
poly concerns like Lipton, Brook Bond
and other private concerns. I know,
what is happening to cloth produced
by National Textile Corporation. Our
Government depart ment and Govern®
ment undertakings do not necessarily
prefer NTC cloth to the cloth manu-
factured by other mills with the result
that NTC is not able to show desired
result, To make these units viable
and to enable them to show results,
discipline must be imposed on the
Government undertakings that they
must use the tea produced by these
companies in preference to tea pro-
duced by monopoly houses and other
private companies.

I would also like to take this
opportunity to point out that certain
tea producers are raising certain kind
of objections against the levy of excise
on packed tea. They say that packing
is not a fresh manufacture with the
resuit that no excise can be levied

therein as distinguished fiom the
excise levied on loose tea. The
Finance Minister may consider

whether an amendment in the Central
Excise and Salt Act is necessary in
order to defeat this unwarranted
litigation,

Lastly, I would also like to bring
ta the notice of the Finance Minister
the prolem of sick textile ynits in
Ahmedabad, where 30,000 workers
are suffering on account of certain
mills. It may not be relevant to this
Bill strictly speaking, but Itake this
opportunity to request that the same
speed and consideration may be shown
in the matter of nationalisation of sick
textile units as proposed to be under-
taken by Gujarat Government, Tension
is created on account of unemploy-
ment due to of the closure of the mills
and it has contributed a lot to the
communal tension in labour areas of
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Ahmedabad. Therefore, I invite the
attention of the Minister to Kindly
look into this matter and solve this
problem urgently. With these words
I support the Bill.

SHRI PIYUS TIRAKY (Alipur-
duar) : Before I begin, I should like
to ask a question. How much com-
pensation to each tea garden has been
paid or promosed to be paid ? How
much pre-nationalisation liabilities has
the Governmen: to shoulder on
account of natiaonalisation ? 1 should
like my questions to be answered
because today making an industry by
itself. The big companies make them
sick knowingly because they have
nothing to lose, They get the pre-
nationalisation liabiiities and all the
investment money and all the property
liabilities and every thing. They are
gaining on these fronts.

MR. DEPUTY-SPEAKER : I
request the hon. member to be brief.

SHRI PIYUS TIRAKY : I went to
save the Government money. I would
like to know whether Government are
thinking on the lines that for the
various kinds of liabilities, they
should not pay any compensation.
Government should be clear on this
issue, because the companies have
already profited hundred times more
than what they have invested. So no
money should be given to them, Sir,
I welcome this Bill and as desired by
other members also, I want this in-
dustry to be nationalised for the profit
of the nation, because only tea is
left now. And only in respect of tea,
has India a standing in the interna-
tional market. Fcr infinished goods,
and engineering goods we are looking
for markets. But only in tea we can
stant against competition in the world.
So, this industry is very much impor-
tant for the nation. Because we have
captured the tea trade, we can enter
other business also. So, it is very

more money for the 7th five-year plan.
This industry is getting you Rs, 400
crores worth of foreign exchange every
year i.e. out of this trade, You should
take over and nationalize the entire
tea industry. :

Second'y, about the conditions of
labourers working there, and growing
tea, Their condition is not good in
North Bengal, Assam and Darjeeling.
My friends have already spoken about
this. There is a composite popula-
tion. Mocst of the labourers come
from Orissa, Bihar and eastern Uttar
Pradesh. These people are Hindi-
speaking. They are not having even
a primary school in the tea gardens.
You had promised primary schools in
one’s mother-tangue It is a shame
that you have not been able to pro-
vide this so far. Primary education
has been denied to the children are,
even after 37 years of independence.
Now, some individuals, private people
have orened some missionary schools.
Ten high schools are there ; for educa-
tion after high school, no colleges
are there. Will you promise today,
right now, that you will open at least
one college in the Dooars, to provide
higher education to the children of
these tea garden workers ? These
people have suffered for huandred
years. Some campanies have comple-
ted 100 years there, and centenary
celebr ations have also been held with
great pomp. But the owners have
never looked after the interests of
the workers, and of those who
have suffered and died for the tea
industry.

Many of our people from India
have cone to Maaritius and wo rked
for that country. Perhaps you know
that they are at the helm of affaits in
that country. But in our own country,
the labourers who died, and whose
blood has been spilled in the tea
gardens hase nat been looked after
properly. Their social and econcmie
conditions are very bad. These ex.
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ploiters, viz. the tea garden owners
are only trying to see how to get much
more money from the labour of these
workers, at their cost, without treating
them as human beings.

One more problem in the tea
gardens, which you are going to face
after nationalization, is this, viz. the
increasing unemployment among the
unskilled labour force. The popula”
tion there is increasing. But there
is a limitation in the tea gardens for
giving employment. In every tea
garden, you have got fallow lands. So,
some auxiliary industries can be
started there, and these people can be
provided employment in such indus-
tries, after being given training.

One more point : these are private
companies still. Tribals and Scheduled
Caster people are there. They are not
white-collar-job-oriented people.
There is no reservation for these
people for white-collared jobs. You
will see that in the tea gardens, cven
though they are working there for a
hundred years, thereis not even a
Clerk from omongst them. Clerks
have been brought from outside-not
to speak of Managers and Company
Managers. You should take Managers
in future, from the working class. You
have promised socialism ; and what
type of socialism is this ? You can
start socialism from the tea gardens,
because the people there are simple,
hard-working and very obedient, and
also prone to benefit from socialism.
So, you can start your socialism from
here, and you can-"sece that these
pgople prosper.

PROF. P.J. KURIEN (Idukki) :
1 rise to suoport this Bill ; but as has
already been pointed out, it is not
enough that the sick tea indust-ies
are taken over. All the tea indust:ies,
i.e. the entire tea gardens should be
nationalized. Why am I saying this ?
As has been pointed out already, the
land In these tea gardens is Govern-
ment land. They have got the land
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free. Secondly, the input is only that
of the poor workers. Money is taken
from the banks ; but the profit goes to
somebody else. What is the condition
of the workers ? They are being
exploited.

There is the Plantation Labour Act.
But bas it been properly implemen-
ted ? In my cqagtituency, there are
a large number of tea gardens. In
Kerala, my constituency is producing
maximum tea. T went to these estates,
and to places where thcse workers are
staying. Their candition is most piti-
able. They are very poor. Si% to ten
members of a family are living ina
small room. That is what has been
provided by the estate owners. There
is no electricity ; there is no other
convenience ar facility. These workers
are being absolutely exploited by the
owners. This is happening not only
in Kerala but, If I am correct, in the
other States also, i.e. in the entire
couniry. The workers are being
exploited. I have visited the places,
and the houses of these workers,
They live only in a small room, whcre
no other facililies are provided. No
other facilities are provided.

This is nothing but exploitation of
the warkers. [t is because the estates
are owned by the vested interests.

AN HON. MEMBER :
labourers rre exploited.

Women

PROF. P.J. KURIEN :
women labourers are exploited.
therefore, the Government
seriously consider
tea industry.

Yes,
And
should
nationalising the

MR. DEPUTY-SPEAKER : Prof,
Kurien, you can continue tomorrow,.
because we are taking up the Half-an.
Hour discussion now

Shri Mool Chand Daga.
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HALF-AN HOUR DISCUSSION

[Translation)
Funds for National Rural Employ.
ment Programme

SHR1I MOOL CHAND DAGA
(Pali) : Mr. Depuy-Speaker, Sir, the
subject of today’s Half-An-Hour Dis-
cussion is very important. The Hon.
Planning Minister had replied to the
question, but he is abssnt today and
the Hon. Minister of Rural Develop-
ment is preseat here.

You had decided to spend Rs.
1,600 crores on this programme and
the expenditure was to be shared in
the ratio of 50 : 50 by the Centre and
the Siates. The only objective of this
programme was to provide employment
to the marginal farmers and agricul-
tural labourers. 75 per cent of the
funds will be reserved for the above
two categories and the remaining 25
per cent cf the funds will be given on
the basis of poverty. The Hon.
Minister has formulated a very good
scheme, but I would like to know
from himn whether evajuation o’ this
scheme has been done properly. I
want to say on the flour of the House
that 50 per cent of money being spent
on this programme is pocketed by the
officers. I sha!l ask a question of the
Hon. Minister. It has been stated
in one of its objectives that 10 per
cent of the total funds will be spent
on the Scheduled Castes and Scheduled
Tribes, 10 per cent on social forestry
and 5 per cent on the strengthening of
the machinery. You have fixed these
criteria and the objective behind it
was to provide employment to the
poor people in the country and to
build the infrastructure and other
community assets, You kindly let us
know whether you have personally
visited any district of the country and
seen what community assets hayve been
created under the National Rural
Exployment  Programme and the
annual plan prepared on that basis
for which 50 per cent of the funds is
given by the Centre and 50 per cent
by the States. Can you give details
in this regard or not ?
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I would like to know whether the
ten per cent amount provided for the
Scheduled Castes and Scheduled Tribes
out of a total amount of Rs. 1,600
crores was spent on thrm, and if
so, what assets were created therefrom
for them and on what items that money
was spent.

You have said that ten per cent of
the funds would be spent on social
forestry. Was that amount spent for
that purpose and what national and

community assets were created there-
{from ?

You have also said that 75 per cent
of the funds will be spent on agricul-
tural labourers and marginal farmers
and the remaining 25 per cent of the
funds on the poor to Uft them above
the poverty line. Kindly let me know
the basis on which these figures were
arrived at and the names of the States
for which they were kept at 25 per
cent, Were the figures received from
each of the districts separately and on
the basis of that the funds were allo-

cated or you aliocated funds to every
State ?

With regaid to Uttar Pradesh you
have said that this allocation is made
to each district. Do you allocate
funds to the Jalaun and Pali districts
of Rajasthan or to the districts of
Madhya Pradesh or you allocate funds
to their respective States ? In the case
of Uttar Pradesh, the funds are allocat-
ed to each district, whereas in our
case, it is given to the State.

Another question of mine is
whether the plan for the year 1985
of the feventh Five Year Plan has been
received by you, as these plans were
supposed to reach you by the 10th «f
April ? Have you received that plan
~omplete in all respects as to how they
will spend the funds ?

Now, you kindly tell me, as you
have said in reply to Kumari Mamta
Banerjce’s question that these entire
funds zre spent, Her question was—
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NREP is a very important
scheme (0 implement  the 20-

Point Programme, but in West
Bangal, the poorer people are not
getting the facility from this NREP
Scheme. All the moncy s going (o

ar  CpI (M) Party and its Cadre funds.

So, T wou'd like to know from the
Minister whether the Cent.al Goveiu-
ment would enquire into the actual
amount allocated to the State of West
Bengal and how much of the fund has
been allowcd by the West Bengal
Government for the NREP Scheme
duripg the last two years.

[Transtation]

This was thc quesiion. You kindly
reply to this question, as to what
action you have taken against the
State which has such an allegation it
and where the situation has deteriopa-
rated to such an extent.

Rajasthan is an economically back-
ward State. It cannot contribute its
50 per cent share, The Hon. Planning
Minister, Shri K, R. Narayanan had
replied that —

[ English)

It is under consideration™ """’ (Inter-
ruption).

PROF. N. G. RANGA : They do

not want to spare any moncy.

SHRI MOOL DHAND DAGA :
No, no, they have already given a
reply. If you had taken the trouble
of going through the record, you would
not have put this question. But you
have not. So, what I want to say now
is that there was a question and the
answer given was ““This matter is
under consideration™.

[Taanslation)

The Rajasthan Government  has
expressed its inability to provide these
funds within 5 years and have
demanded that 75 per cent of it may
be shared by the Centre and
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the remaining 25 per cent by them.

I am quoting figures from your reports.
Mr. Deputy-Speaker, Sir, the main
objective of the NREP programme was
to develop an infia-structure in the
viilages of the country and improve the
health of, and to pivoide better diet
to, the poor people. Have you ever
made as assessment whether the lot
of farm workers belonging to Schedu-

led Castes and Tribes has improved ?
What is your asscssment as to the
amount of caloriecs they consume ?
Is it 2,400 caloiies or 21,00 or

1,8C0 cualories ? This was your scheme
and arc you ready today with
the facis and figures. You have stated
as follows :—

[English)

1980-1981 : money given by the
Ceniral Government was Rs. 34.32
crores, the money spent in the first
year was only Rs. 28.05 crores.
1981-82 : money given was Rs. 15.6
Croress #nd the money utilised was
only Rs. 16.62 crOres. 1982-83
money given by the Central Govern-
ment was Rs. 13.34 crores, money
utilised was Rs. 9.35 crores. 1983-84 :
money given was Rs. 13.98 crores and
the utilisation was Rs, 10.40 crores.
1984-85 : money given was Rs 19 8
crores wherecas money utilised was
Rs, 10.60 crores. If you add these,
the amount for the whole plan is Rs.
1,600 crores. But how much of this
has been spent ?

[Translation)

The purpose of the money taken
from the States was (o create 3,000 to
4,000 million man days and I would
like to know whether any taiget under

the NREP programme hes been
achieved according to the criteria
fixed thercunder or not. WNo survey

das been carried out about NREP and
it is not known which State is spending
how much ? Do yQu have the figures
which may point out to the amount
which could not be spent ?

[English)]

MR. DEPUTY-SPEAKER : Mr,
Daga, please try to be brief because
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the Minister wants to reply, and then
some Members may also like to put
questions,

SHRI MOOL CHAND DAGA : All
right, Sir, let him give the reply, I do
pot mind.. I have finished. I am
putting the specific questions ¥ am not
going into details. Otherwise, this is
a subject Which rcquires {0 be gone
into in detail, What was the total
money which was spent ? It was Rs,
1,620 crores, From where do the
figures come ? You say Rs. 1,620
crores were spent. And what is the
break-up ? The break-up is Rs. 980
crores from the Central Government
and Rs. 640 crores from the State
Governments. This is the break-up.

[Translation]

I would aiso like to know the
authority which wiil be responsible to
maintain these assets, A school has
been constructed and if after some
time it falls during the monsoon or the
roof starts leading, then who will look
after its maintenance ? It is a very
good subject. Manpy able and efficient
Ministers are sitting here, 1 feel that
if this work is done honestly and
sincerely, the country can develop and
bring about revolution in its six lakh
villages. You have said a good thing
that the district rural agencies would
work there. Will you be pleased to
state the time by which the targets will
be achieved through these agencies.
The demands of Rajasthan may be
looked into. I do not say anything
about Haryana and Punjab as the
per capfta income is very high there
«odinterruptions) . 1 has also been said
that no work would be given on con-
tract, I can say with authority that
many works are being given on con-
tract, If has been written in black and
white that these woiks are not given in
coatract. This has also been decided by

you, There are many institutions
which give contributions in charity.
You tell us the amount and the

names of the States which have got
funds from voluntary organisations and
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dalso the names of States where these
organisations have given funds for
NREP. What are your experiences
during the sixth Plan and what would
be your schemss for the Seventh Five
Year Pian? May I know the steps
taken and proposed (0 be taken in
oxder to make it moie effective during
the Seventh Plan so that the property
and funds do not go waste and it
become a pcople’s movement ? Have
you cver given thought to it 7 T have
undeitaken a study in Gujarat in this
respect and come to know that only 25
per cent funds are utilised and Prof.
Ranga says that it is rot a fact. The
National Sample Survey has undertaken
a study and they say that this much
fund is utilized ...(Interruptloms) Will
you be pleased 1o rcply to these
questions ? If I am allowed some
time beyond this I would ask more
questions,

[English]

MR. DEPTUY-SPEAKER : For
the first Member you have to reply
indiv.dually,

(Interruptions)

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVELOP-
MENT (SHRI BUTA SINGH; : Sir, I
am told that [ have to reply indivi-
dually to the first Member.

[ Translation)

Mr, Deputy-Speaker, Sir, Shri
Daga has drawn the attention of the
House to a very important matter,
Recently, during the last week, while
discussing the demands of the Minis-
try, my learned colleague Shri Chandu-
lal Chandrakar has thrown light on
various issues, but today this matter
has come up once again as a result of
an answer to a question.

Some doubts arose in the mind of
Shri Daga and they do arise conti-
puously. I would try to remove those
doubts and as requested by him will
give clarifications on those points which
had remained untouched on that day.

You have asked about the types of
assets created unader NREP and a
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detailed statement in that regard. I
would like to inform him that so far as
the NREP programme is concerned, its
objectiyes are very clear and the people
of the country had been clearly told
about them bcforehand.

[English)

The National Rural Employment
Programme was launched with three-
foid objective, The first was gene-
rating additional employment opportu-
nity in the rural areas to the extent of
300 to 400 million mandiys. The
second was creation of durable
community assets, and the third was
improvement in the nutrition level of
the workers through increased income
and part payment of wages in the form
of foodgrains. These were three
objectives with which the NREP was
drawn. The Hon. Member wants to
know the second aspect of it as to
what happened to the assets so far
created in the country as a result of
the implementat.on of NREP in the
country. Under the NREP the gene-
ration of employment was over 300
million mandays as stipulated when the
programme was launched and also it
was felt necessary to tackle the problem
of the rural landless specially per-
taining to the employment in a more
direct manner, The category of persons
who are getting the benefit under NREP
was not available because there has not
been any comprchansive evalution of
the programme. | agree with the Hon.
Member on the one count that there
are two grey areas—one is monitoring
and the other is evaluticn of the
programme. These are the two grey
areas in which we have p'aced our
full trust in ail the State Governments
that they will be implementing the
NREP, IRDP and RLEGP programmes
in the best interest of the people for
whom these programmes are chalked
out. But now there is a need felt that
there should be more close monitoring
not only at the State level and the
district level, but also from the Central
Government we mist evolve a2 certain
method by which we can get the real
feed back from the operational fields,
The allocation of fuads to the States
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and the Union Territories under the
NREP is done on the basis of the
criteria giving, as he has himself said,
75 per cent weightage to the number
of agricultural workers and marginal
farmers, and 25 per cent weightage to
the incidence of paverty. The
Working Group on the special pro-
gramme for the rural development for
the Seventh Plan has recommended
for giving 50 per cent weightage to the
number of agricultural labourers and
50 per cent weightage to the incidence
of poverty. Now, this is the revised
approach. More emphasis is being
laid on the poverty elemeat. The Hon.
Member also wanted to know how
these things are implemented.

SHRI MOOL CHAND DAGA f{
You will excuse me. I wanted to
know one thing. About the community
assets. So, you kindly tell me how
many school buildings, wells have been
constructed ; how many kilometrage
roads have been laid. Community
centres and Panchayat Ghar in what

number constiucted ? What about
sewerage, d.ainage and surface
drainage ? These are community
assets.

Second thing which I wanted to
know is about the nutritional value.
So many people were getting so0 many
calories of food. How much are they
getting now ? But you are giving me
the same old reply.

SHRI BUTA SINGH : That was
also one of the points made by the
Hon. Member. You wanted that more
emphasis should be ia.d on the poverty
element than on the marginal farmers
and small farmers.

Now, a large number of assets
have bzen created under the programme
since 1981. They include social
foresty works in 4.5 lakh hectares and
plantation of 49.54 crore trees, cons-
truction of 0.52 lakh number of village
tanks, minor irrigation works bene-
filing 9.13 lakh hectares, s0il conserva.
tion works in 4.99 lakh hectares, 0.49
lakh number off drinking water sources,
4.35 kms of read both construcied as
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well as improved and 2.06 lakh num-
ber of works in the category of schools,
balwadis buildings, panchayat ghars
community centres etc,

For the benefit of Scheduled Castes
and Scheduled Tribes, we have done
something, which the Hon. Member
wanted to know separately. 4.40 lakh
number of works were taken up for the
benefit of Schenuled Castes and
Scheduled Tribes, a large number of
which relates to the construction of
houses for the member of the
Scheduled Castes and Scheduled Tribes
so that, they can be provided with
better living conditions. The rural
roads find an important place in the
programme since it constitutes the
vital aspect of rural economic infra-
tructure. The construction items like
panchayat ghars, balwedis are also
being taken up. Special emphasis is
being given to the social forestry in
view of tne ecological requirements
and from the current year, i.c. 1985-86
the percentage of funds for this ear-
marked sector has beznraised from
10% to 20%. 10% of the funds
earmarked for the wo.ks benefiting
Scheduled Castes and Scheduled Tribes
though expenditure in th's case hrs
been 15% on an average from the

report available.

SHRI MOOL CHAND DAGA:
Suppose you take any State, what are
the figures for each district? You
please give me those firu.es. | want
to know how many schoo's hive becn
constructed, how many wells have been
dug. 1n U.P., for each Qgistrict, a
separate amount has been mentioned.
It is happening in your district. I want
10 say that this is a very good sugges-
tion. They are implemeniing it. You
are geiting loan. You are getling
50% share, directly to a particular
district.

SHRI BUTA SINGH : It will be
too much on my part to say what s
the amoun‘ and figure for each tehsil
Rut T can give the figures

and Aotrirt
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for Rajasthan States as a whole,
The area covered in Rajasthan under
the NREP from 1980-81 to 198 '-85%
is 30.971 hectares in which the trees
planted are 277 57 lakh and drinking
water wells are 2,196,

SHRI MOOL CHAND DAGA :
What I want is in my district of
Pali...

MR. DEPUTY-SPEAKER : The
Hon. Minister will lay it on the Table
of the House and you can refer to it.

SHRI BUTA SINGH : Not only
that I will write to the State Govern-
ment to send a detailed report about
each district in Rajasthan, (Interruptions)
I will request the State Government to
send a detailed repor* on the imple-
m-ntation of the NREP prosramme in
each district to the Hon, Member and
a Copy te me. (Imterruptions)

SHRI MOOL CHAND DAGA :
Sir, the Hon. Minister' has said that
10 per cent of the total amount will be
spent for scheduled castes and schedu-
led tribes pcople for having come
community assets, Then you have said
that 10 per cent will be spent for
social forestry. What is this 10 per
cen; utilised for ? How many scheduled
castes and scheduled tribes h:ive been
benefited by putting wells, by pulting
a road, etc. We do not see any road
there.

(Interruptions)

SHRI BUTA SINGH : Sir, preci-
scly I will send a detailed picture of
Rajisthan to Shri Daga 7i and then le:
him go to his district and measures the
things. If he does not find them (o be
correct then he can come back and tell
mec and I will take it up with the State
Government  (/nterruprions) At  the
moment it will be possible for me to
give detailed picture of each district.

Sir, he also said that in Uttar
Pradesh it is being given district-wise
whereas at other places it is being
given to the State. Under NREP the
allocation of funds is sent to the State
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but under RLEGP projects are prepared
district-wise. Uttar Pradesh submitted
the scheme under RLEGP. Under
NREP the allocation of funds is given
to a State and not to a district.

(Interruptions)

Sir, the hon. Member wants to bave
the criteria changed for Rajasthan. I
am sorry it is not possible, It is for the
Planning Commission because this
criterion is laid for the whole countiy.
I have my friend here who has been
fighting valiantly for having a separate
plan for desert areas but it is for the
Planning Commision to accord p.iori-
ties. NREP being a national p'an to be
executed at a national levz], there can
not be a special treatment for a parti-
cular State. I have full sympathy with
Dagaji. The conditions in Rajasthan
are far difficult than most of the othar
States but at this moment it is the
Planning Commission which can revise
the norms.

[ Transtation]

SHRI VIRDHI CHANDER JAIN :
Mr. Deputy-Speaker, S°'r, I would like
to know whether the Rural Develop-
ment Department will take up with the
Planning Department the basis of
sharing of funds for the NREP pro-
gramme which at present is 50 : 50 so
as to change it to 90: 10 for the
Centre and the State respectively. We
have been fighting continuously for
provision of funds in this proportion
for the Desert Development Programme
because in Rajasthan eleven districts
are under desert and some are hilly or
Adivasi areas. Will you request the
Planning Commission in this regard ?

Besides, the basis of 75 per cent
for margina! farmers and 25 per cent
for landless labourers on the basis of
incidence of poverty which has now
been increased to 50 percent resulting
in solution of the problem to a great
extent, but the question arises that the
definition of marginal farmeis in the
desert areas and in other States is the
same, In the areas which are fully
irrigated also, the same definition
anvlies. Everywhere it is the same
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definition, whether it is desert area or
U.P. or Bihar for that matter. The
means of irrigation in our desert area
is wells which are 100 to 150 feet
deep while in other States they are
just 25, 30 or 50 feet deep. Besides
canals are also a means of irrigation in
those areas. I, therefore, request you
to examine the definition of marginal
and small farmers —which is the same
everywhere—in the context of desert
areas because as compared to other
areas the production is one third or
one fourth in desert areas and secondly,
in the case of dry farming also there is
difference between the conditions in
Rajasthan and other areas as famines
are a regular featurc in this state under
these circumstances the Rajasthan
Government has suggested that in the
desert areas the Ilimit of land for
Marginal farmer and Small farmer be
fixed at 75 Bighas and 150 Bighas res-
pectively, Would you examine it and
take a dec.sion ?

Thirdly, in respect of the NREP
programmes, I would like to say that
very good assets are being created and
the works are proving ve.y useful and
the ‘Panchayats’ are doing very com-
mendable work. Shri Daga said that
only 25 per cent of the funds are being
utilised, but I know that at some places
even upto 90 per cent amount is being
utilised and some ‘Panchayats’ are
spending even more than that. The
village ‘Panchayat’ counstructs school
buildings., I would like to know in this
regard, that though thereis provision for
constructing primary schools under the
NREP, there is no such provision for
the construction of buildings for middle
or secondary schools and whether
during the Seventh Five Year Plan,
apart from the primary school build-
ings, construction of middle school and
higher secondary school buildings will
also be undertaken ?

[Euglish]

SHRI CHINTAMANI JENA
{Bangalore) : Sir, I would like to put
only two or three questions and seek
clarifications on that.
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As far as implementation of the
NREP scheme is concerned, T would
like to know whether the amounts a!lot-
ted under this scheme to the States arec
being passed on to the districts and
blocks, and whether the programmes
are being executed by the voluntary
agencies. If so, how many voluntary
agencies have worked in each of the
States in the 6th Plan to execute the
NREP schemes.

Though the intentions are very
good, very pious, and the Government
of India has alioited so much money,
but what is actually happening in the
field ? In Orissa, for example, almost
all the works are implemented through
village committees. In the name of
yillage committces, some middle men
are making profits. How are these
village committees constituted ? They
tako two or three persons of their
own, get some foke signatures and
produce it before the B.D O. and the
BDO accepts it and thus io the name
of a village committee, only one man
is doing the work in the name of his
brother, father or others and thus he
takes up all the works within the grom
panchayat as also the neighbouring
gram panchayats. Thus, only onc or
two persons are benefited from the
profits which are derived from the
execution of these works, The provi-
sion is for implementation of this
programme through village commit(ees,
and the procedure is that peopie of a
particular village will assemble, they
will elect or select one man as head of
the village committee, he will go to the
block and get the work order and
implement it and after implementation,
he will produce the account before
that village committee. That is the
procedure, but it has never been
followed anywhere in the State.

As was pointed out by Shri Dnga,
the contemplated permanent property
uner this programme is not being
created. In some cases, permanent
assets have been created, after a sc ool
building is constructed, or a bridge is
constructed, who will maintain it ? The
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Union Government will give the res:
ponsibiiity to the State Government
concerncd, but the  States  like
Orissa, Madhya Pradesh,  Biha
Himachal Pradesh and o\hels hdven'
adequate funds ard because of cons-
traint of resources, these permanen
assets cannot be maintained and after’
5-10 years, the entire thing will cole
lapse,

What is the intention of the
Government and what is the procedure
for maintaining the permanent assets?
About creation of assets, may I knoy
if the:e¢ is any special allocmon to be.

made in (he 7th Plan to the States for
tlns ? What happens is this. Suppose
a bridge has been coastructed, 2 causes
way has been constructed or a schoo]
building has been constructed or a
road is constructed in a particular
year and if there is a high flood, the
entire thing will be washed away. So,
I would like to know from the hon
Minister whether some arrangemens
could be made so that these States
which are chronically flood-affected
will be given much more funds to mains
tuin these things. These are the qul
tions I want the hon. Finance Mmlste;‘
to reply to.

Translation

SHRI HARISH RAWAT (Almorah);
Mr. Speaker Sir, fitst of all I woulg
complain to the hon, Minister that
Uttar Pradesh is not getting its due
share under the NREP. Keeping in
view the population, poverty and the:
density of population, very little fundg
are being given to Uttar Pradesh. I
would like to know from the hon.
Minister whether the Schemes of the
States, for the year 1985-86, has been
submitted to him and if so, the
amount of funds he is going to allocate
to Uttar Pradesh.

You give only one kg of foodgraing
for one man-day. As there is bumper
crop of wheat this year and the price
has gone down considerably, labour i
not available on such a low wage
the minimum wages are very mu
less and, therefore, there is. enoyf
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margin for the Panchayat people and
other officers to indulge in making
fake muster rolls and such other mal-
practices. I would, therefore, request
the hon. Minister to at least increase
the amount of foodgrains if not the
rate of wages, so that in the same
ratio on which foodgrains are provided
at subsidized rates, the wages may also
increase. We have a large stock of
wheat with us and do you propose to
increase the amount for labourers.

Shri Jain has raise a point about
the need to make cffort, for creation
of permanent and durable assets.
During the last four or five ycars we
have been emphasizing the need for
village roads and now they have been
costructed in sufficient number. Now
there is need to spend more funds on
the infrastructure in rural areas like
the village school building and hospital
etc Do you propose to increase the
amount of material assistance to such
districts where at presen this assistance
istonly 40 to 50 per cent ? In reply to
my question about foodgrains you had

said that in 1984-85, 49,536 tonnes
of wheat had been allocated to Uttar
Pradesh while only 36,000 tonnes

were lifted and only 25,000 tonnes
were distributed, What is the use of
this  You are providing foodgrains
for the Poverty FEradication Program-
me, but the States are not properly
distributing them. Would you kindly
make an arrangement for having at
least monthly monitoring regarding
this and kecp a watch as to what was
the share of the State, how much was
lifted and how much of it was distri-
buted to he workers and the neople
at the lower [evel ? What mechanism
are you going to create for this
pur pose ? :

The DRDA has become a mess.
People from different departments
come and sit there.
have been appointed as its members
but at times they do not even know
about its meetings. The officers decide
in their absence. The DRDA ‘has
now become a very big agency. Lot
of funds are being used tnrough it and
it is the basis for the poverty Eradica-
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tion Programme. Do you propose to
appoint a people’s represen tative as
its chairman and increase the ratio of
public representation in that propor*®
tion ? Would you consider this
suggestion ?

We do not know anything as to
what happens to the funds allocated
for the development of infrastructure
or for service charges pertaining to
N R.E.P. We have set apart of certain
percentage for development of infra=
structure and service charges. But
I think it is being misused ona very
large scale at the district level. There
is neced to check it and the amount
should be spent for the purpose for
which it is meant.

It is our fortune as well as misfor-
tune that the Agriculture Ministry is
a very big Ministry in itself. The
Department of Rural Development
has a great responsibility and keeping
in view its heavy resposibility, there
should be a separate Ministry for
Rural Development. It is not possible
for the Minister to keep full informa-
tion regarding the working of this
Ministry. You were asking something
from Chandulal Chandrakarji, so I
am pointing it out. There should be
close monitoring to have proper
knowledge about it ag a'so about the
utilization of the funds that you are
allocating for this purpose.

SHRI BUTA SINGH : How did
you come to know that we are talking
about it ?

SHRI HARISH RAWAT : From
your reply to the questiohs asked by
Shri Daga and Jain Saheb, it appeared
to me that you were talking about it.
Now every person and particularly
evely person in the village is concern-
ed with this «:heme, Outwardly it
may look tha¢ it is a small work. but
besides this, there aie many other
important works and  programmes
affecting the life of every person. It
is very difficult to know about the
practical difficulties with regard to
N.R.E.P, R.LLE.G.P, and LR.D.P, It
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is possible only when there is close
moaitoring at the Ministry level and
upto Central level. You - have uaid
in your reply that you are proposing
to have a close moniioring in this
respect, I want that the monitoring
system shoulg be streamlined.

SHRI BUTA SINGH : You area
seasoned politician. You are also
aware of the issue of the Centre-
State relations.  Even then if you put
a question regarding this, then you
know what the result will be. Taking
all these into consideration we have
to be very cautions and I have said
this after very careful thought. Now
Dagaji says that the Central Govern-
ment should maintain the primary
schools which have been constructed.
Does he mean to say that the Central
Government shou'd take over the
respensibility of the State Government
and keep the newly created assets
under their direct control. So, this
is a very delicale matter,

SHRI HARISH RAWAT : I do not
mean to say this. The difficulty is that
we have to rep.y to the peop'e how
many peisons have bzen brought above
the poverty line as a result of all these
programmes. At that time it become
national property and the national
Government have to rep'y. The work
of implementations is the responsibi-
lity of the States, Such huge sums are
being given, but no result is forthcom-
ing. You are a'so handicapped in
this matter but whom should we ask
about it ?

[E giish]
SHRI BUTA SINGH : This is a
grey area.

[ Translation]

SHRI HARISH RAWAT : You
should find out some solution in con-
sultation with the Chief Ministers of
States and others

I would like to put a last question
regarding social forestry, I am not

MAY'13, 1985

Half-an Hour 488

Discussion
putting this in question form hut{
would like to draw your attention

towards it. There are many schemes
going on in the fie'd of social forestry,
Some schemes are running with the
help of the world bank and the State
Governments have their own schemes,
It has been seen that when there are
many schemes going on in the same
field, there might be great scope for
diversion of funds to other schemes,
It happens at the State level. So when
you have increased allocation of funds
in this szctor which is a welcome step,
then at least you should see (o it that
when you allocate funds to the
N.R.E.P. Sector, the states should not
divert their contribution to be made
in it. There is need to keep a watch
in this respect.

In the end, I would like to bring
one more point to the notice of the
hon, Minister. At present the
schemes which D.R.D.A. receives are
not routed through the Development
Blocks. At least, there should be
clear guidelines in this respect that
unless the scheme is routed through
the block, the D.R.D.A. would not
release funds and the schemes initiated
at the department level should also be
routed through the Blocks, so that
there is a monitoring agency at the
lowest level. May I know what you
are going to do in this respect ?

[English]

SHRI MOOL CHAND DAGA : It
should be passed from Gram Sabha
level if any programme is to be
effective.

MR. DEPUTY-SPEAKER : Now,
the hon. Minister will reply. :

[Traaslation]

SHRI BUTA SINGH : As I have
said is reply to Shri Daga, the sugges-
tions given by Shri Virdhi Chander
Jain are very good and I have full
sympathy with him.

The norms which have been issued
under NL.R.E.P, are not meant fOr any




489 Half-an Hour
Discussion

one State or any area of a State
whether it is a desert area or a hilly
area. It is not possible for us to
change the norms. You have suggest-
ed that the Centre should share 90
per cent and the State 10 per cent of
the cost of the project.

English

I have taken note, I will discuss
with the Planning Commission.

[Translation]

Similarly you have said about the

definition of the marginal farmer
and the small farmer. The con-
ditions are different there in com-

parison to therein other states. There
is no doubt about it. Particularly,
the expenditure on digging a well in a
desert areca of Rajasthan will bea
thousand times more in comparison to
the digging of a well in the plains of
Punjab and Haryana. Even then
it is not certain if water will be
avaiable or not or what type of water
will be available. I am grateful to
him that he has drawn our attention to
the work done under the N.R.E.P.

He has said one thing about the
primary school. There is no restric-
tion from our side that only primary
school should be constructed under it,
1t is the discretion of the State

Government to construct primary
school, middle school o- secondary
school with that fund. If the hon.

Members desired we would write to

the State Governments that it is the '

suggestion of the hon. Members that
middle schrols and secondary schools
should also be constructed under it.

[English]

SHRI V, SOBHANADREESWARA
RAO : My point is, there are some
areas, which are permanent drought-
hit areas. There also something to be
done.

SHRI BUTA SINGH : And Jeenaji
talks about permanent drought flood-
affected areas,
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SHRI V. SOBHANADREESWARA
RAO : Yes, our Rayalaseema is also
the same th'ng,

SHRI BUTA SINGH : About Shri
Jeenas queries, I will mention.

He asked about
agencies. Asa matter of fact, the
whole NREP is supposed to be an
affair of Gram Panchayats which in
itself is a voluntary agency. The
principie of people’s participation in
the NREP is, the programme guide-
lines emphasise on the full involve-
ment of the rural population in the
implementation of the programme
which is meant for their own benefit.

the voluntary

[Translation)

Jusi now about Panchayats Shri
Virdhi Chander Jain has said that they
should also be fully involved in this
task.

[English]

The work to be taken up under the
programme should be on the basis of
felt needs of the people to be ascer-
iained by bolding a meeting in each
Gram Sabha. [ do not think that there
can be a better participation of the
voluntary organpisations at the village
level than the Gram Sabhas who know
each and every individual oJf the
village.

The people’s representatives such
as the hon, Members of Parliament and
Members of the Legislative Assembly
are also represented in the D.R.D.As
which are respansible for planning, co-
ordinating and monitoring the pro-
gramme at the district level and for
formulating the annual action plan for
the districts. Similarly the execution
of works is to be done through the
Panchayati Raj institutions which are
again people’s elected bodies and
voluntary organisations, It is expected
that the involvement of the Panchayat
bodies will result in mobilisation of
the local resources which can be uti-
lised to improve the excess resources
and the material content,
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A very important question asked
by the hon. Members is about the
maintenance part of it. And Shri Rawat

also questioned the five percent
charges, which on administrative
grounds the States are taking. They

are also taken out of NREP alloca-
tions. This is for the administrative
expenses at the block, district and
panchayat Jevels.

Maintenance part is very important,
I agree with the hon Members that
the State Governments should not be
bappy only at the creation of assets.
They should alse take up the main-
tenance aspeet of it, This should not
be taken as if this programme is some-
body else’s programme, about which
they are not responsible. Ifit is not
maintained, it gets dilapidated. I am
trying to impress upon the Minister
Incharge in cach State that instead of
kucha roads or temporary constrac-
tions, as far as possible puceca construc-
tions should be made so that
maintenance becomes very easy for the
State Government., But here again 1
have to tell the hon. Members that
maintenance cannot be taken up by the
central agencies because the country
is so vast, As I was the Minister of
Transport, I know that even the main-
tenance of national highways is the
charge and duty of the State Govern-
ments. Again I will write to the State
Governments and convey the ankiety
expressed by the hon. Members.

Shri Rawat wanted to know the
allocation made to Uttar Pradesh under
the NREP in UP the funds allacated
were Rs. 3922 lakhs in the first and
second half year of 1984-85. In this
foodgrains are also given. About food-

grains I want to make one point. Some
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of the States have a tendency to give
to the public distribution system the
foodgrains which are allocated under
this Programme and they are not distri-
buted to the workers who are engaged
in this kind of activity. I am sorry to
comment that in Uttar Pradesh full
utilisation of foodgrains could not take
place. But I will be w riting to the hon.
Chief Minister and the Minister con-
cerned that in case they want more
foodgrains, Govt. of India would havc
no problem. At the moment, we are
in an easy position and we can give as
much foodgrains as they want.

SHRI HARISH RAWAT : My only
grouse was that they were getting less
than what was due to them.

SHRI BUTA SINGH : Do you think
any State Government will leave any-
thing which is due to them ? As a
matter of fact, taking the overall pic-
ture, the entire economy and the
resources available at our disposal, we
are trying to secure as much as we can
from the Planning Commission. But I
can assure the hon. Members that this
scheme is so useful that it will be
continued with all the vigour at our
command even in the Seventh Five
Year Plan. This is what 1 can say at
the moment.

MR. DEPUTY-SPEAKER : The
House now stands adjourned to meet
tomorrow at 11 A .M.

18.35 hrs.

The Lok Sabha then adjourned ttll
Eleven of the Clock on Tuesday,
May 14, 1985/Vaisakha 24,

1907 (Saka)
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